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LOK SABHA DEBATES

LOK SABHA

Wednesday, July 30, 1969/Sravana 8,
1891 (Saka)

The Lok Sabha met at Eleven
of the Clock

[MR. DEPUTY-SPEAKER in the Chairl

ORAL ANSWERS TO QUESTIONS

MR. DEPUTY-SPEAKER Shri
Lakkappa —not here; Shri Yashpal Singh.

5ft T YT TGS JUTSAL AEIRA,
w oy AN ara F fewrs sfegead
¥ g fea s Ateg mae § s A
FFT FET 41T HY ISTAT AT 4T |

SHRI SHIV NARAIN : 1 support Mr.

Ram  Sewak Yadav. (Interruption)
FR g AR W &1 WA AW )X
AT FHA MIAY | g T T I G TN
¢ qrfqede 1 A AT TG TS
oy Y & 1 zHr sy e

MR. DEPUTY-SPEAKER Order, order.

SHRI SHEO NARAIN: Yon did it that
day. You have set an example in this House.
This is the same type of question. (Inrer-
ruptions).

MR. DEPUTY-SPEAKER : There is not
even a suggestion of any discrimination.
Only ‘Madras Film Companies’ is mentioned.

it firg A - wEw e f A
A P AT g T 9T AT &fHT
g & !

MR. DEPUTY-SPEAKER : Will you
point out if there is any suggestion of dis-
crimination ?

= TR JaF TR ; A FIEE F AT
T W-ma g

MR. DEPUTY-SPEAKER : I have not
disallowed the other question.

SHRI SHEO NARAIN : This question
is also of the same type as the other one.
AT AR T SqEAT FT WL g
IR Y F T qaf T ¥ I §—
AR §A1ST F AT TR FQ W | T
AR Y afeg & W1 F@aa
frdt g & gmfea adff & 1 (=v=-
q=)...

MR. DEPUTY-SPEAKER 1 Please re-
sume your seat. It is for me to decide.
That question is coming before the House.

SHRI SHEO NARAIN : Why did you
not allow it that day ?

MR. DEPUTY-SPEAKER 1 From both
sides of House there was some feeling about
it. Please resume yome your seat. Shri
Yashpal Singh.

Allotment of Quota of Raw Films to
Madras

*211. SHRI YASHPAL SINGH
SHRI K. LAKKAPPA :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state 1

(a) whether it is a fact that a complaint
has been lodged with Government by the
various Madras Film Companles regarding
allotment of quota of raw film to them as
compared to that allocated to the Bombay
Film Industry;

(b) if so, the reasons for this disparity;
and

(c) the quantity of raw film fixed by
Government to each Film company in the
country ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOUDHARY
RAM SEWAK): (a) Yes. Sir. An oral
representation was made to the Chief Con-
troller of Imports and Exports during his
recent visit to Madras by some film
producers.

(b) The entire demand of the Film Pro-
ducers in the southern region was being ment
until recently when there has been a short-
fall in the school of production of the
Hindustan Photo Films, which is of a tem-
porary nature. Steps are being taken to
ensure equitable distribution of entire stock
available so as to meet the need of each
region.

(c) This is being looked into and a state-
ment indicating the position will be placed
on the Table of the House.

=t qeqr fag : & ST W §
fr femte ot qeord & fraer w3 2 7
gy ag ag g gfadi g frs@
afear § g a9q faedt fmedl ot a1 @Y §
IR ag g N feae g & T A
gadt gt Gar g€ @ ag gferm wnfea
g § g5 ¢, fet afifen Age &
g @ gmenzdf fr A e § fou
&R 7 fewie #1 @iz M9T +W@ & fou
GOHIT FT FL W ?

st S0 W AT T AT FOE
15 g Aeg #Y wfg a@ @oq g &
¥fFa garq NeFwa 12 g A F7 &
far g, =@ fggw § T R Adsw A
it gzt &1 free faal @ 67 #
=4l 9FTC KT FA g1 N AT ITHRY &N
¥ zeqd ¥ qu feam e a1 SR AR
fegem w1 feema ¥ agan sw
F@TT AT FTF-9T9 T W ST fwar
Tar  fagF FOT AqHe § wST AT AT
AT 44-44-12 77 &1y &1 A7 g q7af,
HSHAT, TZT A IJYRY A A FAT T3T 1
a2 T Y AN IFNE qrEA AT @
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g sERquEd Ffeg gu 15 g9
A5q FT TR FT R E |

ot agare fag @ s & oY WS
gagdar A D %  agifs qfemw
FERILA QRN N A QA 2, N oF
F faraard agi et g1 & 7w drA
agm § 5@ aug Far # wEF
FUS TATHT TFNE FT  FFAATH FA 9T
wE?

=t St TR Jaw ;. TEOE ar gw
15 X Ueg &T @ § | 9% 18 Q-
[ 5T g S

it qew fagr@ addt ¢ Iareny
g, Iz AT e fFsgaugdw &
wFaR 39 & fou oY fEeni &Y Fd4v g 7
FEqarSt ¥ I€Y FEATE FT AAAT FEAT
TTIEIL| FT I TrET K IS A
1§ fawr farar 31

it |Ye<y T daw o fgegea WA
frerm o oFal feerg W Ay o0

Igat ag ¥ Y frerg et & fou g9
FA qar g 752

it wEw fagrt a=aa . Far g9,
T AT | ATIA A SrAFIE F AT
Fagmr g f&wd ot @ 9w @
FhifF ag a7 TR gy § g
Al g, dfswe wedtege A snar g e
% qar § fF w09 & fer ow feerw
AN agI FAN A1 g FA & T
FAP T amER A s e ?

#3fa =mare aan gfa @it (7 @0
o wE) : 7g TT "G & fF ANES
TEEyE, O gifvee o Sl &
o a8 fasmad sat § fir uaal foerw &Y
FA L AR et A st w516
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AT fpsq Aeq Tt ot I a7 wFAR
frer ot a0 § @ufs a9 &9 T
W femsrad  ag M faadwifs
IqF A A FHY QO T &Y, TNE FA
T AT 9T 1 99 9 W Fr=ic fear
I 31T z8F fou faet gar A af 2
>fFT oegiv qara fear e adf av aard
Jgt | gEEr a9g ¥ feew Qea § A
G @F werar fggEm W@
feerg & NF 17 FQ T AFAST AT
AT gEare A ermEr I Iy
afa w1g NeFwT 15 g & 12 g @
At SE o AT gE

=t 97 w2 qut : ¥ srAAT =g §
fF feedl &1 #12T UBTe FW & AT
T &, sar wRfar & ? Ty Aa @
Fa1 5t ey ag W A fF 67-68
¥R 68-69 ¥ Fraar wrA wam=w fwent
ot @+ fHar @ ! gad @g § ¥ g
N A d qggam A iy Ty
feew FFa-y ®) o) o1399 fa¥ 7g A
39 e 9t geaame 7 fFar—s=gi
¥33 g @ fear g SfFw feem ==Y
Far€ § 9T A foew SRR wAATE IAFT
=% e § I fggr—aar @ axg
frFd ammF frst & @ 99 @) FAw
Yo fogr & o oo VA Al fomn
? Y #q7 ST T F@EHN 7

ot S TW qAw ;. HI9F FEEA
FT A 30T U IGHT qET gEAT
HATST A § | AT T B THAT GET
IR 39 AATEY A fas awar &

s o Wo W@ :  HIAAIT KT A
ot ag 937 g7 fF feadt gar @< Y 0
fwew 9T A frad srzde fad 1q, @0
a1y frar & g@a g guar, gEar ok
Ry #Aed ¥ fagdM |qfw ag 9a%
araag 1.
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=Y 97 FFz FAf: S159T 2[7 A AR
qEa g ?

ot o o AR : Y qF @' F
s fer e feamr feew weedt @Y
srzga fem g A guar @@
Ft a1 7 § AN ag guAr Hfaw ox @
T | G qF «S% AHe ¥ IAV & a1q
g 7% favg ¥ agF @AT 1 WK
Tt F1 fasrma gak a1 ag) ar

SHRI TENNETI VISWANATHAM
The hon. Minister was good enough to admit
that there had been a shortage in the pro-
duction of films, Is he aware that there is
a gentleman called Shri G. D. Naidu who
has been experimenting on the manufacture
of the raw films and he has even built a
factory, and he has been waiting at the doors
of this Government for ten years for a licence,
and yet Government would not give him a
licence ? May I know the reason ?

SHRI CHOWDHARY RAM SEWAK :
That question should be addressed to the
Industry Ministry.

SHRI TENNETI VISWANATHAM ;
This question relates to shortage of films,
and that is his responsiblity.

SHRI B. R, BHAGAT : I am sorry.
Giving licence for the setting up of a raw
film industry is the concern of the Ministry
ofIndustry which is concerned with licensing.
We do’'not have that information.

SHRI MANUBHAI PATEL : It seems
from the reply of the hon. Mininster that the
difficulty in allocation is mainly due to the
porduction of films. Apart from film rolls
which are short by 3000 rolls or so, there is
also a shortage of X-ray films, and that is
also a fact. May I know whether Govern-
ment have any scheme to set up a factory for
producing more films so that they can allot
more and the difficulties being experienced
in the medical field may also be removed ?

SHRI B. R. BHAGAT : 1 have parlty
answered the question already. If the Hindu-
stan Photo Films is in full production they
will be able to meet the demand. It was
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meeting the demand until June when on
account of a threatened strike In that factory
and ‘‘go slow” the production went
down. As for X-ray films, the shortage
is there, X-ray films were also being produc-
ed in this factory, and effort is made, if
necessary, to import and supply to the
hospitals.

SHRI MANUBHAI PATEL : Apart from
strikes, the figures given by the hon. Minis-
ter himself show the production is short by
3000 rolls.

SHRI B. R. BHAGAT : 1 am sorry the
hon. Member has not followed the answer.
The capacity of this factory is 16,000 rolls
per month, The production at the moment

SHRI MANUBHAI PATEL : Even if
there were no strike, the shortag would have
ben there. With the strike, the shortage will
be much more.

SHRI B. R. BHAGAT : It will

wp.
./gsﬁmvf B  qrAER, Al
afaal & IO § S8 qUITAERE gorar
TR ) W, uF TEdR FA a1 fwenAt
T Ft § ol @O aw e frerd &
f FHY ¢ STz DA A FA A qT-
T FH AT T AL FI GO0 G, AT
¥ ¥ AR fergeare s feerw o &
AT Jgar § 5 o w9 S 9 dew
fafreex & T & T 1 guaT fah
3 5 a=xg ¥ sreumret H# fagw QT 7@
¥ Bt AT & & @ o A
rw-freew @I £ T @ g
fast @ & #7 Few anwd I faay
rrg-Ywers  F1 aopre @@ A s
R s F G aqr FRORTA F
seqarey & St FAT Ay 9 fwar
a1y ?

FAT GIET AN T5E F M F
madm N FERN SR As
freg Rt gmamgr &N ot & atw 3

pick
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AT FIT F1 GGST FFAT 2 ITFT TFHS
fram & sz @y s arfe ava # g
a7 &t foew 35 Fda-F0a a=x @
Y 3, 9% g ¥ afus sHATN fadur
ANEAT & 29 9 FFR QA W E 97
FIFA T H IA A frew =)
I ¥ I qrr ? g ag aaey fw
FIwr FgS ¥ x93 feerw o faaan
FY u-frerg & fog oY i @ ag feadt
g | o8 & aR § A9 @eHe 9% § §,
afeT g SAsd s g faadr
|7 § @t 9g a1 Dfag, T Ig FA 7
90 & F for g Fgm w39 9
w®E?

=t Fo o WAF : TF A1 Bea fafq-
T qIEd ¥ 741 F37 zafsg 7 @y 99
faag & ®1¢ guar 78Y 2 f WA} feerg
& faq A% wAeT ¥ gER gl A%
=T STy 3 A7 7Y 1« 9K A3 a1T AET
2 fF et § Ya feerm Y mEw
g a7 9% 37 fraey w1 Fifag 1 S

R

~ sﬁ AN HIAFEA : qUTH AIT AG-

X Fad § T i

&Y o To AT : HIAFIT TIEA
¥y e feotar @ Z@FT dA© g
3I91g fFar s

SHRI SAMAR GUHA : It is a matter
of shame that when operations have had to
be stopped for want of X-ray films in a major
city of the country, the hon. Minister’s
attention has had to be drawn to it and
he should say dhyan dilaya. 1t is a matter
of shame that he did not himself know of
this before.

SHRI B. R. BHAGAT :1 am sorry a
seasoned member like Shri Guha should have
made such remarkr. I am not in charge of
Health. If the hon, member draws may my
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attention to it, what else should I say ? If I
do not do anything the matter having been
brought to my notice, then it is a matter of
shame. It is not a matter of shame now.

=i tfa Tw ;. ag Fafseg woifafs-
fodt § i 77 3ou fafqeze wy fomr
TaT @Y 57 F1 6 AT 006G 4T )

A AN KIAA 0 IqEAF  AGIIA,
Y 3T AT AT R 1.,

MR. DEPUTY-SPEAKER : This seems

to be a very serious matter. If another
Ministry gets this communication, is it
not a natural expectation on the part

of the hon. member that it must have been

passed on to him ?

SHRI GEORGE FERNANDES : I have
sent three letters.

SHRI B. R. BHAGAT : My co'league,
the Hzalth Minister, has not mc:ntioned it
to me. Therefere, I did not know anything
about it. Now that the hoa. membar has
drawn my attention to it, I will immediately
look into it. How do I know if the thing is
not communicated to me ?

_ 7 st weAsdE o 15 g feew
Aeg Fr A1 w1 of@r ¥ A w#E@ w0
wgar fRar 1At § I9A awre faAm A
S & fad a3 JINTETH w1 N fewie
2, SF% G § 9 7 F47 sqa€dr F¥ g ?

= qo Yo AAX :  F3T aF AANY
azeq § gwE faar fF gasr gang agw
g warar - @Y & g9 faure wEan
AT 3% gard Igra 1 B ¢ FreT sATRg
A §, AT 05N IFFT A A FAL
Ut a1 2 9T & g& faar Fem | g
as femis Y ar7 & &7 onft 731 f5 39
a7 9g5 a5 fesw 3y v w-feera
1 oY feaiz Y 99 gA fggeaA B
feera & 14 U-fHseg F Meqwq § @i
FWA A1 g3 N9TT 0F JqF ¥ 137
& ar st ag 16,000 Ve § 12,000 Tg
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™ ST § @ FNF I oF
M ferma o1 78 § 1 g4 fog gw
15,000 Jrew T9IE #X W@ & AR gETr
faarz g f5 Swd gard @ femiz @@
g st | :

Export of Iron Ore to Japan

+
SHRI S. K. TAPURIAH 1
SHRI S. R. DAMANI :
SHRI R. K. BIRLA 3
SHRI CHINTAMANI PANI-
GRAHI :

*212.

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) wherther it is a fact that some con-
tracts have been signed bstween the Steel In-
dustry of Japan and Minerals and Metals
Trading Corporatioa of India for the export
af iron ore to Japan;

(b) if so, when the export will begin
and the quantity of ore likely to be exported ;
and

(c) the amount of foreign exchange
India is likely to earn out of the bargain or
it is on the barter system ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK): (a) and (b). Yes, Sir.
Contracts for supply of 3.3 million
tons of Bailadila ore to be supplied during
1969-70 and 4 million tons of Kiriburu ore
to be supplied during three years (1959-1971)
have been concluded by the MMTC delega-
tion which visited Tokyo in April/May,
1969.

(c) The sale is on cash basis. The
foreign exchange earnings would be in U. S.,
Dollars, equivalent to a little over Rs. 48
crores.

SHRI S. K. TAPURIAH : The world
has se:n a fantastic rise in the price of
steel almost in every country. Which pro-
visions have been made in the contract
mentioned by the hon. Minister so that
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as and when prices go up, as they had gone
in that last few months, the country also
gets the benefit of the rise in price, because
if the price of end-product goes up it is but
fair that as suppliers of raw material, namely
iron ore, we must also get a corresponding
increase in the prices ?

THE MINISTFR OF FOREIGN TRA-
DE AND SUPPLY (SHRI B. R. BHAGAT):
Normally we do not disclose the prices
because it is not in our interest. But in
both those contracts, Bailodila and Kiriburu
the contract is for a longer period. It is in
our advantage to have a long-term contract
because comp:tition from other parties,
Australia or Brazil, is increasing and there
is tendency for the unit price outside to
go down. The qusstion of price changes is
not thete.

SHRI S. K. TAPURIAH : He has not
answered my question. I did not ask him
for a price because it is not his practice to
give an answer ; nor did I obiect to a long-
term contract. What provision has been
made in the contract to ensure that we
continue to get the bznefits of fluctuation in
prices which have taken place and which
will continue to take place.. I did not ask
for the price ; I knew you wouid not give
it ; probably you do not yourself know it.
Have any provisions been made on the
lines I asked ?

SHRI B. R. BHAGAT : I have
answered fully his question. I am sorry the
hon. Member says that I have not answered.
He has mentioned one factor, stcel prices.
They may go up and there should be
provision for higher prices for raw materials.
I have mentioned the othe more relevant
factor.

SHRIS. K. TAPURIAH: 1did not
ask you anything more.
SHRI B. R. BHAGAT: For this

particular raw material there are other
competitors and over a period the prices
are likely to fall because prices offered by
Australia and Brazil are competitive. They
have port facilities and the freight charges
are less. These factors tend towards a lower
price. We have tried to protect against
this, whatever may be price of the end-pro-
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duct. If more supplies are offered the price
may go down. Our long-term contract is
the answer to this, I did explain this.

SHRI PILOO MODY : That means he
has made no pvovision in this contract.
That is all thathe has to say.

SHRI R. K. BIRLA : The question
pertains to the export of iron ore by MMTC.
It is a public undertaking. Ifind that some
hon. Members in the House have got a
sort of allergy to the word public under-
taking. I submit that instead of being
allergic to the name of the concern, we
should be allergic to the inefficiency and the
mismanagement of the undertakings, whether
they are public undertakings or private
undertakings. Crores and crores of rupees
have been lost in this export of jorn ore
uptill now by this undertaking. In these
new contracts, may I ask the hon. Minister
whether the export will bring some profit
to the country or it will be a loss to the
country ? If it is a loss, to what extent
will be the loss and how is it going to be
squared up ? Is it goiog to be a loss on the
new rates ? Are you going to lose, or are
you going to make a profit ?

SHRI B. R. BHAGAT : The new rates
are the best that we have got. 1 do not
know what he means by the loss or the gain;
what does it relate to ? I can only interpret
it this way, If you see, for example, the
unit price, in 1965, we exported 11 million
tonnes and we got a price of Rs. 39 crores.
In 1968, we exported 15 million tonnes and
the price secured was Rs. 87 crores. The
hon. Member may calculate if it is a loss
or a profit. I do not know what he means.

SHRI R. K. BIRLA : This isa very
important question. The hon. Minister does
not know whether in exporting a particular
ftem and a particular quantity of the same
item, the concern which is exporting will
make a loss or make a profit. What can
you expect of him then? If I export one
litre of a commodity, I must know that I am
making a profit or I am making a loss.
My question is whether the MMTC is going
to lose in this transaction or is going to
make a profit. If it is going to be a loss,
how much is the loss, and if it is profit,
how much is the profit ? The Minister must
reply to it.
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SHRI B. R. BHAGAT : He should
have made it clear. ([nterruption)

MR. DEPUTY-SPEAKER : Order,

order.

SHRI B. R. BHAGAT : His second
question is more specific : whether it is
going to be a loss or profit to the MMTC.
The hon. Member knows that so far as the
pithead cost of the ore is concerned, there is
no loss. But the biggest bottleneck is the
transportation—the port and the freight
charges. For example, Australia pays to
dollars per tone. We are paying, from ports
like Calcutta, as much as seven dollars per
tone. If you calculate with respect to the
ports, the MMTC is making a heavy loss
mainly because of the port and freight,
charges and the handling charges. 1If you
take Vizag port, the loss is minimum, be-
cause at the Vizag port, the advantages are
there. But overall, even on this price,
there is a loss to the MMTC.

SHRI S. K. TAPURIAH : How much
is it ?

SHRI PILOO MODY : We are entitled
to know how much loss is being incurred on
this transaction.

MR. DEPUTY-SPEAKER :
order. Shri Panigrahi.

SHRI CHINTAMANI PANIGRAHI : I
wish to bring to your noticea very serious
point so far as this question is concerned.
Can a public sector undertaking, so far as
the MMTC in this case is concerned, indulge
in regional discrimination as well as perso-
nal discrimination ? If you heard the answer
of the hon. Minister, you would have found
that they have entered into a contract with
Japan for 1969-70 so far as Bailadila and
Kiriburu are concerned. It will bz seen that
they have not entered into any contract with
respect to the Paradip port for export in
1969-70 or 1970-71 to Japan. The Chairman
of the MMTC spends nine months in the year
outside this country. You will be surprised
to know that in December, 1968, the Chair-
man went to America to secure orders, and
one businesshou e spent Rs.40,000 for enter-~
tainment in that connectfon, and that busi-
nesshouse is Ram Bahadur Thakur and Co.,
which Mr. Somani wanted to bring to the
notice of this House some five months ago.

Order,

SRAVANA 8, 1891 (SAKA)
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The Government has slept over the matter,
The route exports by encouraging monopoly
houses: Ram Bhadur Thakore secured orders
of one lakh and eighty thousand tonnes of
manganese ore, and what for? To gain a
profit of Rs. 60 lakhs, and all this profit
goes to one businesshouse. In this connece
tion, therefore, I want to bring to your
notice and through you to the notice of this
House, that the Government should make
an enquiry into this matter, into this kind of
discrimination and encouraging the monopoly
houses and causing regional imbalances. I
would like to have a clear answer on this
point from the hon. Minister.

SHRI B. R. BHAGAT : Sir, I would
not like to refer to the question of manga-
nese ore on this. He can put a separate
question and I will answer. If I have under-
stood him correctly, his question is why
is there this regional imbalance in the sale
of these ores, whether it is iron ore or
manganese ore. So far as iron ore is con-
cerned there has been a contract with the
Japanese for Kiruburu and Bailadilla ore and
not Barajamda or Daitari ore. AsI said,
Sir, the Japanese who are our largest pur-
chaser and who have now other sources of
supply from Austraba and Brazil and, may
be, now the Siberian sources, are placed in
such a position that we are not in a position
to dictate terms to them, rather they are in
a better position because now they have
other more competitive sources coming
to them. Therefore, they have shown pre-
ference to this Bialadilla and Kiruburu ore
because there was an agreement in 1958 and
honouring that agreement perhaps they are
doing it. Daitari and Barajamada ores they
are simply not prepared to touch.

SHRI CHINTAMANI PANIGRAHI : 1
challenge that statement.

SHRI B. R. BHAGAT : We are equ-
ally interested in this national investment,
We are equally interested that these ores
must also be sold because investment has
gone into them. But to blame the Chair-
man that he has not done so, he is doing
as if Bailadilla and Kiruburu are his
personal mines, is not correct. This is what I
am objzcting to. He has tried his best to sell
it, but the Japanese are not willing to take
it. He has kept the negotiation open. We
are trying to persuade them again. Also,
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we are trying to see whether we are able to
find some market in Europe. Because of
the Suez Canal trouble the difficulties have
increased. But recently there has been some
interest shown by European countries where
he is trying at the moment to sell these
ores. Every effort {is being made, but the
fact that we have not been able to sell ores
from Barajamda or Daitari should not be
taken to mean that there is any negligence
on anybody’s part or that preference has
been shown to other areas.

SHRI CHINTAMANI PANIGRAHI ¢
Will the Minister place on the Table of the
House the letter where the Japanese have
said that the ores from Barajamda and
Daitarl are inferlor ? He is misleading the
House.

SHRI B. R. BHAGAT 1 I am sorry if
the hon. Member feels that I am mislea-
ding the House when I say that the Japanese
prefer Bailadilla ores.

AN HON. MEMBER :
but politics.

This is nothing

SHRI B. R. BHAGAT : I am sorry 1
am charged with introducing politics. Here
there is no politics nor am 1 misleading the
House.

SHRI SURENDRANATH DWIVEDY :
This is pure economics, not politics.

MR. DEPUTY-SPEAKER : The hoa.
Minister should take note of what he has
said regarding a particular firm where they
said that a particular ore is inferlor. The
hon. Member is prepared to challenge that

statement. You must satisfy him on that
point only. If you want notice you can ask
for it.

SHRI B. R. BHAGAT : It is nota
question of inferiority or superiority. It is
a question of the buyer’s preferencz, Bailla-
dilla ore is of a particular specification
which the steel mills of Japan prefer. They
have invested and they have shown great
interest. Kiruburu ore also is very much
similar to that of Daitari and Barajamdea
ore, but because there was an earlier
agreement in which they have also gone
ahead they are taking it. This is not what
U am saying and it is not that I accept that,
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but they are saying that this is a type of
ore where therels more silica or alumina
content and they do not want it. But the
fact of the matter is that there has been four
years delay in the whole project going thro-
ugh. Meanwhile they have entered into
commitements.

AN HON. MEMBER : why?

SHRI B, R. BHAGAT ;: You have to
ask the Government of Orissa because that
is a Orissa Government project. It should
have been completed in 1965, but now it 1s
getting completed after four yers. Mean-
while the Japanese have entered into
commitments. This is what the Japanese
are saying. We are trying to press them that
they must take ore from us. Our sentiment
is what the hon. Nember s expressing.
Meanwhile, they have said that they have
got commitments with Australia and Brazil
and they are not showing any willingness
so far to accept this ore.

SHRI SWELL: The Minister has
stated that one of the reasons why we are
not able to offer competitive prices and yet,
at the same time, suffer losses is the poor
handling capacity of our ports. 1 would
like to know what are the ports in the
country that are handling the shipment of
iron ore to Japan, what tonnage of shipinlg
they are handling and whether the govern-
has any proposal to increase their handling
capacity in the near future and if so, upto
what extent ?

SHRI B. R. BHAGAT : The ports are
Calcutta, Visakhapatnam, Paradip, Haldia,
Madras and Marmagoa. There are also
some minor ports like Karwar. In Calcutta
because of the draft not being there, ore
carriers of only 10, 000 tonnes can be
handled whereas in Australia they have gone
to 80,000 tonnes or even 150,000 tonnes. So,
you can appreciate the excess in freight
cost. In Viskhapatnam ore carriers of
only 30,000 tonnes can be handled. We are
taking up the outer-Visakhapatnam harbour
project and with investment in about three
years we will be able to handle 100,000
tonnes. Then ore from there will be more
competitive In the case or Paradip while
the whole complex has  been developed
transport has not been developed.



17 Oral Answers

AN HON. MEMB R i Whose fault is
it ?

SHRI B. R. BHAGAT : the port is
open but the transport line is not developed.
The result Is that while it can be exported,
the export cost will be high. Similarly, in
Marmagoa we are trying to see that the
capacity of the port is increased and we are
able to handle 60,000 tonnes, If that comes
about two ports will b: able to handle ore
up to 100,000 tonnes.

SHRI CHENGALRAYA NAIDU : Is
it a fact that the Japancse have preferred
Bailadilla ore being shipped through Vizag
port because Vizag port has more facilities
than other ports? Is it a fact that the
Rumanians have com: forward and asked
for ore from Orissa region ? Isit also not
a fact that the government have not come
forward to ship Orissa region ore to
Rumania and import tractor which we badly
need ?

SHRI B. R. BHAGAT : The contract
from Japan is for Kiriburu and Bailadilla
ore and they will come from Vizag port.
As for the Orissa ores, we are trying to find
buyers. The Chairman is already in Europe
to negotiate with some of the European
countries who have shown interest in it.

SHRI CHENGALRAYA NAIDU :
Sir, he has not answered my question. Has
Rumania offered to purchase Orissa region
ore ?

SHRI B. R. BHAGAT : Rumania {s in
Europe. I said that the Chairman is already
there, trylng to find buyers.

SHRI SURENDRANATH DWIVEDY :
From the reply of the Minister it is now
clear that there are somc vested interests
working behind the scene to wreck the indu-
stry there. Daitari mines in Orissa were de-
veloped with collobaration from the Japancse
and they were prepared -to enter into contract
as early as 1954. They supplied the machi-
nery and they wanted the ore to be suppiied
to them. But now they are no: showing any
interest even though the mines arc in a posi-
tion to produce. S> long we have been told
that the products are inferior in quallty; but
it isnot so. I want to know specifically
whether it is not a fact that whzn the Chief
Minister of Orissa visited Japan the MMTC
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came forward with the plea that they were
not prepared to accept his talking to them,
He wanted to talk to the Japanese collabora-
tors and traders but was asked by the MMTC
not to talk to them.

About the transport, which he memtions
now, the road is open. I do not think the
transport cost will be very high because only
the toll fee has to be reduced. The Japanes:
were interested from the very beginning.
They have supplied machinery, as I told you
finding that this a mine which would supply
ore up to their necessity for a long period to
come. Therefore I would like to know
specifically whether the Government of India
and specially the MMTC did not make any
effort to sze that the Japanese honour their
own commitment—it is a mine which they
themselves developed —and whether it is not
a fact that, before the Japanese entered into
contracts with other parties at other places
about which he mentioned, there were no
efforts whatever made by the MMTC to tell
them that we were in a position to supply ore
from these mines.

SHRI B. R. BHAGAT I can assure
the hon. Member that we are trying to do
everything possible to sell this. The only
difficulty is the attitude of the Japanese;
they are not prepared. The Chairman,
MMTC, has tried. We have also.........
(Interruption).

SHRI RANGA : H: is evading the
question. He asked whether it was true that
the Chief Minister of Orissa...(Interruption)

SHRI B. R. BHAGAT : 1 am coming
to that.

SHRI RANGA :
he had started.

Come ad seriatim

SHRI B. R. BHAGAT : You want me
to answer it in your order whereas I was
answering it in my order. I am sorry that
just in the middle of the seatence the hon.
Member says that I am evading it. We
must trust each other. I have not the re-
putation of evading any issue. 1 have all
the cards on the table. Hon. Members
should trust us. If you want us to trust
you, you should trust us. It is reciprocal,
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The MMTC has been in touch with the
Chief Minister. The Chisf Minister, when
he went there, met the interests there. What
the MMTC said was that because the MMTC
was handling it the Chief Minister might
not be knowirg the background of it and he
might enter into certain commitments bzcause
of lack of background.

At e um : AN AgHT F@A AN
WY g qEt Ay

SHRI RANGA :
commitment ?

Did he make any

SHRI B. R. BHAGAT : Negotiation is
different. The Chief Minister had a talk,
The MMTC was in touch with the Orissa
Government and the Chief Minister. The
Minister had a talk with me also and we
assured him that we are anxious—take my
word for it—and are trying to explore all the
possibilites that the ore from this area is sold
off. W have no vested interest. Two
facts have come in that we should appreciate.
One is that Japan is in a position to dictate
because they have developed other sources
including Siberia. Austraila and Brazil they
had and Siberia also, next door, they are
having; so, they are in a position to dictate.
Secondly, the closure of the Suez Canal has
made exports to European capitals more
costly and difficult. But even then the
Chairman had negotfations about Diatari
ores in Rumania as barter against tractors.
So, it shows that we are anxious that the
ores from these two mines also should be
sold.

MR. DEPUTY-SPEAKER : Next quos-
tion.

SHRI SITARAM KESRI: Sir,
questions have taken 45 minutes,
should have a limit for every question.

two
You

MR. DEPUTY-SPEAKER : 1 entirely
agree with your suggsstioa but when it comss
to supplementaries nobody sticks to it.

SHRI S. K. TAPURIAH : It takes time
because the Ministers do not give the replis.
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. Russian Warships for India

+
*214. SHRI D. N. PATODIA
SHRI MAHANT D|GVIJAI
NATH :
SHRIMATI ILA PAL-
CHOUDHURY
SHRI INDRAJIT GUPTA :
SHRI K P. SINGH DEO :

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that U. S. S. R.
has agreed to give to India some modern
warships and a number of submarines;

(b) whether the deliveries
effected; and

have been

(c) if so, the terms of payment ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (¢). Yes, Sir.
We are acquiring some Naval craft from the
Soviet Union. It will not be in the public
interest to disclose any further details,

SHRI D. N. PATODIA : Sir, the facts
may be known the world over but the
Minister finds it convenient to say that he
will not disclose in public interest. Naver
the less, the oprations of the Soviet Navy
in the Indian Ocean in the recent past have
very suspicious and of an objectionable type.
I quote somsz passage reported in the
Hindustan Times of 24th June when they
quoted Peking Radio and Paking Radio in
turn quoted Russian broadcast. According
to that, Russian submarines had cruised in
the Indian Ocean; 14 vessels are permanently
settled In the Indian Ocean; 50 destroyers
and 100 submarines are in the Pacific Ocean.
In this context, there was a report, known
to all of us. that Pakistan has reportedly
agreed to permit the Soviet Union to use
Gwadur as a naval base. In view of all this,
may I know from the hon. Minister whether
these facts are known to him and upto what
extent he will consider these activities of the
Soviet Union to be against indian interests,
to be against their wishes, and whether they
have protested to the Soviet Union about
these activities ?
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SHRI SWARAN SINGH : The present
Question relates to the acquisition of naval
craft from the Soviet Union. The activities
of the Soviet Union in the Indjan Ocean is
a much larger question in which principally
the External Affairs Ministry is concerned.
But even in this respect, whatever information
was available had been placed before this
honourable House. It has been clarified more
than once that our attitude in relation to
the Indian Ocean  is to make an earnest
effort to ensure that 1o tensions are genera-
ted in this region and it will be a good
development if the super-powers, whether
they are the Soviet Union or the United
States of America, are not to induct any
large scale naval craft in the Indian Ocean,
because that is bound to creat tensions of
various types; It is the hard reality however
that howsoever much we may desire, we
cannot,  consistent with internationally
accepted convention of freedom of high-seas,
prevent the induction into the Indian Ocean,
in the high-seas, of naval craft from varjous
countries, whether it is the Soviet Union
or the United States of America or France
or UK. There is such a thing as freedom
of high-seas,

The other questian that is asked by the
hon. Member is the report about Pakistan
having agreed to give some facilities to the
Soviet Union. The press report is there.
But there has not been any confirmation of
this from any authentic source.

SHRI RANGA : Have you made any
efforts to confirm it ?

SHRI SWARAN SINGH : We have
made efforts and not withstanding our
efforts, there is no authentic confirmation
of any such arrangement,

SHRI D. N. PATODIA :
contradiction to it ?

Is there any

Now, Sir, the question of obtaining
warships from Russia completely changes in
veiw of these developm:ants in the Indian
Oc:ean. May I know whether recently, a few
months back, a Russian ship was spotted
about 20 miles away from Bombay and that,
when questioned, they refused to bs identi-
fied and. secondly, may I know whether it
is a fact that, rsceatly, th: USSR made a
request to India asking permission to use
Aundaman as their naval base and, if so,
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what attitude was adopted by the Govern-
ment of India, whether they have refused or
they have accepted it.

MR. DEPUTY-SPEAKER : Will the
hon. Member point out how his question
is relevant to the main question before the
House ? It is not relevant at all.

SHRI D.N. PATODIA : I shall explain
its relevance.

The very fact that we are asking a
question with regard to obtaining warships
gets very much distorted and agitated if we
know that they are also indulging into these
types of activities on our borders, and they
are making demands to use the Andamans,
and, therefore, it is very much relevant. You
should give your ruling on this.

MR. DEPUTY-SPEAKER : I shall give
my ruling. Anyone can read the question.
In the main question, the hon. Member has
asked about the price etc. The hon.
Member’s supplementary question is, there-
fore, absolutely irrelevant,

Now, Shri Mahant Digvijai Nath.

SHRI SHEO NARAIN : You can reject
or disallow his question, but you cannot
come to the aid of Government.

MR. DEPUTY-SPEAKER :
hon. Member resume his seat.

Let the

SHRI D. N. PATODIA : Let me point
out that it is not irrelcvant.

MR. DEPUTY-SPEAKER : Shri Mahant
Digvijai Nath.

SHRI D. N. PATODIA : May I ask my
second supplementary question ? Please
permit me to ask my second question.

MR. DEPUTY-SPEAKER : I shall give
him an opportunity later. Now, I have
called Shri Mahant Digvijai Nath.

=it ag=a fafiawa ara © w¥w2 fog
SFR F 4t 73T AR qAgfeTal v
qiT @ &, I IFF I A T A
qagfeaat aoa A § a7y & fo¥ 33 )
97 351 W@ 3 ? Star FHgAR F o g
g feqagard sq FAgT T @
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& wne 5 wifsear a4tz AT F1 0F-
TF gAST gAT, Y AR FRaT qrat Ay
IELT N AT F47 IgAr gfee § @y
g7 IR 9T qqfey g & ?

SHRI SWARAN SINGH : There are
two quastions that have been put.  We have
a programme for manufacturing several types
of navalcraft in the country. As the House
would no doubt recall, one of our frigates
was recently launched by th: Primz Miaister
a few months back. We are also manufactur-
ing certaia other typ:s of navalcraft too.

AN HON. MEMBER : But not sub-
marines,

SHRI SWARAN SINGH : But, still,
I want to be quie frank in saying that our
own manufacturing capacity does not meet
all our requirem:nts either in the ordinary
or in the sophisticated variety. It is for
this reason that we have to depend on im-
ports from abroad. In this respect, w: are
prepared to acquire navalcraft to mzet our
requiements from whatever source they might
be available. I would like to clarify that
in this respect, notwithstanding our efforts
with varfous cauntries, we got a fovourable
responsz only from the Soviet Union, and
we were not able to get our requirements
from other sources. Therefore, we should
not belittle the source which s prepared to
help us.

it Az faftawa arq ;. & wgey,
gz Agf AT & fF FAT gHIX -
gfoaat ama wr <Y & a1 Agh

< Tt fag &7 g faar

MR. DEPUTY-SPEAKER : H: has re-
plied to that part already.

SHRI SWARAN SINGH : The second
question that he has asked is whether we
have worked out our strategy of d:fence and
our total requirements of navalcraft in case
there is collusion between China and Pakistan
and there is a danzer due to a combined
attack on us both by Pakistan and by China,
Our assessment shows that the danger is
mainly from land as a result of this collusion
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and not so much from the sca at the present
moment, but the whole situation is under
constant review and we shall takc whatever
corrective action Is required.

MR. DEPUTY-SPEAKER : Now, Shri-
mati Ila Palchoudhuri.

SHRI D. N. PATODIA : What about
my second supplem:ntary qusstion ?

SHRI RANGA : Waat about his second
question ? He was entitled to put his
second question. You yourself were good
enough to assure him that you will call him
soon after Shri Mahant Digvijal Nath had
put his question. Earljer, it was mistake....

MR. DEPUTY-SPEAKER : I have al-
ready promised that I shall call him. Now,
Shrimati Ila Palchoudhuri,

SHRI RANGA : Wiy don’t you be
charitable and agree to allow him to put his
secoad question ? It is his right to put him
second question.

MR. DEPUTY-SPEAKER: Shri Ranga’s
intervention at this stage is not called for.
I have already told him that I would call
him.

SHRI RANGA : Your behaviour is not
called for also.

MR. DEPUTY-SPEAKER : This Is not
proper.

SHRI RANGA : It is not proper to
deny him his second question.

MR. DEPUEY-SPEAKER : I am not
going to listen to his intervention now, when
1 have already told him that I shall give
him a second opportunity later.

SHRI RANGA : You are behaving in
an arbitrary manner,

MR. DEPUTY-SPEAKER : No.
SHRI RANGA : It is arbitrary.

SHRIMATI ILA PALCHOUDHURI ;
May I know whether it has be:n greatly
publicised in the British Press that our
trainces who go to Portsmouth to train
themselves in the Navy go straight from
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there to Moscow ? Is that a fact ? Secon-
dly, may I know whether we had negotlated
in 1963 for the British Ob:rne class sub-
marine, but in August, 1965, the Defence
Minister said that we were going to get these
submarines from Russia and we had given
up the purchase of the Oberone class of
submarines ? It has also been publicised in
the press that we are building the Leander
type at Bombay. Is that a fact or not?
If it is a fact, how many of them are being
built there ?

SHRI SWARAN SINGH : May I clari-
fy at the outset that the Leander type is a
type of frigate and not a submarine ?  We
are building the Leander type of frigate, and
it was one of these which was launched by
the Prime Minister in Bombay.

We are taking advantage of the training
facilities which are provided by the Soviet
Union, and we do send our trainees from
time to time afier careful selection and after
giving them an orientation course. There is
no complaint of either inefficiency of lack of
care in this respect.

1 am not aware of any negotiations with
the British for the acquisition of submarines.
The hon. lady Member was talking of what
was under consideration several years ago;
there may have bzen some soundings, but
we could not get our requirements from
U.K. and we ultimately decided to acquire
submarines from the Soviet Union, The
House is no doubt aware that submarine is
now an essential part of our naval arm. I
may also add with your permission, Mr.
Deputy-Speaker, with regard to one of the
questions that had bzen disaliowed by you,
that I would like to clarify the position in
regard to that lest there should be any mis-
understanding. The Soviet Union has not
asked for any facilities in the Andamans,
and there is no qusstion of our agrecing to
give any naval base to any foreign country
whatsoever.

SHRI INDRAJIT GUPTA : A couple
of months ago, some Indian newspapers had
quoted extensively from two British papers,
namely the Yorkshire Post and the Bir-
mingham Post 1o the effect that Russia
had alrcady handed over to India at least
24 modern warships which included three
submarines of the latest long-range conven-
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tional F class. There is also a further list
of vessels of different types given in these
two papers. I do not want to read that
out. But the conclusion reached by the
Yorkshire Post and the Birmingham Post
is that with these vessels India will have the
most powerful under-water fleet in the
Indian Ocean, the most powerful Navy east
of the Suz=z, after the withdrawal of the
British far-cast fleet around Singapore.
These are the reports which have appeared
in the British press. 1 do not expect the
hon. Minister either to deny or to confirm
these numbers in regard to the vessels be-
cause he may take refuge behind the plea of
public interest. But I would like to know
from him whether he can at Jeast broadly
indicate whether what is being said in the
British press is correct, namely that as a
result of acquisitions of vessels from the
Soviet Union during the last few years,
India has now the naval strength and the
balance of naval strength between us and
the other countries of this region has
changad considerably in our favour,

SHRI SWARAN SINGH : There is no
doubt that acquisition of navalcraft from
the Soviet Union supplemented by the naval-
craft that we have been able to manufacture
in our own country has definitely increased
the def=nsive potential of our naval arm,
and we are now in a much bstter position
to discharge effectively the onerous responsi-
bility of defending our coasts from any
foreign aggression. That is a fact.

About these reports that appear from
time to time in certain foreign newspapers,
I would only like to utter a word of caution.
It has becoms a usual practice to do this
sort of kite-flying, to give some figures and
then cast the onus upon others either to
conflirm or to contradict the same. We
should carefully aviod falling into this snare
and should resolutely try to preserve what-
ever information we may have on a parti-
cular issue and not be led irto the tempta-
tion of either coafirming or contradicting
whatever appears in such reports.

SHRI PILOO MODY : In other words,
it may not be true.

SHRI SAMAR GUHA : What about
the question whether it will tilt the regional
balance in favour of India ?
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SHRI K. P. SINGH DEO : Whenever
in the past there has been a ticklish problem
and Goverment have blundered in regard to
it, they have always made the plea that it
is not safe to disclose it in public interest.
From the Minister’s reply, it is clear that it
was only Soviet Russia which responded to
our requirement. May I know what gua-
rantee we have that these warships we are
getting are nnt obsolete or sub-standard ?

SHRI SWARAN SINGH: We know
what is obsolete ; we are not as uninformed
as the hon. member.

MR. DEPUTY-SPEAKER : Shri D. N.
Patodia.

SHRI PILOO MODY*......

MR. DEPUTY-SPEAKER : I have not
called Shri Mody. His question will not go
on record.

SHRI SITARAM KESRI : I suggest
that there should be some time-limit pres-
cribed for questions. Otherwise, we will
spend the whole of the question hour on
only one or two questions and many impor-
tant supplementaries on other questions will
be shut out.

MR. DEPUTY-SPEAKER : T entirely
agree. That suggestion has come. If mem-
bers co-operate, it can be implemented. But
members do not co-operate.

SHRI A. SREEDHARAN : We should
take up the Short Notice Question now. It
is already past 12 O’clock.

. MR. DEPUTY-SPEAKER : He should
resume his seat.  Shri Patodia.

SHRI D. N. PATODIA : As I was
prevented from putting my second question
which 1 was entitled to put, I do not pro-
pose, as a protest, to put it.

SHORT NOTICE QUESTION

Strike by workers employed in Jute Mills
in West Bengal

+
S.N.Q. 2. SHRI A, SREEDHARAN :
SHRI S. KUNDU :
SHRI DEVEN SEN :
SHRI GUNANAND THAKUR :
SHRI ONKAR LAL BERWA ;

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :
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(a) whether it is a fact that the workers
of jute mills in West Bengal have decided to
go on an indefinite strike from the 4th
August, 1969 ;

(b) if so, the details of their demands;

(c) whether it is also a fact that Go-
vernment have written a letter in this regard
to the West Bengal Minister suggesting
efforts to avoid the strike without conceding
any of their demands; and

(d) if so, the details thereof and the
reaction of the West Bengal Government
thereto ?

THE MINISTER OF FOREIGN TRADE
AND SUPPLY (SRHI B. R. BHAGAT) ;
(a) Yes, Sir.

(b) A statement containing the demands

of the workers is laid on the Table of the
House.

Statement

The demands of the workers include—

(1) Minimum wage
month;

of Rs. 264 per

Full neutralisation of the rise in the
cost of living, that is, 35 paise for
each poiat of rise and fall;

@

3
“

89 minimum Bonus for all workers;

i

Night shift allowance;
(5)
6)

Introduction of Gratuity system;

1009/ permanancy of workers on the
actual average daily attendance re-
corded at each mill as on 1.1.68;

Improvement of quarters, and grant
of house rent allowance in lieu of
quarters;

Enhancement of P. F. Deduction
rate from 639 to 8%;

®)

Payment of D.A. arrears due from
July, 1963 following Government’s
recent corrcction of the cost of living
index;

*Not recorded,
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(10) No retrenchment in the name of
rationatisation and modernisation.

(c) and (d). I sent two telex messages
to the Chief Minisier of West B:ngal, reg-
uesting him to make every effort to have the
strike averted and to help the jute industry
and the workers in it to find a way to com-
pose their differences so that the production
of such an essential commodity as jute goods
does not suffer, the loss to our foreign ex-
change earnings is avoided and the prices
of raw jute are not depressed to the detri-
ment of the growers, In my second telex
message of the 29th July, 1969, I suggested
the setting up of a Committee to go into the
workers’ demands and make Its recommen-
dations expeditiously. I have just received
a reply to the second message which I am
examining. I trust that the representatives
of both industry and workers will not do any
thing which could damage our national
interests and I have every hope that with
the help of the Government of West Bengal
a way out of the difficulty would be found.

SHRI S. M. BENERIJEE : Oa a point
of......

MR. DEPUTY-SPEAKER : I am not
permitting any point of during the question
hour.

SHRI S. M. BANERIJEE : It is nota
point of order. I want the Labour Minister
to be present here. This is on industrial
dispute.

SHRI P. VENKATASUBBIAH : We
are very sorry. The Congress Mzmbers are
always put at a disadvantage when a ques-
tion is put. During the question hour Mr.
Banerjee rises and says somzthing which is
not at all relevant and you allow that.
That puts us in a very disadvantageous
position. Let Mr. Sreedharan put his
question.

SHRI S. M. Banerjee: It is a very
relevant point.

SHRI A. SREEDHARAN : What Mr.
Banerjee said s very relevant ; this is pri-
marily a labour dispute. The jute industry
is passing through a crisis.

SHRI B.R. Bhagat : We are having a
. discussion this evening on the crisis in the
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jute industry. I request you to see if
some questions could not be covered in that
half an hour discussion...... (Interruptions)

MR. DEPUTY-SPEAKER He only
only says to me that the same ground need
not be covered.

SHRI A. SREEDHARAN : Before I
formulare this question, the Minister antici-
pated what I am going to ask. Let him
not imagine things and it is my right to
finish my question.

MR. DEPUTY-SPEAKER : He was
withing his rights to point out to the Chair
that there would be a discussion......(Jnter-
ruptions)

SHRIS. K. TAPURIAH : He should
know that only four persons could parti-
cipate. He should not misguide the Chair.

MR. DEPUTY-SPEAKER : He is not
misguiding me.

SHRI A. SREEDHARAN : The Indian
Jute Mills Association and the tycoons of the
jute industry want to hold the Government
of India and the Government of West
Bengal to ransom. Mr. Birla of the IJMA
has said that he was not prepared to discuss
the upward revision of wages or any prior
commitment. Here is a document published
by IJMA, advertisement in the papers.
They are building up a case against labour.
The labour’s demand is very legitimate and
moderate. Their demand is for a minimum
wage of Rs. 264 per month in Calcutta and
around where the cost of living has gone
up and sky rocketed during the last ten or
fifteen years. What the mill-owners say is
that the industry is at present paying Rs.
27 crorers as export duty and Rs. 21 crores
as excise duty ; the industry cannot afford
to bear any more burden in a competitive
market.

SHRI D.N. PATODIA : Is he asking a
question or making a spesch ? Are you
allowing it ?

SHRI A. SREEDHARAN : Sometime
back, the excise duty on jute was reduced
and this reduction was made after the ex-
port duty on jute was reduced. (/nterrup-
tion).
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AN HON, MEMBER : Is he putting
his question, Sir ?

MR. DEPUTY-SPEAKER : This is not
the way. There must be some time-limit
for introduction of your question. When
the question is admitted, the background is
known to the Minister. Please come to
your question. I have glven five minutes.

SHRI A. SREEDHARAN : I can take
15 minutes. They are all taking 15 minutes.
Can I not take two minutes. (Inferrup-
tion).

MR DEPUTY-SPEAKER : Order, or-
der. You have taken five minutes already.
Come to your question.

SHRI A. SREEDHARAN : They have
reduced the excise duty and then they
reduced the export duty. May I know
whether the Government are still of the opi-
nion that even after imposing the excise
duty that exists today, the jute mill owners
are making substantial profits, and if so,
why do they not implement the wage in-
crease ?  (Interruption).

SHRI S. K. TAPURIAH : Is that rele-
vant, Sir ?

SEVERAL HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : What is
relevant, that portion, he can reply.

SHRI HEM BARUA : What is relevant
or irrelevant, it is for the Chair to decide,
and it is not for any other Member to de-
cide. The question was directed to the
Minister, and the Minister has to reply.

MR. DEPUTY-SPEAKER : It is not
a question of profit or any such thing.
The main question is about the jute crisis
and the present situation. If he brings in
other matters, they will not be relevant. 1
would request him to save the time. QOualy
to that portion which is relevant, the
Minister may reply. That is all.

SHRI INDRAJIT GUPTA : The main
argument of the employers is that they are
making no profit and therefore they cannot
meet the workers’ demands. The hon.
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Member’s question is, what the Govern-
ment’s view on it ; whether the employers
are making profit or not. (Interruption)

MR. DEPUTY-SPEAKER : Please
read the maln question very carefully.

SHRI B. R. BHAGAT : I have already
sald that so far as the export duty is con-
cerned, this is related to the external com-
petitiveness of the product. Even in the
last budget, we have found that it is diffi-
cult to sell certain products, and we have
removed the export duty, but to relate the
internal demand and the wage risc of any
other ben:fits for the workers to export
duty—it does not arise. If the duty is re-
moved, the idea is that the external price also
should go down to make it more competi-
tive and not that it should go to the industry.

About the excisc duty to which he has
also referred, the essence of the excise duty
is that it is passed on to the consumer. And,
therefore, the capacity of the industry to
pay is not directly relcated to, or connzcted
with, the export duty or the excise duty.

SHRI A. SREEDHARAN : The main
claim of the Jute Mills Association is that
they are wunable to mect the demand
of the workers because they are not
making a profit. I hope the Minister
understand this. 1 would like to ask the
Minister one thing. One of the main items
which {s exported is carpet backing, which
is used for lining the carpets. I would like
the Minister to tell the House what is the
earning made by the industry during the
last 10 years by the manufacture of carpet
backing which are exported. (Interruption)

SEVERAL HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : Please re-
sume you seats.

SHRI S. K. TAPURIAH : How is his
question relevant, Sir ?

MR. DEPUTY-SPEAKER : He is ask-
ing whether it is relevant or not. Every
time, it is not possible. So far as this
question is concerned, the mnin dispute
centres round the cap icity to pay. I think it
arises, and that is the problem. (Interrup-
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tion). Order, order, Please resume your
szats.  (Iaterruption)

SHRI SURENDRANATH DWIVEDY :
Sir, this is something very strange. If this
sort of thing continues nobody would be
able to say anything in the House.
The hon. Member has completed only one
sentence and it is quite relevant as you
yourself observed. If hon. friends object
to it they can pu! a supplementary. But if
they go on interrupting like this there is no
end to this (Interruption).

SHRI VASUDEVAN NAIR : Sir, in
Parliament they are supposed to behave like
representatives of the people (Interruptions).

SHRI A. SREEDHARAN : Sir, my
question is this. The main claim of the
Jute Mills Association is that they are not
able to meet the demands of workers be-
cause they are not making profits. One of
the main items of jute export is carpet back-
ing and it is used for lining of carpets in
America and other countries. I would
ask the Minister to give the House
figures of profits and earnings made by
the export of carpet backings to United
States during the last ten years.

SHRI B. R. BHAGAT : Sir, I would
require notice. I do not have the figures
with me now.

SHRIS. M, BANERJEE : Is he pre-
pared to give th: House a half-an-hour
discussion on this (Interruptions).

SHRI S. KUNDU : Mr. Deputy-Sp=aker,
Sir, it would have been proper if this Ques-
tion had been directed to the Ministry of La-
bour. However, it is also good that this
Question is also directed to this Ministry
bzcause certain facts and answers -necessary
to give a proper reply to the parading which
this Jute Mill Association is making for
the last few days are available with this
Ministry. The Jute Mill Association for
the last few days are printing In front pages
saying that they are not able to pay
workers to meet their demands because
the excise duty and export duty is
to the tune of Rs. 44 crores. I would like
to know whether it is not a fact that during
the last few years some major concessions
of this kind have been granted by the
government, '
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SHRI S. K. TAPURIAH : Not major.

SHRI S. KUNDU: Yes, they are major.
Will the Ministry not come out and say to
them that the concessions which govern-
ment have shown to them are sufficient to
pay enhanced wages to workers ?

SHRI S. K. TAPURIAH : Not suffi-
cient,

SHRI S. KUNDU : So, let the mill-
owners grant some concessions _to workers
and meet the legitimate demands of them.
That is my first question. Secondly, during
the last few years, right from 1954, 38 per
cent of our export has fallen on account of
jute. This is due to the intransigent atti-
tude of the government on the one hand and
due to wrong planning, vacillation, indeci-
sion and dilly-dallying on the part of the
managemert, represented in the IJIMA. The
poor victims oOf this criminal negligence of
both the government and the management
are the workers. S:condly, from a long
time the Govt. has come to know that there
has bcen a strike notice by the workers,
what have they done ? Have they requested
the Labour Ministry of the West Bengal
Government to call the representatives of
the workers to begin a dialogue, a round
table discussion to bear pressure on the
management to make them agree to the
genuine demands of the workers 7 Bscause
the management are taking the stand that
they are prepared to talk with the workers
but not prepared to commit for increased
wages. The workers do not want 0 go to
a meeting to discuss the weather. This is
an important question. What has the Minis-
ter done in the matter ?

SHRI B. R. BHAGAT : The first ques-
tion is about the concession given to the jute
industry. As the House is aware, in the
last budget we gave concession in export
duty to certain items of sockings like wool
packs and cotton baggings which have be-
come completely uncompstitive. In the
matter of export of hessian we were facing
very stiff competition from Pakistan. There-
fore, concessions were given to make them
competitive in the external market. One
point I want to make clear here is that the
export duty is related to our products being
competitive so that our exports are not
affected. [ am glad the hon, Member has
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expressed concern about the working of the
jute industry.  As I have stated in my com-
munication to the West Bengal Government
we are trying to co-operate with them so
that an amicable solution {s found because
the House should bear in mind that in an
industry like this if the strike takes place
we would be losing every month Rs. 18
crores to 20 crores of foreign exchange.
When the jute crop comes to the market,
STC goes to the market to prevent any
depression in jute prices. Therefore, it is
in the national interest that a strike does not
take place. 1 know the demands of the
workers are legitimate, The dispute has
to be settled amicably. T want them to be
settled round the table. There are various
machinery for settlement of labour disputes.
My colleague, the Labour Minister, {s mak-
ing all efforts to bring them together. He
had a talk with the Chief Minister of West
Bengal yesterday and he is going to have a
talk today. He will try to do whatever he
can.

SHRI JYOTIRMOY BASU : Let him
go to Calcutta.

SHRI B. R. BHAGAT : My colleague,
the Labour Minister, exhausted all possi-

bilities, conciliation and arbitration, for
the settlement of this problem. Unfor-
tunately, no solution is tn sight. I have

suggested yesterday that a committee should
go into it and make some quick recom-
mendation, maybe, within a month. Heavens
are not going to fall. We can look into it
if there has to bz retrospective effect. If
the strike is deffered for a month or so
and some happy solution is found out, then
everything goes well. What I am anxious
is that our export earning should not fall;
the jute trade will not be dislocated and
the growers’ interest will not be affected.
I am only trying to create this climate so
that we are able to avert this strike and
bring about an amicable settlement through
negotiations and talks as quickly as possible.
1 want the consensus and the support of the
whole House in that. Therefore it is not
a party matter,

SHRI S. KUNDU : 1 asked a specific
question (Interruption).

MR. DEPUTY-SPEAKER : No further
question.  Shri Deven Sen.
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SHRI S. KUNDU : You have already
granted concession to the management.
Please concede the demand of workers.

MR. DEPUTY-SPEAKER : This is not
proper. He has comprchensively dealt with
the question that you had raised. Please
resume your seat. Shri Deven Sen.

st 37 ¥ & 9g A g g
fr ez ae ¥ ger HoA Faw o @@
¥ mar g1 5 gEare A QF [ AT
SarE FU FAT IAF g avad F1 fAw ar
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a1 q FA AZITT IF FI €982 ST |

T g3 a19 99 § % agi § faadr
afqga smargsasa § o Aogodo,
Fo Ho Yo, AfouTodNoTo Ho & A
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TR aE qar A6 & frgw i g
wagdl #1 fafrw 39 % @8 (sawwm)

SHRI D.N. PATODIA :
relevancy ?

What is the

SHRI N, DANDEKER : There is no
relevency. (Interruptions).
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AT afe gewe awgd w1 TwE fea
aTE & Ay FAT FIHIC @ € TAWM HT
TRHFT FI7 F7 faar @t § ar
gt Y S|y Y Far F0 g ?
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g R AT AT @ A & fF 3T
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SHRI N. DANDEKAR :
relevancy. (Interruptions)

There is no

MR. DEPUTY-SPEAKER : Now, there
is a Half-An-Hour discussion today on the
same subject regarding crisis in the jute
fndustry at 5-30 P.M. We have already
taken half an hour on this short Netice
Question. I am not going to permit any
more questions. We now take up the
Call Attention Notice. Shri N.K. Somani.

SOME HON. MEMBERS (rose-Interru-
ptions).

MR. DEPUTY-SPEAKER : No please;
Shri N.K.Somani.

SHRI S.K. TAPURIAH : Sir, Short
Notice Questions are admitted because of
their importance...(Interruptions).

MR, DEPUTY-SPEAKER : We have
already spent half an hour on this, In
the evening again, there is Half-An-Hour
discussion on the same subject. (Interru-
ptions) 1 have not pemitted a single
‘Member on this side. Please resume your
seat. Shri N.K. Somani.

it g WY WA ¢ U AR
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A FerAr =713 § 7

MR. DEPUTY-SPEAKER: I would
like to tell the group leaders one thing
when they intercede on such occasions on
behalf of any of their Members, that if
they do not take action against their
Members for this type of tehaviour, I shall
have to take serious steps against them
and against the leaders of the groups.
(Interruptions).

SHRI RANGA : What s this that
you are going to do? You are going to
take action against the leaders? I have
warned you several times but you did not
hced my advice. You are calling Socia-
list or Communis or PSP Members but
none from this side...(Interruptions).

MR. DEPUTY-SPEAKER :
Member cannot dictate to me from his
seat. I am not going to be dictated to in
this manner.

The hon.

SHRI RANGA :
as well as you should.

ol g%u 97T ST : A A(@ (&W
X IH ST AL AT § 1

You are not behaving
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MR. DRPUTY-SPEAKER : That is

all right, He may do what he likes.

SHRI RANGA : Itis you who have
excited us all this occasion,.....(Interru-
Dptions).

MR. Deputy-Spcaker : I have already
said that we have spent about 35 minutes
on this question already and I have not
called any Member from the Congress
Benches......

SHRI SXK.
responsible for it ?

TAPURIAH : Are we

MR. DEPUTY-SPEAKER : Another
40 minutes will be available for this in the
evening.

SHRI KANWAR LAL GUPTA rose—

MR. DEPUTY-SPEAKER : I would
request Shri Kanwar Lal Gupta to exercise
some coatrol over the hon. Member......
(Interruptions) He has been seeing this so
long and he has not still taken note of it.
I would appeal to him as a leader of his
party to excrcise some control......

SHRI RANGA : We have taken note
of your behaviour in this House.

i gH A FWAA : T TE &
A1q g fear £ gd sUAE THFI &)
I 9% S1F Ag! g |

SHRI BAL RAJ MADHOK rose —

MR. DEPUTY-SPEAKER : Shri Bal
Raj Madhok was not here earlier to see
how Shri Hukam Chand Kachwai was
behaving. Let Shri Hukam Chand Kach-
wai leave the House......

SHRI RANDHIR SINGH : I propose
that Shri Hukam Chand Kachwai should be
named.

MR. DEPUTY SPEAKER : Thereis a
proposition before the House that he should
be named. Let him make a regular motion.
1 name Shri Hukam Chand Kachwai for re-
peatedly obstructing the proceedings of the
House and not obecying the Chair. What is
the motion that the hon. Member is mak-
ing ?
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SHRI RANDHIR SINGH : I propose
that Shri Hukam Chand Kachwai should be
named.

DEPUTY-SPEAKER : I have
What is the motion ?

Mr.
named him already.

SHRI RANDHIR SINGH : Imove
that Shri Hukam Chand Kachwai be suspen-
ded from the service of the House for the
rest of the day.

SHRI BAL RAJ MADHOK rose—

MR. DEPUTY-SPEAKER : I am very
sorry. I had appealed to him earlier be-
cause I was most reluctant to take action.
But now I have to take action because Shri
Hukam Chand Kachwai kas gone on shout-
ing for nearly ten minutes. The motion be-
bere the House fs...

SHRI RAVI RAY : I have a submis-
sion to make...(Interruption)

MR. DEPUTY SPEAKER : The mo-
tion before the House is that the hon.Mem-
ber shri Hukam Chand Kachwai who has
obstructed the proceedings of the House be
suspended from the service of the House for
the rest of the day. He will not be permit-
ted to come to the House for the rest of the
day. I shall now take votes on this and dis-
pose of it.

&t <fa T : SN WPk, @
gafazm § fa& sma g7 Sifag
off 7y fond : @Gz Wi ST §
MR. DEPUTY-SPEAKER : The ques
tion is :

That Shri Hukam Chand Kachwal be
suspended from the service of the House for
the rest of the day.

Let the Lobby be cleared.

st Ay fond : goremy wgiRw, &
TF qTGAT HIAT ATEAT § |

MR. DEPUTY-SPEAKER : Before.putt-
ing it_to vote, I would like to hear Madhok.

SHRI BAL RAJ MADI-!OK : I am very
sorry at what has happened. As soon as I
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heard that a row was going on in the House,
1 came running inside. I wanted to make
a submission to you. Evidently, Shri Kach-
wai was angry. There was justification for
his anger. This questson has been going on
for about 40 minutes. He 1is a labour
leader. He also has a right to put a ques-
tion. On a short notice question, every
member has a right to ask a question. If
someone stands up again and again and he
does not get a chance, he feels heart and
agitated. = Ten members were standing
wanting to ask questions. Many members
are dissatisfied. For the last ten days, we
are feeling that you are more than fair te a
particular section and you are not fair to
other sections (Interruptions). This is
our feelings.

SOME HON. MEMBERS : No, no.

SHRI N. SHIVAPPA : There is full
justification for that feeling (Interrup-
tions). We know it for ourselves.

SHRI BAL RAJ MADHOK : May I
ask what we can do in these circumstances.
Here is a circumstance when a member feels
very strongly hurt about it. We on this
side have been trying to persuade him. But
in the meanwhile, you call for a division.
You should have listened to me ! instead of
that, you called for a division.

SHRI P VENKATASUBBAIAH :
Madhok was not present in the House.
does not know the full facts,

Shri
He

SHRI SURENDRANATH DWIVEDY:
This is a precedent you are creating.
After calling for a division, you are allow-
ing a dicussion beford voting.

MR. DEPUTY-SPEAKER : As far as
possible, we want to avoid naming 2 mem-
ber. In this extreme case, I have named
him. Even naw, we should consider how
we could avoid an unpleasant situation.
I waited for 15 minutes befor taking this ex-
treme step.

SHRI VANKATASUBBAIAH : Shri
Madhuk was not in the House. In this
particular case, members whose mnames
were on the list were called. I got up and
you said tnat there is a discussion today at
.5.30 and those who could not ask ques-
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tions just now could participate in that
discussion.

SOME HON. MEMBERS : Under which
rule ?

SHRI P. VENKATASUBBIAH 1 You
did not give a chance to any Mem-
ber whose name was not in the list Mr,
Madhok is not fair in giving that assess-
ment to you. The hon. M:mbsr was not
obeying your order ; he has been creating a
sort of disturbance which caused annoyance
to every one of us. So a M:mber from
our Party got up and said that that he
should be suspended. It is most unfortu-
nate that he should be named, as you said,
and I also feel the same way. In all fair-
ness I suggest that the Member should ex-
press his regret and apology to the Chair
and the matter allowed to end there.

ot ®qT FE T : IAAN AT
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FET TRAT, AR et F1 F@T W A
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RAfer M A F@E 5 ag ga I
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faar s

MR. DEPUTY-SPEAKER 1 A plea has
been made from this side that at least he
must express his regret, I entirely agree
with that plea. With utmost reluctance I
admitted.the motion. I know Shri Randhir
Singh was also in an exasperated mood...

SHRI RANDHIR SINGH : 1 am not
keen.

MR. DEPUTY-SPEAKER :1I
to the hon. Member not to repecat these
things. 1 may point out to the House,
really the conflict is on this side, and that
takes a long time on every question. One
Member gets up and another M=mber ob-
structs, This becomes uncontrollable. I
appeal to all sections of the House. It is
not only the dignity of the Chair ; it is
also the dignity of the House which is in-
volved. It is an extreme step. I waited
for 15 minutes and then with great reluc-
tance this step had to be taken. I appeal
to all the Mcmbers concerned, without
bringing in the ideological conflict in the
House, both sides must try to help the
Chair in maintaining decorum., The time
of the House is very important. For in-
stance, Mr. Thakur is not as experienced

SRAVANA 8, 1891 (SAKA)

appeal

Written Answers 46

as Mr. Dandeker. So if he is a
little a irrelevant.. (Interruptions). 1If he
is a little irrelevant, and goes out of the
context, then, it is very difficult. (Inter-
ruption)

SEVERAL HON. MEMBERS rose—

At qAEAIT TR 0 W ¥ g
amqg A ). (aam)-

MR. DEPUTY-SPEAKER : Order, or-
der. Will you listen ? Please resume
your seats, May I appeal to the Mem-
bers ? They have not listened to what I have
said, It was a case where the hon, Member
was perhaps slightly inexperienced, and that
took 20 minutes. Please listen, Therfore, I
would like to appeal to the Members on
this point : You must consider the back-
ground and other factors. Now, from all
sides, if it is agreed, I would request him to
withdraw the motion on that assuiance.
(Interruption)

=it T fag : et Thiw weew,
g% TGAIT WIgT § 41 ITET 1 ¥ wad
frer ar fwraa 7Y & 1 g% f® gaar
32 a1 fF ek faers Tl a9 A
1T FE TS AT YL 59 q1T F oA-
§9 F gEX UG A 9N qgT aRHA
A wifr 4, 9g gl awh 1 ¥ IR
g emA gER arfaal & ot gam el
aga fase ¥ @z 4 g AT gew
¥ Ao fvar 1 arer F 1 o) o R
IGHT CF 337 AT A6 | ZH &
ar s AR ) fefeme wy § S
T YH-TIST FHIAT gav g ... (3q
g) - g# 3@ § fF gw 9 faers w1%
arT =), AfFT § g8 T FAT T0gar
g 5 zaw g gaw faemm wifgm ek
ITERT T T SWIT  SGIRT RNGRQT
frear Ifgn 1 #aT aw A ol gW
wiéat 7 Fg7 R IEA fao ¥ =@ wa-
ga w3 fwar §, 9g F19Y &1 @
% T 5 grow A1 WY FE awE
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gt & 9% ox ymifadds 9@ @ @)
47, ga agl wrgy fF fHey v 5 few-
ard 7%, & 7oA AEdl F A AW
FIIT &7 AV FITHFT HEIAUH FIQA g
T 1" AT A0ZAT E

MR, DEPUTY-SPEAKER : I take it

that the House gives permission to Shri
Randhir Singh to withdraw his motion,

HON. MEMBERS : Yes.

The motion was, by leave, withdrawn.

=} Fq oS T : WM WA,
& 9T & f& Ja< F1 wm @ Jfgd
# oy g3eq AT § T F ag ¥
HE FX |

»}t gFR AT ®IAW : IIAA -
g, ¥ AT a9 wfq avT 4€ 90
& o § g 93T IS TG A1, FA@IT
wer gxar v, fagw faat st @sr @ar
g1, afFT o7 A ¥ A 9Ty Fat
wW g, 98 gedrdl famr ot @ gR
FTET WG A@T | GH ST T 74T
Iax fer gR ag 1 F o7 A qoaw
Aty @A | fazam F@T g0 anam @
AT TR T qY FT H I

WRITTEN ANSWERS TO QUESTIONS
Withdrawal of Quit Notices on Kenya Indians

213. SHRI V. NARASIMHA RAO :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that the Kenya
Government has withdrawn quit notices
served on non-citizen traders in Kenya ;

(b) if so, the total number of Indian
settlers in Kenya benefited by this order ;
and

(c) whether the withdrawal of the
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notice indicates any change in the attitude
of the Kenya Government towards the non-
Kenyans ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PALSINGH) : (a) (b).
and (c). As against 3762 annual licences
issued to non-citizen traders in 1968, the
Government of Kenya issued 2670 annual
licences to non-citizens in 1969. Most of
these persons are of Asian origin. Out of
the persons who were served with quit
notices in January, 1969, the trading permits
of 28 have been extended. The action of
the Government of Kenya seems to be
motivated, among other things, by the
desire not to cause dislocation of business in
areas where Kenyan citizens lack the
necessary capital or know-how.

U.N.C.T.A.D.II.

215. SHRI SITARAM KESRI :
SHRI P. C. ADICHAN :

SHRI BHOGENDRA JHA :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) the action taken on the resolutinn
passed by the Il UNCTAD Conference by
various countries ;

(b) the extent to which these Reso-
lutions have helped India ; and

(c) whether any time-limit was fixed
by the Conference to implement the
Resolution by various countries ?

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B.R.
BHAGAT) : (a). Information on the
action taken on the Resolutions passed by
UNCTAD-II Conference by various coun-
tries is provided by them to the Secretary
General of UNCTAD. The Report of the
S:cretary General of UNCTAD in the
matter is still awaited. A review of the
implementation of the recommendations of
UNCTAD-II is scheduled to take place in
the next session of Trade and Development
Board,
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(b) These resolutions have generally
helped 1India in her bilateral and multi-
lateral negotiations in commercial and
economic flelds. More concretely, India
has securcd better conditions of access in
some overseas markets for her export
products such as handlooms, handicrafts,
East India Kips, Tea, pcpper, coir goods
and cotton textiles, Increased technical
assistance for export promotion activities has
also been received.

(c) The time limit fixed for imple-
mentation of certain resolutions has not yet
expired in most cases. The matter is
expected to be reviewed during the next
Board Session.

Indo-USSR Trade Agreement

*216. SHRI R. BARUA:
SHRI S. KUNDU:
SHRI N.'R. LASKAR:
SHRI CHENGALRAYA NAIDU:
SHRI M. S. OBEROI:

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is a fact that the first
round of talks on a new long term trade
agreement between India and U.S.S.R. was
held in Junc, 1969 ;

(b) if so, the subjects discussed and
the results achieved ; and

(c) when the final agreement is likely
to be finalised in this regard ?

MINISTER OF FOREIGN
B.R.

THE
TRADE AND SUPPLY (SHRI
BHAGAT) : (a) No, Sir.

(b)

(c) The final agrecment is likely to be
finalised by about the end of 1970.

Does not arise.

Issue of Forged Permits to Foreigners

*217. SHRI RAMACHANDRA
VEERAPPA :
SHRI G. C. NAIK :
SHRI D. AMAT : .
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SHRI J. K. CHOUDHURY:
SHRI MUHAMMAD SHERIFF:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether a British national has bezn
arrested in Darjeeling recently on a charge
of issuing forged permits to forzigners to
visit Sikkim ;

(b) if so, the name of the said British
national ;
(c) whether the legal proceedings

against him have been inijtiated ; and

(d)

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURFNDRA PAL SINGH) : (a)
Yes, Sir,

®)

(c) Mr. Maloney was convicted in
Darjeeling on 14.5.1969 for offences under
Section 14 of the Foreigners Act and under
S:zction 420 of the Indian Penal Code to
undergo 14 days rigorous imprisonment,

@

if not, the reasons therefor ?

Mr. Arthur Maloney.

Does not arise.

AT Tg & T HAA &
ww g

218, 7t faifa fomr: @ d 3w
s aar qfa wAY 4g F@E &) 3
FUrfF:

(%) 9T A3 F 3T G AW F FRA
aqr ¥ g & 9fF a9 fFaw =@
# gft g5 ok

(@ zmafas qgu ¥ & fag
GILETT 74T AAAT JICFT W 2 7

#faF s o gfR HEwr
# guudt (s S W daw)
(F) & g = T F wowEEY
w1k F1 AR ¥ g gift W dw Aw
SIGATT BT GEHT TG 8 |
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(=) sz 7Y 95T

Manufacture of Cheap Radio Sets

*219. SHRI HIMATSINGKA : Will
the Minister of DEFENCE be pleased to
state :

(a) whether Government have lately
decided to limit the production of big radio
manufacturing units in respect of cheap
radios ;

(b) if so, to what extent §

(c) how far their licenced capacity
would be rendered idle as a result thereof and

(d) whether this decision has failed
manufacturers ; if so, their precise demands
and Government’s reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.N.
MISHRA) : (a) No. Sir.

(b) to (d). Do not arise.

HAA AATS qFaH

*220. it fara AT mEs
=t SHTETT ;e
=R fagaw =19 ¢

Far 43fqw &g WY gg SR A
Wﬁ'ﬁﬁ?:

(%) 71 witg A A9rm F gEEAl
# A1 AT g gA1E;

(@ wragea g fr dms & A
T YWIT &€ T4 & AT TAF  FAEAST
wrdYy fadt YT wiTE G FoI¥e
o1 W g AR

() 7ar z8%F 1% AT Frwor § ?

Fafas-wig w4 (of fadw fag) -
(%) wa & A9 F AT gEET TG
fare stk fomarqe &) AT F AW
gueqrdl w1 IeM @rifas g gw
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2 QA o A qmdd F@ AER-
qds gow §1 8w atm @ § fF
AR FFY AT T g1y WA |

(w) 7ars @R & FFaal ¥
wrgw g & fe 33F slx A 3 graeg
A 1 gw Al g € 6 @R
FIEEATT AqTF LRI ARG fgat ax
MITNT 7 AT Y& F3 )

() 5=7 7 vz

Licences to Import Betel Nuts and Cloves

*221. SHRI RAM CHARAN : will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that Government
have issued licences for the import of Betel-
nuts and cloves to the varfous firms in Uttar
Pradesh, Delhi, Haryana, Punjab, Rajasthan
and Madhya Pradesh during the last two
years; and

(b) if so, the names of firms together
with quantity and rate on which betelnuts/
cloves are released for sale and for manu-
facturing drugs ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOUDHARY RAM
SEWAK) ; (a) and (b). No import licences
for Betelnuts have been issued to any party
during the last two years. Import of Cloves
is, however, allowed to actual users on res-
tricted basis.

Firmwise statistics are not being main-
tained for Cloves consolidated licences are
issued to actual users covering all their
requirements for permissible raw materials,
Actual users make imports for their own
use and not for sale.

afasarg § Re9a &te & fog

AT FTEEA AAL WA

*222. =% watew® TR A
a3fore sqrae aar gf w4 ag S A
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Fqr FO

(%) ma a¥ afrearg ST
fFad 37 Fr@wl 1 @9y @ &
fou wramg wgge fy 13 §

(&) 71 @TwIT A T@ AT A
faFraag fa=) § 5 g7 w1l # & 7§
FILEMA WIS AT T F& A7 HE HY
NTITH a9 &

(m afe g, a1 Far @R T 9
fau & #1€ wiw s g, a afz g,
a1 sad 7 faewy fasd § O

(wr) afz 7€), &t <@ ;0 FROE ?

F3ffw cqar am qfw dEem §
IT-HA (s SwY wR ¥aw) o
(%) ad®, 68—ar, 1969 ¥ safa &
afaaarg & 39, qA ¥ &% F 163 a7y
TFFI F1 20T @& F @ § fou
wrgdg faw @

(=) afrearg ¥ 37 A% oFRl F
grae § fasaq ara g § fog amam
@599 3 & fou fawifer & af 41

() wae & g 7w W@ g AR
H G T A qE JHT AQEA-TA I
£1$ wigdq A8 &y IE

() =@ ag¥ szaT !
daeued HqY W

*223. = 1A fag wmedr cqm
Ffrs sam v qfa # ag @@
N Far F4

(F) Fa1 GIEIT ¥ I § dFeqd
Faer fqsl &7 ®1E aFqw sUAT E

(@) afz gi, @t @ 9T TW-AR
farat dxeaer FsT S § 5

SRAVANA 8, 1891 (§4K4)

Written Answers 54

(1) wsfra Fugr famm & ¥a aw
T Fagr faet w1 Ay fag=or & foar
& &t

(7) A5 fasst &, o g%z emar
gam &, fearfa ®Y gored & foq @@
FT F47 FAATEY FIF 7 faa g ?

aifw smar qav qfq wwew §
Iu-wA (s Stast Iw qaw) : (F) A
agh

(=) s= =¥ 3aam |

(m) fom Y faet & mr § wow
€7 frrt 71 wifaga faasl F &9 &
frgs fear ot &, U7 Tew farw 9q
faet & Tom & foX stfwg a7 7 51
So o IF NI FW F fogagaa &
AT

(w) gt aex gmam (Suwdi @
qad a7 qf@AeT a9aT g-ee)
afafraw, 1967 F g7 Fdard q
g W 93 37 faet F uhT aew
FafraR Ham a1 F gqzara, fya
fou wfaza fra=s fages fer s 9%
g, usdty aed faom gasr agfasrsor
FEET 1 W fast &1, fansr vaeg
IET IAW Hyar AF fga & fou ery-
faF TfAFT 1, Ta77 TXFR a9 gy
#% Wt Tad @gfaq g @y @
TG T favaam o w F w9 § o018
S gEAY g 1 AFR IIGET ATAST F
fit gar safamai & wifw 5w
#37 F, faas foq fead v i -
gfaa 451 o1 oW &3 o 37 8, e
3317 & foy fast &Y agrmar 53T )
ey svg SwE W FFR F g

g1
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Refusal by Russian Pilots to play over
N.E.F. A,

*224. SHRI NARAIN SWARUP
SHARMA :

SHRI P. M. SAYEED :

SHRI N SHIVAPPA :

SHRI ZULFIQAR ALI KHAN:

SHRI RAM SWARUP
VIDYARTHI :

SARI BAL RAJ MADHOK :

SHRI R. V. NAIK :

SHRI OM PRAKASH TYAGI :

SHRI J. SUNDER LAL :

SHRI SAMAR GUHA :

SHRI P. M. MEHTA :

SHRI RAM SINGH
AYARWAL :

SHRI SHARDA NAND :

SHRI BHARAT SINGH
CHAUHAN :

SHRI NAVAL KISHORE
SHARMA :

SHRI BENI SHANKER
SHARMA :

SHRI YAJNA DATT
SHARMA :

SHRI JAI SINGH :

SHRI HEM RAJ :

Will the Minister of DEFENCE be
pleased to state .

(a) whether it is a fact that the Russian
pilot refused to undertake a test flight of a
Russian mail helicopter over NEFA on the
plea that area was shown as belonging to
China in a Russian map;

(b) if so, whether the matter has been
brought to the notice of USSR Government;

(c) whether the helicopter in question
was tested elsewhere; and

(d) if so, the opinion of Government
about the particular type of helicopters and
the reaction of USSR Government to the
conduct of the said pilot ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a), (b) and (d). A
Russian team brought a Mi-8 helicopter to
India recently for evaluation trials under
Indian conditions. During the course of
trials they did not agree to fly the helicop-
ter over certain areas. The matter was
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taken up with the Soviet authorities who
stated that this had happened due to mis-
understanding and immediately reassured
that there could be no question of Russian
pilots not flying helicopters in accordance
with our instructions. A final decision on
the selection .of Mi-8 helicopter for purchase
has not yet been taken.

{c) Yes, Sir.

e, SR I o arqeay
g

*225. =it Toweita fag
st sEs fagrar R -
ff AT T W
SRR LRGN
=i T g
=t gRIANT :
Fa1 43w swA A9 qiw w3z
AR A FTFIY

(%) #ar geal, FoIdl aAT gewl &
ar ¥ gifsfas s 9 frgf s
& geaed § faaw 3 faar qar g

(=) afz g1, & saer s FAv
AR

() afz 7Y, @Y WA H faow
& Far w1 § ?

Fifas s qar qfq s (s
o Wo W@): (F)F (w). w4l
SIET q4T oAl & Ak & o gifafas
s &Y fAgfe & fawg & swmafas
g AEW F) fawrfe & @it aggal
qr FwY e fear o w@r &

Refusal of Permission to Sikh Pilgrims to
Visit Dehra Sahib Gurdwara on 18.5.69
in Pakistan

*#226. SHRI K. M. KOUSHIK : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Pakistan recently refused
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entry to nearly 50 Sikh pilgrims including
many women and children who were going
to visit Dehra Sahib Curdwara on the 18th
May, 1969 ;

(b) if so, whether any protest was
lodged by Government with Pakistani
authorities ; and

(c) the reaction of Pakistani Govern-
ment thereto ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : (a)
79 pilgrims were refused entry in to Pakistan
on 17th May, 1969, because they arrived late
at the border checkpost which had closed
for the day.

(b) We have told the Pakistan Govern-
ment that they should have been a little
more considerate towards the pilgrims in
this case,

(c) The reply from the Pakistan

Government is still awaited,
Expansion of Indian Navy

*227. SHRI SHRI CHAND GOYAL :
SHRI S. S. KOTHARI :

Will the Minister of DEFENCE be plea-
sed to state :

(a) whether it is a fact that our Navy
is in a primitive stage and is inadequate to
the requirement of the country ;

(b) whether requirment of the Navy is
likely to increase in view of the proposed
British withdrawal from the Indian ocean ;
and

(c) ff so, the steps being taken by
Government to expand the Navy ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) No, Sir.

(b) The requirements of the Indian Navy
are related to its tasks in the maritime de-
fence of the country.

(c) Government have taken a number of
steps for the modernisation and strengthening
of the Navy, Principally these steps in-
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clude procurement of new ships, construction
of frigates, Minesweepers, Seaward Defence
Boats, tugs and other ancillary vessels in
India, and establishment of a submarine
arm.

Comnmittee on Textile Mills

*228. SHRI DHIRESHWAR KALITA :
SHRI J. M. BISWAS ;
SHRI C. JANARDHANAN :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleaced to state :

(a) whether the reccmmendations made
by the Manubhai Shah Committce on the
merger of sick textile mills with stronger
ones has been examined by the Government;
and

(b) if so, the decision taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). A working Group
has been set up to examine the implications
of merger of weak cotton textile mills with
sound ones. The report of the Group is
awaited.

Review on Indian citizenship and nation-
ality rules

*229. SHRI A. SREEDHARAN : Will
the Minister of EXTERNAL AFFAIRS be
pleased to refer to the reply given to Unsta-
rred Question No. 8184 on the 30th April,
1969 regarding the review of Indian Citizen-
ship and Nationality Rules and State:

(a) whether Government have since
considered the suggestion made by the Chief
Justice of the Supreme Court regarding
Indian Citizenship and Nationality rules ;
and

(b) if so, Government’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). This matter is still under considerae
tion,
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Secret clause in Tashkent Agreement

*230. SHRI MADHU LIMAYE : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government have seen re-
ports in foreign newspapcrs about some
secret clause to the Tashkent Agreement
about Kashmir whic: Mr. Bhutto has been
threatining to disclose ;

(b) if so, the substance of the alleged
secret clause as reported in the foreign press;
and

(c) whether Government will categori-
cally deny the existence of any such secret
clause in Tashkent agreement ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : (a)
Yes, Sir.

(b) In its issue of March 2, 1969, the
“Sunday Telegaph’ alleged that under the
provisions of a secret protocol to the Tash-
kent declaration, both India and Pakistan
would accept the status quo in Kashmir
as from 1970 and that the two countries
would work out a phased programme for
the reduction of forces on both sides.

(c) There are no secret clauses to the
Tashkent Declaration.

U.S.1.S. Office In Bhubaneshwar

*231. DR.RANEN SEN:
SHRI BHAIDHAR BEHERA:
SHRI VIRENDRAKUMAR-
SHAH:
Will the Minister of EXTERNAL

AFFAIRS b: pleased to state:

(a) Whether it is a fact that the U.S. -

Embassy in India had directly contacted the
Onisa Government and sought their per-
mission to opsn a U.S.L.S.Office at Bhu-
baneshwar without informing the Centre in
advance;

(b) Whether the Embassy has now
sought the formal permission of the Centre
to open their Information Centre at Bhuban-
eshwar; and
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(c) if so, the decision which has been
taken by Government in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a) Yes,
Sir. '

(b) They later approached the External
Affairs Ministry and requested that their
existing Library at Guntur which was set up
in 1954 be allowed to be shifted- to Bhuban-
eshwar,

(c) This was not allowed because of
Government of India’s decision not to
authorise the estabilishment of Information
and other centres in towns where the coun-
try concerned did not have a diplomatic or
consular mission.

Indo-Burma Trade

%232, SHRIMATI SAVITRISHYAM :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state 1

(a) whether it is a fact that the Govern-
ment of Burma has taken positive steps this
year to imporve bilateral trade with India;
and

(b) if so, the broad outlines thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). In the joint com-
munique issued at the conclusion of her visit
the Prime Minister of India and the Chair-
man of the Revolutionary Council of the
Union of Burma agreed that there was con-
siderable scope of further expansion of trade
between the two countries and expressed the
firm desire of their Governments to expand
mutual trade and commerce.

In pursuance of this the two Governments
are examining separately the items in which
trade can be enlarged.

Expansion of India’s Trade in West
Asian and African Countries

*233, SHRI ONKAR SINGH : will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) the measures taken by Government
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over this matter in the recent meeting of the
Ambassador held in New Delhi;

(c) how Government propose to imple-
ment them; and

(d) whether Government propose to take
industrialists into confidence to implement its
seheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Government have been org-
anising a vigorous drive for promoting the
exports, offering technical know-how, joint
ventures, and consultancy services to these
countries. India has bilateral Trade Agree-
mets with several of these countries, and
stands prepared, wherever necessary, for add-
ing to these. We have been exchanging
trade delegations with most countries of this
region; have deputed Study and Sales Teams:
have conducted market surveys; and parti-
cipated in Trade Fairs and Exhibitions. All
necessary steps for facilitating the setting up
of industries in these countries by Indian
entrepreneurs are being taken. India has
also been taking active interest in the work-
ing of the Econmic Coimmission for Africa,
basically with the object of stengthening our
trade relations with African contrics. Com-
mercial represenations  in our Missions
abroad, in this region, are being strengthened.

(b) and (c). Various decisions taken
by the Conference in May 1969 of Indian
Heads of Missions of the West Asia and
North Africa region, are being put in‘o
operation, in consultation with our concerned
Missions.

() Yes, Sir.
qAT e

*234. oft qrentet SO : FAT A3
fas-&wd gt gg AT FT Fw FO fF

(%) ) amrsit & gwedr F) g3
A & fax q dia a AT ¥ a1 Fdandy
F A ;

(@) 3% wrafy § faedet armsit &Y
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feq afafafaal 1 gar T ;

() gfaarz st #<3F 7 7 aifs-
A A ared & 1 fHaA a2 arae
¥ arcagwdo frar § AR 7Y fad gfa-
ard &1 A AT

() & fFay armei ¥ W dF
areaadr a8 fear § o @ wET §
F3T FTFATSY AT A7 W F ; AR

(z) A’ § armeg feafa =% &
faa frarfaa &Y S aer  sarfaq
qFAT FT sERT AT § 7

aRfww @t (=0 feAm fag) -
(%) 3% (|). 3@ ad wRIA § 90 T
F qI7, ATTST ¥ AL ER LA AT
# F177 AT sgaeqr & f57 ¢ FIA
Jart T 2 1 fg¥ A & § sfawfrs
& fafaw waraa o) qRem &S F
qaer guger 5 F far sq @ €1 wiw
F o7z fgd Al & G3-% A afq-
fafadt #1 A5 W E it am fad

cqrmrg} ¥ fa widt § @, 97 6}

ez AT afaTlEE aiFe  wr g
g TS F {0 gAF @A AT FIE N
far Arr s fAEY A1 aneT ¥ ang}
A X a6 Agigrarg F

() SAad 1965 stz 15 @7 1969
F e 1,872 7 o1 gefaat &, foad g9
3 aur W wifes § faed Gfas faem i
IR qiffea@ & fadt @Y, FRAT AT R

ey gaqo frar g

gufaa gfamd 7 \ely, ude Hied
F g7, ger AT 09, T@arfag aEs,
Fa-aEAa &R feaid arfas §)

(@) wra fr o Ama F Fen
6,000 ¥ W, 9719 & gHI & | AAMET F
AT AT IW AR F@gaAwT 0
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(z) armde & gear fgt amst
Y JTFgA wfafafadt & femrs s
IIT TG Y § AT AL FY AAN A1
amferl & qu andT ¥ W@ 1 @
gurafaF F67 & 919 AT qqA-ATA AT
F Em FWX F for  qafw grar e/
ygar gfoq aB 3 | ATTSE A AXFR
37 fgd-armat £ feT ¥ qa@ & sqral
WA FR W A Fewgn afa-
fafaat gres wmifegas 1§ Fra-"FuT
FAT AL |

Retirement age in Army

*235.
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that owingto a
large-scale expansion since 1962, certain
anomalies in the application of tenure rules
had occurred and those have been examined;
and

(b) whether Government propose to con-
sider or have considered the raise in retire-
ment age for the army gfficials in the near
future ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes, Sir.

(b) The matter is under consideration.

garfrs gfafq &1 sfxdzw

*236. st TwrEar oAt ¢ Far sfa-
Teqr wAT g AT BY FAT FIA OF -

(FFmagaag fsadw ag
AT F AT ITFKN F1 q397 F for
Fmfay sfafs F fauei A adfiqaw
Gr s R aw fear §

(=) 7ar ag it @9 & fF w1 ag
a7 T R g q@o go—7 qur
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fr-21 grezdeet 4y AY fqmma g o -
QA 98 ¢ §

(m) T 3g Wrgw g f faw-2l
faura ¥3s 99 FME g greRde FW
F foq o=y &

(=) 71 T ag W g9 § fw oo
u%-24 faum sfgear 13t & fou ame-

IR E

(%) afx gadtaq Wl (F) & (=) v
IAT TNFAEAF 3, d1 34T IR 39T
famet & fanto = afes awa aver w1
e ;AR

(=) afz g, av 31 fean-fan’ frem
& gg-yaim serg fawdl & fantn
aqr QA F gIER F7 faqz § 39ifF
g o & fawrdl 1 AR, 93R FA q4T
g e & fag IgArT g awd § 7

sfaten Aama & vew /A (st wo
ato fa) : (F) ¥ (). cdifeag w342
F fawrfeet &1 o gfae faawar 15-5-
1969 # JF AT F 9IS 9T @I AT
qr | TOATfeFg TN T qHoqHo-24 X
far-21 faami & dmfas decol &
faafor £ fawrfesr &Y & 1+ ar & famay
& gnfug gewtot 1 fawa o faww
& grifg . Sawr frater oF @
AT & | THo Tho-24 FAF WA 17
A1 & o qra frg g faaay & ag
feed gt adf g, stv o Ay Ay
Faal & o ag Iqgaa & | ST aHAF
% famral &Y faator smd agg wd &,
g3g a8 & AEEFAQ @ § 1 -
arferm s34 71 faahw § & fan-fan
fren & Y famral #1 faato #€ anf a=
g # A9y IAMT FY FIGAT A I A
Cicainid|
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Peasion benefits to Master Craftsmen

*237. DR. SUSHILA NAYAR: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to refer to the reply
given to Unstarred Question No. 4488 on the
26th March, 1969 and state 1

(a) whether Government have since
taken any decision regarding the provision of
pension benefits 10 master craftsmen;

(b) if so, the details thereof; and .

(c) when the said sucheme is likely to be
enforced ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) No, Sir. The scheme is
under active consideration and a decision is
expected to be taken shortly.

(b) and (c). Does not arise

Export of Motor Cars
-

*238 SHRI GEORGE FERNANDES :
SHRI N. R. DEOGHARE :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether India has been exporting
motor cars during the last three years;

(b) If so, the number of cars and the
models exported and the countries to which
they were exported;

(c) the price at which these cars were
exported; and

(d) whether Government have beed sub-
sidising the car manufacturers for exporting
the cars ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (c). The term ‘Motor
cars’ has a vide ion and includ
passenger cars, jeeps, new and old cars etc.
A statement on the export of all these varie-
tles of motor cars is laid on the table of the
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House. [Placed in Library See No. LT—
1434/69).

(d) Under the current policy, Registered
exporters are allowed cash assistance of 109
of job value of export. The assistance is
intenced broadly t> off set duties, taxes and
local levies paid by the manufacturers at
different stages.

Purchase of Road Rollers From the United
Provices Commercial Corporation

*239. SHRI P. VISWAMBHARAN :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state ¢

(a) the names with designation of the
officers suspended on the basis of the Central
Bureau of Investigation enquiry on the pur-
chase of Road Rollers from the United Fro-
vinces Commercial Corporation;

(b) the names with designation of officers
against whom criminal prosecutions have
been launched in conection with the above
deal; and

(c) the action taken against the then
Director-General of Supplies and Disposals
who passed Orders for payment of 90 per
cent advance on certificate of inspsction at
works ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) 1. SHRI S. B. Dutta, In-
specting Officer, DGS & D.

2. SHRI T. K. Biswas, Examiner of
Stores, DGS & D.

(b) 1. Shri H. A. Romer, Inspecting
Officer, DGS & D (Retired).

2. Shri S. B. Dutta, Inspecting Officer,
DGS & D.

(c) The matter is under consideration.

D.M.C. Engineer’s Flight To Pakistan

#240. SHRI HARDAYAL DEVGUN :
Will the Minister of EXTERNAL AFFAIRS
be pleased to refer to the reply given fo
Starred Question No.971 on the 9th April,
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1969 and state the reaction of the Govern-
ment of Pakistan to the representation made
with regard to the flight of the Delhi
Municipal Corporation’s Engineer involved
in the fraudulent payment of Rs.10,000 ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : The
reaction of the Government of Pakistan in
the matter is still awaited. Despite two re-
minders sent to the Pakistan High Com-
mission in New Delhi no reply has been
received so far,

Supply of Rail Wagons to Poland

1401. SHRI K.M.KOUSHIK: Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) Whether it is a fact that Govern-
ment have entered into an agreement with
Poland for the supply of Railway Wagons;

(b) if so, whether the price has been
fixed and whether the deal is a subsidised
one; and

(c) if not, whether Government propose
to ensure that the deal will not be sub-
sidised ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) STC have entered intoa
contract for the supply of 500 railway wa-
gons to KOLMEX, Poland.

(b) and (c). Price of wagons has been
agreed upon between the contracting parties.
Being one of such industrial products which
face a range of difficulties in penetrating
overseas markets, Government have exten-
ded appropriate assistance for building up
marketing compstence and competitive ex-
port production.

Export of Pulses

1402. SHRI K. M. KOUSHIK :
SHRI G. C. DIXIT :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state.

(a) whether it is a fact that the pulses
have overseas market ;
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(b) if so, since when they are being
exported ;

(c) the quantum of exports from 1966,
to 1969 ;

(d) whether the Marketing Society is
the only exporting agent ; and

(e) whether Covernment are opposed
to the monopoly, and if so, whether Govern-
ment propose to facilitate export trade in’
pulses free of all restrictions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK). (a) Yes, Sir,

(b) Exact information is not available,
but exports are taking place since Jong.

(c) A statement of export of pulseg
from 1966 to 1969 is laid on the Table of the
House. [Placed in Library. See No. LT
135/69)]

(d) No. Sir,

(¢) The desirability of monopoly
depends on the merit of each case. Govern-
ment do not propose to remove the pulses
from the purview of Export (Control) Order
for the present.

Alleged purchase of Import Licences from
Leather Merchants in Tamil Nadu

1403. SHRI BABURAO PATEL. Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) the names of businessmen of
Bombay and D:lhi who are alleged to have
bought import licences from some of the
leather merchants in Tamil Nadu for the
purchase of substandard hides and skins
from Singapore, Kuwait, Aden and
Teheran ;

(b) the names of the leather merchants,
who sold the licences at a premium and the
steps taken against them ;

(c) the cost of the licences purchased
by each businessmen or firm and the total
cost of goods imported with the total
amount of foreign exchange involved in the
alleged fraud ;
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(d)  whether similar offences have been
detected in the import of other goods under
the Export Promotion Scheme and if so,
how many and the nature of offences com-
mitted ; and

(¢) the steps taken by Government to
present misuse of licences ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY SHRI (CHOWDHARY RAM
SEWAK) : (a) and (b). Statements I and
II are laid on the Table of the Hous
[Placed in Library. See No.LT—1436/69]

(c) Details are given below 3

(In Rupees)

Case No. Value of the Amount Value of goods Loss in
(per import licences remitted imported Foreign
statement) Exchange
I 1,13,85,685 1,14,00,000 50,000 1,13,50,000
In 4,67,046 4,60,907 21,500 4,39,407
I 39,63,306 34,01,531 30,000 33,71,531
v 1,77,817 1,70,000 2,000 1,68,000
(d) Yes, Sir. 36 cases involving Report on Community Development and

import of Art Silk yarn. Ivory, Cylinders
etc, under Export Promotion Schemes have
been detected.

(e) Adequate provision has been made
under Imports and Exports (Control) Act,
1947 where under Section 5, any violation
of the Act is punishable with Imprisonment
for a term which may extend to two years
and also with fine, The Imports Control
order and the Exports Control order issued
under the Act also provide for penal action.

Alr Lifting of Goods to Afghanistan

1404, SHRI HEM RAJ : Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to refer to the reply
given to Ubstarred Question No. 69 on the
18th February, 1969 and state the progress
since made in regard to the proposal of
air-lifting of Indian goods to Afghanistan
at concessional rates due to the closure of
land route to Afghanistan by Pakistan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : The proposal for air-lifting of
Indian goods to Afgh at c ional
rates is still under examjnation.

Cooperation

1405. SHRI HEM RAJ: Will the
PRIME MINISTER be pleased to refer to
the reply given to Unstarred Question No.
270 on the 19th February, 1969 and state :

(a) whether the examination of the
Report of the Administrative Reforms Com-
mission on Community Development and
Cooperation has been completed ; and

(b) if so, the result thereof ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
(a) and (b). As already stated in reply to
unstarred question No. 270 on February 19,
1969, the Administrative Reforms Com-
mission has not submitted any report on
Community Development and Cooperation.

Visits to Hostile Countries

1406. SHRI ABDUL GHANI DAR :
Will the Minister of EXTERNAL AFFA-
IRS be pleased to state :

(a) whether it is a fact that the Chief
Minister, or their nominees, with their staff
are visiting different countries including
hostile countries;

(b) whether Government have permitted
them to visit hostile countries even; and
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(¢) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
None of the Cheif Ministers or their nomi-
nees or their staff have visited a country
which we would consider hostile.

(b) and (cj. Do not arise.
Illegal entry of Indian Migrants to U. K.

1408. SHRI BABURAO PATEL :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state ;

(a) whether it Is a fact that many ille-
gal Indian immigrants have been entering
Britain in the last two or three years by
crossing the English Channel in smugglers’
boats; if so, their approximate number;

(b) whether it is also a fact that ten
villagers from Punjab who migrated to Bri-
tain recently in a clandestine manner were
convicted in a London court;

(c) whether it is true that they confessed
having paid Rs. 5500 per passport to certain
racketeers; and

(d) the reasons why a strict check is
not kept on false passports when such per-
sons leave India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir. During the last three years,
twentyeight Indian nationals were appre-
hended for trying to enter the U.K. clandes-
tinely across the English Channel and by
other routes.

(b) and (c). Ten Indians were arrested
for having landed illegally on the Dorset
Coast. They were sent back to India after
investigations had been completed. In this
connection, three British subjects were con-
victed on 19.5.1969 by the Court for having
conspired to bring the ten persons into that
country illegally. During their examination
by the Immigration officers, the ten Indians
were reported to have told them that they
had to pay large sums to the ‘“Agents’ in
India for arranging their illegal entry into
the U. K.
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(d) These persons left India on valid
Indian passports but did not have the ap-
propriate  Entry Permits from the U. K.
authorities.

Illegal Immigration of Indian Migrauts
T to Britain

1409. SHRI BABURAO PATEL :
Will the Minister of EXTERNAL AFFA-
IRS be pleased to state :

(a) the number of illegal Indian Immi-
grants caught and convicted during the last
three years in Britain; and

(b) the steps taken by Government to
prevent illegal immigration of Indians to
Britain ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
During the last three years, a total of
30 Indians were apprehended while trying
to enter UK. clandestinely. 24 of them
have been deport=d, Of the remaining six,
arrangements are made to deport four. Two
are facing trial in a court of law,

(b) Intending migrants to U, K. are
warned in terms of a Government circular
that they should obtain Entry Permits from
the British High Commission in India.

Territorial Dispute with Neighbouring
Countries

1410. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the names of countries with which
India has territorial disputes pending settle-
ment; and

(b) the details thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) and
(b). India has no territorial dispute with any
country. Our borders are well defined and
known. However, parts of our borders re-
main to be delineted/demarcated,
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Nagaland Stamps in circulation in the

United Kingdom
1411. SHRI SRADHAKAR
SUPAKAR :
SHRI HEM BARUA :
Will the Minister of EXTERNAL

AFFAIRS b= pleased to state :

(a) whether separate Nagaland Stamps
are being circulated in the United Kingdom
by one Nagaland Philatelic Society; and

(b) whether the aforesaid Society has
any connection with the underground Nagas ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) A
firm in London which styles itself as the
Nagaland Philatelic Agency, has been sell-
ing labels purporting to be the stamps of
Nagaland. The attention of the British Go-
vernment has been drawn to this matter
through our High Commission in London
and the British High Commission in New
Delhi. These stamps have no legal validity
and cannot be used for postage. The print-
ing of such labels which have no legal
validity as stamps is not an unusual pheno-
menon in the philatelic trade and is resorted
to with the object of making easy money
by misleading genuine collectors into believ-
ing that they are true stams. Reputable
stamp dealers refrain from dealing in such
fake merchandise. In this particular case
a Jocal authority in the U. K. has received
a complaint from a vigilant member of the
public about the spurious nature of these
labels and they are enquiring into the
matter.

In this connection, the attention of the
Hon’ble Member is invited to the reply given
to the Rajya Sabha Starred Question No. 215
on the 8th May, 1969.

(b) There is a possibility of the conniva-
nce of Phizo and his associates in the priat-
ing and sale of these stamps.

Indo-Pak Talks on Farrakka Barrage
1412, SHRI YASHPAL SINGH :

SHRI NITIRAJ SINGH
CHAUDHARY
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SHRI YAMUNA PRASAD
MANDAL :
DR. RANEN SEN :

Will the Minister of EXTERNAL

AFFAIRS be pleased to state ¢

(a) whether any agreement has been
reached with the Government of Pakistan on
Farrakka Barrage during the talks held at
Islamabad in May, 1969; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) 1 (a)
and (b). The second Indo-Pakistan meeting
at the level of Secretaries was held at Islama-
bad in March, 1969. The purpose of these
meetings has been to review the [progress
made in the technical discusssons and to
establish procedures for speeding up techni-
cal level talks in regard to the eastern rivers.
The question of an agreement on the Ganga
waters is beyond the scope of these meetings.

Welfare Ceantres for disabled soldiers

1413. SHRI B. K. DASCHOWDHURY}
Will the Minister of DEFENCE be pleased
to state 1

(a) whether any centre for disabled sol-
diers was opened in May, 1969 and if so,
where;

(b) the functions of the centre; and

(c) whether such centres will be opened
in all the States for the benefit of the dis-
abled soldiers in the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) and (b). No such centre
has bcen opened by the Government. How-
ever, a centre for vocational training of para-
plegic ex-servicemen was established In
May, 1969 as a section of the Queen ‘Mary’s
Technical School at Kirkee in Poona. This
is a private institution, managed by a Board
of Trustees, and caters to the training needs
of our disabled soldiers also.

(c) There is no scheme of opening such
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centres in all the States. However, vocational
training is given in the following units :—

Artificial Limb Centre, Poona.
Military Hospital, Aundh.
Military Hospital, Namkum,
Military Hospital, Kirkee.

The aim of the training given in these
units is :—

(a) as a part of therapy to regain lost
muscle power/joint movement;

(b) as a part of psychological rehabilita-
tion; and

(c) to create an interest in the disabled
soldier to choose a proftiable profession
which he can practise after discharge from
service.

Licences for Manufacture of Tape
Recorders, Radio Receivers

1414. SHRI SITARAM KESRI: Will
the Minister of DEFENCE be pleased to
state ¢

(a) whether itis a fact that Govern-
ment have decided not to give more licences
for the manufacture of tape recorders, radio
receivers and other such like consumer
goods ;

(b) if so, the reasons therefor ;

(c) whether capacities of the existing
units are sufficient to meet the requirements
of these goods ; and

(d) if not, how Government propose
10 meet the requirements ?

THE MINISTER OF STATE IN THE
MINISTRY DEFENCE (SHRI L.N.
MISHRA) 1 (a) to (d). There is no ban on
the licensing of additional capacity for radio
receivers, tape recorders, record players,
etc.

Additional capacity for T.V. icwctvers is
not being licensed at present, as the licenced
capacity of 30,000 sets per annum is conside-
ted adequate to meet the requirements of

JULY 30, 1969

Written Answers 16

Delhi and Srinagar. More capacity for T.V.
Sets to meet the future requirements will be
licensed shortly to meet the demand likely to
be generated when now T.V. Stations are
setup in other cities of the country.

Use of official stationery in the Election
of Congress Parliamentary Party

1415. SHRI YAJNA DATT SHARMA:
SHRI JAI SINGH 3
SHRI HARDAYAL DEVGUN :
SHRIRAGHUVIR SINGH
SHASTRI

Will the PRIME MINISTER be pleased
to siate 3

(a) whether her attention has been
drawn to the news item appearing in the
Sunday Standard of the 18th May, 1969 to
the effect that a Minister of State had used
Official stationery in canvassing the support
for his favourites in the election to the Exe-
cutive of the Congress Parllamentary Party ;

(b) if so, the name of the Minister
against whom this charge has been levelled
and the factual verification of the same ;
and

(c) the action taken against the

Minister concerned in the matter ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHIRIMATI INDIRA GANDHI) ;
(a) Yes, Sir.

(b) and (c). Enquiries made do not
suggest that any Minister had used officlal
stationery for the purpose. It may, howe-
ver, be added that, certain communications
addressed by a Minister of State to his Party
colleagues, which were written on private
stationery and put in private envelopes, came
to be closed in his official seals on them
through inadvertence, As soon as this came
to the notice of the Minister, he expressed
regret to the Prime Minister for this
lapse which took place at a junlor
level in his office,
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Participation by India in Disarmament
Conference held in Geneva

1416. SHRI D.N. PATODIA :
SHRI MAHANT DIGVIJAI
NATH :
SHRI BIBHUTI MISHRA :
SHRI VALMIKI CHAUDHURI :
SHRI S. KUNDU :

Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) wnether India participated in the
Disarmament Conference held recently in
Geneva ;

(b) if so, the views that were expressed
by India at the meet ; and

(c) whether it received any favourable
response from other nations and if so, the
names thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) The two statements made by the
Indian representative at the last session are
placed on the Table of the House. [Placed
in Library. See No. LT—1437/69]

() Disarmament questions are still
under negotiation. India’s views have been
generally well received.

Settlement of claims for export entitlements/
incentives

1417. SHRI S. K. TAPURIAH : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether all disputes/claims/com-
plaints rtegarding export benefits entitle-
ments/incentives etc., arising on account of
the abolition of Export Promotion Scheme
on devaluation of rupee, on contracts en-
tered into prior to devaluation and against
which exports have been effected after
devaluation, bave been disposed of;

(b) if not, the number of such grievan-
ces pending and the reasons for the non-
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disposal of the same even after three years
of devaluation; and

(c) when all grievances are likely to be
settled ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (c). Some transitional
problems arose as a resu't of the withdrawal
of the Export Promotion Scheme at the time
of devaluation and the action taken thereon
has been as follows :

1. Exports made prior to 6-6-1:66,
on which payments were also
received before 6-6-1966 :

Import entitlements and cash assis-
tance were allowed, as permissible
under the pre-devaluation scheme,

2. Exports made prior to 6-6-1966,
but payments received on or
after 6-6-1966 :

Import entitlements were allowed
as permissible under the pre-deva-
luation schemes. Cash assistance
was not allowed as it was consider-
ed that the 5749 additional rupee
receipt secured by the exporlers
was sufficient to compensate them
for any cash assistance available
earlier.

3. There are a few cases in which
though the exporters received the
payment after devaluation, they did
not get the benefit of the more
favourable rate of exchange.

(i) either because they had entered
into hedged foreign exchange

contracts  with the banks
(buying foreign exchange in
advance).

or because the exporters recei-
ved payment at the earlier rate
of parity but the negotiating
bank had the benefit of the
postdevaluation rate of parity.

(i

In these cases decisions
have been and are being taken
on merits,



” Written Answers

Repatriation of assets of Repatriater from
Burma

1418, SHRI SEZHIYAN : Will the
Minister of EXTERNAL AFFATRS be
pleased to state that the progress made to
repatriate the assets left by the repariates
from Burma in that country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : The
matter is under consideration on a govern-
ment-to-government basis, It was discussed
during the Prime Minister’s recent visit to
Rangoon. The Burmese Government have
promised to look into the matter sympathe-
tically and expeditiously.

Shifting of Mountaineering Units

1419. SHRI S. K. TAPURIAH ; Will
the Minister of DEFENCE be pl

JULY 30, 1969

Written Answers 80

(d) whether the quantum fs likely to
increase and If so, in what respects ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) 1 (a) No, Sir.

(b) Private partles in  India are
allowed to trade freely with Israel and no
restrictions are placed by Government in
this regard,

(c) The quantum of trade between the
two countries during the last 3 years is
given below :

state 3

(a) whether there is a plan to shift
some mountaineering units to Gurgaon
(Haryana) in the near future; and

(b) if so, when and expenditure invol-
ved ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). The
Ministry of Defence deal with Mountaineer-
ing Institutes at Darjeeling and Uttar Kashi.
There is no plan to shift either of them.

Trade agreement with Israel

1420. SHRI M. L. SONDHI :
SHRI SHRI CHAND GOYAL :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether India and Israel have signed
any trade agreement;

(b) whether Government have taken any
steps for promoting trade between India and
Israel;

(c) the quantum of trade between the
two countries during the last three ycars;
and

(Rs. lakhs)
Year Imports Exports to
from Israel
Israel
d o 156567 20 7
1967-68 7 11
1968-69 15 29

(d) It will depend on the efforts of par-
ties engaged in the trade with Israel.

&g G9e
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Regional Research Laboratory at Jorhat

1422, SHRI K. M. MADHUKAR :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether the Regional Research
Laboratory at Jorhat has developed Com-
mercial processes for the extraction of
caffeine from tea waste and Coffee; and

(b) if so, whether Government propose
to set up a plant to produce caffeine from
tea-waste and Coffee by using the new pro-
cess developed by the Jorhat Laboratory ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) No, Sir. The process developed by
the Regional Laboratory, Jorhat has, how-
ever, been released to two firms viz. (i)
M/s. Assam Pharma, Gauhati and (ii) Shri
Sucha Singh Siliguri. Neither of the said
firms has started commercial ~ production
as yet,

nd:

in Tea y

1423, SHRI MAHANT DIGVIJAI
NATH :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI N. R. LASKAR :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is a fact that there has
been a steep fall in the employmeant in the
tea industry in the country;

(b) if so, whether it is also a fact that
this fall is due to the rationalisation mea-
sures adopted by the tea plantation;

(c) whether Government have appointed
a Commission to find out the causes of the
fall in employment; and
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(d) if so, the steps which Government
are considering for the employment of these
workers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) There has been some dec-
line in the employment in the tea industry.

(b) The decline cannot be wholly attri-
buted to rationalisation measures. Rationa-
lisation measures, better organisation, read-
justment of work load for workers as well
as non-filling of vacancies which arise due
to death and retirement have played their
part.

(c) No, Sir, not recently. A single
member fact finding Committee to go into
all aspects of the question of employment
in Plantations was appointed by the Govern-
ment in the then Ministry of Labour and
Employment in 1964 which submitted its
report in September, 1965.

(d) Since retrenchment is not one of the
reasons for the fall in employment in the tea
industry, the question does not arise.

Nes-tea

1424, SHRI MAHANT DIGVIJAI
NATH : Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to state:

(a) whether it is a fact that Government
are considering the manufacture of Nes-tea
on the pattern of Nescafe in the coun'ry;

(b) if so, the name of place where the
factory for preparing nes-tea will be set up ;

(c) the time by which the factory will
start production;

(d) the extent by which the local de-
mand is likely to be met;

(e) whether this nes-tea will also be ex-
ported; and

(f) if so, the names of countries to
which it will be exported ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
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SEWAK) : (a) No such proposal is under
the consideration of the Government. Two
firms, however, are already producing Ins-
tant tea.

(b) The two factories producing Instant
tea are situated at Jalahalli (Bangalore) and
Choladi (Nilgiris).

(c) Both the factorics are in production.

(d) and (e). Entire production of Instant
tea is intended for export.

(f) Instant tea is being exported to
UK., US.A. and Switzerland.

Celebration of Indian Week in Hongkong

1425. SHRI NARAIN SWARUP
SHARMA :

SHRI P. M. SAYEED :

SHRI RAM SWARUP
VIDYARTHI :

SHRI BAL RAJ MADHOK

SHRT OM PRAKASH TYAGI:

SHRI J. SUNDER LAL :

SHRI MAHANT DIGVIJAI
NATH :

SHRI N. K. SOMANI :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state 3

(a) whether it is a fact that Government
organised an *“India Week” in Hongkong in
May, 1969 to promote India’s foreign trade;

(b) whether it is also a fact that sug-
gestion have been made from time to time
to have a permanent Indian Emporium at
Hongkong; and

(c) if so, the reaction of Government
thereto in the light of the experience gained
through India Week ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (c). Yes, Sir,

Two proposals were received in 1966
which could not be persued due to difficult
foreign exchange position at that time, A
fresh proposal for the setting up of an Em-
porium is at present under examination and
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final decision will be takcn keeping in view
the experience gained in the India Week
Organised recently and the resources avail-
able.

Trade between China and Nepal

1426. SHRI P. M. SAYEED :
SHRI MANIBHAI J. PATEL :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether Government’s attention has
been drawn to a contract between Nepal
and China under whith Nepal will import
Chinese goods worth rupees two crores;

(b) if so, whether Government are aware
of such items to be imported by Nepal
under the above mentioned agreement;

(¢) whether Government are capable of
having trade in those items with other
countries;

(d) whether any efforts were made to
enter into trade with Nepal in these items;
and

(e) if so, the results thereof and if not,
the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) It is learnt that Nepal can import
inter alia consumer goods, industrial raw
materials, tractors and capital goods, from
China under this agreement.

(c) to (e). Itis presumed that reference
is to the ability of India to supply similar
goods. India is capable of supplying simi-
lar goods and efforts are constantly made to
increase and diversify trade with Nepal.
Exports to Nepal in 1963-69 were Rs. 24.7
crores as compared to Rs. 19.17 crores in
1965-66.
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Political Asylum for Dalai Lama’s Re-
presentative Expelled from Nepal

1431. SHRI K. M. KOUSHIK :
SHRI RAM CHARAN t
SHRID. AMAT ;
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SHRI V. NARASIMHA RAO:

SHRI N. K. P. SALVE :

SHRI R. V. NAIK :

SHRI K. P. SINGH DEO :

SHRI P. M. SAYEED :

SHRI MANIBHAI J. PATEL {

SHRI MAHANT DIGVIJAI
NATH :

SHRI D. N. PTODIA :

SHRI R. K. AMIN :

SHRI JYOTIRMOY BASU :

SHRI D.R. PARMAR :

Will  the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the Nepalese Government
have deported the Dalai Lama's represen-
tative in Kathmandu recently ;

(b) if the whether Government have
established contact with the  Nepalese
Government in this regard ;

(c) the reply, if any, received from the
Nepalese Government and Government’s
reaction thereto; and ;

(d) whether the Dalai Lama’s represen-
tative will be given political asylum in
India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Government have seen Press reports to the
effect that a Tibetan pational, Mr. S:zrga
was asked to leave Nepal by the authorities
there. This matter is within the domestic
jurisdiction of Nepal.

(b) to (d). Do not arise.
Use of Fighter Planes hy Indian Air Force

SHRI K.M. KOUSHIK :

SHRI D. AMAT :

SHRI N. SHIVAPPA :

SHRI ZULFIKAR ALI KHAN :
SHRI R.V. NAIK :

1432,

Will the Minister of DEFENCE be
pleased to state :

(a) whether the Indian Air Force has
already started the process of ending the
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multiplicity of several fighter planes now in
use by the Indian Air Force;

(b) if so, how it is proposed to be done;
and

(c) the details of blue prints, if any,
devised in this regard and also its financial
implications ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes, Sir, The
process of ending the multiplicity of fighter
planes has already started. Both the Vam-
pires and Toofanis have already gone out
of squarden Service.

(b) and (c). It is not desirable to give
any further details.

Manufacture of Atom Bomb

1433. SHRI SHRI CHAND GOYAL :
SHRI P. C. ADICHAN :
SHRI D. N. PATODIA :
SHRI ABDUL GHANI DAR :
SHRI YASHWANT SINGH
KUSHWAH

Will the PRIME MINISTER be pleased
to state :

(a) the estimated cost in preparing an
atom bomb with the most modern and upto-
date methods;

(b) whether it is a fact that the Indian
Scientists possess the necessary talent to
prepare the atom bomb ;

(c) whether it is also a fact that some
Indian  Scientists employed in foreign
countries have the necessary talent and
experience of manufacturing atom bomb;
and

(d) whether Government have any pro-
posal under plation to f
atom bombs; if not, why not, and if so, by
what time it is likely to achieve the object?

ure

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF
ATOMIC ENERGY AND MINISTER
OF PLANNING SHRIMATI IND RA
GANDHI) : (a) A Special Committec of
Experts appointed by the U.N. Secretary
General has studied this aspect and a copy
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of their Report published in 1968 is avail-
able in the Lok Sabha Library.

(b) to (d). Indian scientists are well
served in the science and technology rela-
ting to production of atomic energy.

So far as Government’s nuclear policy
is concerned, the position has been made
clear on the floor of the House from time
to time.

Export of Paper

1434, SHRIR. K. AMIN :
SHRI MEETHA LAL MEENA:
SHRI R. R. SINGH DEO :
SHRI H. AJMAL KHAN :
SHRI D. R. PARMAR :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) the quantity of paper and value
thereof exported during the years 1966, 1967,
1968 and 1969;

(b) whether earning from paper exports
have been increasing during the last two
years ; and

(c) whether any special incentive or
encouragement is being given to the expor-
ters in the private sector so as to enable
them to earn a little more foreign exchange
for the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) A statement is lald on the
Table of the House, [Placed in Library.
See No. LT-1438;69]

(b) Yes, Sir.

(c) Apart from duty drawback the
following assistance is given to the registered
exporters of paper i —
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) Cash Assistance 1

Sl No,

@

Rate of Cash Assis-
tance

Normal Additional

(1) Cigarette Tissu 109 Nil

paper,Cellophane
paper, Transfer
paper and paper
Board including
Straw Board and
Mill Board.

Paper 109 *s%

NOTE

: »This addditional assistance is
available to all registered exporters/
Merchant Exporters who satisfy
the following criteria :—

Export during 1959-70 exceeds the
export effected during 1967-68 by
at least 1219/,

(i)

or

(ii) Export during 1969-70 exceeds
the export effected during 1968-69
by 5%.

(b) Import. Replenishment :
Sl. No. 1ITEM RATE OF IMPORT
REPLENISHMENT
(1) Cigarette Tissu 30%
paper, Transfer
Paper and other
Tissue Paper.
(2) Cellophane,Linter 209

3

Pulp and other
special pulps,
Celluluse Film.

Paper and paper
Board not else-
where specified
including straw
board and mill
board,filter paper
and hand made
paper.
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Review Committee on State Trading
Corporation

1435, SHRI A. SREEDHARAN :
SHRI K. LAKKAPPA :
SHRI YASHPAL SINGH :
SHRI N.K. SOMANI :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to refer to the
reply given to Unstarred Question No, 8188
on the 30th April, 1969 and state :

(a) whether it is a fact that Review
Committee on State Trading Corporation
has since submitted its final report to
Government ;

(b) if so, the main recommendations

thereof ; and
(c) Government’s reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY SHRI (CHOWDHARY RAM
SEWAK). (a) No, Sir. The report is like-
ly to be submitted shortly.

(b) and (c). Do not arlse.

Abdullah Committee’s Repori on Small
Scale Rubber Cultivators

1436. SHRI A. SREEDHARAN :
SHRI K. LAKKAPPA :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to refer to the
reply given to Unstarred Question No, 7307
on the 23rd April,1969 and state :

(a) whether the recommendations made
by the Abdullah Committee on Small Scale
Rubber Cultivators have since been consi-
dered by Government ;

(b) if so, the decision taken by Govern-
ment in this regard ; and

(c) if not, the time by which decision Is
likely to be taken in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK). (a) to (c). The recommendations
made by the Committee are still under exa-
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mination of the Government and a decision
will be taken as early as possible.

Model Woollen Mills, Bombay

SHRI A. SREEDHARAN :
DR. SUSHILA NAYAR :
SHRI K. LAKKAPPA :

1437.

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to refer to the
reply given to Starred Question No. 1262
on the 23rd April, 1969 regarding Model
Woollen Mills, Bombay and state :

(a) whether Government have since
completed their ex ion of the Central
Burcau of Investigation Report regarding
allocation of worsted yarn to the Mod:l
Woollen Mills, Bombay ; and

(b) if so, the decision taken in the
matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a). No, Sir,

(b) Does not arise.

Sholapur Spinning and Weaving Mills

1438, ~é—IRI MADHU LIMAYE : Wwill
the Minister of FOREIGN TRADE AND
SUPPLY be pleaced to state :

(a) whether the Sholapur Spinning and
Weaving Miils is required to pay to
Government a sum of Rs. 46.50 lakhs and
interest of Rs. 9.58 lakhs as on the 31st
March, 1968 ; and

(b) if so, the efforts which Government
have made to recover this amount and
interest thereon from the Directors who
were in-charge at the time the loan was
incurred ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
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SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). During the year
1952-53 and 1953-54 the Central Government
lent to the Government of Maharashtra
Rs. 46.50 lakhs for being re-lent to the
Sholapur Spg. & Wvg. Mills Ltd., Sholapur.
The Company went into liquidation in 1964
and at the request of the State Govern-

ment, the Central Government decided
in 1965 that they need not make
any payment of interest after 1962.

They also agreed not to insist on the re-
covery of the balance of interest outstand-
ing on 31-3-62 and decided that the State
Government would pay to the Government
of India what they would realise from the
liquidators of the Company. The realisa-
tion of the above amount would, thus,
depend on the recoveries that may be made
by the State Government from the disposal
of the assets of the mill Company by the
liquidator, who has not disposed of the
property so far.
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Indo—U.S. Trade

1440. SHRI HIMATSINGKA :

SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of FOREIGN

TRADE AND SUPPLY be pleased to

state ¢

(a) whether the U.S. Secretary of State,
Mr.William Rogers, during his visit to New
Delhi in My, 1959 discussed with Govern-
ment the various issues relating to Indo-
U.S. trade particularly in relation to the
curbs on import of cotton textiles from
India ;

(b) if so, the precise issues discussed
with him and the outcome thereof ; and

(c) the likely trade between India and
the U.S.A. during 1969-70 as a result of the
said talks ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) 1 (a) No formal bilateral trade
discussion took place with the U.S. Dclega-
tion on the occasion of the visit of Secretary
of State, Mr. William Rogers in May 1969,
However, some general points relating to
trade were briefly mentioned during the
course of talks.

(b) and (c). Do not arise.

Demonstrations before Deputy High Commis-
sioner of Pakistan’s Office in Calcutta

1441, SHRI B. K. DASCHOW-
DHURY : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether Pakistan has protested
against the continuing demonstrations in
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front of its Deputy High Commissioner’s
Office in Calcutta ;

(b) whether the Pakistan Government
has alleged that a West Bengal Minister was
among the demonstrators ; and

(c) the reaction of Government in this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) Yes, Sir.

(c) The allegations made by the Govern-
ment of Pakistan regarding interference in
the internal affajrs of Pakistan and failure of
the authorities concerned to prevent the
violation of the premises of the Pakistan
Deputy High Commission in Calcutta, have
been refuted. It has been pointed out to
the Government of Pakistan that there was
no question of any interference in the
internal affairs of Pakistan and that autho-
rities concerned took adequate measures to
protect the premises of the Pakistan Deputy
High Commission.

Iran’s Support to Pakistan on Kashmir
Question

1442 SHRI B. K. DASCHWDHURY :
SHRI RAGHUVIR SINGH
" SHASTRI :
SHRI R. BARUA :
SHRI N. R. LASKAR :
SHRI CHENGALRAYANAIDU
SHRI SRADHAKAR SUPA-
KAR :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether Government are aware that
Pakistan and Iran have supported the right
of self-determination of the people of
Kashmir in a joint communique issued in
Rawalpindi on the 16th May, 1969 at the
end of three-day official visit to Pakistan
by Iranian Prime Minister ; and

(b) if so, Government’s reaction thcre-
to ?
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THE DEPUTY MINISTER IN MINIS-
TRY OF EXTERNAL AFFAIRS (SHRI
SURENDRA PAL SINGH). (a) Yes, Sir,

(b) The Government of India’s position
on Kashmir is well known and the assertions
and declarations of the Government of
Pakistan and those who support her cannot
in any manner affect the position of Jammu
and Kashmir as an integral part of India.
The only issuc to be settled in Kashmir is
the situation arising out of the illegal occu-
pation by Pakistan of a part of the State.
This has been conveyed to the Goveanment
of Iran.

India’s participation in International Fairs

1443, SHRI V. NARASIMHA RAO :
SHRI P. C. ADICHAN ;
SHRI S. P. RAMAMOORTHY :
SHRI H. AJMAL KHAN :
SHRI R. R. SINGH DEO
SHRI MEETHA LAL MEENA :
SHRI R. K. AMIN :
SHRI N. K. SOMANTI :
SHRI B. SHANKARANAND,
SHRI S. A. AGADI :
SHRI B. K. DAS CHOW-

DHURY :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state ;

(a) whether the Indian Council of Trade
Fairs and Exhibitions is arranging India’s
participation in six major International
Trade Fairs ;

(b) If so, the names of the countries
where these fairs will bs held along with
their dates ; and

(c) the amount prooosed to be spent
on participation in these fairs ?

THE DEPUTY NINISTER IN THE
MINISTERY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) Yes Sir.

(b) Zagreb (Yugoslavia) 11th to 2Ist
September, 1969. Berlin (West Germany)
19th to 28th September, 1969. Sydney
(Australia) 16th to 25th October, 1969,
Frankfurt (West Germany) 22nd to 26¢h
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February, 1970. Leipzig (German Demo-
cratic Republic) 1st to 10th March. 1970:
Tripoli (Libya) February-March, 1970 (Ac-
tual date to be fixed).

() Rs. 17 35 lakhs.

Exports to Nigeria

1444, SHRI V. NARASIMHA RAO:
Will the Minister of FOREIGN TRADE
AND SUPPLY be p'eased to state :

(a) whether the Indian exporters have
been asked not to despatch goods to
Nigeria ;

(b) if so, the reasons therefor ; and

(c) the total exports to Nigeria so far
during the year 1969 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) No, Sir; they have how-
ever been advised not to despatch goods
which are subject to import licensing in
Nigeria unless they are sure that the neces-
sary import licence has been issued.

(b) Does not arise.

(c¢) Exports from India to Nigeria dur-
ing 1969 (January-April) amounted to Rs. 69
lakhs.

Export of Cotton Textiles to U.S-A.

1445, SHRI V. NARASIMHA RAO :
SHRI B. K. DAS CHOW-
DHURY 1

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether the Indian Cotton Mills
Federation has urged the Uuited States
Government to relax the present restrictions
on the import of cotton textilzs from India ;

(b) whether Government have taken up
this matter with the United States Govern-
ment ; and
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(c) if so, the reaction of that Govern-
ment thereto ?

THE DEPUTY MINISTER IN MINIS-
TRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) So far as Government is
aware, the Indian Cotton Mills Federation
has not addressed the United State Govern-
ment in this matter.

(b) and (c). In the course of the recent
discussions between the representatives of
U. S. Government and Government of India
the question of relaxation of triff restric-
tions on imports of cotton textiles from
India into U.S.A. was discussed. It was
stated on behalf of the U.S. Government
that they would consider the matter in cons-
onance with the U.S, trade policy.

Tarapur Atomic Power Plant

MSHRI GEORGE FERNANDES:
SHRI RAGHUVIR SINGH
SHASTRI :

Will the PRIME MINISTER be pleased
to state :

(a) the total amount spent on the cons-
truction of the Tarapur Atomic Power Pro-
ject.

(b) whether the cost of power generated
by the Tarapur unit has becen finally worked
out ; and

(c) if so, the details thercof ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDRA GANDHI) : (a)
The expenditure incurred on the setting up
of the Tarapur Atomic Power Project to the
end of March 1969 is Rs. 62.55 crores.

(b) and (c). It is proposed to sell power
produced at the Tarapur station at 561
paise per Kwh. during commercial operation.

Scrap Material in Defence Eastablishments
at Jabalpur

1447, SHRI ESWARA REDDY : Will
the Minister of DEFENCE be pleased to
state:

(a) whether it is a fact that Defence esta-
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blishments at Jabalpur have a lot of scrap
materials like zinc Dross, Copper borings,
etc. ;

(b) if so, how the scrap is disposed off ;

(c) whether this scrap will be offered
to small units around the areas : and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Yes, Sir, Scrap materials
like zinc Dross, Copper borings etc., are
normal arisings in the Defence Establish-
ments at Jabalpur.

(b) The Scrap materials are disposed
of either by public auction, or through
advertised Tenders after wide publicity.

(c) and (d). The wide publicity given
affords opportunity to all those interested in
the scrap to bid/submit their quotations.

Fishing Port in Orissa

1448, SHRI S. K. TAPURIAH : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) the action taken by Governms:nt on
the recommendation of the export team of
the Indian Institute of Foreign Trade regard-
ing a fishing port in Orissa and increase in
all marine products ; and

(b) whether the Central and the State
Governments propose to meet the expendi-
ture jointly ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). The Gevernment
have not rceived the report from the expert
team so far.

Aircraft Spares

1449. SHRI S.K. TAPURIAH : Will
the Minister of DEFENCE be pleased to
state :

(a) whether f{t is a fact that due to
incorrent assessment of the requirments of
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of aircraft spares, Government have to suf-
fer heavy losses ;

(b) whether the scrutiny at Air Head
Quaters has since been tightend ; and

(c) the other steps which Government
propose to take in this direction ?

THE MINISTER OF DEFENCE (SHRI
SWARN SINGH) : (a) to (c). Var-
ous relevant factors are taken into
account in making assesments of the re-
quiremesnt of air-craft spares. Due to unfo-
rescable reasons. however, cases occur
where some assessments turn out to be
more than marginally incorrect. The quan-
tum of additional store in such cases is
very small when compared to the total
quantity of stores required to be provided.
Necessary advize/intructions are issued to
the provisioning officers in the light of
experience from tim: to time.

Discussion with Soviet Prime Minister Re.
Br. Soviet arms supply to Pakistan

. SHRI R.K. SINHA :
SHRI GEORGE FERNANDES-
SHRI D N. PHTODIA :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether the question of Soviet arms
supply to Pakistan was discussed with Mr.
Kosygin, U,S.S.R. Prime Minister, during
hi; visit to Delbi in the first week of May,
1969; and

(b) ifso, whether any assurance has
been given by U.S.S.R. in this behalf ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). India’s point of view regarding
Soviet supply of arms to Pakistan was made
known to Chairman Kosygin again on this
occasion. Chairman Kosygin, informed the
Prime Minister that arms were not given to
bec used against India.

Construction of a Stadium at Faizabad

1451. SHRI R.K..SINHA : Will the
MINISTER OF DEFENCE be pleased to
state :

(a)  whether it is a fact that
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Government have allocated Rs. 1 lakh for the
construction of a stadium in Faizabad and
have requested the Cantonment authorities
for the allotment of land for the same ;

(b) if so, whether Government have de-
cided to allot the land ; and

©

THE DEPUTY MINISTER IN THE
MINISTRY DEFENCE (SHRI M.R., KRI-
SIHNA) ; (a) to (c). The Defence
Ministry is not aware of any such alloca-
tion. However, in July 1967, the Commis-
sioner Faizabad Division informed the GOC-
in-C Central Command that the UP Coun-
cil of Sports has sanctioned a grand of Rs.
15 laks to Faizabad Region and they would
be able to claim half of the cost of Sports
Stadium from the Government of India if a
Regional Stadium in constructed, and had
requested for the grant of 6 to 8 acres of de-
fence land from Faizabad Cantonment. The
General Officer informed the Divisional
Commissioner that the defence land at Faiza-
bad was insufficient even for defence nceds
and the area desired could accordingly not
be spared.

if not, the reasons therefor ?

Requisit for army assistance for dropping of sup-
lies in drought-affected areas of Rajasthan

1452, SHRI D.N PATODIA : Will the
Minister of DEFENCE be pleased to state 3

(a) whether the State Government had
sought the assistance of the Army to make
supplies to the drought affected areas of
Rajasthan ;

(b) if so, the particulars of assistance
that were given ; and

(c) whether the facilities will continue
to be. given ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) to (c. The
State Government  had sought the
assistance of the Army mainly to carry
water to the drought-affectcd areas.  The
Army provided fourty 3-ton lorries, 20 of
them with water tanks. At the request of
the State Government, the assistance provi-
ded is being continued till the 31st July,
1969.
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Visas to Pakistan for Indian Christians

1453. SHRI D.N. PATODIA :
SHRI M.L. SONDHI :
Will the Ministter of EXTERNAL

AFFAIRS be pleased to state :

(a) whether Government’s attention has
drawn to the letter to the Editor published in
the Hindustan Times of the 30th May, 1969
to the effect that Pakistan High Commission
in Delhi refused to issue visas to Pakistan on
the ground that the applicants were Chris-
tians

(b) whether visas are issued by any
foreign Government on the consideration
of religion ;

(c) if not, whecther Government have
fnquired into the matter as to why such an
unusual procedure is being followed by the
Government of Pakistan ; and

(d) if so, the result thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) ! (a)
Yes, Sir.

(b) This is not known to the Govern-
ment of India.

(c) and (d). The matter has been taken
up with the Government of Pakistan, whose
reaction is awaited.

Reor ial Wing of

ganisation of C
Indian Embassies Abroad

1454, SHRI D.N. PATODIA :
SHRI BENI SHANKAR
SHARMA :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state ;

(a) whether pursuant to the Conference
of the Indian Envoys held in May, 1969,
Government have taken steps to strengthen
the Comme:cial Wing of the Indian Embas-
sies abroad with persons from the trade and
industry to ensure that each Embassy con-
tributes substantially towards promoting tha
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country’s trade and joint ventures in forign
countries ; and

(b) if not, the manner in which the
embassies are expected to  achieve the
country’s need to sell more goods/tech-
nical know how in foreign countries with the
existing secretariat set-up ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). In the Conference
of the Heads of Missions of the West Asian
North Africa region, no specific decision
was taken either to strengthen the Commer-
cial Wings of our Embassies abroad, or to
induct into them persons from trade and
industry. Under different titles, our com-
mercial repressntations, consisting of com-
mercial representatives and the necessary
complemeat of staff, have been in existence
in a number of major cities of the world,
even since Indepsndence. The nced for
strengthening these is kept under constant
review. Officers sclected to man these posts
are given training in commercial and econo-
mic matters form time to time, The principal
task of our Commercial representatives is to
assist the Government in promoting and
expanding our trade.

Re-Export of Indian Goods to Pakistan

1455. SHRI A. SREEDHARAN :
SHRI YAMUNA PRASAD

MANDAL :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether Government have received
reéports that certain items of goods cxported
by India to some foreign countries have been
re-exported to Pakistan by those countries ;

(b) if so, the details thercof ; and

(c) the steps taken by Government in
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (c). Reports have becn
received about re-export of tea from one of
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the neighbouring countrics Pakistan. This
was taken up with the Government of th
country concerned but they denied tha
there was any basis for this fear.

Scientific Advisers Attached to
Defence Ministry

1456. SHRI P. C. ADICHAN : Will
the Minister of DEFENCE be pleased to
state 3

(a) whether it is a fact that the Scienti-
fic Adviser to the Chief of the Army staff
was a Biologist, the scieatific adviser to
the Chief of Air Staff has no background of
aeronautics and the scientific adviser to the
Defence Ministry is basically a spectrosco-
pist ;

(b) whether it is also a fact that a
Junior Scientist who was basically Wood-
Chemist was being groomed to become the
Chief Scientist ; and

(c) if so, the reasons for not adjusting
these scientists in the assignments suited to
their expertise and alternatively suitable
scientists placed in these jobs and the steps
being taken in this direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Briefly the charter of
duties of Scientific Advisers to the Ser-
vice Chiefs and Commands is as follows :—

(i) to assist in identification and for-
mulation of the scientific and tech-
nical problems of the services.

(ii) to maintain scientific and technical
liaison with R & D Organisation
and other appropriate bodies:

(iif) to study contemporary scieatific/
technical developments in military
science in more advanced countries
and to bring such matters as are
important to the notice of the Ser-
vices,

Problems encountered by Armed Forces
are referred to the Scientific Advisers who
in turn consult the Directorate concerned



107 Written Answers

in R & D HQr for solutions. A person
trained in any branch of Science or techno-
logy and having a power of observation
coupled with scientific bent of mind can
discharge the duties of a Scientific Adviser to
the Service Chiefs and the Army Comman-
ders satisfactorily. In view of this, appoint-
ment of a Biologist as Scientific Adviser to
the Chief of the Army Staff and a Physistist
as Scientific Adviser to the Chief of the
Air Staff was in order.

The Scientific Adviser to the Defence
Minister is basically a Physicist. His
specialised work on spectroscopy has been
internationally recognised. His professional
standing may be judged from the following
assignments held by him from time to time :

(i) Foundation Fellow of the Indian
Academy of Sciences.

(ii) Fellow of the National Institute of
Sciences, India.

Fellow of the Indian Association
for the Cultivation of Science.

(iii)

Scientific Adviser to the Indian
High Commissionzr in U K 1948-
49,

(v) Vice-Chancellor, Osmania Univer-
sity, Hyderabad 1952-57.

Director, Indian Institute of Science,
Bangalore 1957-61.

(iv)

(vi)

(b) The basic requirem:nt of the in-
cumbent of the post of Chief Scientist is a
high academic distinction in any braach of
science and administrative experience in a
responsible capacity for at least five years,
This post was lying vacant for several years
for want of a suitable candidate. The
UPSC has receatly succeeded in selecting a
suitable officer. The scientist who has
been selected has Physical Chemistry as his
speciality with special training in the
physics and chemistry of- explosives  and
detonation.

*  (c) Does not arise in view of the reply
given against (a) and (b) above.

Criticism of Indian Stand on West Asia
Problem

SHRI BHOGENDRA JHA :
SHRI J. MOHAMMED IMAM

1457,
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SHRI D. AMAT :

SHRI N. SHIVAPPA :

SHRI P. K. DEO :

SHRI G.C. NAIK :

SHRI N. K. SOMANI :

SHRI BAL RAJ MADHOK :

SARI OM PRAKASH TYAGI :

SHRI RAM SWARUP VIDYA-
RTHI :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether Government’s attention has
been drawn to the recent statement of
Israeli  foreign  Minister, Mr. Abba
Eban, that peace prospects in West Asia
would have been better if India had adopted
a more balanced stand towards the States of
West Asia during the last two decades ;
and

(b) if so, Government’s reaction there-
to ?

THE DEPUTY MINISTER IN THB
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes Sir.  Government has seen a press re-
port to this effect,

(b) The policy of the Government of
India in West Asia is based on international
harmony as well as India’s national inte-
rests. The stand taken has been balanced
and objective.

Take over of Jute Mills

1458. SHRI S. M. BANERJEE :

SHRI J. M. BISWAS :

SHRI RAMAVTAR SHASTRI g,
DR. RANEN SEN :

SHRI INDRAJIT GUPTA ;

Will the Minister of
TRADE AND SUPPLY be
state :

FOREIGN
pleased to

(a) whether it is a fact that the Jute
Mills worker’s representatives demanded the
reopening and taking over of the ten Jute
Mills in West Bengal State by the Govern-
ment ; and

(b) if so, the action taken thereon ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). No memorandum
from jute workers’ representatives demanding
re-opening and taking over of closed jute
mills in West Bengal has been received by
the Government. However, the workers
representatives submitted, from time to
time, representations for consideration of the
Industrial Committee on Jute urging that
Government should either force the manage-
ment to re-open the closed mills or take
over and run them. There is no proposal
at present to take over any of the jute mills
in West Bengal.

Criteria for Selection of M .Ps. for U.N.
Delegations

1459. SHRI KARTIK ORAON : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the criteria for the selection of
M:mbzrs of Parliament to be sent on
delegation to the United Nations ;

(b) the total number of Members of
Parliament so far sent in delegation to the
United Nations ?

(c) the total number of members of
Scheduled Castes sent as delegates to the
United Nations ; and

(d) the total number of members of
Scheduled Tribes sent as delegates to the
United Nations ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a).
Indian delegates to the U.N. G:neral
Assembly Sessions represent the Governm:nt
of India. Consequzntly, the miin criterion
is that delegates should b: in agreement
with Goverament’s policies. The addi-
tional criteria includ: the ability of the
delegates concernel to proj:ct Governm:ats
policizs properly and to support them fully
in the U.N. .

() 74,

(c) and (d). The required information
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is being collected and will be furnished in
due course.

Indo-Nepal Trade

1450. SHRI MAHANT DIGVIJAI
NATH :

SHRI RAMACHANDRA VEE-
RAPPA :

SHRI SITARAM KESRI :
SHRI D. AMAT :

SHRI J. K. CHOUDHURY :
SHRI G. C. NAIK.

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state s

(a) whether in a recent statement issued
by the Prime Minister of Nepal, he has
offered better trade arrangements between
India and Nepal :

(b) if so, the details thereof and the
reaction of Government thereto ?

(c) whether Nepal has also sought for
more trade facilities from India ; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Government are not aware
of any such statement on the subject by the
Prime Minister of Nepal.

(b) Does not arise.

(c) and (d). The Government of Nepal
have sought some additional facilities pri-
marily in regard to transit trade through
India. This and other matters will come
up for discussion shortly when the represen-
tives of the two Governments meet to
revicw trade arrangements,

*Fall in Export of Cotton

1461. SHRI SITARAM KESRI : Will
the “Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that the quality
of cotton exported by India to other
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countries is fast deteriorating resulting in
shortfall in the export targets ;
looked

(b) whether Government have

into the matter ; and

(c) if so, the steps which Government
have taken ia this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) No, Sir.

(b) and (c). Do not arise.

Changes in Cotton Export Policy

1462. SHRI SITARAM KESRI : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it isa fact that Government
are contemplating to effect certain changes in
the cotton export policy for the next year ;

(b) if so, the details thereof ; and

(c) when the decision is likely to be
announced ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) No, Sir.

(b) and (c). Do not arise.

Export of Bananas to USSR

1453, SHRI  SITARAM KESRI ;
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is a fact that the export
of bananas to U.S.S.R. has been largely
affected due to the closure of Sucz Cinal ;

(b) if so, whether any talks in this be-
half have been initiated with the Govern-
ment of U.A.R. ; and \

(c) if so, the reaction of the Govern-
ment of U.A,R. thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
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SUPPLY (SHRI CHOWDHARY' RAM
SEWAK) : (a). Yes, Sir.

(b) No, Sir.

(¢) Does not arise.

Plan Requirement of Delhi

1464. SHRI M. L. SONDHI : Will the
PRIME MINISTER be pleased to state :

(a) the sector-wise reduction made in
the Plan requirements of the Delhi Adminis-
tration by the Planning Commission ; and

(b) whether Central assistance will be
increased keeping in view the urgent need
for Delhi’s urban development ? '

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
ING (SHRIMATI INDIRA GANDHI) :
(a). A statement is placed on the Table of
the House.

(b) This will depend upon
position from time to time.

resources

Statement
FOURTH FIVE YEAR PLAN—DELHI)

(Rs. in lakhs)

Proposed Approved
by Delhi by Plann-
Admn. ing Com-
mission
1 2 3

1. Agricultural
Programmes 426.34 276.49

II. Cuoperation

& Commu-

nity Deve-
lopment 32.81 78.00

III. TIrrigation &
Power 9578.16 4819.00

IV. Industry & )

Mining 577.00 474.50

V. Transport &

Communica-
tions 4536.09 2078.00.

VI. Social Ser-
vices 23398.59 7783.63
VII. Miscellaneous  229.14 35.03
Grand Total 38778.13 15564.65
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International Supervisory Body in Vietnam

1465. SHRI M. L. SONDHI : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state

(a) whether it is a fact that both the
Nixon Plan and the N.L F. plans include the
setting up of an international supervisory
body in Vietnam ; and

(b) whether India has advanced any con-
structive proposals 1o both sides which can
have the way for a political settlement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) The two proposals are a steps for-
ward and could themselves form the basis of
negotiations for a peaceful settlement. We
are in touch with both sides through diplo-
matic channels.

Indian Assistance to Zambia

1466. SHRI M.L. SONDHI : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government are awarc that
Zambia is especially vulnerable to an attack
by the armed forces of Rhodesia ; and

(b) if so, the steps taken to offer material
and moral help to Zambia against Ian
Smith’s illegal regime ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). The question of the illegal of the
regime in Southern Rhodesia b:fore the
United Nations which has expressed its decp
concern at the threat consituted by the
threat constituled by the military build-up in
Southern Rhodesia to the sovereignty and
territorial integrity of independent Afiican
States in the area. Any act of aggression by
the illegal Smith Regime against Zambia,
which is a member of the Uni‘ed Nations,
is bound to attract the attention of the world
body and would be dealt with in accordance
with the UN charter.

Indo-Nepal Co-operation on Hydel Projects
1467. SHRI M.L. SONDHI : Will
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the Minister of EXTERNAL AFFAIRS b¢
pleased to state :

(a) whether Government have had dis-
cussions with the Government of Nepal on
the possibility of mutual cooperation in sett-
ing up hydel projzcts in Nepal :

(b) whether these projects will help the
economies of Nepal and India ; and

(c) whether Government propose to give
priority to these projects ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
to (c). Yes, Sir. The Government of
India and Nepal have had under considera-
tion the setting up of joint hydel projects in
Nepal.

The Government of India are in the .
midst of setting up sizeable hydel projects on
the Kosi and Gandak and are prepared to
examine cooperation in other feasible hydel
projects. All these joint projects will un-
doubtedly help the development of the
economies of Nepal and India.

Garden Reach Workshop Ltd.

1468. SHRI PREM CHAND VERMA :
Will the Minister DEFENCE be pleased to
state @

(a) whether the purpose with which
Garden Reach Workshop Ltd. was set up
and the targets set for that have been ac-
hieved ;

(b) whether the standard of production
is comparable to international specifications
and whether its cost of production is more
or less epual to foreign concemns ;

(c) the new items which are being
manufactured since 1965 and which were
earlier imported ; what are the production
figures during the last year for each item :

(d) whether any changes have been
made in the top exccutive positions of the
Company during the last year and if so,
what ;

(e) the names of Chairman, Managing
Director and Secretary at present and since
when they are holdiag these positions ; and



115 Written Answers

(f) the comparative fugures of profit
and loss, sales, targets and stocks, etc. dur-
ing 1968-69 as compared to earlier three
years ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Yes, Sir. Garden Reach
Workshops Ltd. has been in existence since
1890. It was set up as a repair yard by a
group of Briish Shipping Companies and
incorporated as a Limited Company in
1934, The Company was purchased by the
Government as a running concern in April
1960. The Company as shown a steady
increase in production.

(b) The quality of production is com-
parable to international standards. Prices
for fabrication compare favourably to
foreign prices but in other items of work,
costs are higher.

(¢) Since 1965, the manufacture of road
rollers and air compressors was established.
A part of the country’s requirement of such
equipment was being met by imports.
During 1968-69, the quantity and value of
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the above equipment delivered are as

follows :—

Quantity Value
(In lakhs of Rs.)

Description

15.00
9.63

30
25

Road Rollers .
Air Compressors

The manufacture of large capacity
Marine Diesel Engines is expected to com-
mence in early 1970.

Manufacture of recovery equipment for
the Army has been recently established.

(d) During the last year, there have
been no changes in the top executive posi-
tions, viz., the Chairman and the Managing
Director.

(e) Shri B. B Ghosh has b:en Chair-
man since 24.9.1963 ; Shri S. Soundararajan
has besn the Managing Director since
30.12.1964 and Shri S. Raja Rao is Sscretary
of the Company from 31.3.1963.

(f) The comparative figures of profit,
sales, production, etc., during 1968-69 as
compared to those during the earlier three
years, are given below : —

(In lakhs of Rs.)

1965-66 1966-67 1967-68 1968-69
Target of
production 480.79 455.40 772.00 762.00
Value of production. 365.44 481.74 628.56 675.69
Sales (including N
sales of scraps) 319.89 369.79 656.25 628.45
Profit before tax 35.33 42.34 64.58 56.44
Profit after tax 19.33 19.34 26.08 31.74
Closing stock 11227 187.69 215.71 182.57
Closing Works in
progress. 201.56 313.57 285.82 333.06
Dividend 6.00 8.40 10.50 17.50

(6%) %) %) (7%)

proposed,
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Export Policy

1469. SHRI PREM CHAND VERMA:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state.

(a) whether Government are are aware
that there arc several flaws in the export
policy, as a result of which some parties
indulge in malpractices of foreign exchange ;

(b) whether Government are also
aware that many items included for import
under the export policy are produced in the
country to a large extent ;

(c) whether Government permit the
import of ivory card, art card and art paper
against export of fish, ready-made garments
and artificial jewellery ; and

(d) if so, the reasons for which import
licences were given to these parties for such
items and whether Government propose.to
enquire into the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK). (a) No, Sir.

(b) Materials not produced in adequate
quantity or in proper quality are allowed
to be imported for cxport production.

(c) Cartons and vegetable parchment
paper are allowed against export of fish and
fish products except dried fish. Ivory board,
art board and art paper are allowed against
exports of readymade garments. No items
of paper and board are allowed to be
imported against exports of artificial
jewellery.

(d) It is considered necessary to allow
these packing materials in the interest of
better packing of export products to meet
international requirements, The quesiion
of Government enquiring into this matter,
does not therefore arise.

Rehabilitation of Retir:d Employees

SHRI PREM CHAND VERMA:
SHR1 M. S. OBEROI

1470.

Will the Minister of DEFENCE be
pleased to state :

(a) whether there are any schemes by
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which those employees of the Defence
Departments who retired before they attained
the age of 55 years can be suitably
rehabilitated ;

(b) if so, the various schemes and the
kind of personnel they cover ;

(c) the machinery constituted by the
Defence Ministry to help to remove the
difficulties and grievances of the retired
personnel ; and

(d) whether Government have recently
drawn up a scheme under which it would
secure jobs for the retired defence personnel
and when the scheme is going to be imple-
mented ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH). (a) and (b). A
statement is enclosed indicating various
measures adopted by Government to help
find employment for Szrvice personnel who
retire before the normal age of superan-
nuation on the civil side.

(c) The Directorate General, Resettle-
ment has been set up as an Inter-Service
Organisation and made responsible for all
matters connected with the rehabilitation/
resettlement of ex-servicemen. Apart from
the H. O-ganisation, there are four posts of
Liaison Officers (one at each Command,
Woestern, Central, Eastern and Southern)
under the Director General, Resettlement
for coordinating the efforts of the State
Governments for various rehabilitation
measures.  Besides, the Indian Soldiers’
Siilors’ and Airmen’s Board at the Centre
and State Soldiers’, Sailors’ and Airmen’s
Board and District Soldiers’. Sailors and
Airmen’s Boards have been set up at the
State and District levels to rendzr help to
retired personnel and look after their welfare
and rehabilitation. -

(d) There are at present no other
schemes except those mentioned above for
the rehabilitation of retired Defence Services
personncl.

Statement
A brief outline of the schemes/measures
which have been undertaken for the rehabi-
litation of ex-servicemen is given below :—
(1) Released Other Ranks who are in
terested in reemployment have their
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2

*)

names registered in the Employment
Exchanges. Ex-servicemen are in-
cluded in prioity III category by
Employment Exchanges in the
matter of submission of names
against Central Government vacan-
cies, (Priority I consists of emplo-
yees retrenched as a result of the
recommendations of the Economy
Unit and Priority II consists of
permanent disabled ex-servicemen
from NWFP, Sind and Baluchistan),
S ate/District Soldiers, Sailors &
Airmen’s Boards have been specially
geared up to hold monthly and
quarterly meetings with the Em-
ployment Exchange Officers to help
ex-servicemen find suitable . re-
employment. The S:rvices trades
of ex-servicemen have been equated
to corresponding civil trades to
facilitate the selection of suitable
ex-servicemen for the right jobs by
Employment Exchanges.

Ex-servicemen are given preference
for jobs in D:fence installations,
para-military organisations Watch
and Ward of Railways etc., where
their past training and experience
could be useful.

Orders were issued in July 1966 for
reservation of 209/ of the permanent
vacancies in Class IV posts and
109/ of the psrmanent vacancies in
Class III posts under the Central
Government for ex-servicemen for
a period of two years in the first
instance. These orders have since
been extended upto 30th Juoe 1971
and temporary vacancies which are
likely to ‘bz made permanent or to
continue on a long term basis have
also now been included in the re-
servation scheme. State Govern-
ments and Public Sector Undertak-
ings under the Central Government
have also been asked to make re-
servations on the lines of the re-
servations made in the Central
Government posts and some State
Governments have made reservations
in various State Cadres.

Relaxation of age and relaxation
of minimum educational qualifica-
tions has been given to ex-service-
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men far recruitment to certain posts,

Vocational training and stipends
have bezn arranged for ex-service-
men. A general scheme for giving
pre-release training to ex-service-
men in selected trades is also being
worked out in consultation with the
Director General Employment and
Training, Ministry of Labour, Em-
ploym:nt and Rehabilitation.

Many of the State Governments
acoord some priority to disabled
ex-servicemen or the dependants of
those killed in action in the matter
of assignment of lands which are
at their disposal.

" In the Union Territories, with the

help of the Ministries of Labour,
Employment and Rehablitation and
Home Affairs Schemes for settling
ex-servicemen in new areas in
NEFA Great Nicobar Islands and
Tripura have been finalised and
are in the process of implementa-
tion.

A certain percentage of imported
tractors has been reserved for allot-
ment to serving and ex-service
personnel. Ex-servicemen  are
entitled to purchase surplus vehicles
of the Defence Ministry before they
are notified to the Dte General of
Supplies & Disposal for auction.
The Ministry of Industrial Develop-
ment have reserved quota of com-
mercial vehicles (Ambassador Cars,
3-Wheeler scooters and Tempos)
for priority allotment to ex-service-
men and their co-operative societies.

Loans are given to ex-servicemen
cither individually or through their
co-operative societies from Special
Fund for Reconstruction and Re-
habilitation of ex-servicemen at
the Central and  State/Union Terri-
tory levels, for starting business
ventures.

t
Regular Commissioned Officers
seeking re-employment assistance
after retirement can register them-
selves with the Defence Services
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Liaison Officer in the Directorate
General of Resettlement.  The
Director  General, Resettlement
(Defence Service Liaison Organisa-
tion) maintains their screened dos-
siers and dcpending upon their
qualifications and  experience,
sponsors their names for suitable
jobs in the paramilitary‘ organisa-
tion, Central/State  Government
Departments and Public and Private
Sector Uudertakings. The number
of officers who get re-employment,
depends upon availability of jobs
in the aforesaids avenues of employ-
ment.  The Director General, Re-
settlement also arranges short re-
orientation courses. for a limited
number of retiring or retired offi-
cers to facilitate (heir absorption
in civil jobs.

Bharat Electronics Ltd.

1471. SHRI PREM CHAND VERMA :

DR. SUSHILA NAYAR 1

Will the Minister of DEFENCE be
pleased to state :

(a) whether the purpose with which the
Bharat Electronics Ltd. was set up and the
targets set for that have been achieved or
not;

(b) whether the standard of production
is comparable to international specifications
and whether its cost of production is more
or less equal to foreign concerns;

(c) the new items which are being manu-
factured since 1965 and which were earlfer
imported, and the production figures during
the last year for each item;

(d) whether any changes were made in
the top executive positions of the Company
during the last year and if so, what ? Give
names of the Chairman, Managing Director
and Secretary at present and since when they
are holding these positions; and

(e) the comparative figures of profit and
loss, sales targets and stocks etc. during the
year 1968-69 as compared to earlier three
years ?
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THE MINISTER OF STATE IN THE
MINISTRY DEFENCE (SHRI L. N.
MISHRA) : (a) Yes, Sir. The project as
originally formulated had envisaged a pro-
duction of the value of Rs. 4.25 crores per
annum for the Factory from 1959-60 onwards.
This was achieved in the yecar 1963-64 when
the Factory’s production touched Rs. 6.21
crores. Production in 1968-69 was Rs. 20.73
crores.

(b) The quality of products manufactur-
ed by BEL is comparable to those produced
abroad. As regards the cost, in the case of
the equipments, the prices of B. E. L. are
generally lower then the c.i. f. value of
similar equipments produced abroad. In the
case of the components, however, due to
limited production in B.E.L. as compared to
production on a much larger scale and with
automatic machines in foreign countries,
B.E.L’s prices in some cases are higher than
those of the items manufactured abroad.

(c) Since 1965, B.E.L. have been manu-
facturing nine new types of equipment
and three new types of components. It
will not te in the public interest to disclose
the pames of the equipments. However,
the new components taken up by B. E. L.
since 1965 are (i) Transmitting Tubes, (ii)
Silicon Semi-conductors, and (iii) Cathode
Ray Tubes. The value of proeduction of the
new equipments and components during 1968-
69 was as under :—

Equipments Rs. 629.33 lakhs
Components Rs. 50.32 lakhs

As some of the equipments introduced
in B.E L. since 1965 were to replace the old
equipments which had become obsolete and
some of the equipments were developed by
B.E.L. themselves, it cannot be stated defini-
tely that they were being imported previously.
However, but for B, E. L. taking up the
production of these items, some of them
might have had to be imported. In the
case of the components, but for B.E.L. tak-
ing up the new types for production at least
two of these viz. Transmitting Tubes and
Cathode Ray Tubes, would have had to be
imported.

(d) Except for the appointment of Shri
C. R. Subramanian, Deputy General Mana-
ger (Components), as General Manager of
the Factory with effect from 26-7-1968, thcre
have been no changes in the top exccutive
positions of the Company. Details regard-
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ing the Chairman, the Managing Director
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and the Secretary are given below :—

From
Chairman : Shri M. Govinda Reddy 1-7-1969
Managing Lt Genl A, C. Iyappa (Retd)
Director : - 1-8-1967
Secretary 1 Shri N. P. Manjunatha 12-8-1968

(e) The requisite information is given below :

(Rs. in lakhs)

Year Pr.duction Sales Profit Closing stock
1965-66 926.74 914.38 144,10 274.49
1966-67 1194.03 1371.63 256.43 233.44
1967-68 1583 87 1955.28 381.03 294.81

- 1968-69 2072.86 2700.05 43424 356.87

Export of Cotton

1472, S. R. DAMANI : Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) the quantity of each variety of cotton
and the value thereof exported yearly during
the last three years;

(b) whether these varieties were suitable
for consumption by the textile mills in India
and if so, the reasons for their export;

(c) the datails of imports of cotton dur-
ing the above period; and

(d) the advantages gained by exports
vis-g-vis imports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (d). Statements showing
exports and imports of cotton during the last
three financial years are laid on the Table
of the House. [Placed in Library. See
No. LT—1439/69]). Import of cotton is
aliowed to fill the gap b:tween the availabi-
lity of and requirements for cotton in the
country. The imported cotton is mostly
long staple.  As regards the three varieties
of cotton allowed for exports, only one of
them is spinab’e for the manufacture of yarn
of course counts. This variety is allowed
to be exported because its entire production

is not consumed by the indigcnous industry
and there is surplus available for export.
Exportable varieties are such that they can-
not be substitute for imported contton.

Export of Coaches to Sudan and other
Countries

1473, SHRI S. R. DAMANI: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that M/s.
Mckanzies Ltd. have recently secured an
order for the supply of coaching underframes
for the Sudan Railways:

(b) if so, the quantity and value of the
order; and

(c) the datails of all pending orders for
supply of railway wagons to different coun-
tries and the parties who are building them
in India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) An export contract for 40
underframes has been negotiated by the STC;
M/s. Mckenzies Ltd. are the associate manu-
facturers of the Corporation.

(b) It would not be in the business in-
terests of the STC to disclose the price.

(c) According to information available,
a statement is attached.
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Statement
Details of Railway Coaches and Wagons Orders Secured
S. No. Countries Ttems Exporters
1. Burma 14 Bogies and Petrol Wagons STC (M/s. Braithwaite
& Co.)
2. Ceylon 40 Bogies and Petrol Wagons -do-

3. East Africa

45 Cattle Wagons 88 Bogies

M/s. Hindustan General
Industries, New Delhi

4, Poland 500 Covered Wagons M/s. STC (M/s. Jessop
and Co., Calcutta)

5. Taiwan 120 Covered Wagons M/s. Braithwaite  and
Co., Calcutta

6. Thailand 45 Bogies STC (M/s. Int. Coach
Factory)

7. Hungary 1000 Wagons M/s. TEXMACO

8. Sudan 120 Wagons 40 Under Frames M/s. K. T. Steel STC
(Mckenzie)

9. Taiwan 100 Bogies STC (Int. Coach
Factory)
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F T gFael F1 GETT 9N I GAT-
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Text of letter from Prime Minister
of India to the President of Pakistan

New Delhi,
June 22, 1969,

Excellency,

1 have been thinking of writing to you
for some time. Apart from the brief meeting
with Air Marshal Noor Khan in New Delhi
last May, there has been no opportunity to
meet members of your Government to
discuss our relations. I am writing to share
some of our thoughts to you.

Whatever the difficulties between our
two countries, their destinies are inextrica-
bly intertwined. Our two Governments
together share the heavy responsibility of
ensuring the welfare and prosperity of our
seven hundred million people.

Today there is almost a total lack of
contact between the peoples of the two
countries. Commercial, economic and cul-
tural relations are completely cut off. 1am
sure you will agree that there is not a
satisfactory situation between two neigh-
bouring States which have so much in
common.

1 feel that it would help to remove
misunderstanding and misconceptions if we
were to ease the regulations for travel bet-
wcen the two countries, cncourage greater
cultural contact in the field of letters, art,
music, science and sport.

Commerce is an important factor in
bringing the two countries together.
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Another point is that shipping companies
and Airlines, which are neither Indian nor
Pakistani, are earning foreign exchange from
the people travclling between the two count-
ries.

We fecl that these and other aspects of
normalization and improvement of relations
should be more comprehenseively examined.
If you agree, we could set up a joint Indo-
Pakistan body for this purpose at any level
acceptable to you. I have already suggested
a no-war-pact tetween Pakistan and India.
This would go a long way in removing
distrust and suspicion between our two
peoples, T hope that these proposals will
receive your earnest consideration,

Shri Kewal Singh, Secretary in  Ministry
of External Affairs, is visiting Islamabad and
1 am asking him to deliver this letter to
you. He will of course, be ready to ex-
change views on metters of mutual interest.

With the assurances of highest considera-
tion,
(Indira Gandhl)

His Excellency General Yahya Khan,
President of Pakistan.
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Expenditure on def pplies E:

1477, SHRI LOBO PRABHU : Will
the Minister of DEFENCE be pleased to
state :

(a) the reasons why expenditure on
Defence Supplies establishments of the Army
Navy and Air Force has more than doubled
this year ; and

(b) the return from the expenditure of
crores of rupees on military farms ?
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THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH : (a) There has been no
such increase in the expenditure on staff
deployed on provisioning in the Army, Navy
and Air Force. Apparently, the Honourable
Member has in mind the establishment ex-
penditure of the Defence Supplies Depart-
ment. It is correct that the establishment
expenditure of the Defence Supplies Depart-
ment has been budgeted during 1959-70 as
Rs. 4.24 lakhs as against Rs. 2.03 lakhs
during 1968 69. This is due to the posting
of additlonal staff to cope with the increase
in the work of the Department.

(b) The Primary object of running the
Military Farms is to supply wholesome
milk and milk products to troops. Apart
from achieving this objective, the mi'itary
Farms whose accounts are maintained on
commercial lines have shown a profit since
1966-67. The net profits during 1956-67 and
1967-68 were Rs. 66.38 lakhs and Rs. 72.36
lakhs respectively. The accounts of 1968-69
are still to be audited.

Charges for Army and Navy in UK.

1478. SHRI LOBO PRABHU : Will
the Minister of DEFENCE be pleased to
state :

(a) nature of charges in UK. for the
Army nnd Navy on which more than 15
crores of rupees are spent ; and

(b) whether these cannot be curtailed ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) For the year
1969-70, the charges in UK, except for a
small amount of about Rs. 30 lakhs, cover
expendlture on stores procured from com-
merical firms in Europs through the Direc-
tor General, India Supply Misson, London,
and from the UK Governmznt through
Defence S:rvice Advisers to the High
Commissfoner of India, London.

(b) The expenditure on stores is incurred
on meeting the cost of imports of essential
equip and i e stores for the
Army and the Navy which are agreed to
only on a careful scrutiny. The expenditure
of Rs. 30 lakhs is on the pay and allowances
of Military and the Naval Advisers and
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their staff and of personnel deputed to UK
for training etc.

Accumulation of Stores

1479, SHRI LOBO PRABHU : Will
the Minister of DEFENCE be pleased to
state :

(a) whether there are orders for punish-
ing those who allow excessive accumulations
of defence stores ; and

(b) if so, what are they and the instan-
ces where these have been enforced ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). The
orders applicable to those who default by
allowing excessive accumulations of defence
stores in contravention of the existing orders
are the same as are applicable to those who
commit any other default. The Service
officers who commit a default are liable to
be dealt with under the provisions of the
Army Act, Air Force Act and Navy Act or
the Pension Regulations for the Army,
Pensior Regulations for the Air Force, and
Navy (pension) Regulations, while the civi-
lians are dealt with under the Civilians in
the Defence Services (Classification, Comtrol
and Appeal ) Rules or the Civil Services
Regulations. Some of the instances where
such action has been taken are mentioned in
para 37 of the Defence Audit Report, 1966
and para 11 (b) of the Defence Report, 1967,

Completion of Works in Time

1480. SHRI LOBO PRABHU : Will
the Minister of DEFENCE be pleased to
state :

(a) whether there are orders to enforce

that works are completed in the stipulated
time; and

(b) if not, the procedure which is fol-
lowed to have officers responsible punished
for delays ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). The
Military Engineering Service works are lar-
gely carried out through the agency of con~
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tractors and the time for completion of the
work is indicated in the contract. In cases
of delay or default on the part of the con-
tractor, either the contract can be cancelled
and the work carried out at the contractor’s
risk and cost or compensation for delay can
be recovered from the contractor in accord-
ance with the terms of the contract. In
cases of delay attributable to an officer,
depending on the gravity of the case, a
suitable note thereof can be made in his
annual report, which has a bearing on his
prospects. In extreme cases appropriate
proceedings can be drawn up against the
officer.
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Indo-Ceylon Joint Ventures for Tea Exports

SHRI S. S. KOTHARI :

SHRIMATI JYOTSNA
CHANDA :

SHRI N. K. SOMANI :

SHRI HEM RAJ :

1482,

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state 3

(a) whether it is a fact that Government
have been evolving machinery for co-opera-
tion with Ceylon in the matter of tea
exports;

(b) if so, the nature of such collabora-
tion; and

(c) the manner in which such collabora-
tion is likely to assist in promoting Indian
tea exports, particularly as C:ylon itself is a
competitor of India in this fisld ?

THE DEPUTY MINISTER IN THE
MINISTRY OF ROREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (c). Following discussions
between India and C:ylon in May and June
1968 working groups were formed in India
and Ceylon to define precisely the objects,
funciions, scope of operations and the
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financial and administrative structure for a
joint Consortium for the marketing of blend-
ed and packaged tea in selected markets.
The two working groups are due to meet in
a few weeks for further discussions. It is
envisaged that the Consortium will operate
in such a manner that both India and
Ceylon will benefit from joint marketing.

Guns for Vijayanta Tanks

1483, SHRI S. S. KOTHARI : Will
the Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that the pro-
duction of guns for Vijayanta tanks is
lagging behind the manufacture of tanks
themselves. and this is holding back delivery
of a number of finished tanks;

(b) if so, the steps being taken by Go-
vernment to accelerate the production of
guns for such tanks; and

(c) how the performance of the guns
manufactured here compared to the guns of
foreign built tanks in the same range ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL. N.
MISHRA) : (a) and (b), The production of
tanks requires the colloboration of several
factories—-the hulls, turrcts and the final
assembly is done in one place, the Ordnance
comes from another factory, the mounting
and recoil system are produced in yet ano-
ther factory and several other components
come from various other places. The work
was commenced with whatever resources
could be collected for this purpose indi-
genously and there was some dependence
on imports but each participating unit has a
proper plan of development which when
completed will ensure fullest necessary co-
ordination and proper balancing in num-
bers. In the matter of guns this position is
likely to be reached next year. Till then
some guns are imported to supplement the
maximum possible indigenous production.
There is no holding back of deliveries of
tanks and the schedule target is being
maintained.

(c) The performance of Indian tanks
guns is as good if not better than the guns
of foreign built tanks in the same range,
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Facility to Foreign Students to Study
Medicine in India

1484, SHRIMATI ILA PAL-
CHOUDHURI :
SHRI K. M. MADHUKAR
,SHRI D. N. PATODIA :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state 1

(a) whether Government have received
requests from West Asian and North Afri-
can countries for expanded facilities in India
for advanced study of medicine and engineer-
ing by their nationals;

(b) if so, the names of countries and
details of the expanded facilities sought by
them; and

(c) the reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINCH): (a)
Yes, Sir.

(b) Iran and Afghanistan have asked us
for more seats for their students in our medi-
cal and engineering institutions but the exact
numbers have not been specified.

(c) We have expressed our willingness
to meet the requirements of the two coun-
tries as far as possible within our limitation.

FITHIT & AR & &4 § Aifq
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Space Exploration Programme

1486. SHRI K. P. SINGH DEO : Will
the PRIME MINISTER be pleased to
state :

(a) the amount of 9 per cent of G.N.P.
spent on space exploration in the last three
Pians ;

(b) whether any programme for space
research communication satelites, radio
astronomy will be undertaken in the Fourth
Five Year Plan ; and

(c) if so, the details thereof ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) ;
(a) No, Sir.

(b) Yes, Sir.

(c) The Space Science and Technology
Centre hopes to devclop rockets of im-
proved performance including satelite launch
vehicles. Radio Astronomy programme
will be developed by the Tata Institute of
Fundamental Research by thé completion

SRAVANA 8, 1891 (SAKA)

Written Answers 138

of the radio telescope at Ootacamund and
work undertaken at the Institute in Bombay
and at the Physical Research Laboratory.

Exploration in space

1487. SHRI K. P. SINGH DEO : Will
the PRIME MINISTER be pleased to state :

(a) the Government’s policy towards

exploration in space ;

(b) the efforts which have becn made
for the study of aeronomy and outer space;
and

(c) whether any ecffort-has been made
for the study of aeronomy and its practical
application in the country and especially to
agriculture ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDH]) :
(a) The Atomic Energy Commission is res-
ponsible for the early implementation of a
comprehensive programme of space explo-
tation to provide the peaceful uses of outer
space and the indigenous development of
space technology.

(b) So far, with indigenously available
rockets and balloons, the atmosphere up to
a height of 150 km. has bcen studied with
scientific payloads of various types.

(c) Aeronomy is being intensively studied
and it is hoped to derive practical applica-
tions to agriculturc.

Setting up of Atomic Power projects during
Fourth Plan

SHRI RABI RAY :

SHRI MAHARAJ
BHARATI :

SHRI JYOTIRMGY BASU ;

SHRI HIMATSINGKA :

SHRI BADRUDDUIJA :

SHRI RAM AVTAR SHARMA

SHRI D. N. PATODIA :

1483,
SINGH

Will the PRIME MINISTER be plcased
to state :

(a) whether her attention has bzen drawn
to the report published in the Statesman of
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Calcutta of the 24th May, 1969 in which
the Chairman of the Atomic Energy Com-
misslon has said that there is no provision
for development of atomic powar proj:ct
in the Fourth Five Year Plan and that fur-
ther programmes will be taken up after the
economics of the existing atomic power
stations and other factors are studied; and

(b) if so, the step which Government
propose to take to remedy the situation ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) Yes, Sir

(b) The matter is under consideration
in the context resources.

ars FRAEr & 2 & qI
WAL TEE

1489. =7 TTAIEAAIR ATEAT
it ggeaT A% ¢
it wo fHo wYHT :
&t T FATT |wIAT
=t TT0 THo W= :

Far #2faF s quv gfa w4 ag
TR A T w5

(%) Farag @9 § 5 IRT G
a7 ST FAAF F @ F aT I
a0 & @iy s 9 F IT W A N
N AW E

(@) afe gf, @ 972G F ara F
Ffaar g qaNa  IW 5

() s&%F Fw atwonw fawa §; @R

(F) 7% 9T AT FEAT TG
F fou #a1 f499 FIEADE FIF F7 TIEFR
&1 fame g ?

q3fas sarare qan gfq e # 99

JULY 30, 1969

Written Answers 140

wat (ot SYa<t I ¥Ew) ; (F) qar (@),
ot €1 o W gy @ 9w
W] awg 9T HA FY aem ad
g® & ¥ ey arfrsw oF gl wew
7 & sfafrfa deo & a7 ¥ Gwerew
AT I ATAFY 3} ¥ fafie e
F @t g famie fand sw @
I faare faad s &4

() =7 7Y Izan

(7) T qrady a7 fAR @

@
Poona Cantonment Board

1490. SHRI HEM RAJ Will the
MINISTER OF DEFENCE be pleased to
refer refer to the reply given to Unstarred
Question No. 1160 on - the 26th February,
1969 and state :

(a) whether the examination of the
applications received by the Poona Canton-
ment Board for building purposes has since
been completed; and

(b) if so, the result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M.R.
KRISHNA) : (a) and (b). Since May 1969,
sanctions have been issued by Government
in four cases from Poona Cantonment. There
is no application at present pending at
Government level. Some  applications
forwarded by Poona Cantonment Board
are at present under scurtiny at the lower
level and are being duly processed.

Take-over of Taxtile Mills

SHRI YASHPAL SINGH :

SHRI YAMUNA PRASAD
MANDAL :

SHRI ABDUL GHANI DAR :
Will the Minister of FOREIGN TRADE

AND SUPPLY be pleased to state 1

1491,

(a) the number of Taxtile mills which
have been taken over by Government during
the last three years together with their
names; and
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(b) the amount of compensation pald
so far in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) The management of four
cotton textile mills, viz., Mahalakshmi Mills
Ltd.. Beawar. New Maneckchock Spinning
and Weaving Mills Ltd.,, Ahmedabad, Om
Parasakthi Mills Ltd.,, Coimbatore and
Digvijay Spg. and Wvg. Co. Ltd,, Bombay
has been taken over by the Government
under the Industries (Development and
Regulation) Act, 1951 during the last three
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SHRI A. SREEDHARAN ;

DR. SUSHILA NAYAR :

SHRI YAMUNA PRASAD
MANDAL :

Will the Minister of DEFENCE be
pleased to refer to the reply given to Un-
starred Question No. 2721 on the 12th
March, 1968 and state :

(a) whether information regarding the
legislations sent abroad by his Ministry has
since been collected ;

(b) the names of the countries visited

years.

(b) No compensation is
taking over the managment of mills.

Delegations sent abroad by Defence

Ministry

payable

by the delegations ;

for (c) the amount spent on each délega-

tion ; and
(d) the results achieved thereby ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) to (d). A statement con-

1492. SHRI YASHPAL SINGH taining the requisite  information s
SHRI K. LAKKAPPA : attached.
Statement

Statement containing Information regarding Delegations sent abroad during
the Years 1967-68 and 1968-69 (From 1.4.1967 to 31.3.1969).

No. of delegations sent abroad
during the period 1-4-1967 to
31-3-1969 :—

Nim>»; of countrizs visited :—

Amounts speat by each delega-
tion :—

Results achieved {—

73
UK, Holland, West Germany, France,
Switzerland. USSR, Czechoslovakia, Yugo-

slavia, Belgium, Finland, Bulgaria, Irag, UAR,
Lebanon, Iran, Afganistan, USA, Denmark,
Sweden, Canada, Kenya, Spain, Australia,
Italy, Maxico, Malaysia, Singapore, Ncpal,
Japan, Hong Kong, Pakistan.

A total of Rs 11,22, 708 was spent on all
these Celegations.

25 of these delegations were concerned with
discussion on defence matters. 18 were con-
cerned with the inspection of equipment pro-
curred from abroad as well as technical dis-
cussion and technical evaluation. 16 were in
the nature of goodwill visits, including visits by
the Chiefs of Staff. 9 delegations were by way
of participation in International Symposia/
Conferences. One delegation was a follow-up
of the Tashkent Agreement. 4 delegations were
concerned with the study of communication
techniques/participation in Annual  Training
Camp of Air Training Corps and Study of
latest developments in Cadet Corps and allcid
organisations,
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Arrest and Releas of Pro-Peking Student
at Raxaul

1494, SHRI G. C. DIXIT : Will the
Minister of EXTERNAL AFFAIRS tbe plcas-
cd to state :

(a) whether it is a fact that a pro-Pcking
student leader studying in a Kathmandu
College and said to be on the pay roll of the
local Chinese Embassy was apprehended
while carrying a trunk load of Marxist Liter-
ature along the Indo-Nepal border where he
was on his way to India;

(b) whether itis also a fact that that
youngman after being detained by Indian
police at the Indian Border town of Raxaul
was released immediately and that on the
same day several big boxes contained Red
books booked from Kathmandu to the peo-
ples Book House Transport Company wcre
received by Security people near the Nepalese
border town of Birganj and were ordered (o
be taken back;

(c) if so, the details thercof and whether
any enquiry has been made into the matter;
and

(d) if so, the result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) to
(d). We have no information that a student
of a Kathmandu College was apprehended
on the Indo-Nepal border while carrying a
trunk load of Marxist Literature. The State
Government has been asked to enquire into
the matter. A report from them is awaited,
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Kandla Free Trade Zone

1498. 'SHRI K. P. SINGH DEO 1 Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) ‘whether Government propose to
introduce a scheme under which entrepreneurs
setting up units in Kandla Free Trade Zone
will be able to undertake foreign travel to
tap markets for their products;

(b) if so, the details thereof; and

. (c) whether the response from the indus-
trialists to the introduction of such a scheme
has becn encouraging ?

. - THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) The matter is under examina-
tion.

(b) and (c). Do not arise.

Distribution of Cotton through Public
Sector Agency

1499. SHRI R. K. AMIN : Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that Agricultural
Pricc Commission has suggested for a public
sector agency to distribute cotton equitably ;
and

(b) if so, the details thereof and also
the reactions of Government ?

THE DEPUTY MINISTER IN THE
MIMISTRY OF-FOREIGN TRADE AND
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SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). The Agricultural
Prices Commission submitted its rcport on
cotton for the year 1969-70 to the Govern-
ment sometime back. The report is under
consideration. Ds=cisions on the recommen-
dations contained therein are likely to be
taken soon.

Radio Active Fall-outs

1500. SHRI SAMAR GUHA : Will
the PRIME MINISTER be pleased to state :

(a) whether the Atomic Energy Com-
mission undertook systematic study of the
‘fall-out’” from the nuclear and thermo-nu-
clear detonations either as crude devise or as
weapons, by China ;

(b) if so, whether the Atomic Energy
Commission could arrive at any conclusion
regarding the nature of the fissionable and
fusionable elements and compounds used for
the purpose and their explosive capacities
and the character of radio-active fall-outs ;
and

(c) if so, the details thereof ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
(a) Yes, Sir.

(b) and (c). Insix of the Chinese tests
carried out between October 1964 and
December 1967, fission of Uranfum-235 was
resorted to and the weapon type identified was
A-Bomb. Two other tests conducted in
Jun: 1967 and December 1968, respectively
suggested resort to fusion device and the
weapon type indentified was H-bomb.

The last test on 27-12-1968 had an exp-
losived power of approximately 2.7 mesga-
tons. We were not equipped earlier than
1968 for measurement of the explosive power
of such tests.

There was no significant radioactive fall-
out in India from the above nuclear and
thermonuclear detonations.
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Issue of Import Licences to S. C. and S.T.
Businessmen

1501. SHRI D. R. PARMAR : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that no permit
for the import of foreign goods was issued
to the businessmen from Scheduled Castes
and Scheduled Tribes during the last three
years ;

(b) if so, the reasons therefor ; and

(c) if not, the number of persons
from Scheduled Castes and Scheduled Tribes
to whom such permits were issued during
this period, stating percentage in comparison
with those issued to other businessmen ?

THE DEPUTY MINISTER IN THE
MINISTRY OF F REIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (c). Information is net
available since import licences are not issued
on the basis of caste, creed or community
and no statistics are maintained accordingly.

Tarapur Nuclear Reactor

1502. SHRI SAMAR GUHA 1 Will
the PRIME MINISTER be pleased to
state :

(a) whether the by-product of Pluto-
nium will be recovered from Tarapur
Nuclear Reactor used for production of
power ;

(b) if so, the quantity of annual pro-

duct of such fissionable Plutonium ;

(c) whether such Plutonium will be
stockpiled in the existing Plutonium Plant
or a separate storing plant will be cons-
tructed ;

(d) whether the first nuclear charge for
the Tarapur Nuclear Power Plant has been
supplied by U.S A, alone or by other coun-
tries also ;

(e) if so, the quantity of charge sup-
plied, including the rate and conditions, by
each of such country ; and

(f) whether any condition has been
imposed by the General Electric Company
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.of U.S.A. or the Nuclear charge Supplying

agencics regarding the pattern of use of the
by-product of Plutenium from Tarapur
Reactor ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) ;
(a) Yes, Sir.

(b) The quantity depends upon the
amount of power generated and the decision
of the fuel elements.

(c) it is proposed to store it in a

separate plant.

(d) The first nuclear charge for the
Tarapur Nuclear Plant has been supplied
entirely by the US Atomic Energy Commis-
sion.

(e) About 80 tonnes of slightly enrich-
ed uranium has been supplied. The rate
charged by the US Atomic Energy Com-
mission is the same as for users in USA.
The cost is payable on dsferred payment
basis.

(f) No such condition has been im-
posed, apart from the Agreement between
India and USA that the by-products will
be used for peaceful purposes only and
are subject to safeguards.

Indian move in U. N, O. to exert pressure on
Israel to vacate Aggression

1503. SHRI BEDABRATA BARUA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether India has taken initiative at
the U.N, level to generate pressure on Israel
to vacate the wrongful occupation of Arab
territory in the last Arab Israeli conflict;
and

(b) if so, whether any response has been
received so far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) 1 (a)
India endorsed the Security Council Resolu-
tion of November 22, 1967 which, among
other things, calls for the ‘“‘withdrawal of
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Israeli armed forces from territories occupied
in the recent conflict.’® It continues to
support the Resolution and efforts and
proposals aimed at implementing it. Speak-
ing in the General Assembly of the United
Nations on October 14, 1968, the Prime
Minister said, ‘‘Essential for a peaceful
settlement is the withdrawal of foreign forces
from all Arab territories occupied in June
last year”.

(b) Tsrael continues to bs in occupation
of territories it occupied in June 1967 war
and has so for given no indication of her
intention to withdraw.

Import of High Pressure Gas Cylinders

1504. SHRI N. K. SANGHI : Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state the total
number of High pressure gas cylinders im-
portd into India for the collection of oxygen,
nitrogen and carbon-dioxide during the last
three years and the value thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : Information regarding number
of gas cylinders fs not available. Statistics
regarding quantity in tonnes and value of
compressed gas cylinders imported during
the last three years are given in the attached
statement,

Statement

Import of compressed Gas Cylinders
during 1966-67 to 1968-69,
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(a) the names of the items of cotton
textiles together with the quantity thereof
which are to be exported to Burma during
the current year ;

(b) the amount of foreign exchange to
be earned on this account ; and

(c) the names of other countries to
which Indian cotton textiles are to be expor-
ted during the current year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). Rs. 7°34 crores
worth of export orders have been secured
from Burma for execution during the current
year. Item-wise break-up in terms of
quantity is as under :—

Quantity
1. Yam 19.87 m. pounds
2. Sewing thread 0.153 m. dozen
spools
3. Cloth 1.1 m. yds.

4. Waste blankets 0.51 m. pieces

Value in Rs. ‘000’
Quantity in Tonnes

Year Quantity Value
1966-67 3876 16,980
1967-68 2572 12,379
1968-69 2557 11,095

(Number of Gas Cylinders imported is
not available)

Export of Textile to Burma
1505. SHRI R. K. BIRLA : Will the

Minister of FOREIGN TRADE AND
SUPPLY be pleased to state ;

(c) A statement is attached.
Statement

Aden

Afghanistan

Burma

Ceylon

Indonesia

Malaysia (incl. Singapore)
P. G. Ports

Saudi Arabia

Thailand

10. Nepal

11. Kenya

12, Tanzania

13. Nigeria

14, Ethicpia

15.  Malawi, Rhodesia and Zambia
16. Mauritius

17.  Sierra Leone

N
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18. Sudan

19. Somalia

20. Belgium

21. France

22. Germany West
23. laly

24. Netherlands
25.  Scandinavian Coun,
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26. U. K.

27. U.S.S.R.
28.  Yugoslavia
29, E.E.C.

30. E.F.T. A. (excl. UK)
31.  West Europe (Excl. UK)
32. East Europe

33, West Indies

34. Canada

35. U.S.A.

36. Australia

37. New Zealand

Manufactare of Hair Belting

1506. SHRI R. K. BIRLA : Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) the reasons for which indigenous
wool is not used for hair-belting ;

(b) whether it is a fact that the wool
Research Association and the Hair-Belting
Manufactures’ Association have approved
the satisfactory use of indigenous wool in
place of imported wool for hair-belting ;
and

(c) if so, the steps proposed to be taken
to make use of indigenous wool for this
industry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Hair-belting cannot be
made exclusively out of indigenous wool.

(b) Trials conducted by the wool Re-
search Association have been fairly success-
ful. The Belting Manufacturers Associa-
tions, however, do not consider indigenous
wool suitable for manufacture of hair-belting.

(c) Efforts are, however, being made
to substitute indigenous wool for imported
wool for the production of hair belting yarn
in ad-mixture with Nylon,

Import of Nylon Yarn

1507. SHRI R. K. BIRLA : Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) the total quantity of nylon yarn
imported by the State Trading Corporation
during the last three years, years-wise;
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(b) the prices at which the yarn was
imported ;

(c) whether it is a fact that local consu-
mers are not taking delivery of the yarn ;

(d) if so, the reasons therefore ; and

(e) the way in which the yarn is being
disposed of by the State Trading Corpo-~
ration ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a)

Quantity C.LF. Value

Tonnes Rs./Crores.

1967 1151 1.50

1968 1064 1.85

1969 536 0.69
(Upto 30.6.69

2751 4.04

(b) The prices of nylon yarn vary from
country to country and are different for
different qualities and deniers.  The S.T.C.
has made the purchases at compstitive
prices.

(¢) No, Sir.
(d) Does not arise.

(e) Nylon yarn is being distributed to
actual users through various Weavers’
Associations.

Manufactur: of Wide Range Missiles in
collaboration with France

1508. SHRIMATI LA PALCHOU-
DHURI:

SHRI V. NARASIMHA RAO:
SHRI K. P. SINGH DEO:
SHRI K. ANIRUDHAN:
SHRI SATYA NARAIN SINGH:
SHRI A. K. GOPALAN:
SHRI K. RAMANI:
SHRI R. R. SINGH DEO:
SHRI D.C. SHARMA:
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SHRI RAMCHANDRA  VEE-
RAPPA:

SHRI Y.A. PRASAD:

SHRI MAHANT
NATH :

SHRI BK.DASCHOWDHURY:

DIGVUJAI

Will the Minister of DEFENCE be
pleased to state :

(a) whether an agreement for the manu-
facture of a wide range of missiles in
collaboration with France has been arrived
at recently ;

(b) if so, the broad details thereof ; and

(c) the total expenditure involved in
collaboration scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.N.
MISHRA) : (a) to (c). No, Sir. How-
ever, some proposals are under conside-
ration. It would not be in the public
interest to disclose details thereof at this
stage.

a9 IE@W & grafamwa

1509. =it amawa fag gEawg - F1
aifas sararT aqr qfa @) gg TR A
Far &0 5 :

(%) 7ar aTFR 7 3 A F FEAt
F X ¥ wigfasn 3] F o7 af wfwar
w9a @ &7 fofg foea ;

(=) afz g, Ay Sa® = F=@T §;
3T

() 7av gxa wfwar & aRET FT
fer @ 7

a3fms W awr gfq wwen W
et (st e W AEw): (F) A,
gl

(&) &% (7). 7= Jeaw 7g¥ ghar |
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Resources for Fourth Plan

1510. SHRI PREM CNAND VERMA :
Will the PRIME MINISTER be pleased to
state :

(a) whether a Conference of State
Secretaries was held recently to assess the
resources available in the Fourth Five Year
Plan period ;

(b) the recommendations thereof ;

(c) whether these have since been consi-
dered and the decisions taken thereon ; and

(d) if so, the recommendations which
have been accepted and which have not been
accepted and the reasons thereofor ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI): (a)
No, Sir.

(b) to (d). Do not arise,

Compensation to Indian Repatriates
from Burma

1511. SHRI P, C. ADICHAN : Will
the Minister of EXTERNAL AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No. 5(3 on the 13th
November, 1968 and state :

(a) whether the Indian Embassy in
Burma which is in touch with the Burmese
Government regarding payment of com-
pensation to Indian repatriates from Burma
could get any positive reply from Burmese
Government in this regard ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). The Embassy is in touch with
the Burmese Government in this regard with
a view to reaching an early settlement.

Development of Taluks in Tamil Nadu

1512. SHRI NAMBIAR:
SHRI P. RAMAMURTI :
SHRI UMANATH :

Will the PRIME MINISTER bz pleased
to state :
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(a) whether any allocations have been
made by the Central Government to the
Tamil Nadu Government for the accelerated
development of the 19 taluks, since they
were identified as backward pockets ;

(b) if so, the amount allotted and the
period for which it is sanctioned ;

(c) whether any request was made by
the State Government for allocations
towards accelerated developments of these
areas ; and

(d) the Central Government’s decision
ion the matter of finance for the accelerated
development of these 19 Taluks ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI).
(a) to (d). The Co:ntral assistance allo-
cated to the State is inclusive of the
amounts required for attending to the special
problems of the State including the develop-
ment of backward areas. The State Govern-
ments were asked to indicate the outlays
desired to be included in their Fourth Five
Year Plan for their special problems which
were taken into account while determining
the total Central assistance to each State.

Export of Cloth to Afghaoistan

1513. SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state,

(a) whether it is a fact that India’s
exports of cloth to Afghanistan have been
steadily falling for sometime past ;

if so, since when and to what

(b

extent ;

(c) the reasons for the decline in
exports ; and

(d) the efforts made, if any, to improve
the situation and with what result ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREING TRADE AND
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SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). A statement
showing exports of cotton textiles tp
Afghanistan since 1964-65 is attached.

(¢} and (d). Decline in exports of cotton
textiles to Afghanistan is attributable to the
growth of cotton textile industry in the
country, increasing competition from other
countries in Afghanese market and the lack
of transit facilities. In any case, exports
to Afghanistan are balanced against imports
from that country and no special measures
to increase exports of cotton textiles to that
country are considered necessary.

STATEMENT
Year Value Rs. lakﬁs
1964-65 1,51
1965-66 1,36
1966-67 1,05
1967-68 1,14
1968-69 60

@ sregean &Y qifwert gvATaEd
q af faeeht ® amslia

1514 &t gFA aT AW : FAT
afaw-w1d 7N Ag qEA A FA FA
faw -

(%) #ar 7z @ gfF @, 1969 &
7% feed ¥ oiffeaY S=IgET § AW
Fegedl F1 ATT-H1T g3 ol ;

(@) 7 frdr faRaY gedtfas &
g Y 9IFT FW T qF 3T qAANEY
F1 qd-gaar A a3l § ;

() afz g, @t 7 g ¥ faum
F T NG EgEST A IAT AT
gfag faar ar; ok

(7) aXFR 1 TH @A H oA
wfafear & ?
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aifw ond daren ¥ SR (R
graametag): (F) gd gu 1 F aga
wRa # wiffema & Iswigw ¥ @,

1969 % 7% faeot § ssgeor & T N
4t |

(@) s A€k
() T (7). 977 78 I3 1

qifEeT AGETIER JT@T BT S
segeeT @ wE, 1969 N faeh § Wz
IS15. st g&® 97T wgEia @ AT
aifers-ad 9o ag q@F N FO FA
fF
(%) #a1 FwL AN @y & oai,
1969 ¥ W@ ¥ wegafa F gawrAw F
HFWY 9T IF TIfFEAET  qrgaATSI
i AE Wy ¥ ar faeh § @
HgeAT TAT AKAA AT § IR GHETA
gt
(®) afz gf, @t @ graw=w § AT
% aar sfafFar g ?
sifaserd wA@w W o

(s g¥Fzars fag) : (F) ot &f

(@) f@ swegeet R frat sgas
I ARA F Tagen aEfeE &, N fadan
fafiree arfafaal § faed & 97 0T w8
sfqaa ag 1

B ¥ W I5E AN & waien
| fafem voa fargl &1 gerar e

1516, Y gV wT FgEW: FqT
Safrs-vra wot faAiw 9 wdm, 1969 &
SaTifea w57 g&ar 5756 ¥ 99T &
gy ¥ qg q@1T N FI F
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(%) ¥ &= ¥ feng WAty S=1-
I F Fatew ¥ fafer e fa=gi
&1 fear mar &;

(=) 7 fa2wi & fewq gt aw
5T AR ¥ W @ Ale o
LSIECE TR Il M T

() afz g, at sawT = T ?

qifE-end  Wwew ¥ gons
(st g¥zars fag): () 30 wola fag
F gaX ¥ foq faoa #Y ogy & fdw
few o 3% & 1 2a% fou @d @1 g
fr o <31 § o g A o 2 e
Wfﬁfﬁ%ﬁwﬁg’}mgg@
ST |

(@) st gi

() ifear grow v ¥ wfafea,
frel g% 3w ¥ Wil ard wfweac &
FATST X I AT FT UTHFT fag
T

AF FNT ¥ o qe A
BEEHT A & AtfEw

I517. st g&® w2 wgaw ;30
F3fE-w1d w9 adw, 1969 ¥ srar-
<ifeT w7 dEar 5833 ¥ 99T ¥ gy
# g T 1 IO FA

(%) #1 Nz FeaTg & 9d T A
g AT F1 fqar Sew Wy
graed § fo¥ v Afew & AN 5w Aiw
FEF AT FT A 7E §; Ak

(=) afe g, at SwF e Aar § 7
dImssd "mwwr ¥ IowEd
(=7 g¥ex 1w fag) : (F) 3k (@). @
Ay ¥ qBATE FY TS g AR qER A



161  Written Answers

qamar war § f5 N gz wifgsda, ot
& Sy gardY &, Agu gEIITA F o9A-
% 73, 96 &4 & feg afmr aw ¥ 7
o syanfaat &Y aaesl w1 qcaEw
@ & fou qamar oirar & f& fifaar ¥
IR agt ¥ agusl § wfas =W
e 7 & wfgw # gfE Ag
3IT% fafqant ¥ freg o1 gafeq fifqan
F WFIT A = Afgedta § Afqar ¥
T 91 ¥ fog Fgr1

et % T3-wfaq IagEd w1
dfrs fgrma | awen
1518, =t gF® 9T ®aAW@ : F7T
sfaear w4+ feais 16 aids, 1969 &
arifea geT dear 1137 a1 & @99
¥ qg a@1T &7 FIT HIA F

(%) #a1 TFEI® g7 I gwexr JAT
Y fgzraa ¥ 9o gar AT FT Q-
wfaa Iqrgaa 7 frvmR s foar mar
g AR

(@) 37 safeval & fagg ¥ Fd-
arg) 1 € § oAy fgwag § ag W
g

sfazan /0 (s @w fag) : (F)
IoTE 1969 & ag» gz § ag afwm
AAEEE qIF IS ¥ TF FIT § AW
107 T4 daT 4T |

(@) e FATE F 97@TT FT faar
aar g, AT Fafrag awafeat w28 fra
# fou §fe F3 3§ <@y T A

Construction of Quarters for Atomic
Energy Establishment

1519. SHRI GEORGE FERNANDES :
Will the PRIME MINISTER be pleased to
state :

(a) whether she has received any
representation about the eviction of about
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300 families living in Ratan Patelwadi,
Chandoli, Mankhurd, Trombay in Bombay
in order to make room for the construction
of quarters for the Atomic Energy Establish-
ment ;

(b) if so, whether Government propose
to take steps to provide alternate accommo-
dation to these homeless families ;

(c) if so, when ; and
(d) if not, the reasons therefor ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF A1TOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
(a) to (d). A representation was recelved
from Shri Alias and others, residents of
Chandoli, Trombay, requesting provision of
alternative accommodation, The represen-
tation has been forwarded to the Chief
Secretary, Government of Maharashtra on
10th June, 1969 for suitable action.

Atomic Energy Station in Saurashtra

1520. SHRI R. K. AMIN : Will the
PRIME MINISTER be pleased to state :

(a) whether it is a fact that the estab-
lishment of Atomic Energy Station in Sau-
rashtra was recommended by the Study
Team appointed by the Department of
Atomic Energy; and

(b) if so, the details thereto ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI)
(a) The Working Group on Agro-Industrial
Complexes has submitted a preliminary
report on the feasibility of setting up nuc-
lear-powered  Agro-Industrial Complexes.
The Kutch-Saurashtra is one of the locations
considered by the Group.

(b) Details will be found in the preli-
minary report of the Working Group on
Nuclear-powered Agro-Industrial Complex,
a copy of which has already been placed op
the Table of the House,
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Indo-Nepal Trade

1521. SHRI JYOTIRMOY BASU :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether as per an agrcement arrived
at with India, Nepal has to restrict the flow
of synthetic fibre and stainless steel items
into India (o the 1967-68 level;

(b) whether the Government of Nepal
have, recently, frozen the foreign exchange
allocation for the entrepreneurs turning syn-
thetic fibre and stainless steel items at
factories situated on the Indo-Nepal border;

(c) whether the above step of the Nepal
Government has generated misgivings
amongst the Indian traders and these mis-
givings continue to be voiced by the affected
Indian interests.

(d) whether the Nepalese authorities
have informally protested to the Indian
Government representatives over the provo-
cative tone of somc Indian Trade advertise-
ments on the subject; and

(e) if so, the reactions of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) (a) and (b). The Government
of Nepal had agreed to limic the exports of
synthetic fibre and stainless steel to India to
the level reached in 1967-68. They had
also agreed to limit the allocation of foreign
exchange to the manufacturers of these pro-
ducts to the level of 1967-68.

(c) Government are not aware of any
such misgivings. On the contrary, the export
regulatory arrangements by Nepal would be
in the general interest of the Industry and
Trade in India.

(d) and (c). A note on the subject was
received from H. M. G. of Nepal. The
advertisements in question were inserted by
the private trade in India. These were
followed by similar advertisements in the
Nepalese press. Government hope that
such acrimonious publicity would be avoided
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in future by the trade and industry in the
two countries.

Underground Drainage in Delhi Cantonment

1522, SHRI BAL RAJ MADHOK :
Will the Minister of DEFENCE be plcased
to refer to the reply given to Unstarred
Question No. 3574 on the 26th June, 1967
and state :

(a) whether the detailed report of Plan-
ning and survey has since been prepared;

(b) if so, the present position regarding
the scheme to construct underground drain-
age in Delhi Cantonment; and

(c) when it will b: taken in hand and
the deadline for its completion ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes, Sir.

(b) and (c). The detailed estimate is at
present under scrutiny. The proj:ct will be
sanctioned after the completion of the Ad-
ministrative, Technical and Financial scru-
tiny, subj:ct to the availability of funds. No
firm date can be indicated for commencing
the execution of the project. It will take
about three years from the date of adminis-
trative approval to complete the scheme.

Adequate Supply of Water in Delhi
Cantonment

1523. SHRI BAL RAJ MADHOK :
Wiil the Minister of DEFENCE b: pleased
to state :

(a) whether it is a fact that ME.S,,
Delhi Cantonment is getting full quota of
filtcred water from the PDelhi  Municipal
Corporation for meeting the full requirement
of military and civil population of D:¢lhi
Cantonment;

(b) whether it is also a fact that civil
population is not getting adequate supply of
drinking water and some villages do not
have any tap at all and the pressure of
water is too low; and

(c) if so, the steps which Government
propose to take to ensure adequate supply



165 Written Answers

of water to civilians and civil areas and
villages falling in Delhi Cantonment ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) No, Sir.

(b) It is correct that the water supply
is on the whole inadequate and that the
requirements of some villages are met from
public wells and hand pumps maintained by
the Cantonment Board,

(¢) The Cantonment Board is negotia-
ting with the Delhi Municipal Corporation
for drawing additional supplies of water and
proposes to augment the distribution system
if the scheme materialises.

Export of Steel Tubes

1524. SHRI HIMATSINGKA 1 Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether the exports of steel tubes
during the year 1969-70 are likely to go
down as compared to the exports of these
goods during the year 1968-69 ;

(b) if so, the extent of reduction and
the reasons therefor; and

(c) the steps being taken to prevent the
decline in exports of these goods ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Exports of M.S. pipes, tubes
and fittings during the year 1968-69 amount-
ed to Rs. 10.72 crores. It is expected that
this level of exports will be maintained in
the current year though it is too early to
predict the size of exports by the end of
1969-70.

(b) Does not arise.

(c) It was earlier apprehended that due
to the acute shortage of HR Coils/skelp in
the country exports might recsive a set-back
but since then a scheme has been devised
for allocation of HR Coils/Skelp with orien-
tation in favour of production for export.

Press Interview given by General Kumara-
mangalam, Former Chief of Army Staff

1525. SHRI N SHIVAPPA :
SHRI D. N. DEB :
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SHRI P.K. DEO :

SHRI R.R. SINGH DEO :

SHRI V. NARASIMHA RAO :

SHRI RAM AVTAR SHARMA :

SHRI K.P. SINGH DEO:

SHRI YAMUNA PRASAD
MANDAL :

SHRI MAHANT DIGVIJAI
NATH :

Will the Minister of DEFENCE be
pleased to state :

(a) whether Government’s attention
has been drawn to a Press interview given to
the U.N.I. by the former Chief of the Army
Staff, General Kumaramangalam, published
in all newspapers on the 10th June, 1969;

(b) whether the General has stated in
his interview that ‘most of the mistakes were
made at higher level and not at lower level’
during the October 1962 debacle;

(c) if so, reaction of Government there -
to; and

(d) whether Government have taken
any exception to such a statement coming so
soon after his relinquishing office by the
former Chief of Army Staff ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes, Sir.

(b) and (c). In reply to the question
what in his opinion really went wrong in
1962, General Kumaramangalam is reported
to have indicated that it was difficult 10
know what went wrong in 1962, but that
most of the mistakes were made at higher
levels and not at lower levels. The House
wil) recall that the main conchlusions of the
Henderson Brooks Inquiry Report on the
conduct of military operations in NEFA in
1962, were rised in the Def Minis-
ter’s statement in the House on 2nd Septem-
ber, 1963. The aspect mentioned by Gene-
ral Kumaramangalam has already been dealt
with in the statemeat.

(d) Does not arise.
1 & g afrel Y fean
qT g
1526. =it fagrs fag : a1 sfawar
HoAT qg qqI FY FI FA
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g A F fewd gfrs = faediv 15
a§ Far FT A 8, afgATg 20 =Y FAA
Y ¥ sgFEar FT W E;

(q) afs g, @ %1 ¥ ag frar
ST #T

(¥) afz adi, a1 &% Far Fwo § 7

sfeen AR ot 'w fag)
(%) B @fax feafaedt @ 1962 &
gfa ¥ & feq gomr aar ar 1 &7
g foord @ qadts fear wanarn, 9
FF (Agfea = wafg 9v  srafea 10
¥ 12 woy arfas a & {0
za¥ Afafes 97 1 FFA, 1963 qs
< wifas agd gfg gg A af 1
o, 1968 & feafaez Jm & @ &)
fug w38 15 @ wifas  gar 5 w9
e # ©F agd gfg aF @I frgag
Edl

(=) forer frafaedt a1 fod § gm
qadrs A8t faar wan 41, I AN dHY
Far F @, A feqd Jav A wed N
&% ¥ar & ave o fg@ra § & gU &
Feur g & g o afg s 1-1-1964
¥ 7g® feerst fFmTmar an, & AN
Yo 17 &9 & 24.50 wod wfaF aF
fafoer oY, a1 1 Hagay, 1963 § 5 7a%
1 aed 3fg 1 afa I 1979, 1964 F
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qzaTd feears fwar ar 41, SA&T A
5 &ad wife® 1 agq afg wfgg 25 @
¥ 30 &y7 wifgs o fafws 41

(1) 90T sat ® e FE
FT AER & 09 T weqra faaradiaT
TR

(=) o= A8 93ar |

(%) Afa & AT ¢ gogg & a0 &t
Iysfeqal & s fFar fagsh fafg ¥
a8 frg a1y

Deputy Prime Minister’s Letter to Prime
Minister regarding Chandrashekhar
Affair

1527. SHRI MADHU LIMAYE : Will
the PRIME MINISTER be pleased to state :

(a) whether it is a fact that the Prime
Minister received a letter from the Deputy
Prime Minister about the Chandrashekhar
Affair around the 30th April, 1969 ;

(b) whether the letter contains the in-
sinuation that Shri Chandrashekhar feeds
information to Shri Madhu Limaye and Shri
Bhupesh Gupta or is prompted by them ;

(c) whether his letter will be laid on the
Table in view of the leakage of its contents ;

(d) whether Shri Desai has asked for a
probe into the leakage of confidential docu-
ments ;

(e) if so, wheiher the Prime Minister
intends to order such a probe ;

(f) whether this probe will also cover
the leakage of Deputy Prime Minister’s own
confidential communication to the Prime
Minister in the Bljtz of the 14th June, 1969;
and

(g) if not, the reason for not ordering
the probe into the leakage of Tonpe letters,
Attorney General’s report on a Deputy
Finance Minister and other papers ?

THE PRIME MINISTER, MINISTER
OF FINANCE MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN
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ING (SHRIMATI INDIRA GANDHI) :
(a) Yes, Sir.

(b) to (d). The House will appreciate
that it is not possible to disclose the contents
of letters exchanged between the Prime
Minister and her Cabinet colleagues.

(e) to (g). The Prime Minister deplores
any leakage and also any attempts (0 obtain
copies of official communications or docu-
ments in an unauthorised manner. In the
present case, she has not considered it neces-
sary to make any probe or to consult any
law officer.

Declining Export of Iron and
Manganese Ores

1528. SHRI TRIDIB KUMAR
CHAUDHURI ; Will the Minister of
FOREIGN TRADE AND SUPPLY be
pleased to state :

(a) whether Government have con-
ducted any enquiry into the reasons for the
recent trend of declining exports of iron and
manganese ores to Japan from India and
the tendency of Japanese importers to switch
over to alternative sources of supply like
Australia, Brazil, etc ; and

(b) if so, the steps which Government
are taking to remedy the situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Indian exports of iron and
manganese ores to Japan have been steadily
increasing from year to year. However,
Government is alive to the competition
which the Indian ores would face in the
Japanese market.

(t) Integrated projects like mechani-
sation of mines, improvement in road and
rail transport, and provision of fully
mechanised deep draft ports which could
handle large sized vessels have been taken
up. With the completion of these projects,
Indian ores would become more competitive
in the international markets.

Tarapore Atomic Power Plant

SHRI N. K. SOMANI :
SHRI D. C. SHARMA :

1529.

will the PRIME MINISTER be pleased
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to state :

(a) whether it is a fact that the Tarapur
Atomic Power Station has gone into full
scale commercial operation;

(b) the total power generating capacity
and the current production; and

(c) the rate of power :hat is being sold
to the States of Gujarat and Maharashtra
from this station and how this compares
with the rates at which power is being sold
by the two State Electricity Boards?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
(a)Not yet, Sir.

(b) The net generating capacity of the
Station Is 380MWe. The Station {s at the
commissloning stage and fs supplying power
on an ‘“‘as available when available” basis.
Over 168 million KWh of power have been
produced upto 15th July, 1969.

(c) It is proposed to charge 5.61 paise
per KWh during commercial operation.
No meaningful comparison can in any cace
be made as the rates at which the Boards
sell power include transmission and distri-
bution costs and are based on a com-
plicated system of differential tariffs related
to- the type of consumer and the nature of
the load.

Data relating to Foreign Trade

1530. SHRI N. K. SOMANI: Will the
Minister of FOREIGN TRADE AND SUP-
PLY be pleased to state ¢

(a) whether it is a fact that Govern-
ment have decided to computerise collection
of foreign trade data;

(b) whether it is also a fact that a
Working Group has been appointed to keep
a watch on the trade and foreign exchange
figures; and

(c) if so, the other items of commerciat -
intelligence which are proposed to be main-
tajned by the Computer Data System?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) Yes, Sir.

b) No, Sir. Working Groups are,
however, constituted from time to time for
the improvement of the statistics pertaining
to trade, etc. An Advisory Group has been
set up by the Cabinct Secretariat for helping
the Computer Centre in assisting the
Ministries/Departments of Government in
streamlining their information systems and in
developing appropriate computer appli-
cations in important areas of Government
activity.

(c) As stated above, in course of time
ft is proposed to extend the coverage and
details of our commercial intelligence es-
pecially about external conditions affecting
exports and it is felt that this type of
information would lend it-elf easily to
compilation, processing and storage through
the use of electronic computer facilities.

Balance of Trade

1531.  SHRI N. K. SOMANI : Will the
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Minister of FOREIGN TRADE AND SUP-
PLY be pleased to state :

(a) whether itisa fact that the Trade
balance during January-June, 1969 is far
better than similar p:riods in 1957 and 1968;

(b) if so, the figures for these periods,
including the figures for imports and ex-
ports ; and

(c) whether it is a fact that India has
achieved a favourable balance of trad: for
the first time in April, 1969 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). Import and export
statistics for the month of June, 1969 are not
available as yet. Our balance of trade dui-
ing January-May, 1969 has improved as
compared to the corresponding periods of
1967 and 1969 as detailed below ;—

Rs. Crores
Perlod Imports Exports Balance of Trade
Jan-May, 69 727.50 576.15 (—) 151.35
Jan-May, 68 888.95 507 46 (-) 38149
Jan-May, 67 570.21 293.04 (—) 271117
(c) Yes, Sir. The figures are given below : —
Rs. Crores
Period Imports Exports Balance of Trade
April, 69 118.19 125 56 (+) 137
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Export of Coking Coal

1532, SHRI B. SHANKARANAND :
Will the Minister of FOREIGN TRADE
AND SUPPLY b: pleased to state :

(a) whether it is a fact that coking coal
is allowed to be exported to Japan ;

(b) if so, the present annual average
consumption for domestic purposes in the
country ; and

(c) the estimated coking coal wealth in
the country and the quantity which is allowed
to be exported to Japan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) No exports of coking coal
have yet been made to Japan. Howuver, a
Japanese request for import of a limited
quantity of coking coal on an ad hoc basis
is under negotiation.

(b) The average consumption of coking
coal by the metallurgical industries in the
country is about 16 million tonnes annually.

(c) The gross reserves of coking coal
suitable for use in metallurgical industries
have been assessed at 13,468 million tonnes,
out of which the available reserves after
allowing for losses in barriers, mining and
washing, are estimated at 4,015 million
tonnes.

Demands of fea Board’s employees

1533. SHRI JYOTIRMOY BASU :
Will the minister of FOREIGN TRADE
AND SUPPLY be pleased to state ;

(a) the number of employees, officers
and others separately under the Tea Board ;

(b) whether it is a fact that Tea Board
employees” Association submitted to the
Chairman of the Board a new charter of
demands of the employees on the 22ad
May, 1959 ; and
() if so, the actioa, if any, taken by Go-
vernment on this new charter of demands
submitted to the Chairman by the Associa-
tion ?

THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
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SEWAK) : (a) There are 25 officers holding
posts equivalent to Class I, 10 equivalent 1o
Ciass 11, 526 equivalent to Class 111 and 286
cquivalent to Class 1V,

(b) Yes, Sir.

(c) It is under
Chairman, Tea Board,

consideration of the

FyE-gAtAmiE qgF w1 fmin

1534, =% qomeres S1gY : Far wfavan
w0 g7 A ¥ 9 w49 fF

(%) 71 g 99 3 & w=aAqe qar
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qF F1 fato Fwa1 qragw ¢ ;

(=) afz &f, at fea FTeon @ w9 w1
AFT 1T § ; R
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1535. =t et SYa<r : Far 43-
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ferp-saraT aav qfa @51 ag T A FAO
FfF:
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(7). SdT&T #1 @7 ¥ grEey & @ fam-
AT RW AT § 1 [geawon
# & foan man | e dear LT—1441
[69] =% wsa smar-fanw gra & af
g0e mfae T8 &

Construction of Embankment by Pakistan
around Tripura

1537. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state ;

(a) whether Government’s attention has
been drawn to the reports in the Tripura
Times of the 18th May, 1969 relating to
a survey, about the construction of embank-
ments by Pakistan at several places around
the territory  of Tripura such as those
across Howrah river and Muhuri river which
are seriously blocking the natural flow of
river water causing dangerous floods in
Indian territory in Tripura carried out with
a view to gauging the seriousness of danger
presented by  them to  Indian territory ;
and

(b) if so, the steps taken and being
taken to get these embankments demolished
or modified so that they may cease to cause
such danger to Indian territory ?

THE DEPUTY MIN STER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). Yes, Sir, The report in the Tripura
Times has come to the G vernment’s notice.

The Pakistani constructions oppsite the
Agartala town have affected the natural flow
of the flood waters of the Howrah and Jaji
rivers and also the passage of the Kalpanfa
and Akhaura drainage canals, resulting in
inundation of Indian territory. While lodg-
ing protest with the East Pakistan autho-
rities, they have be:n requested to agree to
an early joint inspection by the engineers
of the two sides. Protective steps are also
being taken.

The constructions on the Pakistani side
of the Muhuri river are in the nature of
spurs which causc erosion of Indian terri-
tory. Apart from taking protective measures,
protests have been lodged with the Pakistan
authorjties against these constructions,
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Seperate State for Mithila

1538. SHRI BABURAO PATEL :

SHRI JOYTIRMOY BASU :

SHRI RAMAVATAR SHASTRI:

SHRI BHOGENDRA JHA :
SHRI SHIVA CHANDRA JHA:

Wil! the PRIME MINISTER be pleased
fo state :

(a) whether the Minister of State for
Defence Production, made a statement at
Madhubani on the 7th June, 1969 on the
occation of the Kalidas Samaroh celebra-
tions saying ‘““When States have been crea-
ted and are being created on the basis of
language, there is no reason why there
should not be a separate State for Mithila™;
and

(b) if so, Government’s reaction there-
to ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) and (b). According to Shri L. N.
Mishra, Minister for Dzfence Production,
he was presented a welcome address by the
inhabitants of the Mithila region at Saurath
(Darbhanga) on 7th June, 1969, on the
occasion of Kalidas Samaroh celebrations.
He was also given a representation by them
about the sad plight of the inhabitants of
Darbhanga District, which generally com-
prises the Mithila reason. In reply to the
welcome address and the represntation, the
Minister stated that he was pained to see
the sad plight of the people living in the
Mithila region. He also said that Maithili
was a rich language, and every possible
encoragement should be given to develop
this language. As regards the demand for
a separate Mithila State, the Minister only
said that while he had full sympathy with the
underlying factors which had given rise to
the demand, he felt that right time to have
raised this demand was before the States
Reorganisation Commission. He did em-
phasise that every effort should be made to
Popularles and further enrich the Maithili
Janguage and to  improve the economig
condition of the region.
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Ministerial Conference of Asian Pacific
Council

1539. SHRI M. SUDARSANAM :
SHRI SHIVA CHANDRA JHA:
SHRI N. K. SOMANI :
SHRI RAM AVTAR SHARMA:
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether it is a fact that India did
not participate in the Fourth Ministerial
Conference of Asian Pacific Council which
held its meeting at Kwana in Japan; and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) India has dec.h'ned to become
a member of the Asian and Pacific Council.
The question of her participatian does not,
therefore, arise.

Develop of Chemical and Biological
weapons by U.S.A. and West Germany

1540. SHRI H. N. MUKERIEE :
will the Minister of EXTERNAE AFFAIRS
be pleased to state :

(a) whether Government's attention has
been drawn to press reports about the deve-
lopment of chemical and biological weapons
of mass destruction of human life proceed-
ing apace in secret arsenals, specially in
countries like the U.S A. and West Germany ;

(b) whether Government are aware of an
appeal by Sovizt S:ientists as reported in
Moscow Weekly New Times of the 28th
May, 1969 urging the United Nations to
put a ban on the evil; and

(c) if so, the steps that are being taken
or contemplated to be taken by Government
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) Yes, Sir.
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(c) The Geneva Protocol of 1925, to
which Indian is a party, prohibits the use
in war of chemical and biological weapons.
India has supported UN General Assembly
Resolutions calling upon all States to accede
to this Protocol.

Recently the UN Secretary General
appointed a Committee of 14 experts, among
whom was an Indian experts to prepare a
report on  chemical and  bacteriological
(biological) weapons and the effects of their
possible use. This report has now been pre-
sented to the Disarmament Committee in
Geneva, which is currently considering ways
and means of not only prohibiting the use
of these weapons fn war but also prohibi-
ting their production and stockpiling.

The Govertment will support all efforts
directed towards the universal and effective
prohibition of the use and production of
these weapons and their total elimination,

Aid to Indian Ocean Countries

1541. SHRI BENI SHANKER SHAR-
MA : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the steps that have been taken to
aid the economy of the countries in the
region of Indian Ocear to enable them to
defend against foreign aggression ;

(b) the details thereof ; and
(c) the outcome thereof, if any ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
to (c). Economic development of each
country is a domestic matter for that country
to determine. Where requests have been
made to India either bilaterally or through
regional institutions efforts have bzen made
to give such assistance as is possible within
our resources.

R dati

made by Insti of
Defence Studies And Analyses

1542. SHRI BENI SHANKER
SHARMA : Will the Minister of DE-
FENCE be pleased to state :

(a) whether any provision has- been
made in the Fourth Plan for the manufacture
of items like anti-tank missiles, fast patro|
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vessels, surface to air missiles and bombin®
torpedoss as recommended by the institut®
of Defence Studies and Analyses ;

(b) if so, the details thereof ; and
(c) if not, the reasons therefor ?

THE MINISTER OF DEFENCE (SHRI
SWARN SINGH): (a) to (c). No
specific recommendation has been made to
the Government by the Institute of Defence
Studies and Analyses. However, provision
has been made in the Dzfenc Plan for these
items. It will not be in public interest to
disclose further details.

Fourth Plan For Orissa

1543, SHRI CHINTAMANI PANI-
GRAHI ; Will the PRIME MINISTER be
pleased to state :

(a) whether the Fourth Five Year Plan
for Orissa has been finalised ;

(b) if so, the final approved target for
Orissa ; and

(c) how much resources the State
Government has agreed to raise to finance
States Fourth Five Year Pian and from
which sources ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) i
(a) to (c). Attention is invited to pages
93-99 of the document—**‘Fourth Five Year
Plan (1969—74)—Draft’’ placed on the
Tableof the House in April last,

Filing of Applications by Travel Agencies
for Passports

1544. SHRI GADILINGANA
GOWD : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) wether it is a fact that the recog-
nised Travel Agencies can file applications
on behalf of their clients for obtaining
passports to go to foreign countries :

(b) if so, the names of recognised Travel
‘Agencies and the number of applications
filed by them during the last three years on
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behalf of their clients ; and

(c) the criteria for giving recognition to
Travz]l Agencies for this purpose ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir. However, applications for
passports have to be filed in and signed by
the individuals who seek to proceed abroad.

(b) The requisite information is being
collected and will be laid on the Table of
the House.

(c) Racognition is generally granted to
those Travel Agencizs who are members of
the Travel Agents Association of India or
the International Air Transport Association
and are also recognised by the Departmet of
Toualsm.

Import of Raw material by Hindustan
Aeronautics Ltd.

1545. SHRI GADILINGANA GOWD :
Will the Minister of DEFENCE b: p'eased
to state :

(a) whether it is a fact that Hindustan
Acronautics Ltd, have been importing raw
materials for the manufacture of goods
produced by them ;

(b) if so, the reasons therefor ;

(c) the total quantity of material
imported during the last three years, year-
wise, and the value of goods manufactured
therefrom ; and

(d) the steps taken to reduce import of
raw materials ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Yes Sir ; to a large extent
raw materials required by HAL which are
not available in the country are imported.

(b) This is mainly due to non-
avallability of requisite materials of the
required specifications in the country.

(c) Requisite informatioa is being
collected and will be laid on the Table of
the House.

(d) Efforts are being made for thg
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establishment of indigenous manufacture of
aeronautical stores ; A substential portion
of aircraft sheets is already being met from
indigenous soureces. Facilities have been
established for the manufacture of castings
and forgings required by HAL. A
Committee on Aircraft Parts has been set
up to coordinate, guide and prozress indi-
genous development of aeronawical stores.
The quantities required in most cases are,
however, very small and this is a serious
limitation at this work.

Sainik Schools for Union Territories

1546, SHRI GADILINGANA GOWD :
Will the Minister of DEFNCE be pleased
to state :

(2) whether it is a fact that small
Centrally Administered areas like Andamans
and Nicobars Islands, Goa, Daman and
Diu, Manipur Tripura, Laccadive, Amin-
dive and Minicoy Islands and Delhi have
not been provided with Sainik Schools ; and

(b) if so, the details of provision for
admission in sainik Schools existing for the
citizens residing in those arcas ?

THE MINISTER OF DEFENCE (SHRI
SWARN SINGH) : (a) There are no
Sainik Schools in Union Territories.

(b) Boys from Union Territories are
allowed to take up all India Entrance
Examination for admission to Sainik Schools
and if successful, are provided seats in the
Sainik Schools in neighbouring States.

In the case of Andamans, Nicobar,
Laccadive, Amindive & Minicoy Islands,
special examination Centres are set up in
the islands when there are candidates for
the Entrance Examination.

Hyderabad Housc, New Delhi

1547. SHRI S. A. AGADI: Will the
Minister of EXTERNAL AFFAIRS bz plea-
sed to state :

(a) whether it is a fact that Government
propose to purchase Hyderabad House, New
Delhi from Andhra Pradesh Government ;

(b) if so, the price quoted and whether
the deal is settled and if not, the reasons
therefor ; and
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(c) the rent paid at present to the
Andhra Pradesh Government and since when?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURINDRA PAL SINGH : (a) No,
Sir.

(b) Does not arise.
(¢) Rs. 1,25,000/-per annum since 1954,

1. A. F. Meteorological Office in Bombay
Working without Seismorgaph

1548. SHRI N. SHIVAPPA : will the
Minister of DEEENCE be pleased to state :

(a) whether it is a fact that the I. A. F.
meteorological Office in Bombay is working
without any seismogaaph equipment and as a
consequence thereof it is not able to record
epicentre of earthquakes ;

(b) if so, whether it is proposed to equip
the same with seismograph ; and

(c) if not the reasons therefor ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) The I. A. F. has
not set up a Meteorological Office in Bom-
bay. The services of the civil Meteorologi-
cal Office at Santa-Cruz airport are utilised
by the I. A. F.

(b) and (c). De not arise.
Heavy Water Plants

1549. SHRI NITIRAJ SINGH CHAUD-
HARY : Will the PRIME MINISTER be
pleased to state ¢

(a) whether Government have under
consideration the installation of more heavy
water plant in the country in view of the
fact that India needs heavy water many times
more than is produced at present ;

(b) if so, the places where these are
proposed to be installed and their capacity ;
and

(c) if not, how the demand is proposed
to be met ?

THE PRIME MINISTER, MINISTER

OF FINANCE, MINISTER OF ATOMIG

. ENERGY AND MINISTER OF PLANN-

ING (SHRIMATI INDIRA GANDH]I) ; (a)
Yes, Sir.
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(b) In addition to the facility for the
production of heavy water at the Nangal
unit of the Fertilizer Corporation of India,
a plant for the production of heavy water
with a capacity of 100 tonnes/year is being
set up at Kota (Rajasthan). Further aug-
mentation of the capacity for the production
of heavy water in association with the
Ammonia stream of fertiliser plants is under
consideration.,

(c) Does not arise.

Researches on Coir by Food and
Agriculture Organisation

1550. SHRI SHIVA CHANDRA JHA:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is a fact that India his
written to the Food and Agriculture
Organisation for making researches on
coir ;

(b) if so, the reasons there:or and the
response of the Food and Agriculture
Organisation thereto ; and

(c) if not, how far the Coir export is
affected by the growing competition from
the synthetic fibre industry abroad ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) The Study Group of FAO has
already conducted a study on hard fibres
covering sisal, henequen and abaca, with a
view to recommend measures to bring
greater stability aad viability to the world
of hard fibre markets and also to suggest
levels of export in order to bring global
demand and supply closely into balance at
prices acceptable to both importing and
exporting countries. Coir being also a hard
fibre, it was felt that it would bc advan-
tageous to India (which f{s the main pro-
ducer and supplier of coir and coir products
in the world) if the FAO could undertake
a similar study on coir. The FAO has
agreed to India’s suggestion and has also
prepared a paper on coir, which will be
placed at the ensuing session of Consultative
Sub-committee of the FAO for consi-
deratjon,



185 Written Answers

(c) Does not arise.

A ic System of Planning Calculation
1551. SHRI SHIVA CHANDRA
JHA : Will the PRIME MINISTER be

pleased to state :

(a) whether it is a fact that India is
developing automatic system of planning
calculation ;

(b) if so, the details thereof ; and
(¢) if not, the reasons therefor ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC

ENERGY AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) No, Sir.

(b) Does not arise.

(c) There is no automatic system of
planning calculations applicable to problems
of development facing India, However there
is constant effort to improve planning
calculations and use sophisticateds methods
of analysis and data processing, requiring
increasing use of electronic computers.

Implementation of Decision taken at the
Conference of Asian Development
countries at Singapore

1552, SHRI P. C. ADICHAN : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state ¢

(a) how far the six-point plan put
forward by India at the ECAFE Session
held in April, 1969 has been implemented
by the different countries ; and

(b) whether Goverpment are satisfied
with it and the further steps which are
being taken to secure proper implementation
thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) and (b). The Executive
Secretary of the ECAFE is endeavouring to
implement the six-point programme of trade
liberalisation approved by the 25th Session
of ECAFE held at Singapore in April, 1969.
The Task Force set up within the ECAFE
Secretariat is currently engaged on elaborat-
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ing country wise and productwise proposals.
It is expected that these proposals will be
discussed during the course of intra-regional
Trade Promotion Talks scheduled to be
held at Teheran in October, 1969 and later
in a meeting of Governmental Experts to be
held at Bangkok in December, 1969 or
January, 1970.

Export of Engineering Goods to
West Germany

1553. SHRI HARDAYAL DEVGUN:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether recently some discussions
took place between the officials of the
Governments of Federal Republic of West
Germany and India for the promotion of
Indian Engineering goods exports to West
Germany ; and

(b) if so, the facilities which the
Federal Government have offered to provide
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) Yes, Sir.

(b) The discussions that took place
recently in July related to the extension of
the Supplementary Agreement to the Indo-
German Technical Cooperation Agreement
for the promotion of exports of Indian
engineering goods, entered into on 14th
December, 1967. The facilities that the
Federal Government of Germany offered
under this Agreement related to training of
market executives and personnel of the
Engineering Export Promotion Council in
Germany, market investigations, develop-
ment of engineering products and develop-
ment of a team of experts in India to advise
and assist the EEPC in identifying, develop-
ing and promoting exports of engineering
products. Details of the extended project
have still to be thrashed out further and
finalised by both Governments. The project
is likely to be extended for another 2 years
i.e. upto September, 1971.

getfaadt qmm o faka

1554, = oifw waw :  F7 3w
T a4 g AN qg qA P
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./§pinners of Nylon Yarn

1556. SHRI MADHU LIMAYE : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether itis a fact that the four
nylon yarn monopolies Spinners have not
passed om the benefits of the reduced Excise
Duty to the consumer after the Budget ;

(b) whether it is also a fact that they
had in fact pushed up the prices of some
varieties of nylon yarn by as much as 50
per cent by May, 1969 after which smug-
gling activities increased on the West Coast
of India;

(c) whether Government propose to
sanction more units in this sector in order
to create easy supply and competitive condi-
tions in the market;

(d) whether Government also propose
to ask the State-Trading Corporation to
utilize their import licences and bring the
fmported stuff into the market in order to
bring down thc prices in the coming busy
season; and

(e) if the answer to parts (c) and (d)
be in the negative, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.
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(b) The consumer point prices of nylon
yarn showed some increase during April and
May 1969. It is however, not correct to
say that the increase was as much as 50 per
cent. Of late the prices of nylon yarn have
started falling as a result of certain regula-
tory measures.

(c) and (d). Yes, Sir.

(e) Does not arise.

Prices of Rayon Yarn
1557.~"SHRI MADHU LIMAYE : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that rayon yarn
prices have risen by 8 to 10 per cent or
more after the Budget;
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(b) the number of rayon yarn producers
in the country and their respective shares
both in terms of production and value;

(c) whether Government propose to
sanction new units in this industry in order
to create easy supply conditions and intro-
duce an element of competition in this
industry; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) The prices of rayon yarn in
some deniers have risen after the Budget by
about 5.

(b) Name of producer

Percentage share based on
production in 1968

M/s. Sirsllk, Andhra Pradesh

Production Value

%o %
1. M/s. National Rayon Corpn. Bombay 22.0 28.5
2. M/s. Century Rayon, Bombay 25.8 23.3
3. M/s. Travancore Rayon, Kerala 3.7 3.0
4. M/s. Indian Rayon Corpn., Gujarat 5.6 6.1
5. M/s. Baroda Rayon Corpn., Surat 15 10.2
6. M/s. J. K. Rayons, Kanpur 6.8 58
7. M/s South India Viscose, Coimbatore 7.4 1.3
8. M/s. Kesoram Rayons, Calcutta 16.3 9.5
9. 4.9 6.3

(c) and (d). An element of competition
already exists in as much as there are alrea-
dy nine units. Any further expansion of the
rayon industry will depend upon the indi-
genous availabllity of raw materials.

Nuclear Missile being Produccd by China

1558. SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of DEFENCE
be pleased to state :

(a) whether Government’s attention has
been drawn to a recent report by an
Australian Journalist, Mr. Francis James,
who visited China this year, published in
newspapers that China is producing and will
shortly test nuclear missile with a range
of 6000 miles;

(b) if so, Government’s reaction thereto;
and

(c) the assessment made by Government
of the impact of this type of missile on
India’s defence preparedness ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes, Sir. As
stated in answer to Unstarred Question No.
231 on 19th February, 1969, it is known
that China is engaged on the development

of inter-continental ballistic missiles, but no
clear indications are available when and
where such a missile would be tested.

(b) and (c). Government's assessment
in this regard has been conveyed to the
House on 23rd July, 1969, in answer to
Unstarred Question No. 462.

Bharat Electronics Ltd.

1559. SHRI D. C. SHARMA : Will the

Minister of DEFENCE be pleased to state :

(a) whether the proposal to set up a new
unit under the Bharat Electronics Ltd. to
meet the requirements of sophisticated radar
and microwave equipment has bnen finali-
sed;

(b) if so, the details thereof; and

(c) the stage at which the matter stands
at present ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N,
MISHRA) : (a) to (c). A decision to set
up a new unit of Bharat Electronics Limited
for this purpose has been taken in principle,
but the details in this regard are yet to be
finalised.
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Manufacture of Aircraft Accessories

1560. SHRI D. C. SHARMA : Will
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factory, procurement of plant and machinery,
etc. HAL have already entered into licence
agr with some foreign manufacturers

the Minister of DEFENCE be pl d to
state ¢

(a) whether the proposals for providing
facilities for manufacturing aircraft acces-
sories at the Hindustan Aeronautics Ltd.,
have been finalised;

(b) if so, the details thereof; and

(c) the action taken so far in this re-
gard ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL. N.
MISHRA) : (a) Yes, Sir.

(b) The Accessories Factory will be set
up as a separate Division of HAL. It will
take up the manufacture of various aircraft
accessories such as flight and general instru-
ments, pressurisation, airconditioning and
oxygen equipment, hydraulic equipment,
wheels and brakes and ejection seats. The
estimated capital cost of the projact is Rs.
433 lakhs.

(¢) The Hindustan Aeronautics Ltd.
have appointed a Chief Project Officer for
the project and detailed planning is being
taken in hand for the construction of the

and negotiations with some others are under
way. The site for the project has also
been selected.

U.K.’s Policy for Import of Jute Manufactures

1561. SHRID. C. SHARMA : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether the new policy of U. K.
for import of jute manufactures has been
unhelpful to the Indian jute industry;

(b) whether it is a fact that exports of
Jute manufactures from India have been
going down since 1956; and

(c) if so, the steps proposed to be taken
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) The new policy of U. K.
for import of Jute manufactures came into
effect from 1-5-1969. It is too early to have
an assessment of its impact on our exports
of jute goods at this stage.

(b) The export of jute manufactures to
U.K. since 1956 are —

Qty ‘000’ tonnes

Value Rs. lakhs

Year Hessian Sacking Others Total Value

1 2 3 4 5 6
1956-57 421 11.1 2.7 559 846
1957-58 21.3 8.7 2.4 38.4 560
1958-59 429 12.8 3.2 58.4 813
1959-60 36.2 1211 3.2 51.5 716
1960-61 36.1 10.5 3.7 50.3 909
1961-62 28.3 9.4 3.1 40.6 764
1962-63 31.6 6.3 3.4 413 770
1963-64 N4 7.9 3.0 433 716
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1 2 3 4 5 6
1964-65 311 103 40 454 763
1965-66 319 44 3.0 393 834
1966-67 19.7 3.0 14 24.1 766
1967-68 299 3.7 15 35.1 1002
1968-69 13.4 0.7 0.8 14.9 447

(c) The industry and exporters have
been urged to take maximum advantage of
the new scheme particularly the provision
relating to liberal imports for purposes of
re-exports With a view to stepping up
India’s exprots of jute goods to U.K.

Regional Test House for Export Goods

1562. SHRI D, C. SHARMA : wWill
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state 3

(a) whether Government are considering
the establishment of a Regional Test House
with the assistance of the U,N. Development
Programme, to test the quality of goods
for exports;

(b) if so, the decision taken in the
matter; and

(c) the site chosen for the purpose and
its outlay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) (a) to (c). Attention is invited to
the reply given in the Lok Sabha on 23rd
April, 1969 to Question No. 7303 put down
by Shri Ram Avtar Sharma. There is no
change in the position. The proposal under
consideration of the Government involves
substantial financial outlay and it may take
some time to arrive at a final decision.

Collective Security Plan for Asia

1563. SHRI SURENDRANATH DWI-
VEDY :
SHRI PRAKASH VIR SHASTRI:
SHRI K. D. TRIPATHI :

Will the Minister of EXTERNAL
AFFAIRS be pleased fo state 1

(a) whether during the course of her

recent tour in Japan and Indonesia, the
Prime Minister discussed the question of
collective security plan for Asia ; and

(b) whether this discussion was based
on the proposed Asian Security Plan by
Premier Kosygin or an independent proposal
was advanced by any of the participants in
the discussion either in  Japan or in
Indonesia?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)
(a) No, Sir.

(b) Does not arise.

Forwarding of application of Employee
working in Ordnance Factory

1564. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of DEFENCE
be pleased to state :

(a) whether it is a fact that the appli-
cations for employment in other Govern-
ment/semi-Government Departments/ U.P.
S.C. examinations of employees working in
Ordnance Factories are forwarded through
the Director General of Ordnance Factories,
whose office is situated in Calcutta with the
result that in most of the cases applications
reach the department inviting them much
later than the last date prescribed;

(b) whether it is also a fact that only
2 applications of an employee are forwarded
in a year;

(c) whether it amounts to denial of
opportunity to an employee to rise in life;
and

(d) if so, whether Government propose
to give powers of forwarding application to
the General Managers or streamline the pro-
cess in some other way so as to reduce delay
and also increase the limit of the number of
applications ?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL. N.
MISHRA) : (a) While applications for out-
side employment are generally forwarded
direct to the addressees by the General
Managers themselves in respect of industrial
and non-industrial employees of Ordnance
Factories, such applications from non-gazet-
ted employees are forwarded through the
Director General of Ordnance Factories.
The applications on receipt are examined
and forwarded to the concerned authorities
with the least possible delay. Every effort
is made to see that the applications are for-
warded before the expiry of the closing date.

(b) According to present Government
orders, 2 applications from permanent
scientific and technical personnel and 4
applications from permaenent non-scientific
and non-technical personnel during the
course of a year, can be forwarded for out-
side employment. Applications from tem-
porary employees are forwarded without any
limit. In respect of posts filled through the
Union Public Service Commission, there is
no restriction on the number of applications
from serving personnel.

(c) Since the employees are permitted to
apply for outside employment, as explained
above, the question of denial of opportunity
to an employee to rise in life does not arise.
Reasonable restrictions on the number of
applications to be forwarded during the
course of the year is considered to be in the
interest of publis service.

(d) Does not arise in view of (a) and
(c) above.

Payment of House Rent Allowance to Charge-
men in Ordnance Factories

1965. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of DEFENCE
be pleased to state :

(a) whether it is a fact that payment of
House Rent Allowance to certain category
of employees viz.,, Chargemen working in
Ordnance Factories is made only in the third
week of the month ;

(b) if so, the reasons therefor ;

(c) whether Government are aware that
these employees have to pay house rent to
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their landlords in the first week of the month
and have thus to face great financial diffi-
culty ;

(d) whether in view of the above,
Governmsnt propose to pay House Rent
Allowance to these employces alongwith the
pay; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.N.
MISHRA) : (a) No, Sir. Normally, pay-
ment of House Rent Allowance to Charge-
men is made alongwith their pay on the
first working day of the month. However,
such of the Chargemzn as are entitled to
Compensation in Lieu of Rent free Quarters
are paid such compensation by the third
week of the month after completion of cer-
tain formalities,

(b) Does not arise.

(c) to (e). Since the practice of paying
Compensation in Lieu of Rent free Quarters
by the third week of the month is continu-
ing over a long period, it should not cause
any undue inconvenience to the employees in
the matter of payment of rent to their land-
lords. However, the guestion of payment
of this allowance with miy on the first
working day of the month is under consi-
deration.

Karnatak Cooperative Textile Mills

1566. SHRIMATI JYOTSNA
CHANDA : Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state :

a fact that the
textile Mills has

(a) whether it is
Karpatak  Co-operative
been closed ;

(b) if so, when and the reasons therefor;
and

(c) whether the spinning section of the
mill had also been closed two years ago ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (c). Owing to its
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uneconomical working, the weaving sccticn
of the mflls was closed on the 5th Dzcember,
1966. For the same reason the entire mill
was closed on the 30th June, 1969.

Embezzl ¢ of J and Kashmil

State Property
1567. SHRI1 K. P. SINGH DEO : Will

the minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government are aware that
Jammu and Kashmir State property worth
hundreds of millions of rupces had been
embezzled by the officials of the Ministry of
Kashmir Affairs in Pakistan ;

(b) if so, the nature and amount of the
property involved ;

(c) whether Government have taken up
the matter with the Government of Pakistan;
and

(d) if so, the result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) to
(d). Government have seen press reports to
this effect. Government have, however, no
other information to confirm these reports.

Accommodation for Retired Officers
of Armed Forces

1568. SHRI D. R. PARMAR : Will
the Minister of DEFENCE be pleased to
state :

(a) whether Government are aware that
the Retired Officers of the Armed Forces
have to face a serious problem for finding
housing accommodation for their families
after retirement ;

(b) if so, whether there is a provision
for providing monetary as well as legal
assistance to such retired officers to acquire
shelter for their families ;

(c) whether there are representations
from such retired officers pending with
Government for assistance in obtaining
vacant possessions of the houses possessed by
these individuals which are at present
occupied by Government Deparments and
non-Government Departments ; and
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(d) the action taken by Governmznt on
such representations ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.N.
MISHRA) ; (a) Government are alive to
the problems faced by officers retiring from
Armed forces.

(b) House-building loans are advanced
to Scrvice Officers according to rules.
Furtber, under the Low Income and Middle
Income Group Housing Schemes, long terms
loans are provided for construction of
houses and Defence personnel are given
priority by State Governments for the grant
of such loans. Assistance is also given to
Sainik Societies/Co-operatives of Ex-service-
men in getting land wherever possible.

(c) and (d). Representations received from
time to time are examined and dealt with on
merits. In some cases it has been possible
to have vacant possession restored to the
owners.

Requisition of Houses of Army Personnel

1569. SHRI D.R. PARMAR : Wil
the Minister. of DEFENCE be pleased to
state ¢

(a) whether it is a fact that Government
had laid down a policy in 1963 for not re-
quisitioning the house of the members of
Armed Forces and thereby had requested the
Chief Ministers of States, not to requisition
such houses and in case of already requisi-
tioned they should be derequisitioned and
returned to the owner when they require for
their own use ;

(b) if so, whether this policy is binding
on his Ministry ;

(c) whether it is a fact that his Ministry
has hired such houses in the Cantonment
areas of Bombay, Kanpur, Poona, Meerut,
etc, which are not being de-hired on request
from the members of armed forces when they
require  their houses for their own
use ;

(d) if so, the reasons thereof ; and

(e) if the reply of part (b) above be
in the negative, the reasons therefor ?
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THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH : (a) to (¢). In the wake
of the emergency, letters were issued to the
State Governments having a bearing on the
morale of the Services personnel. Inter
alia, it was mentioned that houses of Armed
Forces personnel should, as far as possible,
not be requisitioned and, in cases where re-
quisitioning had already been resorted to, a
house may be derequisitioned if required by
a Serviceman for his own use.

Government continue to follow this
policy. There are, however, cases in which
a number of houses in cantonments, already
requisitioned or on lease with Government
for meeting needs of serving personnel, have
been purchased by some Services personnel.
Requests for de-requisition or release of
such houses are considered on merits, but so
long as the shortage of houses for Szrvices
personnel lasts, it would obviously not be
desirable to release all such houses as this
would have the effect of still further aggrava-
ting the availability of houses for serving
personnel.

Annual Plan of Fourth Five Year Plan

1570. SHRI BENI SHANKER
SHARMA : Will the PRIME MINISTER
be pleased to state :

(a) whether it a fact that annual Plan
called the operative part of the indicative
Fourth Pian was scheduled to be presented

to Parliament during the last Budget Session ;

(b) if so, the reason for not placing the
same according to the schedule ; and

{c) when the same is likely to be laid
on the Table ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI): (a)
A document on the Annual Plan for 1969-
70 incorporating the proposals of the Centre,
States and Union Territories was intended to
be placed before the Parliament for infor-
mation during the last Budget Session. The
Annual Plan proposals for the Centre were
incorporated in the Budget proposals for
1969-70 and were also set down separately
in a document entitled. ‘Plan Schedules
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and Abstracts”.  Similarly, the Stats
Governments have incorporated the Plan
outlays in their respective budgets.

) (b) Late receipt of some physical and
financial data has delayed its preparation.

(c) The document on the Annual Plan
1969-70 will be laid on the Table of the
House for information as early as possible.

Production of Jute

1571. SHRI BENI SHANKER
SHARMA : Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to state:

(a) the quantity of jute produced, ex-
ported and consumed internally during the
last three years,

(b) whether there has been a fall in jute
exports during the above period ;

(c) if so, the 1easons therefor ;

(d) the steps taken to step up exports ;
and

(e) the results achieved so far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) The production, exports
and internal consumption of raw jute during
the Jast three years has been as under :—

(in lakh bales)

Year  Production Exports  Internal
July-June consumption
1965-66 57.56 1.19 70.92
1966-67 65.79 2.07 66.47
1967-68 74.99 0.87 65.72

(b) to (¢). Except for limited exports

to USSR, India does not export raw jute to
other countries as the balance is consumed
within the country. In years of shortage,
India is also an importer of jute, The
question of stepping up exports of raw jute
does not arise.
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Permission to Indian Envoy to Move
About in Peking

SHRI Y.A. PRASAD :

SHRI R.R. SINGH DEO :

SHRI RAMACHANDRA
VEERAPAA :

1572.

Wili the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that the Chinese
Government permitted British Charge d’
Affairs in Peking to visit and travel outside
Peking ; and

(b) if so, whether this permission has
been given to Indian envoys also ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) Yes, Sir.
Chinese Attitude Towards India

SHRI Y.A. PRASAD :
SHRT RAMACHANDRA
VEERAPPA :

1573.

Will the Minister of EXTERNAL AFF-
AIRS be pleased tn state :

(a) whether the Chinese participation in
functions in honour of the Indian Prime
Minitser at Kabul marks any change in the
attitude of Chinese Government towards
India; and

(d) if so the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTARY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a) and
(b) We see no significant  change
in Chino’s attitude towards India. The
participatoin by Chinese diplomates in fun-
ctions held in honour of our Prime Minis ter
in Kabul is only in accordance with uormal
diplom: tic behaviour to which Chinese
appears to be returaing in recent month.

Tripartite Talks on Shipping

1574. SHRI R.R SINGH DEO:
SHRI CHENGALRAYA
NAIDU :
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SHRI BIBHUTI MISHRA :
DR. SUSHILA NAYAR :
SHRI D.N. PATODIA :
SHRI R. BARUA :

SHRI RAB[ RAY :

SHRI K.P. SINGH DEO :
SHRI N.R. LASKAR :

Will  the Minister of FOREIGN
TRADE AND SUPPLY be pleased to state:

(a) whether it is a fact that Tripartite
talks between the Yugoslavia, U.A.R. and
India are likely to be held in Delhi on
Shipping and other allied ma‘ters; and

(b) if so, the main points of discussion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK): (a) The Second Ministerial
Meeting on Tripartite Cooperation between
India, the U.A.R. and Yugoslavia on
Economic cooperation was held in Cairo on
the 15th and 16th July, 1969. There is no
proposal at present for a meeting in Delhi.

(b) The Ministers reviewed the progress
of tripartite work not only in the field of
shipping but also in the fields of trade,
tariffs and tourism, industrial development,
science ad technology, telecommunications,
banking and insurancc. A statement setting
out the main decision reached at the Coir
Meeting is laid on the tabie of the house,
[Pleased in library. See no. LT—1442/
69]

Farewell Function Held in Honour of Re-
tired -Air Chief Marshal Arjan Singh
at Hindon Air Force Station

1576. SHRIDHIRESWAR KALITA :
Will the Minister of DEFENCE bz pleased
to state :

(a) whether it is a fact that at the fare-
well function given to former Air Chief
Marshal Arjan Siugh at Hindon Air Force
Station, Air Force Officers and their wives
were forced to pull a Mig plane and a jeep
by the help of ropes; and

(b) if so, whether any steps taken by
Government against this practice?
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THE MINISTER OF DEFENCE
(SHRI SWARN SINGH) : (a) At the
farewell function at Hindon in accordance
with tradition and custom, an Air
Force aircraft carrying Air Chief Mar-
shal Arjan Singh was pulled on the ground
by officers and a jeep carrylng Smt, Arjan
Singh was pulled by the ladies. This was
done purely on a voluntary basis.

(b) Does not arise.

Exclusion of Indians from Bradford Jury List

1577. SHRI B. K. DASCHOWDHURY:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state 3

(a) whether British Government have
completed the investigation into the compl-
laint that Indian immigrants were excluded
from the jury list of Bradford, Northern
England ; and

(b) if so, the result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRU SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) Bradford local authorities had admi-
tted their mistake, They have fssued instruc-
tions that when the next electoral register
is compiled, all Indians who are eligible for
jury service should be shown. The next
electoral register will be compiled in Octo-
ber, 1969.

Raising of Resources by States

1578. SHRIS. KUNDU : Will the
PRIME MINISTER be pleased to state

(a) the amount proposed to be raised by
different states from its own resources and
aid or grant to be received from the Central
Government for the Fourth Plan period :

(b) besides the Plan expenditure, how
much amount will be kept apart from distri-
bution amoung the six backward States ; and

(c) the amount which will be given to
Orissa ?

THE PRIME MINISTER, MINISTER
OF FINACE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
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NI NG (SHRIMATI INDIRA GANDHI) :
(a) Attention is invited to Annexure Il to
Chapter Ill-plan in outline, of the document
on “Fourth Five Year Plan (1969-74)-Draft”,

placed on the Table of the House in Aprll
last,

-

(b) and (c). The special element in Cen-

tral assistance for backward States is already
reflected in the total assistance allocated
amonng the States.

Trade with Bulgaria
1579. SHRI N. R DEOGHARE :
SHRI S. KUNDU :

Will the Minister ef FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether Government are aware of
the statement made by Mr. B. Rishkov,
Cammercial Counceiler of the Bulgarian
Embassy in India regarding faults in Indian’s
exports to Bulgaria ;

(b) if so, the faults pointed out by him;
and

(c) the action which Goveroment are
taking in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (c). As far as Govern-
ment are aware, Mr. B. Rushkov until recen-
tly Bulgarian Commercial Counsellor in
India has not issued any statement regarding
faults in India’s export to Bulgaria. A Press
Conference was called by the Embassy of
the people’s Republic of Bulgaria on 3r\d
July, 1969 primarily to give information
regarding the forthcoming international trade
fair at plovdiv Bulgaria, While answering
some questions regarding Indo- Bulgarian
trade, the Bulgarian Commercial Counsellor
inter alia, referred to the non-fulfilment of
an export order by an Indian firm. This
specific matter is being looked into.

Agreement with Ethiopia
1580. SHRI S. KUNDU : Will the

Minister of EXTERNAL AFFAIRS be plca-
sed to state;
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(a) whather any technical agreement has
bz:n signed betw:en India and Ethiopia in
Addis  Abibr in month of June, 1969 ;
and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir. An agreement on technical, Econo-
mic and S:ientific Coopration was couctuded
with the Government of Ethiopia on 2 June
this year.

(b) The Agreemznt is aimed at the pro-
moting technical, economic and Scientific
cooperation which two Governments may
deem useful to the economies of their res-
pective countries. It provides for mutual
exchange of technical training facilities,
services of experts technical equipment and
documentation, books, publications and
other informative material and for mutual
cooperation betw:en scieatific institutions
and bodies of the two countries, Establish-
ment of joint industrial enterprises and co-
opzration in technological development are
also covered by the Agreement.

Setting up of Tea Plantations in Collaboration
with Japan

1581, SHRI S. KUNDU : Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that a Japanese
team has visited or is likely to visit India to
investigate the possibility of setting up tea
plantations in the Himalayan regions includ-
ing Kashmir ; and

(b). if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) No, Sir.

(b) Does not arise.

Firing by Chinesz Troops on Indian Soldiers

1582. SHRI VISHWA NATH PAN-
DEY :
SHRI K. LAKKAPPA :
SHRI M. H. GOWDA :
SHRI SRINIVAS MISRA :
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SHRI SAMAR GUHA :

SHRI SURINDRANATH
DWIVEDY :

SHRI RAMACHANDRA
VEERAPPA :

SHRI YASHPAL SINGH :

SHRI P. C. ADICHAN :

SHRI N. R. DEOGHARE :

SHRI S. M. KRISHNA :

SHRI A. SREEDHARAN :

SHRI MOHAN SWARUP :

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that Chinese
troops opened fire on Indian soldiers in
the Lepulek area in Pathoragarh district of
Uttar Pradesh well inside Indian Territory
on the 12th July, 1969 ;

(b) if so, the details of the incident and
the number of casualties suffered ; and

(c) the steps taken by Government to
meet the situation ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH : (a) to (c) .On 10th
July 1969, when an Indian patrol was pro-
ceeding towards Lipulekh Pass on the U. P.-
Tibet border, Chinese fired at our patrol
from a direction east of the Pass, from
their side of the international border. The
Chinese fire was ineffective and was not
returned. ' There were no casualties. There
was no significant Chinese activity there-
after in the area. A close watch continues
to be kept across our borders in the intercsts
of safeguarding our territorial integrity.

Import of Mercury

1583. SHRI HIMATSINKA : Wiil the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state ¢

(a) the yearly imports of mercury at
present and the countries from which it is
being imported ;

(b) the amount of foreign exchange
spent on the imports ¢of mercury during the
years 1967, 1968 and 1969 so far ; and

(c) the steps, if any, contemplated for
developing the production of mercury within
the couatry in the Fourth Five Year P.an ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a! and (b). A statement is laid
on the Table of the House. [Placed in
Library. See No. LT. 1443/69]

(€) Mercury occurs in nature in combina-
tion with sulphur as naturally occurring ore,
named Cinnabar, which is chemically known
as mercuric sulphide. No occurrence of this
mineral is known in India and its indigenous
manufacture has not been developed. It has
also not been found economically feasible
to develop its manufacture in India with
imported Cinnabar,

Officials Accompanying Foreign Minister Dur-
ing Foreign Tour to U.S.A.

1584. SHRI SURAJ BHAN 1 Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a2) the number of Officers who accom-
panied the Foreign Minister on his trip to
Washington ;

(b) whether the Minister and Officers
were accompanied by their wives ; and

(c) if so, who met the expenses of the
families ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
The Foreign Minister was accompanied on
his visit to the U.S.A. by Shri K.B., Lall,
Secretary, Ministry of Foreign Trade, Shri
K.R. Narayanan and Miss C.B. Muthamma,
Joint Secretaries in the Ministry of External
Affairs and Shri S.V. Purushottam, Deputy
Secretary and Special Assistant to the
Minister of External Affairs.

(b) and (c). Smt. Dinesh Singh accom-
panied the Minister. No expenses in con-
nection with her visit have becn met by
Government.
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12.54 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Pakistan President’s letter to Prime Minister of
India re-Indo-Pak relations

SHRI N.K. SOMANI (Nagaur) : I call
the attention of the Minister of External
Affairs to the following matter of urgent
public importance and I request that he may
make a statement thereon 3

‘‘Pakistan President’s letter reported to
have been received by the Prime
Minister conveying conditional occep-
tance of the Prime Minister’s propo-
sals regarding norma- lisation of rela-
tions between the two Countries.”

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH): Sis, as
the House is aware, India has taken a number
of initlatives in an effort to normalise and
improve relations with Pakistan, The House
has been kept informed of these initiatives
from time to time.

Recently the Prime Minister wrote to
the President of Pakistan reiterating India’s
desire to normalise and improve Indo-Pakistan
relations. The text of this letter has been
placed on the Table of the House.

President Yahya Khan’s reply to the
Prime Minister’s letter was delivered the
day before yesterday, It reiterates Pakistan’s
known positions. We are examining its con-
tents. I am placing a copy of President
Yahya Khan’s letter on the Table of the
House.

FROM : General
Yahya Khan, H.Pk., H.J.

Agha Muhammad

President’s House, Rawalpindi
26 July 1969

Madam Prime Minister,

Thank you for your letter of the 22nd
June, 1969, which Mr. Kewal Singh brought
with him,

We were glad to receive Mr. Singh. The
occasion illustrated that given goodwill and
understanding, our two countries can resolve
seemingly intractable disputes in a peaceful
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and honourable manner, Inde:d, considering
the responsibility that rests on  our two
Governments for the well-being of several
hundred million people, I do not know if
there is any other acceptable approach to
the problem of placing Indo-Pakistan rela-
tions on a permanent, friendly basis. This
was the spirit in which we discussed matters
with Mr. Singh. This is also the spirit
in which I am replying to your letter.

Any two neighbours in our situation are
bound to have differences and disagrezments,
some superficiai and some deep-seated. The
former are of a fleeting nature, They arise
and fade out in a hundred ways in the course
of neighourly dealings, But the deep-scated
oncs vitiate  the atmosphere and  poison
relatioas. It is they which must be elimina-
ted so that minor and transitory differcnces
do not get blown out of all proportions.
While T agree that it is derirable to climi-
nate minor problems, I am covinced that
their removal alone would not bripng about
that fe:ling of mutual trust without which
frizndship amongst ncighbours is illusory.

It is for this rcason that [ urge that we go
back to the heart of the matter and seriously
tackle the causes underlying all our mutual
troubles. Tt is  our sincere conviction that
amity and frieadship will contiuue to elude
India and Pakistan if our two Governments
run after the shadow that the peripheral
issuss are and evadec the reality that our
two outstanding disputes regarding Jammu
and Kashmir and the Ganges waters represent,

We have considered your proposal to
establish a joint body to examine compre-
hensively the issucs raisad in you: letter and
“other aspect’”” of normalisation and im-
provement of rclations.  We have always
becn, and gontinue to remain, ready to enter
into a dialogue as long as it is uot only
understood but mide clear by both sides that
it would encompass all outstanding issues
with a view to finding a solution for them.

We have explained our view point at
some length to Mr. Kewal Singh and given
him our ideas of the type of self-execuling
machinery that would be necessary conci-
mitant of a no-war pact.

With the assurances of my highest con-
sideration.
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Her Excellency Mrs. Indira Gandhi
Prime Minister of India,
New Dethi.

SHRI S. KUNDU (Balasore) : Sir, is
it not desirable that the Prime Minister
should remain in the House when her
letter is being discussed ?

SHRI N.K. SOMANI : Sir, it is oow
widely known that the reply from hon.
Gzneral Agha Muhammad Yahya Khan in
answer to the hon. Prime Minister’s letter
of 22nd June has just bzen recently received
and released to the public. This was, as
you know, sent through the Secretary of the
Ministry of External Affairs, and I must
say that we must applaud this as a rather
wholesome approach on the part of the
Prime Minister t> enquire into the various
aspects of normalisation and improvement
of relations between the two countries, For
the first time, I think, when there were lot
of dark clouds a small silver lining is seen
approaching in the shape of a joint Indo-
Pakistani Board and the proposal has been
that the Board should be at any given level,
may be at the ministrial level or Szcretarial
level, In this respect 1 would like to bring
to the notice of the hon. Minister of Exter-
nal Affairs that the Pakistani President has
desired that before the proposed Board is
formed the question of Kashmir and Faraka
Barrage should also be included in the list
of outstanding serious disputes between the
two countries. I hope the statesman like
approach will also prevail at our end and
the proposed Board would not be disallowed
or co!d water would not be thrown on it
because of the insistence on thes: two items.
1 would spzcilically ask the hon. Minister
whether the Board is proposed established
at the ministrial  level or the Secretarial
level and what is the reaction of the
Government of India as far as the insistence
of Kashmir and Farakka Barrage are concer-
ned.

There was another welcome move or
plea by the hon. Prime  Minister to the
Pakistani President and that was in the
field of social, cultural and business relations
between the two countries. I would like to
know whether the Government of India
would now have som: kind of restricted
open-border policy with Pakistan so that
exchange of delegations in these various
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[Shri N. K. Somani]

non-political fields would de cncouraged.

There is another aspect which we will
have to face. It may be unpleasant to the
Minister of External Affairs, but it is true
that as far as the lobbies of world opinion
are concerned wherever there has been a con-
frontation between India and Pakistan for
world opinion, by sheer better public rela-
tions, by adopting a professional approach
in this matter, Pakistan has always got the
better of the world opinion and the world
opinlon has gone against us by our defaulit.

These two things may not appear very
relevant to the Minister now, but I think
we must, on the side, try and normalise our
relations with Pakistan and, on the other,
try and win over as much of world opinion
as possible.

1 would now like to ask some specific
questions of the Minister. May [ know
whether the Government of Indla will take
initiative to encourage this kind of human
traffic that has becen initiated by the Piime
Minister and the exchange of youth, cultural
and press delegations would take place
between the two countries. Even if Pakistan
is not very keen at this particular momcnt,
for reasons of her own, to accept these
delegations from India, may I know whether
we would w:lcons similar onss from
Pakistan ? S:condly, we should agree to the
establishment of the Board at the ministerial
level so that as soon as the agenda is drawn
up the question could be discussed in right
earnest,

Thirdly, since we have already cxhausted
our goodwill and the efforts through the
Soviet Union, I would like to know whether
the fmpending visit of President Nixon
tomorrow would be availed of by the
External Affairs Minister and the Prime
Minister to appeal to him to help us In
improving our relations ?

13 brs.

SHRI DINESH SINGH : While I am
greateful the hon. M:mber for the kind
words he has said about the initiative that
the Prime minister has takea in this matter.
1 should like to clear some of the misunder-
standings that unfortunately still linger in
the mind of the hon. Member. It is not
India which is preventing the normalisation
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of relations or the cxchange of culturaj
relations or thc opening of border which
the hon. Member referred to, He asked
whether we would be willing to reccive a
Pakistan delegation if thcy come here. 1If
they want to come here, they must show
the desire that they want to coms in. What
is the point of asking me all these questions
when we have already done this? If the
hon. Member would kindly refer to Un-
starred Question No. 1474, which has becn
answered today, he will see that all these
have already been indicated from our side
and it is for Pakistan to take the initiative.

SHRI S K. TAPURIAA (Pali) : It was
answered only half an hour back. How
can he expect us to go through all that in
such a short time ?

SHRI DINESH SINGH : 1Itis not a
question of half an hour ; it is a question
of one’s attitude of mind. If the hon.
Member has not understcod that we have
done all this in the years that have followed
after the Taskent Declaration, half an hour
is not going to make any difference at all.

So far as the question of the inclusion
of any particular subject in the discussions
which may be undertaken by the joint body
that may be set up is concerned, we have
already made it clear that we are willing to
discuss any subject with Pakistan, We have
not placed any restriction on the discussion
of any particular subject that they may wish
to bring up., Regarding the question of
utilising the good offices of American
president Mr. Nixon in this matter I thought
the whole point that we have been trying to
make is that our differences with Pakistan
must be settled pcacefully and must be
settled bilaterally. We do not want to
bring in either Chairman Kosygin, or
President Nixon, or anybody else in this
matter I wish the hon. Member would
try to understand this.

SHRI BAL RAJ MADHOK : (South
Delhi) So far it has bcen the stand of the
government that Kashmir is not negoti-
able. Have you changed that stand ? What
is the attitude of the government, It is a
very important matier.

MR. DEPUTY-SPEAKER : If I permit
him to ask a question, I will have to permit
others also, which will be difficult.



213 Pak President’s
letter
SHRI BAL RAJ MADHOK : Sir, he
has not answered the question and his silence
is ominous

SHRI N.K. SOMANI; Siice the
initiative for the proposed Indo-Pakistan
board was made by the hon. Prime Minister,
I want to know the government’s mind,
whether it is io their mind to form this
board at the ministerial level, or the secre-
tarial level or a juaior level. To the best
of my knowledge, #t is preferablc to have
it at the ministerial level so that the
problems can be gainfully discussed. I
want to know the position.

SHRI DINESH SINGH : It is a little
too early for me to give any indication
about the thinking of the Pakistan side. So
far as we are concerned, we have indicated
that we would have it at any level, if
Pakistan is able to discuss and decide with
us.

st Ay famy (A77) QA0 a7 F;
HEqT FA F @AG QA fGEAREruT i
31 gfsawior @rad @ § | Gar swar g &
qifFeaT &1 gfeearor 7z § f5 390 g
garel 93 & AgY afes M g §I©
& 37 9T 93 fa=r gar =ifed wix ga-
swar g Tifgd & fergeam & gfee-
Foor T g GA F 9T H oud gAT §
3z gg fF Fe-ghe gt T g
gAY F@ 99 F1F A WA H
et ufear & as gars W g5 &
ara | fggeara @ @y W gfee-
Fwgr 2 I9F 9wy faryg A & qen
¥ gEar & FAT gAT,  FwAS @A
1 qiEX FT FAL AT, F5g FUL gAT,
qTET FAULT AT | TH-TF FUT Y q1fs-
& A FEAT g AT A N qa-
Az § ¥ wAN AT F AT 9P FIA
gt agY gawy aqrar war v fF gy
faare Faw FITNT FT § 3fFT 99 [F
FEGWWE Fosa dger A @
w g

“Jt is our slncere conviction that
amity and friendship will continue to

elude India and Pakistan if our two
Governments run after the shadow

-
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that the peripheral issues are®’—
IFT AT FAT FLA 2 |

‘‘and evade the reality that our two
outstanding disputes regarding Jammu
and Kashmir and the Ganges waters
represent.’”

9z AHFT UF G AE1ATET 97 | 998
Y g1 MY | AT g AT B W gF FIA AT
few 1 aifseqra & fgeal 1 gy @1t
1RSI T gIrS A [T AQAT | 5TF T
gt amgr 1 # faw EE 4N A az
971 TIA1 g f5 aER F F-uF gae
FT qST-HST g FA A1 o1 AT W E
IFFY HAEHAA F1 @A gU AR qrfrmr
& gru gfaardt garst 71 dear ) g
FY St Afg &, IGET A A @A §Q
N FuI-qIfFear € T T 1T I
T F FAT IGH gTAN AT AT A A
gegfream &1 @a@ §—& o fewmn
argar g % 1965 § 77l @ w1 fear
@ ar fr oegffm F g gadw §,
TR & A9 AW gar §—ag
IAT AT ! FAT IWT ANG qEEA
AMIETT T GIS, 9T TS qeH
F F WS, AWM G Af,

o ddfas Afegma fa g
Atfa arrfe o @aTs § gat o gary are

¥ agl @1 @ qIfF T F FI
1 G gafaat ge g T, I
FAFAFTFAN RN q@ qF ?
T AT FH (@ T ATYA 79 & v oF
TF 1% F gF FA A A AMfq g ag
wag afam gg @

T F qE & X O qifewam
T gE {F M mT A R ary ot
AT & SEH JHIT WEAT  FT GF
fremtmg I AT Qea g
UF UF §41% 85 H & 9 i
#IX WITT OF §EX F A74) AqY | qw
I F1 g FW F AL A 97 qF F8
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AT A T 9w & AR Ag TTARF
FRU & gewafy 9w gg g, 9w
F1 @A T T FA TT dF AT AT
¥ 73 Qar & a7 a5 Fg g @ @
Tgag adi & 5 wifeeqa & @w 99
T fexd famredy € o st e frrea &t
T FA ST AN, G Y A
FT guda H@ § SfeT araws FT A
AT & A1 R e vaw Yo ey § 7
JW, 9FT FMS F S ogEAA @ 2
f& g 339 uw f@sty & Al axar
gfaae & aic o< sedare faar st &
HIT WIT & GIEFILT B HFF § I
# wrElTEar ¥ S oAd 2 & e
fewtar I1gan ¢ % @ aegw ATH @i
qgT 9L A 1A § | 7 TIFIC 59 qQ@
Y GETE FJN A arfwEqrT F S arE-
T § S gEEeT 99 & foq #Y dar
gl , 1% & gafrme Ay stgmo ?

=it feam fag : wraa @aeq ¥ aga
¥ garel &) uF ary g &1 S 8
g1 gy g N oF T AT 7
f uF U 99 AT 9 AST-AST qT T
FF AT UF Q19 g9 AIASI 9 1d
FAT Afgq | {65 gardl oF uF AN 9%
qra A F1 A AT WY ] 98 AqHA W@
& &g aww mar § 5 a7 7 A9
9T T FEA 1 1 T 49 Y GF 9
@ g awAT & ) F4T gA 52 O a7 uF
qIq 99 917 Fg & AT W UF qG GF
T1q F8 2 AT ATAST 97 g streaw ? dar
AANT TIET 615 F@ AT a1 F
ga § 9fFT gu F FeT-AST argl F
FoT-HeT 9919 27 & fou Tazas Ag-
zg T aIF A F3r 0ar & | @A -
A2 Iq AT § A A W AST-TEA
& S awdt § 1 zEifen gAY uF sarEe
S &) i F) ¢ fagd @9 Ay, S
F1E W qifeq@ ar W@ IIMIT AR,
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IS AT AFHY § A AT N GHAT |
Afew w1zt aw &feq 1 @weng § w9
I99) g 71 & fou oF argraRa A€
AT § W AR zw A ER-wE
AT F SAT FI  TF @A AG
A § q@ o & qamar § fr frm a®
¥ 71T §geg F 9g 98 9 @ fr s Aa
1 1T FT g@ fFar 9w, AT 2w faww
aFaT § wAET 0F 91k g Frkw awar
) qg N ML g gH wEw A 2
F aY ag Fgav "rgar § & oiffean i
B 19 H T FI1E [AS Fod & At
I9 WA FT gS 38 avg ¥ faws asar
2 {5 gu A4l d37< wifaqd @0 & ST
F-uF F& faqaig | gfec gz
sardz aISY ¥ 41T $4) F | TEH @IEd
« way AT TEAT 917 a7 9 AgS
g T@AT WY, W@ gFT § AW I 4%
TId A%y 21 gg T A4Y & R A
oY gFeT 1 AT avE § g7 fFAr @
7T IAF qLE § g BT WTTAT | I AT
g gu 9% g Wy A ifeeq o
o afeT ag @ gur s 7T q9
TN T FT qF T FIW YE FL
M1 W ag Faa1 fw Far gw @,
afewm &1 FAL qAM A A1 A R
AN @Y $T I& ATAT FTH FE U 4
FgAr ol gfEFe 1 99 98 AN qw
A1 9GS IqF AT @ A9, I 9AIS
T | TG AT GIXT FT QA AR
faorm fF 3 977 PEEF 79 g5 91 gw
I 9T TR AT FLA |

SHRI JYOTIRMOY BASU : (Diamond
Harbour) : Sir, as a result ol the Purtition,
West Bzngal has been the worst sufierer and
our cconomy has beea scriously damaged
and cultura! life divided and a!most ruincd.
The immediate thing is to normalise surface
and air travel, trade relations, cultural rela-
tions, exchange of newspapcrs and to pro-
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ceed in that direction, we should send a

goodwill mission of artistes, writers, journa-

lists and students, a non-official mission and

not of a Government-brand variety. They

should make a suggestion to Pakistan Govern-
ment to cxchange such missions which will

do something to case the tensions.

As far as the joint machinery that they
talk of is concerred, we suggest that there
should be more men in the joint machinery
drawn dircctly from affected areas, that is,
Assam, East Pakistan and West Bengal.
We wish to have Pakistan as a dear neigh-
bour, not as a bitter neighbour.

In the last paragraph of the letter that
has come from the President of Pakistan, he
says :

““We have explained our view point
at some length to Mr. Kewal Singh
and given him our ideas of the type
of self-executing machinery that would
be necessary commitment of a no-war
pact.”

Will the hon. Minister kindly tell us the
dctails of that self-excuting machinery ?

SHRI DINESH SINGH : What we are
discussing is not a sclf-executing machinery
but a joint body to discuss all matters as
was cnvisaged in clause 9 of the Tashkent
D:claration. So far as the question of
cultural exchanges is concerned. ws have on
a number of occasions invited tcams from
Pakistan to come here. There was a team
invited for Mushaira, again for cricket and
also to participate in the Ghalib Centenary
in M1y,1968. But Puakistan has not respon-
ded to this. 1 do not know how the hon.
M_:mber wishes us to proceed in this matter.,

One point I should like to make. The
hon. Member, Shri Bal Ray Madhok, refer-
red to the question of Kashmir. I should
like to assure him that there is no change
in our policy regarding Kashmir,

SHRI SAMAR GUHA {(Contai) : What
about Bhuto’s disclosure that there is a
scciet caluse in the Tashkent Declaration ?

=} go Mo IS (FTIR) ¢ INETR
TRga, g% aga gut & fr s s
3 AR §8 EST ®1 godd 1 fifuw
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(C4)
A FE FITFaAi § § W
ag WA Fq § 6 AT gl F AT §
7g A AFIT FY AGAS &7 2, I OF
7 us faq faddt sk fgrgear o aifs-
I F AgAgHa sAarq T3 fASY | g
AR I F Aqr A @Y, AfeT gmiy a=A
g8 39 fo7 &Y @0 qdf wifseqia &
IPIGT LA, MHAT X JgAgsA
ATy F TAART A qZT 9T AFI|TG F
fauT & fag st Ay 1 g g§ ax-
1T A7 & fau gus feq, faad qfc
qIRETET I3t W A9 3 g2 aF TX@T
% 1 agi o fafeed maw 9w §, AfF
wgamEl fre % ¢ 5k A 3EaY Aia
oY IEST A § | @ AIGL YT EH I9
qgTgT SIl FY quTd 3T 918} &1 F ag
s =rgan g {5 fafafezas ar mfres
g% g F1 FAS) 919 T 9T AR F15
AT gE P & T8 747 I8 gAfEA
gt g fF ga s wAr e Sfase
afgmat & fram ©F @ ghAad
Fral 9T g g T, aifs ae § S
YA 99, T A § 99 qGST B
gIW HE |

=it fzan fag : madig agea Fgmd
T FIFgT F q A N A1F #8) &, 9%
foq & Iwt qeqaR T TRAT £ @i
aF 999 AA F  weedfq afzmer @
fead &1 g3 §, I smazAHAr 924,
qr warT #AY I ¥ e fasy

=} TR QRO (A7) : ITI=TE 7E)-
g, g% WY g8ar g & gm wrza fafa-
LA T A G@F A7 747 AR qrfFear
¥ dfade Y yTF 7 IFT SAq1G 19T
3y fa7 959 ag w71 war a1 fs afesr
1 0% a1 fowr &, ST IqHT AT A
FAT | FF AT@ AT AT | ATAAT
#41 wgRd 7 aqrar § 5 g9 qwE |ar-
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[ Tgo wHo SNET]
T 9T qIIAT FI9 & for quT g1
H wgruar g

‘It would encompass all
issues’.

outstanding

FET aF smE ¥ fF aax 3w A &l
A gAY g A1 g gArel R AES;
71 3% T F 717 39% F9R @1 AT |
a1 Aged ug § {6 HrEAT i Am
T F 9® F v N IEF WA A |

I T I FE L ¢

“We have explained our viewpoint at
some length to Mr. Kewal Singh and
given him our ideas of the type of sclf-
executing machinary...”.

o faaes g ag @ fo wffeam &
ifasz med § & f1¢ T T@Ad aq,
fag® g7 99 IS FT FH Y WA |
Y qeg 98%  fROT@ai g7 F /19 g
guglar gar a1 f§ g7 wRfEgwR

#F g ek enifaimd v wad
AAAT 9gaT g\ § A qAAT AT

g f& v =0 Faw fag 3 ggwa, fafaex
argd a1 wzA fafreay 8 Gow-uaa-
fer axaQ FaiX & g fatam 1 weqar
¥ fawg & amr & ; w7 g, @ agr 5@
AT uFy § . 6 I S oA g,
3% a1 angfeatst & g o 9T 3 A%
FF IAF! AN T¢1 qF69 & |

sft festa Fag : & = fol a3 aga
fazar & ¥ swrav =vgarn ar, aqifs, S
f& &7 wer @, gw @Y T9 97 A1 A=y
g ¥ g@ g Ifs amda gz 3
UF a7 437 9% ST §, zafed gE zm
®EARIHIN FET 9¥W fF qiwsz
NAT F T FHF T AqE qAAD FY
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ot qrd F2 4 A1, g FAr 4 IGH
TR 9% 39 A14T HMAL &7 gaAra 1@v
g7 | AT §3€ T W) Gow-oaE g
AMAN F a1g N §, g ar UH @A
qrT g 1 ag FE a7 gg A &1 agd
ey, ge 8 ), wfseamal TF &
arxfegos w1 gwa fear Srar @R,
wifs za¥ aigz & @ wifas fed 917 |
TATT FAT EAWT ¥ 78 Wr g fs gy
d mffera & AT § N gy T-sfa-
wTEY &, TAF Mg ¥ O g¥ FEAT
=gy, qad TR F | N AG |AT
=fgu |

13.20 hrs.
PAPERS LAID ON THE TABLE

Annual Report of ISI

THE DEPUTY MINISTER (SHRIMATI
NANDINI SATAPATHY) : On behalf of
Shrimati Indira Gandhi, I beg to lay on
the Table a copy of the Annual Report of
the Indian Statistical Institute, Calcutta,
for the year 1967-68. [Placed in Library.
See. No. LT-1431/69.]

Papers under Tariff Commission Act

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B. R.
BHHGAT) : I beg tolay on the Table a
copy of each of the following papers under
sub-section (2) of section 16 of the Tariff
Commission Act. 1951 :

(1) (ii) Report (1962) of the Tariff
Commission on the prices of
Cotton Yorn and Cloth,

(ii) Government Resolution (Hindi
and English versions) No, 1
(15)-Tax (I)/66-Tex (A) dated
the 15th May, 1969 on the
above Report.

(2) A statement showing rcasons why
the documents mentioned at-(1)
above could not be laid on the
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Table within the period prescribed in
sub-section (2) of «ection 16 of the said Act.
[Placed in Library. Sce. No.LT- 432/
69].

THE DEPUTY MINISTER IN THE
MINISTERY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : Ibegto lay on the Table a
copy cach of the following Notifications
(Hindi and English versions) under sub-
section (6) of section 3 of the Essential
Commodities Act, 1955 ;:—

(1) The Cotton Textiles (Coatrol) Amend-
ment Order, 1969, published in Notifi-
cation No. S.0. 2588 in Gazette of
India dated the 5th July, 1939

The Textiles (Production by Kbnitting,
Embroidery, L=ce making and Printing
Machines) Control Amenment Order,
1959, published in No:ificatlon No. S O.
2539 in Gazattee of Iadia daded the 5th
July, 1969

(3) The Cotton Control  (Amendment)
Order, 1969, published in Notification
No. S.0. 2590 in Gazette of India dated
the 5ih July, 1969

(4) The Textiles (Production by Power-
loom) Control Amendmsnt Order, 1959.
publishzd in Notificatin No. S.0. 2591
in Gazette of India dated the 5th July,
1969

(5) The Cotton Textiles (Export Control)
Amendment Order, 1969, published in
Notification No, S.0, 2592 in Gazctte
of India dated the 5th July, 1969.

(6) The Cotton Textiles (Control of Move-
meat) Am:ndment Order, 1969 publisned
in Notification No. S.0 2593 in Gazette
of India dated the 5th July, 1963.
[Placed in Library.See No. LT—
1433/69.]

2

~

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESULTIONS

Fifty-first Report

SHR1 S.M. SOLANKI : (Nagaur) I beg
to present the fiity-first Report of the
Committec on Private Members’ Bill and
Resolutions.
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PETTION RE PRICE, PRODUCTION
AND DISTRIBUTION OF MOLASSES

SHRI M. N. REDDY : (Nizamabad) I
beg to present a petition from Shri B. Saya
Reday of Mosra, Taluk Bodhan, District
Nizamabad (Andhra Pradesh}, regarding
control, on price, production and dijstri-
bution of molasses.

13 hrs.

. The Lok Sabha adjourned till twenty
minutes past Fourteen of the Clock.

The Lok Subha re-assembled after
lunch at twenty two minutes past Four-
teen of the Clock.

[SHRI M. B. BANA in the Chair]

(ACQUISI-
TION AND TRANSFER OF UNDER-
TAKINGS B!LL—Contd.

Clause 2 (D. finitions)

MR. CHAIRMAN : We take up clause
by clause consideration.

First we shall take up clause 2. There are
soms amendmeats. They may be moved.

SHRI MADHU LIMAYE (Monghyr) :
I beg to move :

Page 1,-
Omit lines 10 and 1]. (4)

SHRI MAHARAJ SINGH BHARATI :
{Meerut) : 1 beg to move :

Page 2, —
Sor lines 2 to 5, substitute—

“‘column 1 of the First Schedule”. (5)

vsﬁu GEORGE FERNANDES (Bombay
South) : I beg to move :

Page 1, linc 10, —

Jor *docs not include” substiture
“‘includes™ (13)
T
Page 1, line I1,—
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add at the end—

“but does not include Co-operative
Banks registered 'under the Co-opera-
tive Socides Act”. (14)

SHRI ABDUL GHANI DAR (Gurgaon):

I beg to move :

Jor “fifty” substitute *hundred”,
(44)

SHRI BHOGENDRA JHA (Jainagar) :
1 beg to move :

Page 1, Line 10,—

omit *“‘not” (46)
Page 2.—
Sfor lines 1 to 5, substitute—

(b) “‘existing bank” means any banking
company that is in existence in India
within the meaning of the Companics
Act, 1956. (47)

SHRI ABDUL GHANI DAR : I beg
to move ;

Page 2, line 1,—
after *‘banking company”, insert —

“‘including foreign banking company”’.
(62)

Page 2,
for lizes 1 to 5, substitute

(b) “‘exisiting bank” means a banking
company’. (63)

SHRI SHIVA CHANDRA JHA
(Madhubani) : I beg to move :
Page 1, line 10,
for ‘‘banking company” does not

include a foreign Compuany
substitute

¢« “banking company’’ includes both
indigenous and (orcign company’.(1G6)

Page 2,—

Sfor lines 1 to 5, substitute

‘(b) ““existing bank’’ mcans a banking
company both indigenous and foreign
specified in column 1 of the First
Schedule with the persent deposits as
shown “in the return as on the last
Friday of June, 1969." (107)

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : I beg to move :

Page 2, line 13 —

Jor “the” substitute “a” (119)

SHRI VASUDEVAN NAIR (Pcermade)
beg to move ;-

Page 1,—
Jor lincs 10 and 11, substitute—

‘(a) “banking company’® means a bank-
ing company as defined in section 5(c)
of the Bunking Regulation Act, 1949
but excludes co-operative banks.’(154)

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : 1 beg to move

Page 2,—

Jor lines 1 10 5, substitute

(b) “exisiting bank” racans a banking
comp ny incorporated in India or out-
side excluding Industrial Development
Bank of India, the Reserve Bunk, the
State Bank of India and its subsi-
diarics functioning in tte country,
cooperative Banks or Banks carried
managed by public bodies like munici-
pality are excluded from this defini-
tion’. (82)

SHRI TENNETI VISWANATHAM
(Viskhapatnam) : I beg to move :
Page 2, lines 5, —

Sor “fifty” substirute “‘twenty-five”
(169)
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SHRI MADHU LIMAYAE : I beg to
move :

Page 2,—
after line 16, insert—

‘(h) “rural area” means village and
small towns with a population of not
more than ten thousand”. (175)

SHRI KUNDU (Balsore) : I beg to
move :

Page 2, line 2,—

after “*Schedule” insert—

«and any such other banks,” (204)
Page 2, line 5,—

Sor “fifty crores” substitute—

“one crore except such other banks
run on the cooperative sector” (205)

SHRI N. DANEKER (Jamnagar) : I
beg fo move :—

Page 2, line 5,—

for “fifty crores”, sudstitute ‘‘two
hundred crores”. (281)

SHRI NABIAR
beg to move :

(Tirchirappali) I

Page 1, line 10,—
omit “‘does not” (317)
Page 2, line 5,—
Sor “fifty” substitute *‘twenty" (318)
SHRI BIBHUTI MISRA (Motihari) : I
beg to move
Page 2, line 2,—
omit *column 1 of the First Sche-
dule” (335).
Page 2, line 5,—

omit “where not less than rupees fifty
crores” (336)

Page 2,—

(i) line 6, for *“existing bank™ subst-
itute “‘existing banks"

(ii) omit lines 7 and 8 (337)

SHRI LAKHAN LAL KAPOOR
(Kishanganj) : I beg to move :

Page 2, line 2,—

after *‘Schedule™ insert—

“‘and such other banks having deposits
not less than a crore of rupees except
the cooperative banks and shall in-
clude all foreign banks in India.”’(370)

Page 2, line 5,—
Sor fifty” substiiute “one” (371)

SHRI N. SREEKANTAN NAIR
(Quilon) : 1 beg to move :

Page 1, line 10,

omit ‘‘not” (380)
Page 2, line 1,

after “specified” insert—

“and to be specified in future” (381)
Page 2, line 5,—

Sfor “crores” substitute ‘‘lakhs’™(382)

SHRIMATI SHARDA MUKERIJEE :
(Ratnagiri) : 1 beg to move:

Page 1,
for lines 10 and 11, substitute-

(a) “‘banking company” includes a fo-
reign company within the meaning
of section 591 of the Companies Act
1956." (197)

Page 2,

for lines 110 5, substitute-

(b) “‘existing banks™ means all banks.”

(198).

sit ag fomd (43R) @ Fwmfy 7@-
za, g9 9913 ¥ fou 3@ FBTE 9T A9
At gagat B & oF A T F W

gl

[
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and

AU IGET EMIT AZ & | I8 1
afen weadft A ofoner sy ed g
g fadrs ¥ Famar war § O seaAr
A F @g 591 F FTwT Frar F S
gforar qarg 7% & saHr gArR zad gl
ENT | FEFT QTF AFes g {5 oaw gw
ST Y GAET FA A 939 ASIA
# T gq wrwslt §—ag A g arew,
afg garTr daew AR A& gem | |
#Y 7g UF aga gfyadt daT @i
awmfs agteg, & g1 Trg@r g fF o
UETAF F1 fqaaF o , gad Faw
W< ¥ d%1 &1 & A e @,
a8t g anfed, o 39 fada 49
FT M qeRre ATIW Er AT 1 50
FALT AT AT A1 AAT E, IR AL -
9T @A U W AY wiwE g faw §,
I T qF1 » a2 § feafy famgs aw
g1

Yaae faved 95, faad smeg 4%
A fre @], @U—IRS dF @R
e v Jwae fadt d9F, @t 5 oox
FrdaTr 35 3—3% femfaes 50 v
T Y afas § | AFeEe dF F I
AT g2g g avar &, ofwT afz s
ark ¥ Wt qg wise fae  wiw,
@ arag qar wam fw ozg dF a0
femfee Wt 50 FO3 T aF TEW
T g FifE 2 4re 9y & W)
AFST W I , IEF IYAX 39 T
zawr femfae 42-43 08 &7 & Q9
a7 | 3afeT gaF a1 & W41 Agid garar
s I AU fRAgT & 5 z@ ax-
FX R Uy I Sy Aifs & f&
faalt saTarT FT AEAFIT FIAT A7 |
Iq GHIT fazaly s F1 UeasI
FTAT AT 3 aY 741 g & f fadan
AF T THTF FE & A T I
FmT ag &1

ing) Bill

FS ATT WU H g HAY SO A
g1 {5 ¥ o fagal 4% § SA%T ®aar
g AWy & faRe U F &7 ¥ ar
2, Sfea o faRal s F TedtaHTw
F =91 9@ WY ¢, aY faRa d%i Ft ad)
Sigar fzd, $9 3 59 50 FAT IS TH1
1 A1 fawge T grg ATy 1 @l
Fagar § f @4y m@w gE §ma
1 THF FT

@ham § ag sgw agar g fa
faReft s &1 wweT wmE qEr ganm
g—wd gwA HAY A W A A4
BETU WO q&T I09 & @1y ag T
21 9df 709 & sgfaee o 3 aEr
ot IANT w9 wse F fafewad §—agt
g3 TR FT Y USEIFIT G v g
I AT F A9 gART AR, w@*kE Iew
FRIRAT F ZA g o, frar &= o a4y
A2 ? zofeg gay ogy &) fEEEn
STIAIR T Aoz a&s<w AT Aqifzy ek
Frgfrez 3 & 19 To o dlo av S
Y gt @xEr T § 9+ kg
sqTqre gAr Afge |

2 &1 Qa1 gz fa &4 a1 ey
NRagiwE T AAE 1 ATe ¥ gAR
qrg st faafes afiem ok @adw e
g AWM §, SGF TR F Aqea F 9T
#, 8% gwra fear ar fr oY sUT gan &
IGFT 9T FA F 5y dq9 ¥ AR
a3t fa@ar 719 A g w¥@o o Hlo
FY AR AT | HAY Agiay foew § A
d9r% ® FIS AZ &1 AMET AR
JEFT SYTAR FY AFAT 3 A THodT ofYo
Y HI%a & A1A1d grAr Tfgd | 5u% fou
& & fF fad 9 qT o gary e
g | 91T TF I 9T AT FeT ALY g,
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a9 IF AT I3 W F JE wAY | IH-
foq & 4 @iz A garq 44 ARET
Y wrdr F3ar g {5 faal S5 F ae §
I oYy smemd &Y 0f §, zgd AT S gM-
q7 § AT FFE F AR § 9AR TS
FT |

§ ST gAT FHIGT H T@AT ATRAT
g f9ra® arator gord 1 aformer 33 &1
sqig f6ar aa1 & | @z &F F¥ 75 fwie
AY GST At @y fF owAor geE
¥ agagy wrad @@ W oAk
o Sy qfomr § 99d 25 gT A
e A gl gerd ¥ wifgs Foa@r
25 gAIT a0 @gL WMA AH Fg AT
gy | (qaamA).. . gfse 57 T F50
rear fgar & 1 25 g arar AET WA &
Fdf gwar 21 gafaw  avdve geE &
qfoarar age ¢, sar e &3 wgr g, anq
I AR IT 39 AR § FA q S }@IT
§ fas Sas @ guiEw grv gEn
¥ e 1 afe sra FrRAFIA B A =T
ArAEA & AR A A I+ F@Ar
TEA & AT ATHN THTHR X W TFT A7
AT HIT sqaeqT FT TR FET 987 §
A sEEr AN T oqeH FOEIHIL
FEAT A | SART AT T FJI g A
Fgm WAl § FAA T QA gl
JTIH &, TR T FFC )

st agrv™ fag Wt (3E) @ aar-
afq 7 qa, N 4% foh o1 @ T Ay
MNuFagT AT § agagy e oy ag
S A IF IR E a5 T 3y
g alx Nmegw T F @ § g
grrorgaT g1 A Fy 9y &, dw
AW OF 1 oww ArFHY FowAaAT
THE3N GG AT GAXFUT IF T8
svar § | 59 ag 37 fear war fF e &
fea® W fasm & fou @ &
7 g, 7 % 7 sl & fawg

and transfer of 230
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Ffortay ferex 3 Fg axi &1
3T A FG R F 9, I AT
I adi g awAt 21 N IF AW G
WE AR fee qga A g S A
au gmaT g f6 ot fasges dv § ad
fow strg | araY S 9 I @ g fE
S0 wAg ¥ A aiw 7 fog g IaH
qF st S0 FUg § A § 98 F9 51
FAT F g AT @R fHT STF1 ¥ A
TT I | W W ATT TF /YT
wE frar e meEas FRAT AR £ X
gy afrgagas A @I 2 Qo F
TG GIE A A TF ATGT I IS1AT
@% fou qTr sgr aEd 7§ F3m fF
faad ez A a8 4t 39% 2l @ o
TgS IR &IBE g5, agd afgar Sier
gI—TR IeF ¥ gt 78 | AfFT 9
TAIR AT G 9E ¥ B =9 g@F
g G Fal qgAr gy € 9w afamw
F g FI9T F1T U IR IqY fadie
F1 HIHT A a7 Toitarfaal F1 AT o |
Iq zad maa fgafeage o= adl
ST & | TG IS AR TH BIIAF AT
F foq @@ —. a1 ATIH EIFAIS
FILWE FarAAEgy fFar g f5
qg#T T AT BT GAR FTH ATH a7 & |
zafeq A gMgT ¢ fr Sat ¥ fRw
TAT AIAST 47 50 FA2 ¥ A qrer [,
ag 89 gz Afwd ok faw ag Wady
f& Y Trggee 3% &, SAH faar wrd

M Ae s (Frgd-afum)
Ju st gmew & S99 F Q) A |
TEAT ATEAT | UF Al dfwT FroAr 31
oY ST & g fRe 99 7Y gzl
FY am gf & Iad faw Fafea Faw
#1 3@ fada® § son TEAT WEgATE 1
[T S gAY §MEA § ag 9gd & geaa-
qui § | I% T g § 5 7 /9w W@
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EiEIERICEic]|

FA G @l F &% qEdl F N F N
fofaa gada faor §—8  sNad arx-
F=aq fargr, NwdY gar o, WX
% 74, s Agrarq, A g Wh—A
aure @i 1 fefag grdq fast § &l
AR T9T T F & S| A 0F 7y
Nioatg fFwF T faaw s quy
dF o 79 qug fegeam §# § sT A
%7 TSIGHTT g 1 AY gAY F F A1y
agl a3 & Wifs ag gat aga sw=1 T
TR 99 A ¥ gorera A @ fw oS
R gMeT & qHAF A W A
w1 fear o 1 fagdy =2 fadt @ S aw
ag # g7 2gr §, F AT A F qg
y,aNF@ AN F I, N @
i fadl & g3 & o &0 & (i &
Wt g'g ¥ 5 3w 3 7 14 37 FreFT Ak
FF F TAFIT H FTazATAT A 4
< faRell S8 &1 THIFW G TG
& W AR RAA FTFH o0 4 AfET
T a5t & % F12 af frars agdf 2av § )
& gara g3 F1 A & UF IS 2w
sife gAY 4gd g afET 3o amel
gAY aga st fgeaa o1, Swar
IIIEL AT ATEAT §—ag & a9i | 9@
41 w1 RIgERQ fHar a1 saN w1 A
faRelt F Wz § agf w1 awi ¥ forg-
& &Y aF1 w7 WY A warg A oI
A ADF FAT | qT AT F B
§ s gl frgeam & s a1 fergeam
& gE1ad § @371 21 A fgraa @ wFar
¢ afra gr st st & gFEY A, (sAa-
7).

MR. CHAIRMAN : [ presume you are
speaking on all the three amendments.

i A FEAN: gF g ¥ 27
TR T 9T NS § 9AHT & R Ao
FEATARAEN TA R Igge a1 @

AT ATGAE | S a1 § ¢

“Existing bank’” means a banking
company specified in column 1 of
the First Schedule.”

78 aF Wifad @A Jgar § AR S0
FAg TS I Y AT AGATE A
Tat #Y o fgemd ), A g A
FEdt § 5 awigm ae qusr 3w @, awr
fema arer @ &R afs g7 sa9R €
A7 S ¥ gFES A, AW F gEES |,
FAAFT T A1 F gHES A, FiE QT
g%l ¥ 98 4% ggi §, % gFee ¥
aat ¥ &t feena @ ag g Wi A
FLEFar § a1 fe qg as IF &+
A 1 1 Fiow W F ot 7 AT A
TN ARFREQ S AT A gIAAT
Faar ot 3@ 9 #1% fagEw g @
wWrE

gqq A Fg g § & 9 aF 9w
WA usHEEw ¥ gag 5 ag qar
qefarfeai ¥ grai & wgam g, 9 aife
7ezw % WG A g, HRGST FHWT
FY fOle & AATT FIA T G4 FT RN
Frafqar §, S 3@ @9 WX & [ a1
qidt I 9§ MNGST §, FOET 100
FAT To IAM AT HTAGHA! §, FfeA
29 MATH FT A §F § Afegees 3%
ATH FTHE, TS ATFS AR 99 59 TEY
gt € 9% 7w 20, 30 FUT To g I*
g1 fwd a5 A wfefess Haw
fasft § 1967 #; 8% T A & Ay,
& gaq fraar dar 3@ 4% 3 w9 §, 7
& 7Y swraar, 3T 1967 & aa ¥ I
qE 12 AT %o ¥ A ¥ 997 aF 25,
30 FA3 To ST G | Y TG S gAAT A9T
&F g, a7 < qg a@ & fF 4 IfF 39
% F qr7 25, 30 FOT To § #IT gAY
it @igvs 4fwT 50 0% #1 SEN 9fF
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9g g} AT Tafsy g S UsEaE Iy
A F3I, A S am A &

aI § gag A A WM AT F
HHA1fE’ #1 M § ©F T, 9F A7 &,
9 4% &) w097 g41 Q) GrEig &, A3
IR FHATY gq¥ F19 7@ §, A @
gag I 4% F 7F 40 F0g ¥ N swfgw

WAy a7 gEn AT AR S @ E,

ag 78 guw ¥ Ag) am@r zafad 3w
gmias § fF o anq 39 awy wHgwr
N TIT FW g a1 a8 ALA ST TEA-
FO7 7 IoTe) afes IW A @l I A
@R Aifed 1 Tgges sk MA-Sggee
qrer #7aT WY gA S A F | fead &5
FY 1967 FY wefefeesq & agat Tg W
5 § o T-AYeT &, I FNfew
Hifcat 4%, fage =@ 9% 3 9@ qiw
FO3 F W afuw s 4 1967 & &g
I gAY 9qT1 TG IH qF 14, TS, TG
FUY %o &l |

g AT E IS o U, 5
ME T, HE® F ATF A, FAUST
To AR F T 9311 4T af 7
W AA-AYET @I g 9@ A |
SfeT g% a8 6 adl Fwar wfew W@
& | S ot T edzaEE & ogEe R
T Usdma fear sng

FAT GIFTL FT 98 faqmn qar @ &
gt AT g T EAwE F@ A
weqrg SN & gral § T8 g wfgy a
IR A9 grAl § SH7, fazay A
FTHF GH FIF gaH! AgABIET A
I | Y AT @ qrAEg qriacad o
§ qar ot gzeat § o=@y wora 54
AT T 97 9T geare oY §, 9 ww

AT 6 3% JqT T T av A
g, 3 g 91 59 9T AT F W A
qarg % 7 Nl 7 SFC A oA aga
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W g IaN g AT § |19 B
¢ 1 97 7 3g Sl STaq § f wwra
HAY ot HIT ATHR §F T AT AFH@T
Fag A @y, afw @ -
Afaw g7 & Wa I |
st srege T SR (TEia) @ FAXET
ge, A3fkust® aud aag f&
IeEIY AT AP FIh IAT | I
N FEr AT I § QA § {Y oAy
gicicg@ fas W ga A1 wFar
I ag w1 a1 fF <fF 3g 391 7 @a-
STENTE TR F, T FIT & aRF
Fraaaa ag) faar gafer o=t a1 5
Zg®) fFaT I | 19 @ 5 Ag el
f& a¥ ¥ % ¥ forgiv wama A &k
T ot Wi w AR A faan o
& g wrgar § 5 3a9 fm § o /-
SR H S, 6 9% ¥, § g AW a1 5 agy
&5 g fei FrIRITA gt far ek
IE H1 qg AASTET FIAT 1A §, A
o agat W FE0 agar § 5 oSEd
faar fram &1, a1 dsfcafes #,
FTI #1 #R e 7 g w@= @
[T |
#3 gz Fg7 ¢ fF T Ay @ Aqq
=X FET &, A7 F1 7 Afean< &, a9
¥ 14 %7 w1 1 foan, g frad § I
F q19 3, g4 F1f 9 74, qfFT § g
srar g frar SR A ¥ a5 o §
faeaia watd 7 &1 a1 |ifas wI3AE
fafaea< =it MR AN ErE F1 Framoaa
fear 1 fFF f6T & us wgem a1 Fiw
&g & faw ag ww|an g = v
#4Y FTHgTE g, 97 qE ¥ g IR qE
q @A 93, SaT g@o Mo wWo F gar |
sy foas @ w, ¥ WEr A
faer, s@F ®E o T 1 A9
Fags Qm 5 w@o awfo do &
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[+ 3@ @t =iy

o7 ¥ § Al | 39 A fasr, @R
Zafecafore @1 15 w71 9g) faer A
F F1E F1A3T AEY AT, TafF gFATET
3 Waa Y, Fow WA a4z 7f
IqH FFA AT |

g qaw ag fFar st § fw
qfess 3¢ § 2500 AT To &1 THaAT
aar &, ar 25 §UT F1 I FEF grar §, Jar
fiF ¥ o wE 77 @ &, § 99d qgAr A
srgar | & fas gg wear g 5 e weamw
Ht St & fewma A1 &, a1 & wadta Ay
faqy St T AT FIFAT ¥ gEgAqd
g, TawE 5T g fF fHe 37 o d9m
T w7 GE 7 IR w7 v gafay s
RNEfFgmuN e § Iq¥ 3%
73g fAsdt § | we3 fawdY Rl 1 weaw
a1 g=d) 919 78 §, A I I T AN,
fr afwan @l eA. O GIFR uF & S

= @ Y, wagfred s gfru o ¥
w AE & 1 ERF g9 gmd F4r aea
A1 o gasl ofar ¥ & ara FW

FIAT §, T & gAY ArSAY § A1 A
dew 71, 87 az w27 2, FF wow A F@T
Fifgd 1 I ag N e frar sy
qar &fFT Y ST ards § E B 959
&, a1 gy &% & IAF! FTAT A |

gad a & Frag w51 fF 50
FUg ¥ a1 100 FAF Y av Frgfedt
Foas frr fFag @t J-uawad @
mar 1 ¥ gz zafag sErar fE ogAw
fanm ¥ 9id-g: 9% ¥ LR AH Fra7-
E 45 fearar 1 zw o9x Fegfwe
ATZAT F AT AUT & 1 ¥ | afeeF
§FCF I Q1 T @I gt § AR
AFT AT T &S @ fE fErr s
g4 feama 2 o afse® G922 FA-
A @1 7g femam g § fe ™

Bill
A, GUF FA, TTEEY B 77T FQ, AT
f&e N 72 5 g7 Jmaw E alk § Oaw-
ad § <t A% faes sgan g

Y g1 § 5 a91a 50 FAUg F 100
U3 foar strg 1 & qava Ao S A e
a1Ean g fa ag oF w31 giewa ol sfeq
17 & A IR o Faed foar &1 fomed
# gafeq wzar § fF ST 10 & oY S
*T qrg gwifgT 37 AfFT T gFwT WA
F1 g FIA-FIH 9T G w1 &
mfeas a5 § a8 A @ THAH FA
asTg | ary g § fw AN s gfe
it F1 R frar 5 SR R
Fgn go1ar, fFT & IAq Fgar 9T8ar
e ag @1z W, 9 & av&l ¥ qg Fagan
w g T a9 F aztEe ok fad
4% & 9583 A fAeFy TOE F S
&9 a@Ee fF3 ) 39% fou A4 sieY
Fifag I wat N7 el ) Fad
wirgr # g faeaard & arg | g@9F fog
o 9T 37 1 9% g § wEre ¥ ) Al
# famar Al s@r A A foorw @
GHEA AST HL | G ATA OTF FEY | A
3T W) qegt ¥ fawrs 718 gEear a9
e agt § famd 43 qiw #71, a1 Gas
Frgfaez @iEt arSl J, wor Gt ot
@ A, @@o THo Mo ATHI ¥ AT A7FT
B A AT ITA ¥ wiw Ay 1 F @A
w4t § geafer s § 5 99 @@ IR-
@l & famw feia afer ) agamw
forar, faediy e w8 fkar, W
IqEATAT  THLEU & famw
T @ fad §7 F FEEaA@ A%
i & faors ag ®@ gfeaw o=-
it fazerd 1+ & a@q  feerar §
fr forg a<g ¥ wa. AT, [T T AR &%
{4 grearg faar gr ol gaR wifas gum
o AT gifaq w fafaer 9w
¥ Y 918 ¥ a8 TITLART YW ¥ )
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warq #:t #1 wifgd  f& ag sawr aaw
9gS 91 a9TT TEd fr a7 qEr ¥ ad
T T AT FT 1 fAFA N 7R A=y
g wifa swrz a7 S, s amw w7 =
wy faad 7 i faar, wF & % o anef
FADNT ¥ FH F€ I F A9 1 95
FT fear, sk zmavg F O g@y A
#eg &, gaA) qry foaar o

T geafea g fF eRT a1 a1 0
ZqH g9 SEAT AT A S A @UT TI3-
W § 9% faors gfewm e @&
IR FTeR § sy Yy qifs gew w=
Fragy FA A wag far 1 saF s A
gaftar €1 ag 3 o warfem §0

d 0F q@As gEeAmd W &p
Argar § 1 g3 qeal ¥ @ § R F I
#Y qref arfeferm # qsF a@T E 1 AmAg
FAwe Y @E A aE g ars A
gfawr wieht #Y avw § 1% | faege a7
IA@AN | J@g A FU I,
facge g9 fas & ww g 99 faw 2@
Fgr o1 fr 3@ a9 &1 gAeEr Ag g,
gafey fag ag A ag afsda smm T
I g® 3@ gt | fawawg ¥ ag anfs-
q a7 AT ag T9q v gAfeq agi
RREEEF AL fFag =% g
gag g ag g MANS WE 99
& ag w78 § f5 4 shwat <few anfy
F grg 78 g1 e FT FgaAr S ar
fe 5@ ava F1§ ot Al 4 RS
TG g1 & 3¢ fewokaw a1, wwa an
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SHRIMATI TARKESHWARI SINHA
(Barh) : Mr. Chairman, Sir, I wanted to
take part in the general discussion of this
Bill but, unfortunately, the number of
speakers from the Congress Party was so
large that we could not be accommodated.

I take this opportunity of speaking on
this amendment because I feel that banks
which have not been nationalised will create
a kind of discrimination not only between
depositors but also between creditors. We
had 79 scheduled banks out of which 14
banks have been nationalised now and
carlier the Imperial Bank and banks in some
Indian  States—seven of them...were
nationalised ; all together there are 22
banks which are nationalised banks. Yet.
out of these 49 banks, when I see the com-
position of seheduled banks I find that thrce
foreign banks...the National and Grindlays
Bank, the Chartered Bank and the First
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National City Bank of America will now
carry three-fourths of the desposits of all
the 49 scheduled banks. They will distri-
bute nearly two-thirds of the credit of those
banks which have been kept outside the
purview of natlonalisation. I have never
been able to understand this.

The very contention of the Prime
Minister’s note to the Bangalore AICC was
to give an orientation to our economy. This
has been the reason why in the 10-point
programme it is specifically mentioned that
while LIC was nationalised, the general
insurance was not nationalised and, there-
fore, the general insurance needs to be
brought under the purview of nationalisation,
If that connotation could be applicable
there, that connotation is very much appli-
cable here.

I have never been able to understand
how we can discriminate between a depositor
and a depositor. Apart from the legal
tenability which looks to me a very doubtful
feature today, we cannot discriminate
between a depositor and a depositor. I
cannot understand that. A depositor will
invest his money in the nationalised banks ;
he will invest his money in the non-
nationalised banks and he will also be free
to invest his money in the foreign banks.
Nobtody can stop him from doing that. No
Government can ever legislate or issue a
direction, asking a depositor to do this and
not to do that. That will be a violation
of the fundamental right of a depositor. It
will be illegal. I think, the Government
should consider this matter in a cooler
manner, not in a political huff and with
slogan-mongering. These are the things
that have to be considered on merit. I
think, no discrimination can be made
between a depositor and a depositor and
even between a creditor and a creditor,
When a creditor want to take money from
a nationalised bank, he will be guided by
certain directions and guide-lines which will
be prescribzd by the Government or by the
Reserve Bank or whosoever it may be. But
when a creditor goes to a non-nationalised
bank or to a foreign bank, he will be in a
much better position to go and invest the
money in any industry he likes. I do not
know whether the directions issued by the
Government will be tenable,
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Now, there {s the National and
Grindlays Bank with deposits of more than
Rs 168 crores ; there is the First National
City Bank with deposits of more than Rs 61
crores and there is the Chartered Bank with
deposits of more than Rs 48 crores. Suppose
a depositor wants to go to the National and
Grindlays Bank and deposits his money.
The deposit must earn interest. If you
direct the Banks not to do business, where
from are these Banks going to pay interest
to the depositors? This has never been
clarified. It is impossible these days to
talk about anything because everything is
brushed aside on the basis of political
slogan-mongering, this way and that way.
Nobody talks about cooler judgment on the
basis of the merits of the Bill. (Interru-
ption) Immediately noise is made ; slogans
are shouted. Somebody is called a reacti-
onary ; somebody is called a progressive.

(Interruptions) 1 can approach
them through my voice; I cannot
approach them through my reason-
ing. I am sorry they do not understand

even now. What I want to say is that all
the matters should be examined in a cooler
manner, whether they will be legal or they
will be tenable. To me, it looks that this will
not stand the legal jurisdiction. (Inter-
ruptions) Why are you shouting ?
Are you not in favour of nationalisation
of foreign banks ? I want to know from
the Communist party. I do not understand.
They are trying to indulge in slogan monger-
ing, to support somebody and not to support
somebody else. Let them say so.

I would like to say that thisis a very
untenable situation.  You cannot have a
difference in the operation of banks as bet-
ween nationalised banks and non-nationalised
banks. The only tenable thing to do is to
nationalise the foreign banks and other sche-
duled banks and to bring them all in the
same purview.

15 hrs.

Apart from that, T have great apprehen-
ston that these foreign banks will attract a lot
of depositors who are going to thc nationa-
lised banks. Therefore, with that kind of
anomaly, with that kind of imbalance in
our economy, we must outright nationalise
foreign banks. Otherwise, there is no
justification.
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If this government claims that it has to
bring into nationalisotion the banking insti-
tutions, it is a very welcome feature indeed.
It should have been in a defferent way.
That is a different matter, So far even by
an accident. if socialism has received focus
I welcome it wholeheartedly. But T would
like to mention this. This is the time that
the Government has to take a decision.
Otherwise the Government will not be able
to keep the foreign banks outside the pur-
vicw of nationalisation. It will create a lot
of repercussions. Therefore. these banks
should be brought into the purview.

SHRIMATI SARDA MUKERJEE : 1
have an amendment on this clause.

it 3 AT (FEANS) a2 F
AR Y gHedza §, FrT 45 sk 361
T AT T F 9T FX@TE | AT T A
%7 98 § fF w97 939 ifs 9 fas &
A § FETTH qQ §, ITH! A2 7 @M
ST 1 T7/FT FROU 78 § o o g¥ amy
& et Y @it & gfema #fwes Ak
TRA Ffees FT oW gEE m
ifeam wfyas guwar a1 F st &
T AT KT Ffyzes To1 JMOAT 9T 0
feswar dar e, IaF g sfeqm #fa-
T FAM | AT AT F aw 3feam
Ffres it eRT dffes fas o A
AT ¥ NGNS FTAW 1 FRT d
FT IR AT GT X AT IR ST JAN-
N FAT W 2, IqF! AT @I F+y
M AT @A 1 g@ley d wgar g
fFeRAdag A swfaa & o §
ATAT AT |

AU OF I A1zE AR E o F A
smar g fF 7@ a9R 9T @ gem
FE ¥ gAtdy & Ao ar agY | g gar
gl fF fegq d@ AN R IS
foar oraT & X FIA d3@ 1 g faar
orar & aY 598 1% feafFfadm gar g
a1 A€ | FE @ AT§E FY AFT W &7
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fas 9T @@ Ty, @AY W ag
T } 5 SRT d7 w1 W @y T
& 5 9.8T 7 @1 TG |

SHRIMATI SHARDA MUKERIJEE
(Ratnagiri) : The Government will have
about 859/ of the dcposits of banking secter
under their control. That leaves 159/: My
colleagues have spoken before me asking for
nationalisation of the remaining sector of
the foreign banks and the smaller banks.
It is such things which have unfortunately
created the conditions that despite the Licen-
sing Committee and the industrial policy
resolution an uneven and unbalanced deve-
lopment has taken place. To-day we are
shouting about the monopolies and so on.
It is not difficult for some one who wants
to cvade the control in the banking sector
over deposits of more than s, 50 crores, to
have a number of small banks. Therefore,
there may be a lot of things going on, which
we would like to avoid.

The second thing is that as for as fore-
fgn banks are concerned, it is rather unfair
that we should get our banks mnationalised
but leave the foreign banks scot-free to do
what they like. Shrimati Tarkeshwari Sinha
who has spoken before me has brought this
out very clearly and I do not think that I
need add to it. Therefore, I would like to
join the hon. Members who have spoken
before me and say that in clause 2 we should
define the term ‘banks’ in such a way that
it will extend to foreign banks also so that
the foreign banks also should be nationali-
sed.

It is true that there has been at least
one foreign bank which has been indulging
in nefarious types of activities, and that was
a bank which was located at Calcutta, 1f I
name it, my hon. friends opposite might
have some susceptibilities, and so, I shall
not name it.

SHRI NAMBIAR : Let her name it.

SHRIMATI SHARDA MUKERIJEE ;
We all know what happened in regard to
the Bank of China.

SHRI P. RAMAMURTI (Madurai) :
We only demand that the report of that
inquiry should be published.

SHRIMATI SHARDA MUKERIJEE :
I think he can make that demand to Governs
ment.
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SHRI P. RAMAMURTI : She may also
join us in making that demand.

SHRIMATI SHARDA MUKERIJEE :
I do not thereby imply that all banks are
working in that kind of way, but I do not
see the validity of the arguement that there
will be international repercussions or that it
will affect our foreign trade. Our banks
can carry on foreign trade operations just as
well as Grindlays or the Chartered Bank or
any of these other foreign banks.

I would request Government to consider
the large number of Members on both sides
who are in favour of the nationalisation of
foreign banks also. If social control and
nationalisation of banking has bzen accepted
as the policy of Government, then it should
extend to the entirc banking sector.

st AR w1 (FFER) ¢ gwfa

qEEA, TE FATH &1 9T FIE qE4T =¥LT

g 7 3FT A7 faw oF wex A1 gEA

F ar § gungq faar @1 49 ‘e’ wee
FETIARNATATE | HA TR ¢

*‘Banking company does not include

a foreign company within the meaning

of section 591 of the Companies Act,
1956,

# J1gar g fF fad a1z gz | gav faw
ST | SUHT AIST Tg Z0TT

¢‘does include a foreign company....”
za% ak fergau g @ d

gaia AN N A 3w faw o o aw
fay &, 391 g0 a3 § g ¥ A€ W
=7 fas &1 30 F3F g W O ¥ fafy
HAY Ay A A% fgr E, sawr W gy
¥ qrz & af awwT § 5 oF o amdE
qIET w9A T q@AT § rqHE gaNr grn
A7 gas! ageer g& g fF ag e @
fir foraa) aog ¥ fada aat 91 9 feaw
war & T YA FF orsmr 1 faan
2\ 7% w% & fF warT AR gg oft aed
ast ¥ ggud § o1 9g kA &
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[ i )

A FE AE E SR A g
adf agam g1 A fafkae feaw g &
AT AT X gL IFT A1 gre fear a faw
FET FT A9 TS FO F 95 0
Aty aifad g Star onfy  afusiva:
qfse® A9 § AT AT W FE TR
yEER § 1 AP JAET TS §, F A
9L gftafy A, WA TN T
T gaR @ UsdaEy wfrssEid oy
TR § dfews §327 weeing 1 da)-
T T FT FHIW FIA § | agF @ F R
gt afqesEl & wwad &, grfeal
N A AR TLIFT F A1 G
F4 AT S WeT AHAT E ITHT A 9
TS A | a9 IF © 98T F AR aA
g F A GIET § ITRT A FgA FT Wi
fasm f& Tgtaga &5 AW @fad go
g1

Fo =t FE IT T TgT AW GAA
fearar SRR sy v fF @9 ogwr
feord @% T USRI i1 AT | 99
gegft ¥ Fawwm g fr dwi A
ey AT AaeT § f5 S W g,
I AT 9T W TSAT A AT 1
NaFaT FWE ¥ o aw owr
TRAFI fFAr ST W@y IAH wew
FIX | TH IR IA AR FY SETAGY Svaw
Afgd | ST FAF @AW AG AT ST
g g

MNas wh o F A aquad § s
qT & ST AEY AIEAT | FS PR W g
o7 IR FHFT Nfw F19T F 97 ge 1
3 femrar) ooy arFTrd fasgr ot
Fgr & fF gaar ga< Az § fear wg |
st Tt afes 3 1 37 1 9 foear st
R aF ¢ feag it fadst a5t &

Bill
TTFW A AR E 1 T “FR
Az AR T @ E

st qo WMo @St : 77 T W
FET & | @¥ FT foar 9y

St W5z w1 s ag AmS A
TR ¥ AT A, A F A w7 awar
g1

T F1 TLYTF 0F T5q TG
9 I3M@T 4T 8, ¥fHw ag qww § A
T afaa &), w fevaz asd 3 f5
Framifea d5 # gesT T AR
fadalt g7 351 &1 weAawwr T famw
T 1§ ALY AFEdr g w1 A
agl a5t 2, #ifE §F F1 Usdhgww ¥
&1 gH A1H SN gRT AT T A ¥
R & R 97 @i 3 oo e R ek
St IEFT FST AT gEaT & U §, §fa-
g & qafa® g9 AR FH AT SAET
qAEIAT I E & )

=g tfez § ag 1% gAaId waw
agt & | TR g4 WAV g FraT FIG@
a1 R I 98 WA 2, T a8 oF wurs-
TAFHE, A ag N RE WY
BT 3 AW qoft a1 A saArRr A
agq #1 WiET faemm, o {6 o+ gq aww
TR F FR07 A8 fas w@r

T JF FAR AW F 0 QIF geflag
F1 fagma gom & 1 7gt 9T AT IS v
&% ag ¥ faw A g 21 fran
7ot T fRalt gwkerd Farg [ E
TR Y |iz-75 & WO @ S
gtz # fawre gam § 1 faRe d%i &
TEAFI T FIF  qve-Taarafan #ic
Maz-gTamtan F afeg fRat gar
N F1 AT g G [ W & for
qga WA qrfad Qi |
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zafeq & 997 @A o @z
Far g R wrgar § & wara g+
FIFT AN W 2@ fagg 93 fa=i #%,
FaeT 9 &9 WA § Ad) w@ar wifey
3 7 quISAEr FEw I a1 @ F 1
A oY FI IIAT R, IEY AW H FY
AT 94 g5 3 AT ag J0aT Arar g
3fF e faRat &% =1 g fRar
ST, A Y OF @6 977 g AR
afz g%z dar g, A 3w gw &) @,
afer o fgal & W &R garTaE &Y
femr o wgy & for dRw duad
FUIT |

zafeu gaq & ga A1 IR
5y faar gwre &1 2 T fash @
da1 #1 Aedraw T &ar @fgd 1 =
st MU AgTE FY qAv A= @, fowmey
gh g g, Afew v «Awdt e aia
F 9 & forg g gEU 99971 7 SWAT I3

SHRI K. NARAYANA RAO (Bobbili):
To what extent, the exclusion of foreign
banks from the purview of this Bill will be
in conformity with the Constitution is a
matter that has to be ultimately decided by
the Supreme Court on the basis of the evi-
dence, material and other things available
with Government. The hon. Prime Minis-
ter yesterday gave certain reasons why
foreign banks are exeluded from the purview
of the Bill. So far as these reasons are
concerned, I am not going to say anything;
wc take it that the reasons are valid. But
my difficulty is that in undertaking the
connotation that has to bes given to the
expressions foreign bank® and ‘Indiaa bank’
there are certain implications in relation to
a nationalisation measure. Today we have
read in the newspapers that som: London
people have brought it to the notice of
Government that 95 per cent of the share-
holders of the Allahabad Bink which is
being nationalised under this Bill are British
nationals and they should bs compensatel
in sterling. In categorising a bank as foreign
bank, we have to go not exclusively by the
place of incorporation. The place of incor-
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poration can be a consideration in such
economic measues though not the exclusive
one. Here is a case of the Allahabad Bank
which is obviously incorporated in India
but the majority of the sharcholders are
Britishers. In the reverse situation, it would
b: conceivable—of course it is only acade-
mic now—that there may by a foreign bank
which might have been incorporated in a
foreign country but most of its shareholders
would be Indians. In such a situation, how
far it is convenient and consistent to keep
such a bank outsidz the purview of the Bill
is a matter I would like Government to
con¢ider.

Banking has so many operations-deposit
operation, lending operation, etc. To what
extent incorporation outside India can stop
the Government or Parliament from legis-
lating a forcign bank ? Every sovereign
country has a right over its territory. To
what extent is it permissible for the Govern-
ment to control the lending or deposit ope-
rations of a foreign bank in India ? This
question has to be examined. It is a foreign
bank but its operations are in India.We have
made some provisions in this Bill about
banks operating in foreign countries. We
have given some concessions to the foreign-
ers. Therefore, the extent to which we
have rights to regulate the undertakings of
foreign banks should be considered and once
again I request the Government to consider
that suggestion.

oY f@ w7 W (WgaA) o @
qQeq, FF 2 § AW garaq geqr 106
9 I & ¢
Page 1, line 10,—
for * “banking company” does not
include a foreign company’
substitute-
¢ “banking company’’ includes both
indigenous and foreiga company’
AT GAaT dear 107 g9 IR ¢
Page 2—,
for lines 1 to 5, substitute.
¢ (b) “‘existing bank’ means a banking
company both indigznous and foreign speci-
fied in column 1 of the First Schedule with
the present deposits as shown in the return
as on the last Friday of June, 1969°.
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[#7 fa =% W)

T T 9 AT qQrgAl &1 wdST TG R
fd 2w ¥ €7, a8 i fagad, fway o

d5 ¥, 9T gawm ¥ fem wm
gl % faR@y axi &1 @ §
gqw G 7 gF  faar fF faRe

aF1 &1 grdY gfagr § g7 Aaas §, 99
FY 7g7 @ g §, IAF 9w IS
2, ot et g wrw A8 8, zafeg afe
IR A &, A gn 9 AFa@y
adl =T @Fy § | 9 &7 39 q% F g,
a1 o AT g€ fw @rag 917 g@aT awn
fadas arar ot @r & @ TEIgFW
%t &1 Y gfrar & gar, swwr Sfagw
TEW g 9w &1 yarg Agy fear ant
# q1 1 qSATFT gar 1 A faan
&1 F1 wsdrasor o gar faad feg-
Tt d1 0 @ ) gad S A v w@r
T AfET OF @ AeH, aAT § W |/
AT fgrgear 5 B wew R
Tetaw T far, I9F San faRal S
%1, AT fgrgea™ 451 &1 W UsdaF
faar Sad fgrmg oY) S9F 9@ ag
ar gre gl ar, IFF GI9 IIAT AT IH
i a1 saF @@ 9T fews gl o,
afpa Sad qrig  fgeag @Y wsdiasw
FW FY AT STT 39 I3AT | et
& & W Ushgawr 39 fFar
FEAYE AV I A N F AT gfawng 7
g & o 1 a1 Efwar San gow fgrag w
gEar § a1 fergearT Sfar g@ar 431 gow
foaat sat 9 9wIw @ &, 98 @
UEEFIO A FT GFAT, I T[T TG
s 7 7df st &1 # gwarar 5w
g S ¥ gAF FOT AF F AT Ay
frar—fazalt §8f & udigwo F iy §
sitT g wedl # § ag Y ¥y @ § fa
ag |E eI A Ag {1 Fm g
341 Y gaE ar A7 §, <At a1 48 §

Bill
fF zasr aEasn $ @ A gAA
T T 81 ghar F g gesl ¥ ag a9
oY €1 awdt § 1

3E0 W@ F wgAr WA g faRan
A & wNaww F garfeew W ag
f& ans & ant Fow qrETAE AN T T
T 9 frame feet s o que -
fafex v= g7 <fear | A famar, Saat
JFAE ITT < qg 97 fF fergeaT &
RIS 9 glaT & 1 faealt s @R
faRait gaw i fgrgear #1 g F3d § 1
9g Muw G290 51 & it Y w9 @
21 og faxsi dF o gArR fgrgeam &
FIH F & IT> afey FAFN w07 A%
F FA1T o § 7 fgrgeqiT & @ W
Y &1 FOE WY FT OYATH FIF I
FIZT AT qraT WE AT F g H
fega &1 g7 fegeam & @El
¥y wd) AR 9w T WE
zafer sifadt @1 wmar @ fo smardy &
a1z fergeaa 1 faa WY 23 &t R,
Tergeam ¥ AgAaFa F1 Y g1 & I
AIgT A AT AW, IFHT T T &1 | Ig*
FAT AF ST AT 93T A & | 39-
foq faRat 4= &1 usdlasw Sifa) @
JETE | I gF TG 9X WM §AT F
MR adt frar 1 F arzar g fadd g%
EAR-CEIE ol

@ AEA—I9E FAT § A N
el 9% § sAwy Nt A ¥ wfgm o Sw
T AEAFIT FI 371 7fgy | star fw
SAT4T 74T I FAS F W §F &, S wq%
Fot aF &1 AF 21 AfFET uF I A
7z 2 fr g dF W1 §, &a ag 97 I
ICSTAFIT &Y TFT & Y AT ARSTRAA
daqdiz F @ § g wifad @ snar
& 1 39 g7 uftedest 98 o aar awm
ST AT AT TET R IW AT HA FT GHA |
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zafey ag Taufadas g arar &, sifadt
g Jrar &, 9 FIW AT A ISITT ITHT
AU F29 5 § a9 gast ft ofregea
IS0 AT IT 9T W FsAT FI 1 FGHT
o1z 4 9 & frrgeam & R AR A
I fadelt 9%1 &1 W asEEFr T
aft e feifaaa {eegaT 91 T H
2 3F 9 GIETTHT FaoqT G AT IA
oY gt &, dar §, avEIT I 9F FT -
aTe FXF ang giod & g aifs are-
1ol WY G AT AT % AR faw
d5e # grQ 99 -oqqear § gy fawo
& W1 gATd wiws g, f9@ &R gArw
TR FIET % @I g— AT, IF
wfq® oT g g AT WA qAAT H
grea wsdt ) | ad AT & "MEA
fa &1 & 17 F qrAw @ g |

SHRI P. C.SETHI: As faras my
amendment is concerned it is only a verbal

amendment substituting the word “a’ in
place of “the”.

SHRI S, M. BANERJEE rose—

MR. CHAIRMAN B:fore Shri

Benerjes speaks I want to draw his attention
to the fact that we have a number of amend-
ments and if he takes a long time repeating
the same arguments we will not be able to
conclude this. Please do not repeat the
arguments.

SHRI S. M. BANNERIJEE (Kanpur) :
Sir, I will speak only on my amendments to
clause 2.

gyrafy warem, AT el =G
154311551 154% ag s & =+
w1z 10 3T 11 F7 FRETIAT T TH1L
a1 faw & ag fear ]

«Banking company’® does not include
a forcign company within the meaning
of section 591 of the Companses Act,
1956 ;"

JuamsT ag § 5 ¢

Undertakings) Bill
““Banking company’’ means a banking
company as defincd in section 5 (c) of
the Barking Regulation Act, 1949 but
excludes co-operative banks.””
a9 4§37 F QAT a8 @ A §
s FfEm qaraT Tz 1949 71 95709
5(dn) Fam g
“Banking compa.ny” means any

company which transacts the business
of banking in India’.

@ qT gAgT 3z & fF aanafa w@iEm,
fe o1 ot 3% Wy faRe & av A @
a0 @A IEET USHAFIT G AMAT
aifgd | 9T OF IW AEAF T AG
Iz A MR g AN N T &
ferma 3§t fomn.... (sumwm). . @l
Wi, & fas &1 gQe wTEar g, q-
Ao gaea #1 GG FE § HfgT G
FT T §, 9% SATAEAE AT § |

# ag $ga1 AT A fF aw 99
SO JAl qERT ¥ forma @ sm I @
foar s o7 @R W & 9F wAFRA ¥
AT AGAAFT SR F ST AT FF @
g g & w98 @iy §, |9 7 @
quTd fean at oF 91 FgNn T A o9
1 &1 ft USDITHT G TF T &F g9
1T F1 FE0 AR ITQ fraza FE W fw
aa f AT §9 7 f @ @ |a §
At € ag FTa 1A § S FIE g
A g, o mE fada § & Afew 9y at
AR FTFT ST A<y § A @A g
A FTWE L SFEr faEI-9e7 § e
7z 9 ¥T grar & fF AgTenaga T g a
& gmwar § 5 ag wed &1 zafey &
FgAT T1gar § & anwr W 2, g9 w9
¥ 5iq fF oF 4TI W ARG Sl At
e 7T faad NY :1E s7rar § 7Y, v
2T ET TNIT T @ & Al &T a7 F7
Y usRaFw FT foar w1 J Adis-
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T AL A AW | ST TFTA AT Y
I w5 TE ] 1 fET 9w gw S A
I EH B AL WA §, AT AT
AR @ gEd J@ g (smEem).. 0F
FitT gred § fw sg @t Y q1df g9)
AT A wFrAA FTogugT F WG,
AT F33 & 6 991 Jw gadq g,
afFT IIR @Y s W@ FoemAv
182 ger T fRar &

gwiafq wgeg, ag wWYdT o7 T
wafs 3w & qam IgF #) 3W@HT, AWAr
N WA F1 3G F, I I 7T TRLA-
FT07 A1 WFT R TDaFIT FW F
T g7 d&1 F A F FIA ATA FAACY
& 9% GO FT AT 17, JT & v
TF ITHT J [Aw gAT Y, Ag T A
g | gFweEl d a7 Hawar g f
Jq danea g R 9w

=t go Fo @ (FTEw) 1 wawy
Y, & Q A ¥ IF AmeTETEE F fao-
fa> # gma arfagi Y F1H FFAT A
T ¢ | TR qT FAF JEATOFT F1 A
2 o Sfqeforz—Famw ¥ gt § AT
TE Y GEOET FIT I a9 qHE |
AT &, 7T A SW GEIAAIR F Ty §,
N I gg TET & fF usdlawr & gw
FT9 F1 3T "grAT A1fgd, I ITF TH
¥ gETEHA FT AT AL AT@T §, Al gE
wat "gga gan i fxfearzy =1 & fou
Fg A8 W A wEw adf #r f fefe-
qTzq FTAT & 7 feav |

oh Ay foud St oATE FIW, A
Tk o R A 5 ag WY & awd
w3, afeT sigT Mafsas ardt fedd s
AR =g FISIAT S ¥ H g JaEmy
g @ AT 1 SAY AT AW g IR
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oY fF 3% AmaerevaT 1 O faw qmn

& IO grary § F1% @9 q1d @A,

SHRI ABDUL GANDHI DAR : Sir,
on a point of order. You have never allo-
wed us so speak generally. But he is doing
that while speaking you a asked us not to
bring in politics. But what is he talking
about except on the general question ? And
yet you are permitting it.

&t go Ho Wi : TFIT AW qTgA ¥
AT FTH JIT & T &, JTaA qwA A
T T A N, wwfeg A awds
T at SqIaT Aga< NI |

garafa o, Fad @ a 5w
Fg At A a7 gy fewn fF gfe ot
I AR F 7E—F ARy qg qar g fa
I 20 919 ¥ WY FUT TA-IAT ATF

@ ar...

SHRI S.K. TAPURIAH (Pali): Let

him speak on the clause or on the amend-
ments,

But he is now making a general speech.

SHRI TENNETI VISWANATHAM :
Why did you call him ?

ot o 1o & : Hy w1 s A
A

SHRI D.N. PATODIA (Indore) : What
he is speaking is not about any amendment
moved by anybody.

15.34 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

SHRI S. K. TAPURIAH : Sir, on a
point of order.
SHRI RANDIR SINGH (ROHTAK) :
Sir, the hon. Member be allowed to
speak .

SHRI S. K. TAPURIAH : We ‘arc on
clause 2 now. The hon. Member has not
given notice of any amendment. What he
is speaking does not go anywhere near clause
2. Now, can anybody speak without moy-
ing any amendments ?  (Interruption).
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o} Aot sieTmat (T : gaTswE
wg1Rq, § OF a1 FgAT 1AM § 1 AGX
9g¥ gurfy A FF @l A, e
FieheE feg & FA Yy g @R A A
wraAr § % arg ot frg w9 ¥ faq Sl
FEmeT fag & SEI AT Y g AW N
EQeud]

= Ho 30 &i : Y 77> forT At
§ aizHza &1 §, SR WY geTn T @
AT fagi 9t & §, I gorar W
21

st 7y fowdt ©  guTenE WA, |
JEEA FY FHY 0

MR. DEPUTY-SPEAKER : Usually
the procedure that we follow is that after
the amendments are moved, first those who
have moved them get an opportunity and
then those who are not in agreement with
them get some opportunity to oppose them.
A few more hon. M:mbers who have moved
amendments to clause 2 still remain. First
I will give them a chance and than I will
give you an opportunity.

st go Ao @i : AT W A ITN
qNF I

JuTeRst AEIAA ¢ A9HY FRT At I
Was he called by the Chair ?

=t go 3o &i : Th sy & feg
ueTe fear g 1 3 g arifede adf
g1 9T N AR AT AR FT AT
Afs

»ft wg ford : For-ari-FT S 49)-
sa7 ¥ fou fafa aug &1 swang
500 ardiedzy famaets &1 gl -
q & gaaT feu &, SAwy a1 WY
¥, W@ I 9T A FIAATAT F..
o (). e
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SHRI RANDHIR SINGH: Sir, I
want your ruling whether the word ““utpa-
tang"” is parlimentary.

st vy foud : A AT Aw W &, &
% feradl sg Wrg! s -9
7 § I e wg W@ g

MR. DEPUTY-SPEAKER : Such expre-
ssions should be avoided.

SHRI RANDHIR SINGH : Sir, I am
impatiently waiting for your ruling.

MR. DEPUTY-SPEAKER :
agreed to avoid such expressions.

it 7 faad : o wig, & amod fow
AN FE W E | AL FEA FI qqST 4Z &
f <t arge w3 QaT A8 qoT | ¥
gag 500 sizdzE qr9F A § | T
are forgiy sz A, S AYET
& g1 foegia Mg a8l fRar &, A=t
AYET I | AR 7T VAT FQ@ F Ay Fow
are § faa@rT T frar stra

SHRI DHIRESWAR KALITA (Gau-
hati) : We have got our amendments.
Will you allow us to speak or not ?

MR. DEPUTY-SPEAKER :
resume you seat. This is not the way ?

He has

Please

SHRI DHIRESWAR KALITA : This
is the way. You want it this way.

MR. DEPUTY-SPEAKER :
resume your seat.

Please

I entirely agree that our time is limited.
1 do not want to guillotine the clause be-
cause they are important. 1 will give those
who have taken pains to amendments an
opportunity to make their brief submissions
as possible. Normally we do not allow
those who want to oppose until all the
amendments concerning a clause are finished
but as the Chair has permitted him to speak

let him conclude.

s go oo @i : FomaFr qoT HAFT
g a9 g @ i ¥ wawiw &
T qroA & JF fear |
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[# go sto @fo]

# z@ @a & fifage e gy qwa”i
¥ 7g srdlE A Far a1 & gmd met
¥ w7 & o AAwT § ST fefemizy
farar s afews & SvRiE sxarar f5
Faerr o o fEAN St A aw I =
fae ox T2 @@ NF A@A | JfFT N
2ar fF #ar gaete § gar, v afEa
FIA Y gar IR AW Qe A F
gar At A1F 39 AEA A W@ AE) AR
N FT 3H GIA § FI1Z AT AL 4T |
zq a¥g ¥ FFd @ud fear mar. ...
.. (FmEaA)..... R s § FIW A
2Ty UL WeF W A, HFard [
Figar § oA wA A A F IR A
qEGAT FIA IIAT AT ew F1 fza@r
fear fF GMEEIE FT S AT FqY 98>
Fing ¥ war a1 I gfa v wf
3feA snft AU FW QX A T R,
A 3 gAT) 9gT TG FAT ¢ 1 S A
§ gu¥) auedt Agl FT A § 1

o id § IE FgAr A g fF
g fasn® & ST 1 ALY FT A0S
fagrgar &, gam e Agga gt g &
fag g & Awwand) A afesw dFe A
gafe fFam & & o9 aF gwik ") 39
Fifge 73 a7 9% § % 959 W@ F1 F1e
g%, wE a e 351 F I N T 9
S\ & =igarn g F A ¥ o awt
F ogETar TET L. (srAam)......
gaxTd %Y a9g ¥ TF g A FagA &Ky
war sifs & Fga1 w@ar a1, d9ge §
arrawt Al § 6 arew g A fear

MR. DEPUTY-SPEAKER : As has
been pointed out by the hon. Members,
we have got a time-limit fixed. So, I would
appeal to all the hon. M:mbers—I want to
give an opporunity to all the Members who
have moved amendments—to speakon clause
2 and the amendment tha! are before the

Bill
Housc and that no extraneous matters should
be brought in.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : I have moved an amend-
ment to clause 2 that instead of ‘‘rupees fifty
crores”, it should be put as ‘‘rupees twenty-
five crores’’. On the point whether the
foreign banks should be nationalised or not,
I agree with those who have said they have
got to be nationalised. In fact, I am of the
opinion that if banking industry is to be
nationalised......

SHRI K. NARAYANA RAO :0Ona
point of order, Sir.

MR. DEPUTY-SPEAKER :Is it not
admissible ? What is your point of order ?

SHRI K. NARAYANA RAO : When
such a senior Member speaks, I do not un-
necessarily interrupt. Let me make myself
clear about that. About this amendment,
he wants to make a change from. “‘rupees
fifty crores™ to ‘‘rupees twenty-five crores’.
This amendment is meaningless so far as
clause 2 is concerned. L=t me read clause
2. Itsays:

‘(b) “‘existing bank’’ means a banking
company specified in column 1 of the
First Schedule......”

That is the operative part of that parti-
cular sub-clause. Then there follows the
descriptive part, that is, about rupees fifty
crores. 1f you want to reduce the amount
to rupees twenty five crores, then the entire
Schedule goes. You have to bring in so
many unspecified banks into the picture,
Therefore, such an amendment cannot be
moved.

MR. DEPUTY-SPEAKER : There are
certain principles regarding legislation and
about admissibility of amendments to
clauses. I may point out to you that if an
hon. Member feels that an amendment is
called for here, naturally, a coasequential
amendment will have to be moved to the
Schedule. Therefore, I cannot shut him out
on this ground.

SHRI TENNETI VISWANATHAM :
Oae reason why I want to expand the scope
of this Bill is this. The purpose of nationa-
lisation is to get more res ources. Now if
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all the banks were nationalised, certainly
there will be more resources If some are
nationalised, resources will be smaller, Now,
banks with deposits over, Rs. 50 crores are
taken, these Rs. 2800 crores are the additio-
nal amount which will coms into the hands
of the Governm:nt now 25% is already in
Government securities. Of this 59% is already
in State, Central Government securities and
209, or more are in State Governm:nt
securities on loans and advances have absor-
bed 2300/-. Therelore, out of these 2800
crores the Governm:nt have got at their
disposal practically 807/, Now only 2077
remains. It would come to Rs. 600 crores.
Therefore, by this measure you will be able
to get only Rs. 30 crores. By nationalising
the forcign banks also you will get more
money. That is why I said ‘bring the 5
crores also and reduce the limit of exemp-
tion.” I do not think that other banks are not
capable of making much mischief. 1 may
tell you, there is one bank with headquarters
at Hyderabad which gave 1 crore guarantee
to Dharma Teja. At that time the Govern-
ment of Adhra Pradesh refused to give him
further guarantee. I have got so many tele-
grams the from employees of the Andhra
Bank that it should be nationalised. 1t is
necessary to increase the scope of this Bill.
That is the reason why I would amend
Rs.50 crores and have Rs. 25 crores at the
exemption limit. I will be very glad if all
the banking institutions except the small
ones can be nationalised.

SHRI P. RAMAMURTI (Madurai) :
My amendment is confined to bringing with-
in the scope of the operation of this Bill the
foreign banks. Many points have been
made so far, I am not going to rcpeat those
arguments. 1 would like to point out
that this Bill seeks to give the most favour-
ed nation treatment to foreigners. Forcign
nationals who do not belong to this country
are given a treatment more favourable than
that given to any national in this country.
I do not think that either our Constitution
or our national self-respect can permit that
a business which an Indian national cannot
do in this country should be opsn to a
forcign national. This is from the point
of view of our own national self-respect. I
do> not want to enlargs the scope of my
arguments,

Secondly, I am not at all convinced by
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arguments of the Prime Minister that since
some of these banks are helping us to
finance exports and imporfs, they must be
allowed to op:rate outside the scope of
this Bill. I cannot conceive that a
Government which is going to take into its
own hands the management of nearly 82 per
cent of the entire banking finance of this
country is not capable of entering Into
arrangements with certain foreign banks in
foreign countries to assist in the operation
of financing exports and imports or is not
capable of having its own financial institu-
tions to do this work, It passes my
understanding.

Thercfore, on any count, these foreign
banks do not deservz this sp:cial favoured
treatmsnt, and they must be taken over.
Otherwise, they are capable of a tremen-
dous amount of mischief particularly in
regard to sequestering the foreign exchange
we earn.: In this, these foreign banks play
a very prominent role in helping some of
the anti-social and anti-national elements
who have made it their life’s job to se-
quester and keep in secret the foreign ex-
change resources of this country.

Without expanding my arguments, on
these two counts alone, the foreign banks
must be included within the scope of the
Bill. 1 do not know the legal imp'ications
of doing it, but definitely they must be
included in the Bill.

N grzam  f@f  (F=asr) o
7 aqT, 416 98 TSATHIA FY IT
zafag & Tsta wiar § aASAT FA0GAT §
49 Tad W Fgy wadr §, T Steq
oo § A@d § At gawr e T fEar
Siell

Ju M Fgaua g 93 & d@taa
FATA FIAT ATZAT § 1 AT TG B g
g, wag fafen & | & gz T Angar g ¢

“existing bank” means a banking
company incorporated in India or
outside excluding Industrial Develop-
ment Bank of India, the Reserve
Bank, the State Bank of India, and
its subsidiaries functioning in the
country, co-operative banks or Banks
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[ gwara fead]
carried and managed by public bodies
like municipality®.

W AL

«Are exclud:d from this dfincition.”
7g i« fddem § mfeg # zgs! fAFe
AT F1gaT § | A9 AfF 97w ¥ qAF I
fear & fir €8 T § SavaT ATewr T AT
wifgr zafen & 1, uF 7 & fas g
247 9TEar g |

M g9 g Argd § 7 @ gan
3m ¥ sfas quas O 3w & fgg &
FESE Nz AR fas & agww
q R AT AL 1 A S A ogw
Gz I 9g 7UA w9 F  qarfas G A
FEr AR ga fa® oF e ;1 w9 g
¥ oFg T AWM oA 18 ar gg Ay
FHAIT g4 A1) 7Y § 1 sEfou § wgar
ffragaw @ I fFga Far g
& 1 3T anng =gy § O snfgear-mfgear
=3, G 91@ TI% W19 59 fadrw § wEy
Y gas emar @Y GwdY 97 fF ow, @
A2 arg o aER F:1E &q A7 qrH

oA AT fou 1 amwdy 7g-

A 781 #e1 fas & f ga var afawe >
wifrwmragstdm i =
1t SA 1 a9 % STAT FR T F
AT AR Y | zEfew W gaa g fF
foar M a7 &, FRA T W F N dF
@ T E ST FIFRX S| TT T qAIHA
tramamgar g 3 fFar woml
W FANIFCEE T gAR DAt A
Famr 6 g 1 gift og=m & fou %
qg dgT THIT XEar 8, gl Tgd &)

o gaR @I fafTeer sam 3 a5
T AU H ¥ | g Fgr 5 +15
Fiegfaea fefefasn ga% oo adf ag=m
Th AEA A ¢ 5 9% we § IR

fazg fefefam 71 Qard 1 3fe ag
& Fidifeey ToxEd § Wk snam
F@r § fF @R K TAAT T I
s § agt ardt  aY 8 TR GARFC
T HFA

MR. DEPUTY-SPEAKER ; There are
several amendments, differently worded but
meaning the same. IfI were to permit
Members to speak on them, the substance
being the same, everybody will have to make
the same statements and repeat the same
thing. He has made one spscific point
about one bank. Mr. Dwivedy has made
the point about the foreign bank. Members
may speak if they have some new points.

SHRI S. KUNDU (Balasore) : My
amendment to clause 2 is simple. When
1 glanced through this Bill I wondered
whether this Bill was drafted in a hurry or
with no definite purpose. They have not
kept scope for re-thinking and kept no pro-
vision so far as the foreign bank is concerned.
As it is they cannot acquire the foreign
banks and this Bill does not leave any scope
in the future also. In case there
will bs another inner  conflict in
the Congress and they want to
acquire foreign banks also, they have to
bring a separate Bill. Therefore, I have
moved on amendment No. 203 to clause 2
which says that a banking company does
not include a foreign company. I have said
‘includes’. After the word ‘Schedule” in
page 2, line 2. T have inserted ‘*and any
such other banks’ so that foreign banks
will also come under that provision,
Government should have acquired foreign
banks first as in Burma where they did so.
Because of unhealthy speculation and for
lot of bad investment in foreign banks it was
taken over. Those foreign companies carry
on trade get a lot of money from the foreign
banks where the deposits are of the people
of the soil. Another advantage in acquiring
foreign banks is that you have to pay a very
nominal compensation because you do not
pay compensation to the  shareholders.
Since you take over only a branch of a
foreign bank. Therefore, it would have been
of great advantage to the nation and also to
the economy of the country if they had
acquired these foreign banks also. I would
still suggest that even if they do not accept



265 Banking Cos. (Acquisition and JULY 30, 1969 transfer of Undertakings) Bill 266

|Shri S. Kundu]

my amendment they should bring in an-
other amendment or even a Bill soon to
acquire these foreign banks.

16 hrs.

I have given another amendment which
is to the effect that Rs. 50 crores should be
reduced to Re. 1 crore. 1 do not want to
dilate on this matter. If you limit it to
Rs. 50 crores and over, as Shri Viswana-
tham said, you will leave the banking
business to many undesirable hands.

The last point that I wish to make is
this. While we might acquire these banks,
we must create a banking bias in
the minds of the people. If you do not
do that, I think the entire purpose of this
Bill wlill be defeated and the money cannot
reach the agriculturists and the small scale
industries. Today, the Sahukars charge the
the poor people in the villages
and others an interest of 70 per cent
for the money they lend to them in the
villages. Therefore, these nationalised banks
should not become new Sahukars in
place of the existing Sahukars. Therefore I
would appeal to the Law Minister to find
out some provision to see that the idea of
banking is acceptable to a large number of
depositors and creditors in this country.

SHRI JYOTIRMOY BASU rose—

MR. DEPUTY-SPEAKER : I will call
you after Mr. Nambiar,

SHRI JYOTIRMOY BASU : It is a
joint amendment.

MR. DEPUTY-SPEAKER :
about Shri Dandeker’s amendment ?

SHRI N. DANDEKAR : I am not
pressing my amendment.

SHRI NAMBIAR (Tiruchirappalli) i
Sir, [ wish to speak on my amendment,
which is a joint one. 1 do not want to
repeat the arguments of the hon. Members
who have spoken carlier. The Government
should have at least told the House as to
how these foreign banks are operating and
why these foreign banks are not taken over.
The only reason given by the Prime Minister
is that foreign trade will not take place ;
that is not understandable or acceptable,

What

because, for the business of foreign trade,
you could have the mechanism of our own
banking.

We also want to know what exactly
stands in the way. Is it their point that if
you take over the foreign banks, it will in-
volve foreign policy matters or it will in-
volve our relaiions with other countries ?
If that is so, let us know it. Therefore, 1
have specifically stated that certain banks
should be taken over. Shri Kundu has
asked for the removal of the words ¢‘does
not’’. That means, you must include all
the banks. That is a simple thing.

Therefore, when the Government have
taken up the matter to such an extent, by
bringing an ordinance, etc., they should take
the whole country and the whole people into
confidence and tell them that we are taking
over the forefgn banks as well. We have
a right and have the necessity. That must
be done. Otherwise, it does not cut any
ice. That is my submission.

SHRI JYOTIRMOY BASU (Diamand
Harbour) : Sir, I rise in support of my
amendment. Why I say that the foreign
banks should be taken over is beause this
country is losing to the tune of Rs. 400
crores or Rs. 500 crores in foreign exchange
every year through underinvoicing and over
invoicing and mostof the mischief is done
by the foreign banks.

1 will give one or two recent examples.
There is the National and Grindlays Bank
of Calcutta, If I remember aright, there
was a man there called Mr. MacDonald
who entered into a conspiracy by which
they were remitting foreign exchange to
Hong Kong in the name of a medical
student who never existed.

SHRI D. N. PATODIA : Names should
not be mentioned, Sir.

MR. DEPUTY-SPEAKER: Picase avoid
names.

SHRI JYOTIRMOY BASU:
whom they repre:ent.

I know
(Interruption).

MR. DEPUTY-SPEAKER : Do not
bring in names especially because you have
not given previous intimation.
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SHRI JYOTIRMOY BASU : Well, in
that case, my name also need not be men-
tioned when you call me for the amendments.
We cannot function like this, Sir. Now,
if you really want to put an end, or at
least a partial end to this danger of
malpractices, which is robbing this country
to the tune of thousands of crores of
rupees in foreign exchange, you must take
over the foreign banks. 1 will tell you
of another bank, American Express. You
can go and get forcign exchange through
the touts by paying a commission. They
will give you chits and you can get foreign
cxchange in any place in the world. Of
course, you will get only a high premium
over the correct value. You cannot control
these things. Unless the banker is an
Indian citizen and he is subject to Indian
laws the man will do the misehief here,
rob you and go abroad and hide himself.
Like Mr. Dharma Teja the man will
escape the law. Let Lord Mountbatten
come here and pressurise our friends. They
should toke over the foreign banks.

ot fasfa fasr (M) @ gareaw
w3, g 93 e & fF @A 14
i w & foar R @@ dF F &@®
faar 1 o fage § e & SlErd
gmfoqd 1T q9@T ¥ IFF I
AT F FHIEL N F AR N OF
gy, arar @rar & SYwd dgr AN
I FHITR F FAST STATET T &)
7% feferfadaa 78 fear 1 ¥fEw
g @y § froag swr  fefes-
faygs w@ 1 W & ifs
Igx 14 F5i 1 3 fomr AT AL BT
femr, srafy gt dfaum § fomr gan
5 s aeew g Tifgd | 97 e
ga% g9 ¥ g F F0 A fFAr
ag g I51 ®Y 50 Afzo At AT
&5 F 3 w1 A atfa adf &)

gad ad & ggFemAgar§ &
57 w1 ushasww fear qar g7 4%

-3 a1 71 & faar mar @y 94
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adYar ag g fa SR &1 wwar s
T HT I AT AT FRTH D omr HI
gr @i g fr 39 fa¥as ¥ wa ds
arevazy ¥ foar gar § fF fasar
AR FIAT § ITF A4 gAR OF T4
) § 1 WY a1 gAY Faw 27 A" FT
T awr frar & R wgr wan & fa
FF 35 9T Fo § | WX TR AGARI ®
9T ¥ TN gt fF % 43 3Ra wo 9y
q1 FATT FTAFIW 27 YT To §
g FreT A4f 1 VAR, WE a9
TSR, uFANE, Wen g wrewmi
39, QITARE § -F Tzedad 9 d%-
7€ oftas & Aaqdz & foq gaar waar
arfge | 3% fou axs1T 71 T4 #1 987
T | gF a7 qr99q T & g
FT F feamr § gaR F61 ) arq 441 A
ang

&3 qenT A FT Ww@w gar S} F
9 7 FY ZEA A oeewnE wfgy oar
aqrg, dar g+ & @ wzav g fr fgrg wmew
& garfas ag 100 a5 q% fawr 3 wife
97514 48 T3T F7W Q1 ISAT | AR WE
#g3 § 5 75 99 g3 w3 ¥ gar | we
& &1 gan sy foar 1 w@n gwd 15 g0
A7 AR T AAT AR A
3997 93 gu . g WS A
usg fRar T UST FE oAw@H F
AT gAR agh f6T Wwrer dwr @ sy
gar fagiedl o 937 qg EA, S Iq
R ALY ST ag gT WA |

OF WEAT QW : FiAG FT LT
g |

off fafar fast @ & amerar swear g
fo T S ¥ qA-RAOT FTogae
ge frar 1 9ga & Sl ¥ gasr fady
frar | ag &1 gT AT M gW AT a3z
T | A AT AT A| T A 98 IS T |
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[ fagfer fiast]

T GAIR AGE WIS § FqUT AT FE
gl € 1 g9 AT AT @ 7@ & fow
¥ 9T § T Aty g AfeT & wEAr
F1gar § 5 aTFR g S91 1 3 HifF
RN FAEAR T 2 g NSy =g d
qu TG g 1 famw & fan & agers
fF qusw NFz =17 F gwra ¥ q9 uf
g 7T @r 21 39% faw 50-60 H7 wAT
aft fam wgr g1 FrEr 93T # for aRk
arraay & fow a5 =nfegy | ag wwar w3
Faqrm ? AT ANS F JE@r g Qv
forad g4y srgdY § ag @iz g @Ry
g, AIFTT AT AT 78 W § | 9T T 9
FLCAF F IR A g AG I
qqUT § 192 TITA IS AT | F agr
aizar g fE S gfr & dmAar g =7
foqg aF AL AT AT AT wAAT §
ag Ao AFT TG a1 ¥ | anfaT g §
IAF qIg ST Fg7 F AT AT E 1 TED
A E s usa g, SrEeEI g, W®
e} FY 10T FAET & AR FHAT A} *Yea-
ez aAY &1 A feafy F AIRT FT I
T 97 3 57 0 qfaF1T 2

=t saF o wq¢ (fFas) @ g
e7&7 WEIET, S/ I O ATT FAVIT T
Yy @ g & ag FgAT W E F A
fada® 737 F AT 9T 3, IFT AT
fpmr sr =ifgd o @R & ag
fado® @aT F 9T T A47 8 SAF gH
% fograa 57 & | FUT F 77T WILT
My e =g AT faFeAr g AT H
Srgar § 0 a1 w1 dar Y s
gt A7 fasx a1fF 2T 51 wEar &)

qar A 7 A wraw F garady
gars & @A T aga N frar § e
wg7 &1 3AS T W §  F awwar g fr
g% fesifaam § fergeam & ada 71

frarFe gaTaaE) garT F T A AT
AT AT Y qgT 3F IF T AP T
fadas ot gg¥ Wt m=gr fadws o™
1 Fifaw w34t | SfFT 3% faamr ¥ ar
FIg IS H 15 gaEnG fFEaRem
i 2 gz &Y gzrET OF e 2 T
g1 @A AT A gAr @ gg A wrd
77 ¥ a3 fas 7 srar 9@ 1 39 99w
FAT I FACH AT 4FE STHT BT T
T ATIY FLY & | TZT qF BIT 99 T
gEEd 8 IR A A gl frar g
& A1 F 91y w15 aF aArgw Ag dran
a9y I qar FeAr 2 fF arE dag
aE A &1 Fargv g fF frgea &
S 7S & IAFT FI fAFIST 7@ |

# =rgan g 5wk d59 1 o foar
T YT 99w FAT F AT O A I §,
%1 3 3gH arfaa fwar o

SHRI N. SREEKANTAN NAIR (Qui-
lon) : I have moved two amendments, one
along with Shri Nambiar and several others,
suggesting that all the major banks including
foreign banks be taken over, Then, hearing
Shri V. K. Krishna Mznon the other day
and al-o hearing somc of the aboved appo-
nents of Bank Nationalisation Bill, coming
in favour of including the foreign banks as
well, I felt that there may be some snag
somewhere.  Anyhow, I wanted to give the
government full freedom of movement and,
at the same time, opsn the vista much
wider. Therefore, T have moved my two
amendments. One reads : Page 1. line 10
omit *““not” and the onc says : after $‘speci-
fied” insert “*and to be spectficd in futuree’.
So, if and when the government wants to
include all these banks, including foreign
banks, they can without ary new legislation
automatically take them in.

Then I have suggested the substitution
of Rs. 50 lakhs for Rs. 50 crorcs in the
matter of deposits so that any bank of any
fair size may be included in the list by exe-
cutive orders and be taken over without any
new legislation being brough in.
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[Shri N. Sreekantan Nair]
In this base there is one aspect which
I want to stress. If there is any dlscrimina-
tion, as has been pointed out by some hon.
Members, and if it is considered to be a
factor to strike down this Bill, by bringing
in this clause or explanation we can automa-
tically avold it. At the same time, if the
government have any specific purpose in
excluding foreign banks, they can serve it by
not taking them over.
ot waew TR (faeet q7) : fow
% ¥ v faw ofdfeafa § a3 fas
AT T § A 9t § swa fay e
¥ wfew dfF 7 utasTo @3 W
@ &, Tafan A gateT @e F @
s el a9 1 W afmERa @
aifgy, S@FT & @wdT FIATE | WA
UIF G5 F FTT & AV gaq G
fadahy 957 &1 @ ;g 1 A 2w F
qoarEId ar giafaal ¥ gra §
BT s gat go ¥ fadfgsl Fqa #
SAIT (T STSAT I8 &, AT A T A
R | gy W ¥ fa@edt g9 w1
TgF 7 67 I F X { 9 S
AL, T 0P Tog TOF FT AF 1 & TR
TasET Trgar § e arer o gfvar Haga
¥ oy 3w § faedia fadaly aoi w1 U
IFC M FT @ A EF A A
fazal & @g sgare W F@ 1 AR
IFTX ATCHNT G § T8 F1 TLAHIT
FTA § AR R & AR FWA
afFr fadat da F1 usfEsw A
T & | 98 A ATV Mol & a3 AET-
arx &, 78 uF Nfsfess @z a7 )
ard gRA ¥ feadadz & foq &lX
A £ anfas wafa 3 feg sz s
ZI W FOA U R @S A 1 T AR
# wgmr fF s mfEEww 5 & O§
a gy e fada 470 F7 Usras T
H1T FT 1 AT FIX A 9 @ & 18w

Bill
fet S ¥ 7 @ 1 7 A ¥ AR
T sadfedt ¥ a T & wfwd ¥y
g ag 7 avvar Iifgg 5 T Swra
FoA | FATA AY yaEar 34T g AR,
4g g9 &&T qg 7T

AT R N AT Y 5 d€ amw
AT | g fageis frar ar o A
¥ 919 gHY I9H) qHST aY IEH fRaar
Mot firer | faxd 4% aga News
wT § 1 Tafe R TEE FA
IET g @ way gz fade) 90 @
v g Ay | §F g f e
fazait 5t &1 wsdasRo 7 gar A foa
femfacg & g s & froad & agw
g fadst 4% & I¥ JET AT ALK
I FT1 AT AR 3T &7 39 fa2:i &y
F qIg =T AT | T@E UFA 3 feg
g1 #1 fazarg feomar ar anfed fs
fazet d%f # N T fea
ST )

SHRI NAMBIAR : Now the Swantantra
Party is left aloane.

SHRI S. K. TAPURIAH : We will
rather be alone than with these anti-nationa«
lists.

MR. DEPUTY-SPEAKR :
Minister.

The hon.

SHRI KRISHNA KUMAR CHATTER-
JI (Howrah) rose—

MR. DEPUTY-SPEAKER : I will give
you an opportunity later on. We have
taken more than one hour.

SHRI BENI SHANKER SHARMA :
Sir, you had said in the Dbeginning
that those who moved amendments will be
allowed to speak. My amendment is there
but you have not called me whereas you
have called others who have not given any
amendment.

SHRI KRISANA KUMAR CHATTERe.
JI ¢ Sir, T will take only a minute.
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MR. DEPUTY-SPEAKER : The hon.
Minister will reply from this side. If
I give an opportunity to one Mcmber from
this side, T will have to glve an opportunity
to Members from this side also.

=it Auit siwT Wt : Jureger wgEw,
o9y uiiciza #1 37 F@ gu R Faw
oF & 1T FzA & 1 gAY GIFIK @R
F Ty @) FA &, W 97w R
Heqrat FY AT I KT FE § | G
q @R aF 1 N usdgEr fwar;
T fa2alt 341 1 facge gz faar g
Tgfr §41 § g wEae) fadas
AT FW FAY UINfad Fo §,
aw=g 39 fadas ¥ 7g #9 vav F AW
X IW F wadAfas Freo age 3 §,
far # farel & qiiwdz A afsd 5
w3 faemr & 1 g% ST ¢ fF 3§ wEgw
F F1or @aRat d51 ¥ gar faay fem-
faea & & a7 faRa) 41 § =% s
A gardl 9ge ¥ T A MAT 1 gafeg
ar Ay faRal I F1 wsdaFw fea
Y, AGAT 3T AF I AT S| F
ferifaem 37 & afus ¥ dfeq &< faan
w17, arifF gar fearfaest &1 =qar gark
AIMAR AW 33 AN wfs 3
FTH AT T |
THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : Mr. Deputy-Speaker, Sir, 1 am
accepting Mr. P. C. Secthi’s amendment No.
19, that is, for the word ‘‘the” “*a’* may be
substituted and the reason is, under clause 7,
we are providing for more than one tribunal,
if necessary.

The purpose of all the other amendments
and the specches that we made was that not
these 14 Banks only but all the Indian Banks
and all the Foreign Banks transacting busi-
ness here should also be nationalised.
That is a point of view which probably re-
qnires further consideration, What I would
submit is that before we proceed to nationa-
lise a bank, a good deal of spade work has
to be done......(Interrnption),
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=t fa v ) - oy Y A
foa e¥gas ?

SHRI GOVINDA MENON : These fis
no use interrupting me, 1 was hearing silent-
ly to all that was being said. Please refer
to clause 1(2) wherein it is stated that this
law shall be dezmed to have come into force
on the 19th day of July, 1969. That is to
say, the Ordinance was issued and these 14
Banks were taken over the Custodians ap-
pointed and preliminary steps taken—I may
use that word if he does not like the use of
the word ‘‘spade-work’—in order to see
that these Banks come the public sector.
With respect to that clause, the only amend-
ment is from Mr. Abdul Ghani Dar who
says that this law shall be deemed to have
come into force on the 03st October,1969,
that is to say, even the taking over will go
(...Interruption) I am not raising any tech-
nical matter. These are matters which can
be, by proper amendments, got over. The
Government had in view that these bigger
banks, as I said yesterday, with Rs, 50 crores
or more by way of deposits should be natio-
nalised and the steps taken and the arrange-
ments made are for that purpose.

Now, the Prime Minister yesterday gave
the reasons why these 14 Banks weae select-
ed. I have nothing more to add to that.

= firg =2 W AT AN F aF A
F1E g7 A 9r )

SHRI GOVINDA MENON: It is a
different matter, whether that was convincing
or not.

With respect to foreign banks, I tnink, it
is our desire also as a developing country
to see that our banks the State Bank of
India, all these nationalised banks and other
banks, should have branches in other parts
of the world so that international trade, so
far as we are concerned, should be transact-
ed and, thercfore. some further thinking
would be necessary on that matter apart
from the reasons that the Prime Minister
gave yosterday. In any event. speaking
entirely from the legal point of view, the
Introduction of the foreign banks will not
be possible in the framework of the present
legislation.

Some suggestions were made by friends
like Shri Srcckantan Nair and Shri Kundu.
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If and when, the Government thinks of
deciding to nationalise more banks, we can
bring an amendment, we can have an ordi-
nance and all these processes can be gone
through.

ot <f Tw : et w1 o
agi Fa §?

SHRI GOVINDA MENON : Now, the
Government have taken a decision and the
Goverment's decision is that today these 14
Banks should be nationalised. The ques-
tion is put why not others also. The
Government thought only about this matter
and this is the Government's Bill...(Interru-
ption)

&t 7y fomd @ &Y 77 ot ?

SHRI GOVINDA MENON : Why 1
said it is, it cannot come under the frame-
work. Under article 117(1), no amendment
which will involve expenditure on the part
of the Government can even be moved. I
do not want to raise that technical objection.
1 wanted to bear the members of the House
because it will be of use to the Government
in framing the policy for future.

MR. DEPUTY-SPEAKER : I have
nothing to say about your pressing a parti-
cular amendment, but taking the particular
amendments. [ will put them separately,
I will put amendments 4 and 5 : Thequestion
is :

Page, 1,—
omit lines 10 and 11 (4)

Page 2,—
for lines 2 to 5, substitute—

““cclumn 1 of the First Schedule ;** (5)
The Lok Sabha Divided :

Division No. 8] [16.32 hrs.

AYES
Abraham, Shri K. M.
Atam Das, Shri
Badrudduja, Shri
Banerjee, S. M.
Bhagaban Das, Shri
Bharti, Shri Maharaj Singh
Birua, Shri Kohli
Chakrapani, shri C. K,

Chandra, Shekhar Singh, Shri
Dange, Shri S. K.

Dar, Shri Abdul Gandhi
Dwivedy, Shri Surendranath
Esthose, Shri P. P,
Fernandes, Shri George
Gopalan, Shri P.

Gupta, Shri Kanwar Lal
Haldar, Shri K.

Jai Singh, Shri

Jha, Shri Bhogendra

Jha, Shri S. C.

Joshi, Shri S. M.

Kabir, Shri Humayum
Kalita, Shri Dhireswar
Kapoor, Shri Lakhan Lal
Khan, Shri Ghayoor Ali
Kothari, Shri S. S.
Kripalani, Shri J, B,
Kundu, Shii S.
Kushwah, Shri Y. S.
Limaye, Shri Madhu
Madhukar, Shri K, M.
Mandal, Shri B. P,
Mangalathumadam, Shri
Meghachandra, Shri M.
Menon, Shri Vishwanatha
Molahu Prasad, Shri
Nair, Shri N. Sreekantan
Nair, Shri Vasudevan
Nambiar, Shri

Nihal Singh, Shri

Nihal Singh, Shri
Paswan, Shri Kedar
Patel, Shri J. H.

Patil, Shri N. R.

Ram Charan, Shri

Ray, Shri Rabi
Samanta, Shri S. C.
Satya Narain Singh, Shri
Sen, Shri Deven

Sharma, Shri Yogendra
Shastri, Shri Prakash Vir
Shastri, Shri Ramavatar
Shastri, Shri Raghuvir Singh
Shastri, Shri Sheopujan
Srcedharan, Shri A.

Suraj Bhan, Shri

Thakur, Shri Gunanand
Viswambharan, Shri P.
Viswanatham, Shri Tenneti
Yadav, Shri Jageshwar

NOES

Achal Singh, Shri
Agadi, Shri S. A,
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Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad
Ahmed, Shri F.A,
Amat, Shri D.

Amin, Shri R. K.
Ankineedu, Shri
Arumugam, Shri R. S.
Azad, Shri Bhagwat Jha
Barua, Shri Bedabrata
Barua, Shri R.

Basu, Dr. Maitreyee
Basumatari, Shri
Bhagavati, Shri
Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Bhargava, Shri B. N.
Bhattacharyya, Shri C. K.
Bohra, Shri Onkarlal
Buta Singh, Shri

Chanda, Shrimati Jyotsna
Chatterjee, Shri Krishna Kumar
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D.R.
Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Coudhury, Shri J. K.
Dalbir Singh, Shri
Dandeker, Shri N.

Das, Shri N. T.
Dasappa, Shri Tulsidas
Deb, Shri D. N.
Devinder Singh, Shri
Dhillon, Shri G. S.
Dhuleshwar Meena, Shri
Dinesh Singh, Shri

Dixit, Shri G. C.
Dwivedi, Shri Nageshwar
Ering, Shri D.

Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Ganga Devi, Shrimati
Gautam, Shri C. D.
Ghosh, Shri Bimalkanti
Ghosh, Shri P. K.
Govind Das, Dr.

Gowd, Shri Gadilingana
*Gowda, Shri M. H.
Gowder, Shri Nanja
Gupta, Shri Lakhan Lal
Gupta, Shri Ram Kishan
Hanumanthaiya, Shri
Hari Krishna, Shri
Hazarika, Shri J. N.
Hem Raj, Shri

Igbal Singh, Shri

Jadhav, Shri Tulshidas

undertakings) Bill

Jadhav, Shri V.N,
Jagjiwan Ram, Shri
Jamir, Shri S. C.

Jamna Lal, Shri
Kahandole, Shri Z. 4.
Kamble, Shri

Kamala Kumari, Kumari
Karan Singh, Dr.

Katham, Shri B. N.
Kavade, Shri B. R.
Kedaria, Shri C. M.
Kesri, Shri Sitaram

Khan, Shri M.A,

Kinder Lal, Shri
Kripalani, Shrimati Sucheta
Krishna, Shri M. R.
Krishnappa, Shri M. V.
Kureel, Shri B. N.
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Lobo Prabhu, Shri

Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Mabida, Shri Narendra Singh
Majhi, Shri Mahendra
Mandal, Shri Yamuna Prasad
Marandi, Shri

Masani, Shri M. R.
Master, Shri Bhola Nath
Masuriya Din, Shri
Mehta, Shri Asoka
Mehta, Shri P, M.
Melkote, Dr.

Menon, Shri Govinda
Minimata, Agam Dass Guru Shrimati
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G. S.

Mody, Shri Piloo
Mohammad Imam, Shri J.
Mohsin, Shri

Mukerjee, Shrimati Sharda
Mukne, Shri Yeshwantrao
Mulla, Shri A. N.

Murti, Shri M. S.
Naghnoor, Shri M. N,
Naidu, Shri Chengalraya
Naik, Shri R. V,

Oraon, Shri Kartik
Pahadia, Shri Jagannath
Palchoudhuri, Shrimati Ila
Pandey, Shri K. N,
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Partap Singh, Shri

*wrongly voted for NOES

transfer of 218
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Parthasarathy, Shri

Patel, Shri Manubhai
Patel, Shri Anantrao
Patil, Shri Deorao

Patil, Shri S. D.

Patodia, Shri D. N.
Poonacha, Shri C. M.
Pradbani, Shri K.
Pramanik, Shri J. N.
Qureshi, Shri Mohd. Shaffi
Raghu Ramaiah, Shri
Rajasekharan, Shri

Ram, Shri T.

Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Sewak, Shri Choudhary
Ram Swarup, Shri
Ramamurti, Shri P.
Ramshekhar Prasad Singh, Shri
Randhir Singh, Suri
Ranga, Shri

Rao, Shri K, Narayana
Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Rao, Dr. V.K. R. V.
Reddi, Shri G. S.

Reddy, Shri Ganga
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri

Saha, Dr. 8. K,

Saigal, Shri A. S.
Saleem, Shri M. Yunus
Sambasivam, Shri

Sanghi, Shri N. K.
Sankata Prssad, Dr.
Sarma, Shri A. T,

Satya Narain Singh, Shri
Savitri Shyam, Shrimati
Sayeed, Shri P. M.
Sayyad Ali, Shri

Sen, Shri Dwaipayan
Sethi, Shri P. C.
Sethuraman, Shri N.
Shah, Shri Shantilal
Shah, Shri Virendrakumar

Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri Madhoram
Sharma, Shri Naval Kishore
Shashi Bhushan, Shri
Shastri, Shri Ramanand
Sheo Narain, Shri

Sher Singh, Shri

Sheth, Shri T. M.

Shinde, Shri Annasahib
Shivappa, Shri N.

Shukla, Shri S. N.

Shukla, Shri Vidya Charan
Siddheshwar Prasad, Shri
Sinha, Shri Mudrika
Sinha, Shrimatl Tarkeshwari
Snatak, Shri Nar Deo
Somani, Shri N. K,
Sonavane, Shri

Supakar, Shri Sradhakar
Surendra Pal Singh, Shri
Sursingh, Shri

Swaran Singh, Shri
Tapuriah, Shri S. K.
Tiwary, Shri K. N.

Uikey, Shri M. G.

Ulaka, Shri Ramachandra
Veerappa, Shri Ramachandra
Venkatasubbaiah, Shri P.
Venkatswamy, Shri G.
Verma, Shri Balgovind
Virbhadra Siogh, Shri
Vyas, Shri Ramesh Chandra
Yadab, Shri N. P.

Yadav, Shri Chandra Jeet

MR. DEPUTY-SPEAKER ; The result*
of the Division is

Ayes : 59; Noes : 198.
The motion was negating

MR. DEPUTY-SPEAKER : Which are
the other amendments to be put separately?
I will take one by one the amendments which
hon. members want to be put to vote
separately.

*~The following Members also recorded their votes 3

AYES : Dr. Surya Prakash Puri, Shri M. H. Gowda, Shri Janshwar Misra, and Shri

Swami Brahmanandji.

NOES : Sarvashri M. Sudarsunam, R. D. Reddy, D. D, Jena, S, P. Ramamoorthy, and

Shrimati Sudha V. Reddy.
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I shall now put amendments Nos. 13 and
14 to the vote of the House.

Amendments No. 13 and 14 were
put and negatived

MR. DEPUTY-SPEAKER : I shall now
put amendment No, 154 to the vote of the
House.

Amendment No. 154 was put and

negatived.

MR. DEPUTY-SPEAKER : I shall now
put the amsndment No. 162 to the vote of
the House.

Amendment No. 162 was put and

negatived

MR. DEPUTY-SPEAKER : I shall now
put amendment No. 169 to the vote of the
House,

Amendment No. 169 was put and
negatived.

MR. DEPUTY-SPEAKER : I shall now
put amendment No. 204 to  the vote of the
House.

Amendment No. 204 was put and

negatived.

MR. DEPUTY-SPEAKER : Ishall now
put amendment No. 318 to the vote of the
House.

Amendment No. 318 was put and

negatived.

MR. DEPUTY-SPEAKER : I shail now
put amendment No. 381 to the vote of the
House.

Amendment No. 381 was put and

Negatived

MR. DEPUTY-SPEAKER : 1 shall now
put amendments Nos. 106 and 107 to the
vote of the House.

Amendments Nos. 106 & 107 were

put and negatived.

MR. DEPUTY-SPEAKER : Excepting
the government amendments, I shall now put
all the rest to vote.

Amendments Nos. 14, 44, 46, 47, 62,
63, 175, 197, 198, 205, 281, 317, 335 to
337, 371, 380 and 382 were put
and negatived.

MR. DEPUTY-SPEAKER : The ques-
tion is §

undertakings) Bill

Page 2, line 13,—for ‘‘the”, subistitute
“a”, (119).

The motion was adopted.

MR. DEPUTY-SPEAKER : The ques-
tion is :

.That clause 2, as amended, stand part
of the Bill”.

The motion was adopted

Clause 2, as amended was added to
the Bill.

MR. DEPUTY-SPEAKER : There is an
amendment for a new clause —2A—by Shri
Yashpal Singh. He is absent.

Clause 3 (Establishment of corresponding
new banks and buisness there of)

MR. DEPUTY-SPEAKER : If T per-
mit overlapping, there will be no end to it.
Wording and substance may not be taken
separately, If an amendment is different from
another but the substance is the same and
we devote time in speeches to both, we lose
alot of time. So far as observations are
concerned, 1 will just allow a minute and
half to each member. Otherwise, itis im-
possible, If we are not able to cover the
whole thing within time, I will have to gui-
llotine the rest of the clauses.

The following are the amendments that
are being moved to clause 3 : 64, 92, 108,
156, 157, 176, 177, 209, 219, 282, 303, 319
and 330.

SHRI ABDUL GHANI DAR : 1 beg
to move @

Page 2, lines 34 to 36,

Omit *‘‘and shall have power to ac-
quire and hold property, whether
movable or immovable, for the pur-
poses of its business and to dispose
of the same” (64).

SHRI HUMAYUN KABIR (Basirhat) 3
I beg to move.

Page 2,—
after lines 27, insert—

“Provded that within sixty days after
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the capifal has so vested, the central
Government shall retain thirty per
cent. of the shares and offer the re-
maining seventy per cent. to the public
at par in the following manner 3

(a) Shareholders and employees of

the existing bank shall have first
preference in the allotment of
such shares :
Provided that no individual
whether a p:rson or a body cor-
porate shall be allotted or per-
mitted to hold jointly or seve-
rally more than ten per cent. of
such shares,

(b) In case the shares of the corres-

s ponding new bank are allotted
10 a shareholder of the existing
bank, such shareholder shall not
be entitled to any compensation
for the number of shares allotted
to him.” (92)

SHRI S. M. BANERIJEE: 1 beg to

move :

Page 2,—
omit linee 28 to 30 (156)
Page 2,—
after line 42, insert,—
«(7) The new banks togethersh all be
a body corporate with perpetual suc-

cession and a common seal and shall
sue and be sued in its name.”(157).

SHRI MADHU LIMAYA :1 beg to

move

Page 2,—
After line 36, insert—

«Provided that no advances either
secured or unsecured shall be granted
to political organisations and indivi-
duals far political purposes. (Illustra-
tion : Giving of an advance to AICC
shall come within this provision).”
(176)

Page 2,—
after line 42, insert—

*(7) The Central Government may
take over any other bank whose name

does not appear in the First Schedul®
now at any time by issuing a notifica-
tion in the Gazette.””. (177)

SHRI S. S. KOTHARI (Mandsaur) : I

beg to move.

Page 2,—
after line 20, insert -

“Provided that the Central Govern-
ment shall not effect amalgamation or
absorption any of new banks without
the express sanction of Parliament ;
and at no time shall there be less than
five State-owned new banks, reconsti~
tuted as necessary, functioning in the
country.” (209)

SHRI LOBO PRABHU (Udipi) : I beg

to move.

Page 2, line 26,—
for “entire capital” substitute—

“fifty-one per cent. of the Capital”
(219)

SHRI N, K SOMANI : I beg to move.
Page 2,—

for lines 26 and 27, substitute—

““(3) The capital of each correspond-
fng new bank upto 51 per cent, Shall
stand vested in and allotted to the
Central Government.” (303)

SHRI NAMBIAR : 1 beg to move.
Page 2, line 36,—
add at the end—

“and to amalgamate with other banks
when found necessary.” (319)

SHRI BENI SHANKER SHARMA : I

beg to move.

Page 2,—
for clause 3, substitute—

*(3) On the commencement of this
Act, or as soon as the arrangements
are complete all the banks as speci-
fied fn the First Schedule shall be
amalgamated with the Slate Bank of
India.” (330)



285  Banking Cos. (Acquistion and SRAVANA 18, 1891 (SAKA) transfer of 286

SHRI CHINTA MANI PANIGRAHI
(Bhubaneswar) : I beg to move.

Page 2, line 34. —
after “Act” insert—

“‘subject to the directtons of the Cen-
tral Government regarding credit
control and investment regulations
according to plan priorities.”” (108)

SHRI N. DANDEKER (Jamnagar) : I
beg to move.

Page 2,—
after line 36, insert—

““(5A) All deposits in the correspond-
ing new banks shall be guaranteed as
regards their repayment in full by
the Central Goverument.” (282)

MR. DEPUTY-SPEAKER : Just listen.
We are on clause 3. If one point is made
here and the points on an amendment are
repeated, I will not permit the Member to
make his submissions. For one group, I
will allow one Member. If the amend-
ment is different, then a second person
will be permitted to speak. That is the
procedure that I am going to follow.
Otherwise, there is no end to it. Shri
Humayun Kabir.

SHRI HUMAYUN KABIR: Mr.
Deputy-Speaker, Sir I had asked for time
to speak during the general discussion,
and you were aware of it, but in spite of
your intentions you were not able to give
me time. I have nevertheless to make one
or two remarks about the hsatily drafted
nature of the Bill. On the 19th, the
Ordinance was issued and on the 23rd
July, this Bill was brought up. Within
these four days, the Government came
with 12 amendments, some of them of a
fairly major nature. Between the 23rd
and today, as my hon. friend Shri Menon
himsclf admitted, due to the excellent
suggestions of my young friend, Shri Sethi,
who is a very hardworking young man,
many more amendmens have been brought.
in. Actually, the new amendments brought
by the Governments are perhaps longer
and more claborate and more detailed
than even the provisions in the original
Bill. All this suggests that this is a

undertukings) Bill

Bill which should have been sent to the
Select Committee. 1 think we are not
doing justice to this House and we are not
doing justice to the fmportance of the Bill.
We are not doing justice even to the
Government since the Government will
throw itself open to accusations of gerry-
mandering by bringing this Bill in a hastly
manner.

16.41 hrs.

[SHRI P. K,
Chair].

VASUDEVAN in the

However, I propose now to confine
my remarks to the amendment which I
have moved. It has been established as
a recult of the voting that there is over-
whelming support for result of the voting
that there is overwhelming support for
nationalisation of banks. But there are
very great differences about what nationa-

lisation means. I think the House is
aware that very often what passes as
nationalisation is merely the substitution

by one set of irresponsible persons. The
najor criticism against private ownership
of banks and similar instruments of pro-
duction has been that they can can wield
the resources of the community according
to their own wishes.

What is happening by this Bill ? In
the place of certain private individuals,

we are appointing certain officials. We
-are not having nationalisation. We are
having what may be called the State

capitalism or what may be called a glori-
fication of the bureaucracy, I have nothing
against our bureaucracy. I know some of
our officers are among the ablest in the
world, and I have also the greatest respect
for the integrity of many of them and I
have heard them very highly praised.
Nevertheless, it has to be admitted that
the whole executive approach, the bureau-
cratic approach is something which f{s
entirely different from the approach which
you need fn trade and industry, which
you need in banking and similar financial
and monetary transactions.

What we are doing now is to transfer
the control of the assets of the nation
from the hands of a number of private
individuals to one single central source.
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The concentration of political power in
the hands or any single individual or
group is dangerous enough, but when you
have a concentration of economic power
in addition to the concentration of political
power, you create a situation where the
fact of the ordinary man is in jeopardly.
This is what we are facing today.

I am for social control ; I am for
nationalisation ; but nationalisation in the
real sense. That is why I have suggested
in this amendment a new conception of
nationalisation. We want that the policy
should be controlled by the Government
which is after all the spokesman of the
country so long as it enjoys the confidence
of the people. I was astonished at one
stray remark of my hon. friend Shri
Govinda Menon in his reply to the debate
on clause 2. He said, that this is a
Government Bill and therefore we must all
accept what ever the Government decides.
Well, a Bill may be introduced by the
Government, but once the Bill is before
the House, it is the property of the
House. I think any Governments with any
sense would recognise that the collective
wisdom of the House as a whole should
be brought to bear upon the provisions of
the Bill. If the Government take up the
attitude that because we have said ‘X’ on
a particular date, we cannot ‘say’ on a
different date, that is an entirely wrong
approach.

This remark itself is evidence of the
way in which Government’s mind is moving.
Therefore, if we allow this concentration
of power in the hands of a coterie, in the
hands of a political group—and that is
after all what it boils down to—it will
not be proper. We have a party Govern-
ment and so long as we have a party
government—whether it is the Congress
party today or some other party—it will
always be a party government in a
parliamentary Democracy. Sir, this kind
of concentration of power in the hands of
a single group will be dangerous. That
is why I have suggested that nationalisa-
tion should be given a new conceplion.

MR. CHAIRMAN : The hon, Member
should try to conclude now.

SHRI HUMAYUN KABIR : (Basirhat)

Sir, as I said in the very beginning, this
amendment goes to the very heart of the
matter, I hope you will admit that I am
not repeating my arguments. I am making
certain points which have not been brought
out by anybody before. It is a new attitude
towards nationalisation, a new method by
which we can have the gdvantages of private
ownership as well as public control. If you
do not allow me to express my point of view
I will, of course, sit down, but I will say in
that case the farce of discussing this Bill in
this House should not be continued any
longer, all of us might depart and the
Government might with empty benches here
pass anything they like,

Sir, I submit that the amendment I have
moved goes to the very heart of the matter.
We want that the ultimate contro! should
bz in the public sector, should be in the
hands of the Government, but this can be
done according to our laws if 25 per cent
or more shares are under the direct control
of Government. If at the same time, the
remaining shares are givan to to the public
so that the public have a share and intere st
in the affairs of banking organisation, it will
make for efficiency. We have seen that
heritation wherever there is a public sector—
I do not say delays and private scctor is
always more efficient, private sector is
sometimes inefficient also. If we can have
a judicious mixture of both public and
private seztors we can have better adminis-
tration and control. That would not bz the
case if we have monopoly of any type,
whether of State or private individual.

One remark of the Prime Minister which
1 velcomed during her spzech yesterday was
when she said she is against monopoly.
She said she does nct propose that these
differcnt banks should be amalgamated and
that it would have a monolithic structure.
I would like to make it very clear I am a
socialist but I do not believe in monopoly
whether it is monopoly by the State or by
any individual, and if there is monopoly by
the State...- -1 know my friend Shri Dange
is laughing because he is still thinking in
terms  of theories which were probably
prevalent and curent fifty years ago (Inter-
ruptions).

MR. CHAIRMAN Order, order.
is no time for Interrupions,

There
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SHRI HUMAYUN KABIR: I was
3aying that my amendment provides the
advantages of both if subj:ct to the condi-
tion that nobody except the Government
can hold more them ten percent of the
shares, a majority of the sharcs are held by
private individuals, it will make for effici-
ency and better administration. Such share-
holders will certainly want adequate returns
from the bank operators, They will also
bave a certain reproducrion on the board of
directors. If the boards of directors are
so constituted that the share distribution is
also reflected in the composition of the
directors we shall have greater efficiency.

What happens today is that a few
private individuals invest 1} per cent or 2
or 3 per cent and they have the control over
the entire asets of the bank. There is only
one check. If they mismanage, if they have
a loss they also suffer that loss. If you
have bureaucratisation, you have the evils
of capitalism without any of the advantages
of socialtsation. Under bureaucracy, whether
a concern is well maraged or ill managed,
whether there are profits or losses, in either
case the bureaucrats will go on drawing
their salaries. They have no stake in the
matter, If, on the otherhand, we adopt the
scheme 1 have suggested, in which a major
part of the shares really belongs to the
community and the community therefore has
a voice in the administration of the affairs
but the general control, the overall control
and direction of policy is in the hands of
the Government, we get all the benefits of
nationalisation, all the advantages of social
control and at the same time we avoid the
pitfalls of the mistake which follows from
the over-concentration of power in the hands
of a few. With these words, I commed my
amendment for the acceptance of the House.

SHRI CHINTAMANI PANIGRAHI :
(Bhubaneswar) Mr Chairman, the nationa-
lisation of banks is a welcome measure. It
is in keeping with the prevailing mood of
the nation which in for rapid economic
changes in the socicty. Therefore, the
realitics of life and pragmatism demand this
measure and it is better that those who are
opposing it should try to adjust themselves
to it.

Here I want to say that nationalisation
by itself is not an end. It is only a means

Undertakings) Bill

to an end. The major banks have been
nationalised to give a new direction so our
national poliey and objective. Clause 3 of
the Bill says that the business of the new
natienalised banking companies will continue
as at present, under section 6 (1) of the
Banking Companies Regulation Act, 1949,
I think it necds to be changed. After the
nationalisation of banks, we have to nationa-
lised the distribution of resources between
the borrowers, between the big medium and
small producers. There should be selective

investment. There Las bcen so much of
changes after we passed the Banking
Companies Regulation Act in 1949, There-

fore, if we allow the banks to continue
business in the same old way then there is
no improvement in the situation after
nationalisation.

As the Prime Minister has stated govern-
ment want to pursuec a new and vigorous
phase of economic development in this
country, Therefor, government should try
to see that speculative investment which
banks pursued when they were private
commercial bauks are not allowed to be
continued when the banks are nationaliced.
This needs immediate attention. Therefore,
1 have suggested the addition of the words
‘subject to the requirements of the policy
objoctives™.

Here I would like 1o draw the attention
of the House to the report of the Licening
Inquiry Committece hecaded by Shri Dutt
Even thouge we have nationalised the State
Bank of India and Life Insurance Corpo-
ration, due to luck of any clear priorities,
and as the objectives were not clearly
laid down by the Planning Commission and
the Ministry of Finance, we have come to a
sitution where 87 per cent of the investment
of the State Bank of India has gone to 20
big monopoly houses and 97 per cent of the
LIC investment has gone to such big business
houses, even though that was not the intention
of the government or the aim of the govern-
ment,  In view of the changed conditions
which the Law Minister announccd in the
House, government must have unrestricted
power to give directions to the nationalised
banks in puresuance of the declared cbjective
of the government,

After the nationalisaticn of barks-a
new problem has arisen to which 1 wolud
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like to draw the attention of the House,
Nationalisation meant the greatest good to
the greatest number. In this hon. House so
long hon. Members belonged only to two
sexcs ; they were either men or women. After
nationalisation a change of sex has come in,
which cannot be ignored. Now there are
certain  members who are feeling thank
they are becoming eunuchs. The political
parties have to adjust themselves to these
eunuchs after nationalisation.

SHRI LOBO PRABHU (Udipi) : Sir, I
would like to b:gin by equating myself to
Cassandra. rather the true prophztess, who
was referred to by the Prime Minister. I had
the good fourtune or bad fortune of point-
ing out the constitutional defects of the Gold
Control Order and everyone of my points
have been accepted by the Suprem: Court.

I would like to say here that w2, as an
Opposition party who respect the dignity of
this House, should not pass a Bill which
would be struck down mercilessly by the
Supreme Court and you, who are so attach-
ed to this Bill which is before you, should
not pass such a Bill.

1 have all respect for the Minister of
Law and I would like him to refar to a
single point, that this Bill must have a public
purpose. Unless it has a public purpose,
article 31 is not effective and you cannot
acquire transfer in property. What is the
public purpose served by this Bill ?

We have an example of the State Bank
which commands 33 per cent of the banking
structure. Having commanded that struc-
ture. one must see how take loans from the
bank. The figures are there. Against 33
per cent which is its financial strength, its
deposits and up only to 21°3 per cent, In
respsct of it advances or credit, it is only
21 per cent. It has not attracted private
deposits to any extent. A good part of its
deposits are Government deposits and the
public deposits are largely in the scheduled
banks. I do not want to b: facetious but a
time will comz when it will b> as difficult
to make a deposit in the bank as to pay a
challan in to the Treasury. That is the posi-
tion about deposits.

- Deposits come because there fs security.
Where is the security for Government
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loans ?  You have co-operatives where the
overdues add up to 37 per cent. You have
the Government loans or taccavi which adds
up in some States even to 70 per cent which
is not rapid. If anybody is going to put
his money in a bank, advances from it will
be similar proportions as of overdues and
bad debts., This is the position we are
facing. If it is 21 per cent now, as soon as
you add this 55 per cent more of the 15
nationalised banks you will probably rind
that deposits shrink to nothing.

The Prime Minister was concerned about
it. All of us are concerned about it, be-
cause if deposits do not go into the bank,
they will go into other undesirable forms of
investmant. They will go into usury, fin-
nancial institutions or undesirable consump-
tion expenditure. If you are, therefore,
thinking of a public purpose being served,
it is not being served when you reduce other
banks to the level of the State Bank.

In respect of advances for social pur-
poses, namzly, for agriculture, small-scale
industries, employment, exports, I asked a
question in this House and I received the
reply that the State Bank has the lowest pro-
portion in all these advances. Instead of
taking advantage of these private banks
which had a high ptoportion, we are now
going to condemn them to level of State
Bank which fails to give money for public
purposes. I may point out that in my own
home town out of 61 tile factories, which are
eligible for loans as small-scale industry at
7 per cents, only two have approached the
State Bank for these loans and the rest are
content to pay even up to 13 per
cent to private banks. This is the difference
between the State Bank and a private bank,
namely, that a private bank’s loan at 13 per
cent is better than a State Bank loan at 7}
per cent, So, public purpose is not served
by nationalisation.

What purpose then is served? My
friends are deluded : they are not seeing
what is the meaning of this Bill. The
meaning of this Bill is that Government is
going to take charge of Rs. 4,000 crores and
the power that it gives over the industry and
trade to wipe them out...(interruption)

SHRI NAMBIAR : It is the people’s
money.
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SHRI LOBO PRABHU | They are not
only not going to wipe out the Swntara
Party —the Swatantra Party may survive
because of its merit—but they are going to
wipe out all that rubbish on the other side
which d:dends on nothing.

17 hrs.

I would like to say this is political
game ; this is not going to serve the com-
man man......

MR. CHAIRMAN : The hon. Member
may try to conelude now.

SHRI LCBO PRABHU : We are fortu-
nate to have you in the Chair.

MR. CHAIRMAN : The Deputy-
Speaker has said that two or three minutes
each may be given.

SHRI LOBO PRABHU : Please give me
only three minutes.

MR. CHAIRMAN : 1 have already given
you five minutes.

SHRI LOBO PRABHU : Only two or
three minutcs more.

MR. CHAIRMAN : You have not yet
come to your amendment.

SHRI LOBO PRABHU : That is why I
want two or three minutes more. I am
coming to my amendment,

Are you golng to serve the common
man by arresting to change in the economy
that was taking plaece ? Are you going to
serve the common man by paralysing credit
which is the life blood of the economy ?
You are not, You are going to introduce
conditions where unemployment will in-
creases ; you are going to fntroduce condi-
ditions where you will be faced with so
much distress that in spite of all the money,
all the power, you can get from this Bill,
you will also be wiped out. You will have
a dictatorship ; you will have a revolution.
(Interruption) 1 am now coming to my
amendment. You have a mixed economy
and in a mixed economy, both the
private sector and public sector co-exist.
As my hon. friend, Shri Humayun Kabir,
suggested 25 per per cent, I go a little fur-
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ther and I would ask the Government to
hav: 51 per cent of the capital and leave 49
per cent to private sector.  You will have
all the power that you require to control
the private sector; It will also give a sense
of confidzence to the people that you are not
becoming communist and that you are not
going their way. Thercfore, I would like to
say it is a very simpl: amendment. Please
you meet my objection of ‘‘public purp.se’
and if you cannot raeet if fully, at least, you
may accept my ammendment which reduces
the gravity of thc transgress on the
Constitution.

SHRI S. S. KOTHARI (Mandsam) :
Sir,1 should like to emphasise that the Bill
envisages that a scheme will be brought
subsequently. In my opinion, the scheme
should have formed part of the Bill ftself,
It amounts to excessive delegation of autho-
rity.  On these grounds the Supreme Court
would strike down this place of legislation,
as has already happened in the case of a
part of the Gold Control Act. I am sound-
ing a note of warning to the Government on
this point. The scheme forms such an im-
portant part of the subsequent set up, the
post nationalisation set-up, that it must be
included in the Bill itself. It is an exees-
cessive delegation of authority.

Secondly, I would submit that all these
14 Banks should be kept as individual units.
Even if there Is some amalgation, there
should be a minimum of at least five unitg
functioning besides the State Bank of India.
This is absolutely necessary so that these
units may compete amongst each other and
we do not have inefficiency as we find in
the case of a huge organisation like LIC.
Actually, the then Finance Minister and the
Deputy P:ime Minister, Shri Morarji Dzsai,
said that they were even considering that the
LIC should be split up into two or three
zonal corporations. I would submit that a
minimum of five units should be main-
tained,

Another point that I should like to em-
hasize is that the process of bureaucratisa-
tion, which will inevitably follow nationali-
sation, is going to do considerable harm to
the economy and, particulary, to the service
that is given to the depositors. What is
necessary is that the management should be
professionalised. Actual professional bankers
should bs put incharge of them and there
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should be minimum of interference by bur-
eaucrats sitting in the North Block or the
South Block of the Secretariat.  That is
very necessary.

Besides that, it is important that if any
fundamental changes are made, they should
be made with the consent of Parliament.
The Government does not have any autho-
rity to bring in a measure which would
change the entire structure in some form or
the other and do it without the consent of
the Parliament. '

There have been talks that nationalisa-
tion is going to add to the resources of the
Fourth Plan which is going to be revised.
I do not understand how resources would be
released for the fourth plan. An analysis
of the assets and liabilitities show that cash
is 8.7% of deposits ; advaces amount to
68.6%/ ; investments amount to 28.5%. Rs.
27 crores are invested in industrial securities.
Out of 2742 crores I do not see how many
can be released for the plan. They may
liquidate part of the individual investment.
The important point is if the money of these
banks is utilised for increasing the loans to
public undertakings which do not give any
return the consequence would be that there
would be no profits and the rate of interest
they pay to the depositors would be reduced
and what they charge the borrowers would
be increased., That will have a deleterious
effect on industrial development. Therefore,
L submit that there is no money except the
Rs. 27 creres which is about 19/, There
would be no release of funds for plan pur-
poses. This is what I want to emphasize.

i WEZS T IR FI gAT HAY
ST s a1 Fgw A A
A g o1 | & ar et afafeam 3
forad aff s @ §1 fF o=
# o fafreer F1 gaar § @ 9% @
AT & “u ¥ W wUIn a6
3 Yy guaa” + & 0 Fg@T § AR AN
a1 fafqees 77 FgaT & | A9 T @wA
AT g H FFT ¥ A7 AR § 1w
argd X gy SHfeE SN § SR
@ wEgdt ¥ ara =g d fF fawes

TRAT &Y T 1 g Y gwar & ag
FEX g T REE AR FEY W Wgw
Fgd g 51 wwFe a1 @rf fer § M
AMTH T oM W) Fugarg Foaw
fEmat # 3 @) ¥ g T S
FUT 1A RNE I A TT T8 )
affa M I R @ ¥ @ § sE@ W
F1E ad wmdt Y gy | oF gIw
X &, Y9 G Fgd) & 5 gw A=EAr
am=sg ¥ qEs Agr an, faw qrfesr
FAEAN, A TTFAT 30 3fFT gEd aTH
QO qART AT HIT A F AT AR §
R FRfrendl & AET € g G¥ a8y
gom & afses ezt i fF ST o dio
e o & g7 ¥ fawre foar
AT fay qio1aE I A SAF! agh W
faar man T swFT Adten g gar f
3T HUT TIAT ISAT FT FIAT AT,
a9 797 11T 7 g A= A GIATET A g
& gw MANS garar agt gy § SfET
zq fao & a8 £1§ T1g adf & | @g 7
Fgr a1 gaa & fm g gu faan S arat
g 3% &€t 4 oE A9 I TG ARy
g1 9% =T f TageargSmm oY g
# =rgar § f& asqaiTaRIT o Fnr § 39
IY q FTF AT I AT AT AV §
fasgia afaw T 1 3 &, 9% @iy Q&
agF 78 g wfegy | sa¥ TR ad
forar o1 awar & f6 wizde 4% ¥ dF
&5 & Iy % s sfosar @ av Ak
% g1 ar $1% AR & frgv amaad
¥ wiq 2}y A fazma A, @@ N
fagwa #t 2 1 zafo @9 F oF =& &
giFAT gaRY &Y a1 TE 8 |

%9 aned & Fgm & N i FEr
@1 fafreex 3@ 9T M AT | 3%

49 qide segfaedi @1 2 feam w@m ar
tw qg v % 2 fray g, g% A oe-



297 Banking Cos. (Acquisition and SRAVANA 8, 1891 (SAKA) transfer of 298

T A g sl d g g fF arag
T &g fF NANA s Y Wy E,
qiet arfafesq & fou gequre Fwar a8df
gy & G 3 Ty Y AT FT TG
§ 99 A ¥ FETE FIAT 4G 0= &,
grferg@ara &1 WAy & Y& @er
arfgd forad 3T %1 HraeT & |

z,défuw/d/—ui)&ﬂi/)
bl d sy d,;r/w L
-’rw_/way LL LG
L U s 2 U e - vz
JJL‘_}’A//)(/U'Z/J %L(
i ’r‘/‘//”u Lol U E
/L)(?:./,)Ju";t}&/‘:suwj
L"?]‘—’?///‘{;)l‘-"w//'l/
SO BLLG p P52 L0
g Lotz ey ‘/’"’nr:"f
uwo« u“éi-ﬂdf/ 205 &
/Wu-w“bw 2] Arc’r/df L
it ) J)A)fu)u’/v//
/j/)’u‘/%'u’/vt'uZ/(}/U"J'l
Je0LI 2801 w5 2oy
ua,/ sy oA
‘-V-fu’) u"d")ué-v.l wd;/,ul//
o)uvtq/ﬂ/l( zft,rbodl
G 1 el opg S
lf&&]f‘d}ég’;ﬂ/ sl
Z o -G-L S F
T GIE 2 st ‘/udbd-/;/
:vji Ty 5 w(‘,f}.) o822 (0]
o 0 ’/-. /,{Lfkf-"}"db:j(f)ll(/g;//

\

i‘

Undertakings) Bill

ot Wd,ux/ }(71.
S bl iz BN,
u/wﬂw/uw“gb..ﬂ;a/;_/;
tf‘U"/%/q—/;écfaqu
L2 Wl U Cleos
/—u/"u"i/but)u"/‘uptb 67
L/W-’;"Uliufdl%‘(w)u//
LB f i UG L - e
/"*lunw Q-l’w—ﬁ*d-w“u,u
Sk LUrPaald T L eyl
SV S KL
JVU""”‘U‘”J)@/A«/‘“—J
‘ ~Gueld
LUz Vsl b o
= V%Q-'U’/Jf/ 1 2
Ja -u"’y u‘ltobb,z.,/u)‘),f
wUd‘;'u‘?’u’/lu’fébbb)cg
Wyt S (423r /5 2 Ul
S Bl .J_:u—m ot
d"?//‘f""’ ?‘ﬁ‘f//u%f/d
/)’Lf‘-’(’u’/tg"éww\y
["/'ﬂblfuj::—u-’.a.lp(,/u

st wg foud : gynfa #dkT, &
ST GG 176 95 FT GATAT A0EAT §
o g® 3edlg § fF s Mmoo
¥ T/ @ qMET F) AW S | {q gaO-

TR
after line 36, insert—

“Provided that no advances either
secured or unsecured shall be granted
to political organisations and indi-
viduals for political purposes
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(Iustration: Giving of an advance to
AICC shall come within this pro-
vision).”’

ot Mz T ¥ ot #2715 a8
g fam & z@ At § g feam
g &, wiegegn qw § g gfa-
Y afeads 787 #3% 1+ ST 7 ofes-
a7 & araF g @ @ g, 97 ghAard
aff R, afF @ fae & 9¥w ¥ zaw
FE g I oA A i 5w faw ¥
g1 At @ fF ag fas g fag 2

‘“...in order to serve better the needs
of development of the economy in
conformity with national-policy and
objectives and for matters connected
therewith or incidental thereto.”

T qTG TN A ATaIFTH e
Qgeg § A wgr 1 & ¢

“The banking system touches the
lives of millions and has to be
inspired by a larger social purpose
and has to subserve national priorities
and objectives, such as rapid growth
in agriculture, small industries and
exports, raising of employment levels,
encouragement Of new enterpreneurs
and the development of backward
areas.”
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SHRI S. M. BANERJEE : My amend-
ment is simple ; it is to insert a sub-clause
that the new banks together shall be a
bodycorporate with perpetual succession
and a common seal and shall sue and
be sued in its name. The earlier amend-
ment was to omit lines 28 to 30. While
moving this amendment, I support the
amendment of Shri Madhu Limaye. The
hon. Law Minister wants nationalisation.
He should see that there is no corruption.
At present because they are run in the
private sector there is mismanagement.
I am thefore sure that the amendment
would be accepted. I want to ask whether
Rs. 25 lakhs had been paid to the AICC,

SHRI NAMBIAR :
is stmple. It wants to add at
the clause ‘“‘and to amalagamate with
other banks when found necessary.” They
are now taking over fourteen banks and
the whole country applauds it. Now
these fourteen banks are going to operate
simultaneously but separately. We have
the State Bank also operating in those
places. What is going to happen is that
these fifteen banks will operate in every
town and city and each bank will have
its branches. Therefore, it will look as
though 75 or 80 separate banks are
operating in a small city like Madras or
Trichy, When we proceed further, there

My ameadiment
the end of
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will be need for amalgamation. Amalga-
mation does no: m:an retrenchmant but
improveme:nt in quality, work aod service.
I do not want amalgamation here and now.

SARI GOVINDA MENON : The
Governm:nt are moving an amendment in
order to effect the obj:ctive which Mr.
Nambiar has in vizw. That is amsniment
No. 130. W: are taking pow:r to
amalgamate if necessary.

SHRINAMBIAR ¢ Thank you. One
word of caution. Whea amalgamation takes
place it should not reduce the employment
poteatial of the personnel...(Interruption).
Further, there is another point which I
wish to make. That is the question of
bureaucrats ; those persons will continue,
and their manipulations will continue,
Therefore, when the next clause is taken
up, I shall be moving another amendment
saying that those officers, controllers, or
what you call Chairman or the managing
directos, all these bureaucrats should be
removed completely. That should be
done. We want a new set up so that those
men who were misbehaving and who
ruined and did all sorts of malpractices
utilising the common man’s money which
is entrusted to them, should not be there ;
such things should not be allowed to be
repeated in the name of good administra-
tion., If the Government really repeat
such things, as they did in the case of
the LIC, the whole scheme will be
prejudiced and the whole thing will become
futile, and then it will be said, *See, the
nationolised banks have gone to dogs.”

Learn the lesson from the LIC, and learn
the lesson from the public undertakings, and
learn the lesson precisely and strongly, so
that the old bureaucrats will not be
allowed to control the banking institutions.
Give them good pznsion, provident fund
good facilities, and then ask them to quit,
and quit for the country’s good.

MR. CHAIRMAN : I am afraid Mr.
Somani’s amendment is the same as that of
Mr. Lobo Prabhu. He might have different
things to say but the amendment is just the
same, Mr. Patcdia.
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SHRI D. N, PATODIA (Julore) : My
amendment No. 282 seceks to introduce a
new sub-clause to clause 3. It reads:

“All depositors in the corresponding
new banks shall be guaranteed as
regards their repayment in full by
the Central Government.”

We have heard various Government
spokesmen saying that nothing should be
said either in the House or outside the
House which may shake the confidence of
the depositors. But nevertheless, whatever
that has been said by the Government
spokesmen, the manner in which it has
been brought about has clearly shaken the
confidence of thedepositors. There is no
doubt about it.

Government has justified it by saying
that if banks are once nationalised, the
depositors are safe as long as the Govern-
ment is there, as long as the Government
is solvent. If that be the ground, if that
be the justification of the Government,
and if they stand by that, here is an
occasion, here will be a test of their bona
fides to find out if they are prepared to
accept this amendment which is a very
simple one, saying that Government will
guarantee repayment of loans up to 100
per cent.

There are two positive aspects to it.
If there is any scare—it is there—and if
they accept this amendment with regard
to the existing depositors, the depositors
will have the fullest possible confidence
and they will not have any hesitation and
there will be no withdrawal and no run.
Apart from that, the second and the more
important point is that if they accept
this amendment, they would be in a
position to attract more deposit in future,
Therefore, I belicve that the Government
will be good enough to accept the amend-
ment, because to refuse it will be dangerous.
Having moved this amendment, they should
appreciate that any refusal will mean that
they are not prepared to ensure full
repayment to the depositors.

Before I conclude, let me say a few

Bi

words with regard to amendment No. 176
which has been moved by my friend Shri
Madhu Limaye. This is an amendment
over which I feel that no section of the
House will have a different opinion. This
s an amendment which will place politics
into a healthy atmosphere and will set
‘ap example for us to have a cleaner
politics.  Therefore, I  wholeheartedly
support amendment No. 176,

My third small point is with regard
to amendment 92 of Shri Humayun Kabir.
Here is ap example that if we at least
decide to nationalise any particular sector
we can still co-exist, the control will be
of the Government but still the public
and the private citizens at large will be
able to participate to the extent of nearly
70 per cent. It is an example where
I believe Government should have no
hesitation in accepting the amendment
because they are not affected in any way.
I wholeheartedly support this amendment
moved by Shri Humayun Kabir.

ot 37 &7 gwafy weEw, AU
gaeT Farg 3 H g9 g A E

“after line 42, add—

“(7) The Central Government n;a;
take over any other bank whose name
does not appear in the first schedule,
at any time by issuing a notification

in the Gazette.”’
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SHRI N. K. SOMAN{: Sir, I am
speaking on my am:ndm:nt No 303 with
a very brief background. B:fore the hon.
House rushes to pass this Bill of gross and
ruthless expropriation of public property,
I would like to bring to the notice of the
House that when about hundred employces
of the Indian Airlines and Air India Cor-
porations saw the P:ime Minister she is
supposed to have told them that there is
no future for democracy in this country as
long as banks, industries and newspap:rs
are not nationalised in our own manner and
method. I would like to bring this danger
to the notice of this House. I would like
to quote only two lines which have
appeared in the editorial of a paper. Mr.
Frank Moraes says in the Indian Express
today.

“It does not call for high courage to
raid other people’s tills. According
to our new monopolists, why bother
to create wealth when you can seize

$9

.

If the objective of the Government of
India is to provide a new direction to the
banks, to what they call economic impro-
vement, and if they are not satisfied with
the working of the banks they can very well
do it if they accept Shri Kabir’s very
sensible suggestion. If they are still hesitant
to do that on any legal ground then they
should be satisfied with just about 51 per
cent of the share capital of each bank,
because not only are we a mixed economy
so far as I am concerned it is the repeated
assurance given by the Planning Commission
and the Governm:nt of India, and to leave
a minority in the shape of 49 per cent
shareholdzrs which you can distribute in
any equitable manner as you like by recons-
tucting the share holding. It will be imm:n-
sely preferable and in the interest of sound
banking. I would therefore like to appeal
that this am:ndment should be accepted.

=t AT Al . Ty 7R
& oq7 gAad do 330 F wraeq § QY
eI FAT FTEAT & | gH T} &1 oY 37
fagrai ¥ S guds Efqa v @ 2w
&1 foq @I FeAT g1 qgaT fra,
agaa e, 3 g fagra g ) afed
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fom 3n & ag §5i &1 uEswr e
mar §, sEd gA AN F 1 gNH FW A
gaig W § 979 fF 3@ ushigsor &
St fgg aven war §, g §g Hal § QU
N ¥ o @l Hagraan g e
faax «t d77 § 397 w57 FIT A
@ A0 | F A gwwar {6 99 g\
91 F TRAFTT FW § a7 fE T
iR F41 £1 AST AST @A & 7T ATI-
@Far § I g g 5 e §F S
TES § & UF Uhg 4% &, 9@ F Y
g9 d41 ®) qWeTHE FT fgar g | w6
fF 19 @Y fF ot faqy WY &% &,
% A% «AgkET, 9% 9F foear, IS
% aifs g oF N F-0F g § &%
FEA S | wEhd A UF UF AIgeT §
T3 W@ T A FIE g1 g
q1q 19 I9A aF1 ¥ foy, & s §
e o st atfrsrd F190 FT @ § ¥ awi
gl WA, S9F @ A fgwry ®@
sad, faaer fasar #fs7 @ i)
HfFA I37 qF AT 9 F1 gAS &
Ig3 foq Sfaa afawd ak St a.fas
aray & fadww i arasy § fag
gaq 451 & foq smaF wig waral § 99
& ¥ gt A faw @53 | gaEfeQ A
gMgT & fF g7 ga 991 F1 dJoT AIT
ufeqcs 4 Frgq dx @1 Qe d
FqaTHz FT fTar g A1 fe w2 d%
qrE@d T| &, fag &1 qraEr 5000 ¥
SARI Y, AT T A F A wrd g &
fra@t ®, G G FIEA ST ;T
A TG qF |

SHRI GOVINDA MENON ; Three
hon. members, Shri Humayun Kabir, Shri
Lobo Prabhu and Shri N. K. Somani have
suggested that afier the banks have been
taken over the shares should be given to the

members of the public. Shri Lobo Prabhu
and Shri Somani have suggested 51 per cent
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[Shri Govinda Menon]

and Shri Kabir some other percentage.
These arc things which can be considered
later. There is nothing preventing the
Government from doing that. After havix.ig
got possession of these banks schemes' will
be framed, regulations and rules will be
framed and they will be placed before the
House.

SHRI S.S. KOTHARI:Is it not
excessive delegation of authority 7 Will the
Law Minister consider that ?

SHRI GOVINDA MENON : We wil!
consider that. 1 ~am thankful to Shri
Kotharl who thought that I did not kn"low
anything about banking. Now he thinks
I know at least some law.

SHRI PILOO MODY (Godhra) :
Everyone has some weak moments.

SHRI GOVINDA MENON : These are
things which can be considered later, be-
cause a person possessed of proparty can
transfer it. We have not thought about
these details.

One hon. Member spoke about arna'lga-
mation. An amendment has' been given
notice of by Shri P. C. Sethl,. amendment
No. 130, ander which power will be taken
for amalgamation etc. But I do not accel?t
the suggestion that this should be a big
monolity amalgamated with the State Bank
of India.

The amendment of Shri. Limayf was
that loans should not be given vynhout
proper security and all that. You will see
that sub-clause (5) of clause 3 states that
the corresponding new banks shall carry on

banking.

SHRI N. DANDEKER : His point is
that no advance, secured or unsecured, shall

be given to political parties or politicians.

SHRI GOVINDA MENON.: I do not
think there is any qualification like ‘‘poli-
tical”. His point was that no clean
advance shall be made.

SHRI N. DANDEKER : No advance
of any kind.

: id

RI GOVINDA MENON : He sa
thatSl:o clean advance should be given.
Panks will give advance if there is proper

credit for the person who seeks the advance.
That is the entire schem: of banking in our
country and if this is to bz am:nded then
we have to amznd the Banking Companies
Act. So, I oppose all the amendments.

~ SHRI D. N. PATODIA : What about
my amendment about guaranteed depositors’
money ?

SHRI GOVINDA MENON: The
Deposit Insurance Act will apply to thiS
also. Then, I do not accept the suggestion
of the hon. Member that there is any suspi-
cian in the minds of the public and the
depositors with respect to the security of
their deposits. There are already 10 or 12
banks in the public sector and it is a very
mischievous suggestion, according to me, to
make that there would be any lack of faith
on the part of the public.

I request them to withdraw the amend-
ments.........(Interruption).

SHRI D. N. PATODIA : You are en-
couraging withdrawals,

st uy foad : w1 HA AgEE AW
FNET RN AT AG R E 7

MR. CHAIRMAN : He has said that
he is not accepting your amendment.

SHRI PILOO MODY : He has mis-
represented.

MR. CHAIRMAN : That is his right,
to represent or to misrepresent.

SHRI PILOO MODY : You should
have corrected him on that and insisted that
he understood the amendment.

MR. CHAIRMAN :
corrected the Minister.

Shri Dandeker

SHRI PILOO MODY : No advances.

ot wy fomd : gwafy aga, w40
e A egarax ¢ fF sa &
€ ¥ g9 A g aFdY | Ig A -
#z 71 oft OF ¥ A g

SHR1 GOVINDA MENON :
yours is all open |

And
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st 7 fomd 5o adew framr A
3T IFA | 38 6 Y fFa1g 998 7 FY,
ag AR AT A1 Ax q@ A 9F | IO
TAIFAT FT a1 G 2

SHRI GOVINDA MENON : That
amendment will not fit into the scheme of
this clause. Any how, I am not accepling
it. Mr. chairman : It is for the Minister to
either accept it or reject it. It is his right,

SHRI PILOO MODY : After he has
understood it he can rejeet it. It is a very
important amendment. Let the whole coun-
try know what he is rejecting.

MR. CHAIRMAN : Whether he under-
stood it or did not understand it, is there
any amedment which I should put to the
vote of the House separately ?

SHRI D.N. PATODIA : Yes, No. 282.

SHRI MADHU LIMAYE : No. 176
also.

SHRI S. K. TAPURIAH: No. 176 also.
Let the country know what they are rejec-
ting.

SHRI HUMAYUN KABIR: The
Minister has himself said...(/nterruption)

MR. CHAIRMAN : There is no scope
for any further discussion. Do you want
your amendment to be put to the vote of
the House ?

SHRI HUMAYUN KABIR : I am not
pressing it since the Minister says that they
have not given thought to it and that it will
be considered later.

SHRI GOVINDA MENON : We will
consider ft.

MR. CHAIRMAN : Now, I put d
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cured or unsecured shall be granted to
political organisations and individuals
for political purposes. (Illustration :
Giving of an advance to AICC shall
come within this provision.” (176).

The Lok Sabha divided :

Division No. 9]
AYES

Abraham, Shri K. M.
Amat, Shri D.

Amin, Shri R. K.

Banerjee, Shri S. M.

Basu, Shri Jyotirmoy
Bhagaban Das, Shri

Bharati, Shri Maharaj Singh
Brij Bhushan Lal, Shri
Chakrapani, Shri C. K.
Chandra Shekhar Singh, Shri
Dandeker, Shri N.

Dange, Shri S. A.

Dar, Shri Abdul Ghani
Deb, Shri D. N.

Dwivedy, Shri Surendranath
Esthose, Shri P. P.
Fernandes, Shri George
Gopalan, Shri P.

Gowd, Shri Gadilingana
Guha, Shri Samar

Jena, Shri D.D.

Jha, Shri Bhogendra

Joshi, Shri S. M.

Kachwai, Shri, Hukame Chand
Kalita, Shri Dhireswar
Kapoor, Shri Lakhan Lal
Kisku, Shri A. K.

Kathari, Shri S. S.
Kripalani, Shri J. B.
Kundu, Shri S.

Kushwah, Shri Yashwant Singh
Limaye, Shri Madhu
Madhukar, Shri K. M.
Majhi, Shri Mahendra
Mangalathumadam, Shri

[17. 42 brs.

ment No. 176 moved by Shri Madhu Limaye
to the vote of the House.

The question is :
‘Page 2,—
after line 36, insert—

«Provided that no advances either se-

Meghachandra, Shri M.
Mody, Shri Pilop.
Mohamed Imam, Shri J.
Molahu Prasad, Shri
Naik, Shri R. V.
Nambiar, Shri

Nihal Singh, Shri

Onkar Singh, Shri
Parmar, Shri D. R.
Paswan, Shri Kedar



Patil, Shri N. R.

Patodia, Shri D. N.

Puri, Dr Suraya Prakash
Ramamurti, Shri P.

Saboo, Shri Shri Gopal
Sambhali, Shri Ishaq

Satya Narain Singh, Shri
Sharma, Shri Beni Shanker
Sharma, Shri Yogendra
Shastri, Shri Raghuvir Singh
Shastri, Shri Sheopujan
Saivappa, Shri N
Tapuriah, Shri S K

Tyagi, Shri Om Prakash
Viswambharan, Shri P.
Viswanatham, Shri Tenneti

NOES

Achal Singh, Shri

Agadi, Shri S. A.
Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad
Ahmed, Shri F. A,
Arumugam, Shri R. S.
Azad, Shri Bhagwat Jha
Barua, Shri Bedabrata
Barua, Shri R. °

Bhagat, Shri B R.
Bhagavati, Shri
Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Bhargava, Shri B, N.
Bhattacharyya, Shri C. K.
Birla, Shri R. K.

Bohra, Shri Onkarlal
Buta Singh, Shri

Chanda, Shrimati Jyotsna
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R.
Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Choudhury, Shri J. K.
Dalbir Singh, Shri

Das, Shri N. T.
Dasappa, Shri Tulsidas
Dhillon, Shri G. S.
Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Dwivedi, Shri Nageshwar
Ering, Shri D.

Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Ganga Devi, Shrimati
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Gautam, Shri C. D.
Ghosh, Shri Bimalkantri
Ghosh, Shri P. K.
Ghosh, Shri Parimal
Govind Das, Dr.,

Gupta, Shri Lakhan Lal
Hajarnawis, Shii

Hari Krishna, Shri
Hazarika, Shri J, N.
Hem Raj, Shri

Igbal Singh, Shri

Jadhav, Shri Tulsidas
Jadhav, Shri V. N.
Jagjiwan Ram, Shri
Jamir, Shri S.C,
Kahandole, Shri Z, M.
Kamble, Shri

Kamala Kumari, Kumari
Karan Singh, Dr.
Katham, Shri B. N.
Kavade, Shri B. R.
Kedaria, Shri C, M.’
Kesri, Shri Sitaram

Khan, Shri M. A,

Kinder Lal, Shri
Kripalani, Shrimati Sucheta
Krishna, Shri M. R,
Krishnan, Shri G. Y.
Krishnappa, Shri M. V,
Kureel, Shri B. N,
Lakshmikanthamma, Shrimati
Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Mahajan, Shri Vikram Chand
Mahida, Shri Narendra Singh
Mabhishi, Dr. Sarojini
Mandal, Dr. P.

Marandi, Shri

Master, Shri Bhola Nath
Masuriya Din, Shri
Mehta, Shri Asoka
Mehta, Shri P, M.
Melkote, Dr.

Menon, Shri Govinda
Minimata, Shrimati Agam Dass Guru
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Mohsin, Shri

Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Mukne, Shri Yeshwantrao
Murti, Shri M. S.
Naghnoor, Shri M. N.
Naidu, Shri Chengalraya
Oraon, Shri Kartik
Pahadia, Shri Jagannath
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Palchowdhury, Shrimati Ila
Pandey, Shri K. N.
Panigrahi. Shri Chintamani
Pant, Shri K. C,
Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri
Patel, Shri Manubhai
Patil, Shri Deorao
Patil, S D.
Patil, Shri S K.
Poonacha, Shri C. M.
Pradhani, Shri K.
Pramanik, Shri J. N.
Qureshi, Shri Mohd. Shaffi
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajasekharan, Shri
Ram, Shri T.
Ram Dhan, Shri
Ram Dhani Das, Shri

+ Ram Sewak, Shri Chowdhary
Ram Swarup, Shri
Ramshekhar Prasad Singh, Shri
Randhir Singh, Shri
Rao, Shri Jaganath
Rao, Shri K, Narayana
Rao, Shri Muthyal
Rao, Shri J. Ramapathi
Raut, Shri Bhola
Reddi, Shri G. S.
Reddy, Shri Ganga
Reddy, Shrimati Sudha V.
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri
Saha, Dr. S. K.
Saigal, Shri A. S.
Saleem, Shri M. Yunus
Sambasivam, Shri
Sankata Prasad, Dr.
Sayeed, Shri P.M.
Sayyad Ali, Shri
Sen, Shri Dwaipayan
Sethi, Shri P. C.
Sethuraman, Shri N.
Shah, Shri Shantilal
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri Madhoram
Sharma, Shri Naval Kishore

Shastri, Shri Ramavatar
Shastri, Shri Ramanand
Sheo Narain, Shri

Sher Singh, Shri

Sheth, Shri T.M.

Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shukla, Shri S.N.

Shukla, Shri Vidya Charan
Sinha, Shri Mudrika
Snatak, Shri Nar Deo
Sonavane, Shri

Supakar, Shri Sradhakar
Sursingh Shri

Swaran Singh, Shri

Tiwary, Shri K. N,

Uikey, Shri M. G.

Ulaka, Shri Ramachandra
Veerappa, Shri Ramachandra
Venkatasubbaiah, Shri P,
Venkatswamy, Shri G.
Verma, Shri Balgovind
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Yadab, Shri N. P.

Yadav, Shri Chandra Ject

MR. CHAIRMAN : The result* of
the division is 1

AYES : 61 ; NOES : 173,
The motion was negatived.

SOME HON. MEMBERS : Shame,
Shame !

MR. CHAIRMAN : Now, I put amend-
ment No. 282 moved by SHRI D.N. Patodia
to the vote of the House, The Lobbies
have already been cleared.

The question is :

Page 2, after line 36, inserr—

““(5A) All deposits in the corresponding
new banks shall be guarante:d as re-

gards their repayment in full by the
Central Government.”” (282)

The Lok Sabha Divided :

* The following Members also recorded their rootes for AYES :

Sarvashri Ranga and C.C. Desai.
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AYES
Amat, Shri D.
Amin, Shri R K.
Brij Bhushan Lal, Shri
Dandeker, Shri N.
Deb, Shri D.N.
Desai, Shri C.C.
Diviedy, Shri Surendranath
Fernandes, Shri George
Gowd, Shri Gadilingana
Jena, Shri D.P.
Joshi, Shri S.M.
Kachwal, Shri Hukam Chand
Khan, Shri Ghayoor Ali
Kothari, Shri S.S.
Kripalain, Shri J.B.
Kushwah, Shri Yashwant Singh
Limaye, Shri Madhu
Majhi, Shri Mahendra
Mody, Shri Piloo
Mohamed Imam, Shrl J.
Naik, Shri R.V.
Onkar Singh, Shri
Polodia, Shri D.M.
Ranga, Shri
Saboo, Shri Shri Gopal
Sharma, Shri B:ni Shanker
Shivappa, Shri N.
Tapuriah, Shri S K.
Tyagi, Shri Om Prakash

NOES

Achal Singh, Shri

Ahiwar, Shri Nathu Ram
Aga, Shri Ahmed

Agadi, Shri S.A.

Ahmed, Shri F.A.
Arumugam, Shri R.S.
Azad, Shri Bhagwat Jha
Banerjee, Shri S.M.

Barua, Shri Beda-brata
Barua, Shri, R.

Basu, Dr. Maitrayee
Bhagatis, Shri B.R.
Bhagavati, Shri

Bhandare, Shri R.D.
Bhanu Prakash Singh, Shri
Bhargava, Shri B.N.
Bhattacharyya, Shri C.K.
Birla, Shri R.K.

Bohra, Shri Onkarlal

Buta Singh, Shri

Chanda, Shrimati Jyotsna
Chandra Shekhar Singh, Shri
Chatterjee, Shri Krishna Kumar
Chaturvedi, Shri R,L.

[17.45 hrs.
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Chaudhary, Shrl Nitiraj Singh
Chavan, Shri D.R.
Chavan, Shri Y.B.
Choudhary, Shri Valmiki
Choudhury, Shri J.K,
Dalbir Singh, Shri

Das, Shri N.T.

Dasappa, Shri Tulsidas
Dhillon, Shri G.S.
Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Dwivedi, Shri Nageshwar
Ering, Shri D.

Gandhi, Shrimati Indira
Ganesh Shri, K.R.

Ganga Deavi, Shrimati
Gautam, Shri C.D.

Ghosh, Shri Bimalkanti
Ghosh, Shri, P.K.

Ghosh, Shri Parimal
Gopalan, Shri P.

Govind Das, Dr.

Gupta, Shri Lakhan Lal
Hajarnawis, Shri

Hari Krishna, Shri
Hazarika, Shri J.N,

Hem Raj, Shri

Iqbal Singh, Shri

Jadbav, Shri Tulshidas
Jadhav, Shri V.N.
Jagjiwan Ram, Shri

Jamir, Shri S C.
Kahandole, Shri Z.M.
Kalita, Shri Dhireswar
Kamble, Shri

Kamala Kumari, Kumari
Karan Singh, Dr.

Katham, Shri BN.
Kevade, Shri, B.R.
Kedarai, Shri C.M.

Kesri, Shri Sitaram

Khan, Shri M.A.

Kinder Lal, Shri

Kripalani, Shrimati Sucheta
Krishna, Shri M. R.
Krishnan, Shri G. Y.
Krishnappa, Shri M. V.
Kureel, Shri B. N.
Lakshmikanthamma, Shrimati
Lutfal Haque, Shri
Madhukar, Shri K. M.
Mahadeva Prasad, Dr.
Maharaja, Shri Vikram Chand
Mahida, Shri Narendra Singh
Mabishi, Dr. Sarojini-
Mandal, Shri Yamuna Prasad
Mangalathumadam, Shri
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Marandi, Shri Reddi, Shri G. S.

Master, Shri Bhola Nath Reddy, Shri Ganga
Masuriva Din, Shri Reddy, Shrimati Sudha V.
Meghachandra, Shri M. Rohtagi, Shrimati Sushila
Mehta, Shri Asoka Roy, Shri Biswanath
Mehta, Sori P. M. Roy, Shrimati Uma
Malkote, Dr. Sadhu Ram, Shri

Menon, Shri Govinda Saha, Dr. S. K.
Minimata Agam Das Guru, Shrimati Saigal, Shri A. S.

Mirza, Shri Bakar Ali Saleem, Shri M. Yunus
Mishra, Shri Bibhuti Sambasivam, Shri
Mishra, Shri G. C. Sambhali, Shri Ishaq
Mohsin, Shri Sankata Prasad, Dr.
Mrityunjay Prasad, Shri Savitri Shyam, Shrimati
Mukherjee, Shrimati Sharda Sayeed, Shri P, M.
Mukne, Shri Yeshwantrao Sayyad Ali, Shri

Murti, Shri M. S. Sen, Shri Dwaipayan
Naghnoor, Shri M.N. Sethi, Shri P. C.

Naidu, Shri Chengalraya Sethuraman, Shri N.

Oraon, Shri Kartik Shah, Shri Shantilal
Pahadia, Shri Jagannath Shambhu Nath, Shri
Palchoudhury, Shrimati Ila Shankaranand, Shri B
Pandey, Shri K. N. Sharma, Shri Madhoram
Panigrahi Shri Chintamani Sharma, Shri Naval Kishore
Pant, Shri K. C, Sharma, Shri Yogendra
Paokai Haokip, Shri Shasthi Bhusan, Shri
Parmar, Shri Bhaljibhai Shastri, Shri Ramavatar

Partap Singh, Shri Shastri, Shri Ramanand
Parthasarathy, Shri Sheo Narain, Shri

Paswan, Shri Kedar Sher Singh, Shri

Patel, Shri Manubhai Sheth, Shri T. M.

Patil, Shri Aventrao Shinde, Shri Annasahib
Patil, Shri D:orao Shiv Chandika Prasad, Shri
Patil, Shri N. R. Shukla, Shri S. N.

Patil, Shri S, D. Shukla, Shri Vidya Charan
Patil, Shri S. K. Singh, Shri D. N.
Poonacha, Shri C. M. Sinha, Shri Madrika
Pradhani, Shri K. Saatak, Shri Nar Deo
Pramanik, Shri J, N. Sonavane, Shri

Puri, Dr. Surya Prakash Supakar, Shri Sradhakar
Qureshi, Shri Mbohd. Shaffi Swaran Singh, Shri

Raghu, Ramaiah, Shri Tiwary, Shri K. N.

Raj Dco Singh, Shri Uikey, Shri M. G.
Rajasekharan, Shri Ulakka, Shri Ramachandra

Ram, Shri T.
Ram Dhan, Shri

Veerappa, Shri Ramachandra
Venkatasubbaiah, Shri P.

Ram Dhani Das, Shri Venkatswamy, Shri G.

Ram Sewak, Shri Verma, Shri Balgovind
Ram Swarup, Shri Virbhadra Singh, Shri
Ramshekhar Prasad Singh, Shri Vyas, Shri Ramesh Chandra

Randhir Singh, Shri Yabab, Shri N. P.
Rao, Shri Jagannath Yadav, Shri Chandra Jeet

Rao, Shri K. Narayana MR. CHAIRMAN : The result of the
Rao, Shri Muthyal division is :

Rao, Shri J Ramapathi
Rao, Shri Thirumala AYES: 29 ; NOS : 191,

Raut, Shri Bhola The motion was negatived.
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MR. CHAIRMAN : I shall put all
the other amendments to clause 3 to the
vote of the House.

Amendments Nos. 64, 92, 103, 156, 157,
177, 209. 219, 303, 319 and 330. were put
and negatived.

MR. CAAIRMAN : The question is :

“That clause 3 stand part of the
Bill.”

The motion was adopted.
Clause 3 was added to the Bill.

7.45 hrs.

HALF-AN-HOUR DISCUSSION
Crisis in Jute Industries

SHRI BENI SHANKER SHARMA
(Banka) : Mr. Chairman Sir, This morning
at the time of discussion the short notice
question some storm was raised over the
issue of impending crises in the jute mills.
Sir, Jute industry was one of the most
important and vital industries so far as
West Bengal was concerned and in fact the
existence, growth and development of
Calcutta have been mainly dus to the row
of sprawling jute mills with thelr smoking
chimneyes situated on both sides of the
river Hooghly. It is also important to the
country as a whole as It is the highest
foreign exchange carner accounting for 239/
of the value of the country’s export trade.

sir, it is also one of the big.gest
employers. It not only employs direct
labour to the tune of 2.33,000 and odd
persons as against 3.5 million employed
earlier but many times more people are
engaged in cultivation of raw _iut_e, its pro-
cessing, transporting and marketing. In .fz.lct
there are about four million peasent families
in West B:ngal, Bihar, Orissa Assam and
(the jute growing States) who depen.d for
their livelihood on its cultivation. It is also
the mainstay for thousands of small middle-
men, merchants, stockists, truck-ownel:s,
cart-man, coolies and people engaged in
assorting, grading and baling of the commo-
dity.  Bssides thousands of pzople are
employed in inland waterwavs, ban}cmg,
fnsurance and many other ancillary
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industries.  As such, even on a modest
calculation, more than 20 million people
would be depending on this industry for
their daily bread. It contributes about
Rs. 75 crores per year to the State and
Central exchequer by way of excise and
export dutics and other local taxes besides
being once the contributor of the biggest
incometax revenue in that region.

You know, Sir, that there has been a
dead-lock in the negotiations between the
labour and management over the increase of
wages and other amenities and the industry
is to-day threatened with a strike unprece-
dented in its annals which is to start on and
from the 4th August, 1969. This will be
disastrous both for the industry and the
labour,

Sir T will appeal to the labour leaders
through you not to precipitate this strike
in the larger interest of the industry as well
as of labour and agriculture till the Bibhutj
Mishra Committee which has been set up
by the Central Government and the Tariff
Commission have gone thoroughly into the
whole question of cost structure of the
finished goods and other matters incidental
thereto.  Sir, the demand for increase in
wages by the labour is natural and under-
standable considering the increase in the cost
of living.

I may say without any fear of contradic-
tion that the worker in Jute mills in West
Bengal is the lowest paid in the whole of
the country and his claim deserves sympa-
thetic consideration at all hands.

But there are so many demands on this
industry besides the demand of labour which
bave got to be met. There is the demand
of Government in the shape of excise and
export duties and of agriculturists in the
shape of an adeque price for their raw jute.
The support price of jute has been fixed at
Rs. 107, per quintal which cannot and
should not be disturbed in the interest of
our agricu'tural economy, Therefore, the
only thing that is capable of regulation is
the excise and export duties, Unless and
until Government comes to the rescue of
this industry and reduces the excise duty
and totally abolishes the export duty, there
is no hope of salvation for this industry,
Sir, I do not hold any brief for the ma-
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nagement when I say this, which is a hard
truth and a pure and simple mathematical
calculation. Either the industry should
be able to sell iis goods at a higher price,
which is impo sible in the face of stiff com-
petition from Pakistan and synthetics of
America or it should reduce its cost which
is possible only if central taxes are reduced.
The West B:ngal Government has been
trying its utmost to bring home to the
Finance Ministry the necessity of such a
step, that is, the futility of retaining that
in excise and export duties, at the present
level, but unfortunately the Centre has not
been able to pay any heed to their wise
counsels,

Before independence, this industry had
a world monopoly and it could dictate its
terms to the world market. But after
‘independence and the separation of East
B:ngal, the position changed. It has so
much deteriorated inasmuch as East Bengal
which was the main grower of raw jute and
supplier to the mills in Calcutta, and was
thus a comp! t and suppl t to the
manufacturing units, has become its worse
rival and competitor.

While the export of jute goods by
Pakistan in the past decade rose from 7
per cent to 30 per cent, the Indian exports
declined from 83 per cent to 60 per cent
during the same period. The effect has
been a decline in profits While the gross
profit in 1964-65 was 4.1 per cent as against
10 per cent for all other industries, its net
protit worked at 26 per cent as against
9.2 per cent of other industries.  After
1964.65, the profitability has been further
declining and now the industry is subsisting
on its old rescrves. The general reserve
which stood at Rs. 1,771 lakhs in 1964 came
down to Rs. 1,186 lakks in 1966 and has
further gone down now due to recurring
losses. But how long can an industry exist
on its reserves 7 In 1967-68, the loss to the
industry amounted to Rs. 5,07 crores which
may be double in the year 1968-69. In
fact, since January 1969, this industry has
been incurring a loss of about Rs. 3 crores
per month.

This is a very dismal state of affairs.
This is all on account of decline in our
expors trade due to the wrong, ill-conceived
and short-sighted polices of the Central
Government  which cannot sece beyond its
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nose. As a result, export of sacking came
down from 4.45 lakh tonnes in 1955 to 2.83
lakh tonnes in 1965 which further came
down to 1,83 Jakh tonnes in 1966 and which
has came to virtually a very negligible
figure in the current year, Thus the indu-
stry gradually losing its hold on sacky ex-
ports and we should not be sorry for it.
Let us try to expand the demand and creater
market for sacking in the country itself and
let us forget its export side, However the
decline in exports in sacking was set off a
little by the increase in export of jute carpet
backing to the tune of one lakh of tonnes,
thanks to the igenuity of our techanicians
and maragement, who thought of a new
product to compensate the loss arising from
the loss of the traditional market in sack-
ings. The export trade in Hessian has also
gone in favour of Pakistan and India should
not grade it ; let Pakistan enjoy it. Besides,
there is a committee on synthetic in the
Uaited States and their is fierce competi-
tion from that side too. 15—20 mills have
already closed down in Calcutta. If these
conditions continue there is apprehension
that other mills will follow suit. Therefore,
bold and imaginative step should be taken
to save this industry from collapse...(In-
terruptions.) The industry has got to pay
its existence ; it canrot be charitable if it
does not exist. The labour deserves proper
wages and the agriculturists deserved a pro-
per price for the product and the Government
also descrves some taxation from them.
Now there is not question of increasing the
price by the purchasers. There is fierce
competition in the overseas market from
Pakistan as well as from synthetics. We
have to price the commodity in such a way
that we can sell it in the world market. If
the Government abolishes the export duty,
there may be some hope. But inspite of
appeals from the industry and persistent
demand from the West Bengal Government
which understands the necds of its indus'ry,
well, the Government here has not been
rclenting and hceding to their advances.
The situation is such that even the total
abolition of export duty may not be enable
our sacking exports to revive unless some
subsidy on the lines of Pakistan is also
given. If the Government are keen about
export, they should examine the bonus vou-
cher schemec on the lines of the Pakistani
scheme. Pukistan has some advantages
over us.  They produce good quality jute
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which we are unable to produce. They
produce 3.5 bales per acre while we produce
only 2.8 bales. We have to increase the
per acre return.  Besidcs there is need for
diversification, We have to think seriously
about this problem in order to save twenty
million people from starvation. It is high
time the Government revised its policy
about the duty. 1 suggest that we have
some funds which should be made available
to the industry for expansion, development
and diversification,

18-00 hrs.

The Bibhuti Mishra Committee has been
set up. They have been asked to go into
the details of the cost structure, and the
Tariff Board has been asked to examine the
cost construction or structure. Till, then
I would request the labour unions and my
labour union leaders over here to exercise
a little restraint and save the jute industry
from collapse.

THE MINISTER OF FOREIGN TRADE
AND SUPPLY (SHRI B. R. BHAGAT) :
The hon. Member has touched upon a very
large canvas and trled to bring out the
factors plaguing this industry.As you rightly
pointed out, in this short duration, it is not
possible for me to go over the whole gamut.
But I would like to highlight one or two or
rather three aspects of the problem that are
facing this industry. There are no two opinio-
ns that this Is one of the most important
industries. apart from the point of view of
the rule it is playing in the national economy
and the export set up, but also from the
point of view of one particular area of our

country, the eastern relgion, the four
States. The Investment in the industry
is there, and over two laks of

workers are employed, who have to make a
living, and more than that, there are a vast
number of grovers. Most of them are poor,
and their fate is involved and linked with
this. If I may say so, the economy of the
entire eastern region, the four States, is
linked up with this industry. So, thisisa
very vital industry. The problem has
become more sensitive, because it is largely
an export-oriented industry. The market
has to survive on export. So, all these
factors have combined to make the positon
rather difficult.

This morning, we discussed about the
problems of labour. and I have made the
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Government point known. I would not
agree that labour can wait for months and
months, but certainly something quickly
should be done. I wi!l only plead that we
should do everything possible to settle this
question without a strike as expeditiously as
possible, -

SHRI S.M. BANERJEE (Kanpur) :
Why don’t you go to Calcutta ?

SHRI B.R. BHAGAT : If necessary,
I will go to Calcutta. But at the moment,
I am in close touch with the West Bengal
Government and we are trying to do every-
thing possible to bring about some happy
solution to this problem. But, as I said, if
necessary, I will go to Calcutta, and I am at
the disposal of the West Bengal Governmant.

As I said, let us take the most important
point : the crisis that is facing this country
is the supply of raw jute, that is, fibre.
Last year, we knew it because there was a
shortage. and there were high prices ruling
up to Rs 75 a maund for raw jute. It has
not only brought about the reduction in the
production but also consequent unemploy-
ment, and also we were priced out in the
export market. The result is that the over-all
export up to now has fallen. Export of carpet
backing is increasing but the overall export
has fallen, Therefore, the point is, the growers
must get a price which is remunerative, which
is a good enough incentive. As a result of the
fluctuations in the price from year to year—a
good crop this year and the pricc touching
the rock-bottom and the growers giving up the
cultivation of iute, and then there is a short-
age and then the prices going skyhigh—the
industry is facing this crisis both in the
year of glut and in the year of
shortage. Therefore, we must insulate
the industry from this ; the price sl:ould be
stable and should be such that the jute goods
have their place from the industrial point of
view. Of course, the ruling prices in
Pakistan are much lower, and their qulity
is good. Therefore, we have to putina
lot of research so that not only the per acre
yield improves but the quality also improves
and the growers get a remunerative price.
(Interruption). Thereforc we have taken
an important decision.

SHRI JYOTIRMOY BASU (Diamand
Harbour) : The cost of living in Pakistan is
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lower and a worker there can live with that
money,

SHRI B.R, BHAGAT : I was saying
that we have taken an important decision.
I'said in reply to a question the other day
that I am going 10 announce it. We have
taken over the trading in jute for price
support operation through the STC.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Are you taking the entire
jute trade or only the produce ?

SHRI BR. BHAGAT : Oaly raw jute.
The Agricultural Prices Commission recom-
mended a price of Rs. 107.17 per quintal
which comes to Rs. 4) per maund. The
Cabinet has accepted this price. This is
the support price. At the moment the
ruling price is high, it is about Rs. 64,
Even the December prices, when the new
crop will come in full force, according to
forward quotation is Rs. 48. We do not
expect the price to go below Rs. 40, But,
as I have said, the STC is ready with all the
machinery and they will open as many pur-
chase centres in the interior everywhere so
that tney are able to buy all the jute if the
price gocs down below Rs. 40, It will not
go below Rs. 40. About derivatives from
various centres the Jute Commissioner will
announce. The announcement now is that
the STC will come into the picture.

SHR1 SURENDRANATH DWIVEDY :
Nobody will go to the STC.

SHRI B.R. BHAGAT : Nobody should
go to the STC when the price is higher. I
want the price to be higher,

SHRI SURENDRANATH DWIVEDY
You should fix a higher price.

SHRI B.R. BHAGAT : This time also
the Agricuitural Prices Commission taking
into consideration other prices have recom-
mendad this. This is the first year of our
operation and we will certainly bear this in
mind. My personal view is that the prices
should be higher. But we have to take the
consensus, We will see that in the coming
years as our experience grows the agri-
culturists get a higher price which they

deserve.

The second decision we have taken is
this. Now there is availabilty of raw jute.
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We are removing the production control so
that there should bz greater utilisation of
capacity. Until recently the Jute Com-
missioner fixed the maximum quantity of
raw jute that a mill can purchase. There
was a sort of ratioaing of raw jute because
enough was not available. He also fixed
the maximum quantity of jute goods that
can be produced. Of course, whatcver
carpet backing was required was allowed to
be produced freely because this was an item
that we wanted to encourage but on all
others there was restriction. In view of the
present easy supply due to good crop the
production control is being withdrawn for
August.  There will be no  maximum
quantity for purchase of raw jute and no
control over the production. The mills will
now be free to purchase as much as they
require and produce as much as they can,
This will help the situation and that is why
T am saying that if the strike takes place at
this moment it will aftect the industry.

This is the turning point. We had a
a very bad year. W¢ are losing the market.
The result is that the prices of our products
are high. It is not only comp:tition from
Pakistan. [Even in carpet backing they are
putting up more looms and they are trying
to catch up with us. Of course, we are
priced out in sacking and even in hessian.
It is very difficult for usto maintain our
position.

More important than this, in the markets
where we had monopoly so far there is com-
petition from synthetics. There the prices
are cut down. The result is, there is a threat
that whatever position we occupy in carpet
backing will also bz taken away. We have
an easy supply now. We can increase our
production and capture the market. If at
this crucial moment the strike takes place—
I hope it is not a prolonged one—God for
bid--what will happen is that the mills will
not buy anything. There will be crash in the
raw jute price and there will be loss of pro-
duction and loss of forcign exchange. That
is the reason why we waat to find a solution
to this problem minus the strike. That is
our determination.

SHRI JYOTIRMOY BASU: You should
ask the owners to part with a share of the
loot.

SHRI B. R. BHAGAT : That is on¢
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side. The other side is the industry.
have tricd to modernise the industry. The
hon. Member referred to diversification.
Diversification does take place like less raw
jute content and more printed material and
so on. We have tried to take a lead in
carpet backing. Similary, we must evolve
new products. It is a challenge ‘o our
industrial research so that we may lcad in
industrial production. We are giving rebate
and other things for carpet backing.

We

Coming to modernisation, in the spin-
ning sector it has been done. In the weav-
ing sector, for automatic looms they have to
determine the type of machine that is req-
uired. Once that is gone through. we will
modernise the weaving section. We are
doing everything possible, so far as moderni-
sation is concerned —financial assistance,
development rebate and so on.

In the last budget we gave relief in
export duty for sackings and also hessain
and cotton bagging. The difficulty was
that the mills had raised the prices. They
have reduced it by four hundred rupees.

Now there is a demand that the export
duty should be reduced. But it should not
be linked with the wage question. Becuase
the export duty is related, as I said in the
morning, to the external competitiveness of
the product. If we give relief in export
duty, it should not counted for internal pur-
poses. It is given so that we can make the
product competitive from Pakistan, from
synthetics, so that we are able to maintain
the lead in the export market. Therefore,
the Tariff Commission, which is inquiring
into it, has to find the conversion cost and
the report will indicate whether relief in
export duty is justified.

The committee of my collcague, Shri
Bibuthi Mishra will look into the growers
side, The West Bengal Government s
also going to appoint a comprehensive
enquiry committee, even though a part of
the enquiry will be overlapping, because all
of us want this industry to survive and meet
the crisis, while the labour employed in that
industry earn a good living and the growers
also play their part.

SHRI SAMAR GUHA (Contai) : Con-
sidering the high power tension climate
of West Bengal, and the people of West
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Bengal are extremely worricd that if the
strike takes place on the shcduled date,
namely, the 4th of August, it will involve
nearly three lakhs of workers—what it will
lead to, God alone knows I do not know
why the ‘Minister is saying that il he is
asked to go to West Bengal he will go. If
he is not mortally afraid of being gherraoed,
he should immediately go there, instead of
having telephonic talks. May be, if you
have talks directly with the West Beagal
Government, the workers are also represens
tatives of the jute mills association, if there
are direct talks, a compromise can be evol-
ved which will avert a strike,

What is the basic problem ? A very
interesting thing has developed. In the
morning the Minister himself was saying
the demand for increased wages by jute
workers is legilimate. The representatives
of the Jute Mills Associations have also
been saying that in principle they have acce-
pted the demand for increased wages for jute
workers, Not only that, they have accused
the Central Government that for the last
few months the Jute Mills Association has
been asking the Central Government to
institute a jute wage board for going into the
wage structure of the jute workers in West
Bengal which the Central Governmet has
not complied with. It Is the representative
of the Jute Mills” Association who said that
it had been pressing the Central Government
to set up a wage board for the past several
months which for reasons best known to the
Central Government has not been done so
far,

They have welcomed the tariff commis-
sion. They have also weleomed the deci-
sion of the West Bengal Government to
institute an inquiry commission to g0 into
all aspects of the jute industry in West
Bengal in a comprehensive manner, Just
now the hon. Minister said that he welcomes
it. But a few days ago a report appeared
in the press that the West Bengal Govern-
to set up a jute inquiry
commission which the Central Government
was opposed to.

SHRI B.R. BHAGAT : We were never
opposed to it.

SHRI SAMAR GUHA The Chief
Minister and all the ministers of West
Bengal said in the press that you opposed
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it. If you now welcome it, your change
is also welcome.

SHRI B. R. BHAGAT : There is no
change. Nobody said that we are opposed.

SHRI SAMAR GUHA: The main point
of the Jute Mills’ Association representative
is that they are losing every month Rs. 3
crores. They also say that duz to Rs. 21
crores of excise du'y and Rs. 23 crores of
export duty it has not becen possible for
them to cop: with this loss. They say that
their prospective loss will be nearly Rs. 5.07
crores. They have also expressed the appre-
hension that this time the output of jute
will be to the extent of 80 lakh bales.
and the requirement will be nearly 48 lakh
bales. That means, 32 lakh bales will re-
main surplus. The representative of the
Jute Mills’ Association has given th:se
statistics.

There is another danger. There is no
possibility that Government will purchase
and have a buffer stock of more than 32
lakh bales. That will mean that the growers
of West B:ngal will be seriously affected.

The Jute Mills’ Association is saying
that unless a fiscal relief is given by the
Central Government they are not in a posi-
tion to pay higher wages to jute workers.
The Government says that they have set up
a tariff commission to go into the cost struc-
ture of jute products of various categories.
It is also said that within a month and a
half the report of the tariff commission will
be coming. In that context, why do the
Government not agree on an ad hoc basis
to make a fiscal relief to the Jute Mills’
Asscciation on an understanding that the
tariff commission which will go into the
cost structure of jute products will bring out
whether the contention of the Jute Mills®
Assoclation, that they are running their
concerns at a loss and that they are not in
a position to pay higher wages to the wor-
kers, is correct ? 1 am not accepting their
contention but till that report is submitted,
with a view to stopping the threatened strike
which may involve serious problems, not
only the law and order probiem but various
other problems also —it will affect the culti-
vators also—why not the Central Goverment
agree to offer an ad hoc fiscal relief to the
Jute Mills’ Association pending the report
that will be submitted by the tariff com-
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mission ? If that fails to justify that they
are not running at a loss, they can increase
that fiscal relief that was given or that can
be cancelled even.

MR, CHAIRMAN : I understand that
some hon. M:mbers, specially from West
Bengal, are very much agitated over the
matter, but you know the rules. The
Deputy-Speaker has also sent me a note.
In the morning sonie M:mbers wanted to
ask some questions. If we are to go stricily
by rules, naturally I cannot help. I have
got a list of Members who had given notice
and whose names were balloted but, unfortu-
nately they are not in the first four. Fortu-
nately, except Shri Samar Guha, all the
three other Members whose names cames in
the ballot are absent now. Then out of six
Members whose names are in the list and
who did not come in the ballot, only two
Members are present, that is, Shri S.M.
Banerjee and Shri Jyotirmoy Basu. So, as
a special case, if the House agrees, 1 may
give them a chance. This will not be a
precedent. This is only a Half-An-Hour
discussion. But it has bccome a practice
that we always take more than half-an-hour,
say, 45 minutes or even an hour. B:zcause
this is a very serious situation and, specially,
the Members from West Bengal are very
much agitated over the matter, I am allowing
as a special case. It is not at all a precedent.
Shri S M. Banerjee.

SHRI BR. BHAGAT : S'r, let me reply
to the ques'ion put by Sh i Simar Guha,

I may correct Shri Samar Guha that the
requirement of jute for the industry was as
high as 76 lakh bales in one year.
Actually, they had consumed even 76 lakh
bales.

SHRI SAMAR GUHA : It is not my
figure.
SHRI B.R. BHAGAT: I am glving

you the correct figre,

Last year, the production was something
like 46 to 48 lakh bales. We imported
6 lakhs bales of jute because of demand,
There has been a shortage of production
But evea then, the of jute consum..
ption will be not less than 65 lakh bajes,
We are prepared, through the S.T.C., to
keep a buffer stock of 10 lakhs to 12 lakpy
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bales., We are prepared for that. So, we
do not anticipate any eventuality of crash-
down in price. We have taken safeguards
against that.

Then, he said that I oppose the West
Bengal Governm:nt Jute Enquiry Commis-
sion. It has appeared in the papers; I
have seen also the statements. Whatever
the interpretation of the hon. Member may
be, what happened was that even before I
saw the report of the West Bengal Govern-
ment that they were going to appoint a
comprehensive enquiry into the matter, I
spoke to the Chief Minister and sent a
message also—I first sent it and then I
spoke to him on the telephone. I said, we
have already done two things. Firstly, we
have made a reference to the Tariff Commis-
sion for the conversion cost of carpet packing
and various other things which will make a
quick report and ascertain the position for
us. Then, about the raw jute production,
and other things, we have set up a committee.
the Bibhuti Mishra Committee, on which
the representative of the West Bsngal
Government is there. We have done this.
1 do not know the scope of their enquiry.
If they are doing something paralled —if they
want to do, we have no objection—it is no
use doing something pararlle, It is a
question of coordination. We informed him.
Neither at that time we opposed it nor
today, 1 say, we oppose it. They know
waat we are doing, If they want to go
ahcad with a comprehensive enquiry, they
are welcome to do. That is what I am
saying, We never took a positton that we
were opposing any enquiry by the West
Bengal Government. They are vitally
involved in this. We are trying to co-operate
with each other. We are doing our best to
solve the problem. There is no misunder-
standing on either side about this matter.

Then, he asked, why don’t you give ad
hoc relief ? as 1 said, the two questions
are not related. We can take an indep n-
dent judgment on this. But at the moment,
this question is not related to any relief.
As I said, the export duty is relaied to the
price or the competitiveness of the product
in the foreign markets. Secondly, in the
last Budget, on the basis of certaln assess-
ments, where we thought the export duty
was affecting the competititiveness of the
product, we abolished the export duty com-
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pletely on some item of sacking and we
reduced the export duty on hessian and other
sackings We did not do it in respect of
carpet backing because at that time they
were fetching higher prices. You know the
principle that wnen the product is fetching a
higher price and you reduce the export, duty,
you only add to the profitability of that
industry.

If he increases the price by 700, if you
lose in the long run, it is a welcome sign.

SHRI S. M. BANERJEE : It has come
out in the newspapers, If the IJMA is
serious about a statement, it should spell
out. I would like to know from the hon.
Minister since he has depicted a clear picture
of the whole thing whether this particular
strike has not been sponsored by a particular
unit,

I would like to know in view of the
seriousness of the situation as was spelt out
in this House whether the hon. Minister
would go to Calcutta, meet the Chief
Minister and arrive at a settlement. Other«
wise the strike is a reality. Nobody can pos-
sibly avoid the strike.

SHRI JYOTIRMOY BASU : This in-
dustry made billions for few. They cheat
the worker. They cheat the worker in the
name of mechanisation of jute mills.
They have been paying second-hand
looms. The latest thing they are doing is
that they are engineering fake claims from
importing countries, They are getting fake
claims for money and repatriating and they
are getting a cut out of that.

1 suggest to the Minister ; do not listen
to the cock and bull story of the employers
and jute mill-owners. They are the worst type
of slave-drivers in this world. We should
hang our head in shame at what they have
done to human beings during the last one
century. I suggest to the Minister that
he should go to Calcutta, join hands with
the West B:ngal Government, and try to give
a fair dzal to the workers who have given
their blood and sweat to this industry.

SHRI B. R. BHAGAT : The subject

matter of this falls directly under the pur-
view of my colleague, the Labour Minister,

As soon as the Wage Board award ex-
pired, the question of a new wage fixing
macbinery was raised. He called all the
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union leaders and employers and talked to
them suggesting that there should be same
wage fixing machinery. But the union
leaders said that, that would take a long
time, what about immediate payment ?
Therefore, that did not succeed. The West
B:gal Government are now seized of the
matter. They are talking over the matter,
Both are doing the main exercise. 1 have
suggested a via media. 1 have consulted
the Labour Minister also, I know the
workers cannot wait for long time, six
months or so. I know the strike has also
to be averted. I have suggested the setting
up of a quick machinery with two represen-
tatives of the employers, two of the emp-
loyees and an independent man commonly
found out who can go into the problem and
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recommend in four or five weeks. There
should be an understanding that whatever
the recommendations will be accepted. There
is no harm in postponing the strike for a
month or so. Whatever recommendations
are made can have retrospective effect. This
is the positive suggestion I have made. I
am in close touch with the Labour Minister.
If we can play a worthwhile role, eigther I
can go or the Labour Minister can go there.
We are seized of this and we will play a
constructive role to settle this matter as
quickly as possible.

18.32 hrs.
The Lok Sabha then adjourned till

eleven of the clock on Thursday,
July 31, 1969/Sravana 9, 1891 (Saka).
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